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LOK SABHA

Tuesday, July 22, 1969] Asadha 31,
1891 (Saka)

The Lok Sabha met at Eleven
of the Clock.

[ MR. DEPUTY-SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS
Barrel Fabrication Industry

+
*31. SHRIC. K. CHAKRAPANI :
SHRI K. M. ABRAHM :
SHRI VISWANATHA MENON :
SHRI K. RAMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the Barrel
Fabrication Industry is at present monopo-
lised by a few firms only;

(b) if so, the names of the firms;

(c) whether it is also a fact that the
application of the Indian Oil Corporation to
set up a plant for the manufacture of Drums
and Barrels at their Madras rcfinery has been
rejected;

(d) if so, whether it is also a fact that
the major portion of the existing capacity of
the Barrcl Fabricators has been created in
an unauthorised manner and in clear viola-
tion of the Industrial (Development. and
Regulation) Act, 1951;

(c) whether Government propose tg
make an enquiry into the matter; and

(f) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : (a) to (f). A statement
is laid on the Table of the House.

Statement

(a) and (b). At present there are only
a few firms in the large scale sector who
are approved for the manufacture of 40-45
gallon oil barrels, Their names are : —

i. M/s. Bharat Barrel & Drum Mfg.
Co., Pvt. Ltd, Bombay and
Calcutta.

ii. M/s. Standard Drum & Barrel
Mfg. Co., Bombay.

iii. M/s.:Hind Galvanising & Engineer-
ing Co. Pvt. Ltd., Calcutta,

iv. M/s.  Steel Containers Ltd.,
Bombay.

v. M/s. Industrial Containers Ltd.,
Calcutta,

" vi. M/s. Assam Oil Company, Assam,

(c) Messrs.  Indian  Oil Corporation
Ltd., made an application under the Indus-
tries (Development & Regulation) Act,
1951, for the manufacture of drums &
Barrels in October, 1967 to meet the re-
quirements of the Madras Refinery. Their
application was rejected in November, 1968,
However at the instance of the Ministry of
Petroleum & Chemicals and Mines &
Metals, the matter is being reconsidered,

(d) to (f). The entire question of set-
ting of additional capacity in the barrel
industry has becn gone into in detail by the
Estimates Committce who have presented
their report (85th) to the Lok Sabha on the
30th April, 1969. The Estimates Committee
have made a number of recommendations
which are being examined by the Govern-
ment. Gevernment’s views will be furni-
shed to the Commitiee and a final decision
would be taken thereon after the further
recommendations of the Committce have
been made known to Government.
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SHRI C. K. CHAKRAPANI : It
appears from the statement that has been
laid on the Table of the House that the
answer given by the Minister is rather con-
fusing. The fact is that asscssments and
re-assessments of the capacities of barrel
fabricators have been done in an irregular
manner. The normal course has not been
adopted. There is something shady in it.

In the statement, there is a mention of
M/s Standard Drum & Barrel Mfg. Co.
This Company was granted a licence for a
provisional capacity of 4200 tonnes per
annum. At the times of the granting of the
licence, this company was placed on the
banned list. I do not know why this Cbom-
pany was granted a licence when it was on
the banned list, Will the Government take
suitable action to see how that happened ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : The entire question of those
firms which have committed irregularities
increased their capacities without proper
authority is under examination. The matter
is being discussed, after the receipt of
Report of the Estimates Committee, with
he Law Ministry as to what action can be
taken against them.

SHRI C. K. CHAKRAPANI : The
Bharat Barrel & Drum Mfg. Co. had shif-
ted a part of their plant and machinery from
Bombay to Calcutta in 1962 without the
permission of the Government. The Govern-
ment has condoned this act of the firm.
This Company has been violating the pro-
visions of the Industrial (Development and
Regulation) Act. Will the Government
take suitable action against this Company
and, Specially, enquire into this aspect as to
why this Company has shifted a part of
their plant and machinary from Bombay to
Calcutta?

SHRI F. A. AHMFED : As I have said,
the entire matter is under discussion with
the Law Ministry as to what action can be
taken under the circumstanccs.

SHRI K. RAMANI : These five Com-
panies, as it has been stated by the Esti-
mates Committee very clearly, have mono-
polised the whole barrel manufacturing
industry. Due to that, the Indian Oil Cor-
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poration, a public sector undertaking, which
had applied for a licence had not been given
a licence. 1 would like to know whether
the Government is going to take this thing
into consideration. 1In an irregular way,
these five Companies have increased their
capacity from 37,000 tonnes to 69,000
tonnes. They got licences even after they
were placed on the banned list, Will the
Minister consider to nationalise the barrel
manufacturing industry ?

SHRI PILOO MODY : Nationalise all
the barrels !

AN HON. MEMBER : What will be
left then?

SARI F. A. AHMED : So far as the
proposal of giving a licence to public sector
undertaking at Madras is concerned, the
Government have given a direction that this
matter will be reconsidered when the appli-
cation is received. We shall consider
whether licence can be given.

SHRI CHINTAMANI PANIGRAHI :
The hon. Member who preceded me referred
to the report of the Estimates Committce
and the hon. Minister pointed out that it
has thoroughly gone into the matter and that
the report is pending before the Government
for consideration. I would like to know how
in the meantise one of these firms is again
being given a licence in the name of a small-
scale industry to start a barrel factory in
Madras when the licence to be given to the
Indian Oil Corporation is under the active
consideration of the Government. How can
this happen again?

SHRI BHANU PRAKASH SINGH :
As far as  the small scall industry is
concerned, no licence is needed for it

SHRI CHINTAMANI PANIGRAHI :
My point was this. I hope, the Minister
will consider and give me the reply and not
Mr. Bhanu Prakash Singh. The question is
this. The Hind Galvenising Company is
transferring some of the machines in the
name of small scale sector, taking advantage
of the industrial rules, and wants to have
another factory in Madras. It is in consul-
tation with the Madras public sector refinery
also so that it can supply barrels at a
higher pricc.  The Indian Oil is paying a
higher price js Rs. 5 per barrel. Why is
Government allowing this ?
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SHRI BHANU PRAKASH SINGH :
Regarding 10C’s application, it is under the
active consideration of the Government of
India and when they apply, there is every
possibility that they may be granted licence
to set up the factory.

SHRI CHINTAMANI PANIGRAHI :
In the meantime, why is the small scale
industry being allowed?

MR. DEPUTY-SPEAKER : So far as
small scale industry is concerned, no licence
is required. He has made it clear. The
other point has also been made clear by the
hon. Minister.

SHRI CHINTAMANI PANIGRAHI :
They are transferring the machinary which
is against the industrial rules, from Calcutta
in the name of small sector. Is it allowed?

SHRI BHANU PRAKASH SINGH :
Our knowledge is that the West Bengal and
the Maharshtra Governments are not very
happy to transfer the industries outside their
S:ates, Therefore, the question do:s not
arise.

SHRI LOBO PRABHU : A section of
this House is interested in rolling out
barrels. I am wondering whether they are
acting according to the song ‘Roll out the
Barrel’ which was very popular in the War
time. (Interruptions) 1 would like this
House to know that the Estimates Commi-
ttez of which I was a member and in which
Mc. Panigrahi was also there, have exhaus-
tively examined this question, but that does
not justify Governm:nt giving such an
evasive reply. The questions raised are these.
First, did the Indian Oil apply and if so, on
what ground was that application rejected?
Secondly, on what ground is the Indian Oil
asking for rezonsideration of its application?
Thirdly, what is the capacity now, whether
it is not already on the point of encouraging
corrupt competition; you want another party
in the field; are you not going to add to the
excess capacity if you sanction a licence in
favour of the Indian Oil?

SHRI F. A. AHMED : Three questions
have bezn asked by the hon. Member, The
first question is why the application from
the Indian Oil Company was refused. It
was refused on the ground that therc was
adequate capacity for manufacture of barrels
was available and we did not want give a
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licence which will increase further capacity
and which may not be utilised in the country.
But that was also on the considcration that
some units from Bengal and Maharashtra
would go and set up a unit at Madras. There
was a move on the part of some of these units
to transfer this business, but the Maharashtra
Government and the West Bengal Govern-
ment have opposed this move and there is
no likelihood of these units being transferred
from’ these places to Madras. Therefore,
for the captive unit, the IOC want that they
should be given permission to manufacture
barrels. For a public undertaking it is
now necessary that we must allow them
to manufacture barrels which are required
for their unit. Therefore, have said that
if they apply, the Licensing Committee will
reconsider the matter to meet their own
requirements,

ot ®o Ao faamt ;Y HoA wgk-
z1 7 w77 & v foat awdfe ) sl sd
F feurs § vot die $37 & fag ofig-
fezm $3fa2y F19Y 1 & A wvgan §
T gg @ W gEr g fw faadr Sy
#yfadY §, w-adfas 1 w40 7 F9g
¥, 7 3791 F19 A FL X §, IaA) I
Far 7 s oy § ok afy gAw qu
-3Afae fas sy @t faat foame-
#1§ I9R ¥ 9 FIIA?

FUGIEAZ L FAg AN Y fF
gfiggqq srae F1olRaA ofess Jvex
S FAAT ARAT ], g7 & { AT §
ot fr gz AT W E A Y
Agg B [ FEAE AR TR afeow
1T oA A A TE@ A § AR
T AR TAF  fFA Iy Q afes
EIFT 71 50-60 ST wwAr @«
forga #0716 91@ AT FRA CFRGST
FT graTes § ¢

=it wrg wwm fag @ =Aw, 971 aw
#3fgd F1 qI9 &, FIHL A Ig IaA
frar a1 5 9 A ofwfeenr afrew
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iz FT a3 3feT Sar fr &7 gy faz-
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=gt § fe amr | afg &gt ¥
g 3§, 9% WEE WA @ agd
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3T JFTT A W queEd) @S ST qY 99
q3q & Y 16 a1 18 I1@ ®H )7 1 3T
Az Yo F W @A 77 A W A
ata & ar 39 g N fa=e fear o @

g1

DR. RANEN SEN : Is it a fact that in
the years 1966-67 and 1967-68, Burmah
Shells and Essors were granted licences to
import tin sheets from abroad for their tin
factories in Bombay and other places and
that those companies instead of using those
tin sheets and galvanised sheets and black
sheets for preparing the drums at Calcutta,
Bombay and other places, transferred those
import licences and the goods that they had
imported to some of the firms mentiored
here and that Government had no prior in-
formation, which means that no prior infor-
mation was given by the Burmah Shell, Esso
and other companies to Government about
the tranfer, and if so, what steps have
Government taken in regard to these black
transfers as they are called?

SHRI BHANU PRAKASH SINGH :
Government have no information. We shall
be very glad if the hon. Member would
supply specific information, and we shall
certainly take action according to the law.

Morarka Group Of Concerns

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

* 32,

Will the Minister of INI'USTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ¢

(a) The names of Morarka Group of
concerns in the country at present;

(b) The capital investment of these con-
cerns at present and on the Ist April, 1966;
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(c) The number of employees working
therein;

(d) The amonnt of money advanced by
Government to this group of concerns during
the last three years; and

(e) The names of the agencies which ad-
vanced the amount and at what rates of
interest?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI RAGHUNATHA
REDDY) (a) and (b). Presumably the
reference is to the Gokulchand D. Morarka
Group of companies. Information in
respect of companies belonging to this group
is being collected and will be laid on the
Table of the House.

(c¢) Information is not available as com-
panies are not required to furnish this under
the provisions of the Companies Act, 1956:

(d) and (e). Information is being collect-
ed and will be laid on the Table of the
House.

SHRI K. LAKKAPPA : This is not the
first instance when we have been given such
a reply, when Government find themselves
in an irksome position. Serious charges
have been levelled against the Morarka
group of industries. Government know how
those people are famous in blackmarketing
and fabrication of accounts and also in the
skyraocketing of prices. When any question
is put io that regard. Government come for-
ward with the plea that the information is

cing collected. There are three Ministers
in the Ministry. I would like to know what
they ere doing. Sir, I seek your protection
in the matter, because this is a very impor-
tant question, In view of the incapacity of
the Ministers to collect information, I would
like to pose certain questions. While collect-
ing the information, T would like to know
whether Government would give an assurance
to collect further information with respect to
all the agencies which are financed by the
Morarka group of industries including those
in the Mysore State where Shri Nijalingadpa
and his Ministry have besn backing this
Morarka group of industries because had
taken money for the stormy session of the
AICC at Bunglore. and where the same
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Shri Nijalingappa is presiding over the
liquidation of the Congress and is perform-
ing the last rites of the Congress. (Interrup-
tions)

MR. DEPUTY-SPEAKER : Let
hon. Member come to the main question.

the

SHRI K. LAKKAPPA : I would like
to know why Government are suppressing
the information from the House.

I would like to ask two questions in this
background. I would like to know whether
this Government has got any information to
the effect that the sugar factory managing
agent Morarka has a company in Bellary
and on 11th November, 1968, he had taken
an indent for 10000 bags of sugar at the
rate of Rs, 467 and he had sold it at the
rate of Rs. 467 but he had quoted the rate
and had issued the bill at the rate of Rs.
310. In this way, every month, 10000 bags
of sugar had been taken and had been sold
and he had collected the difference to the
cxtent of lakhs and lakhs of rupees, and he
had swindled that money. That complaint
has been made to this Government. May
1 know whether Government have made any
inquiry or would promisc an Inquiry into
that,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : I do not know whether the hon.
Member was asking a question or was giving
expression to his views.

stfaTa: oo FAT AT QE P ag
AT |

SHRI F. A. AHMED : The hon. Mem-
ber had asked for some infarmation from
Government about the Morarka group. But
he himself was not sure as to what the
Morarka group meant.

SHRI K. LAKKAPPA : I know cvery
inch of Morarka. 1 know what the Morarka
group means.

the hon.
by the

SHRI F. A. AHMED : If
Member knew what he meant

Morarka group, he ought to have put a

spocific question, and then it would have
been possible for us to give the reply.
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sl TN JI% AT : AIFA1T §IET
qIH-HE qAF S &, SGH! I 3,
oA St qgd ¥ Fal I @

MR. DEPUTY-SPEAKER : Shri Ram
Sewak Yadav cannot intervene now. The
hon. M:mber Shri K. Lakkappa had put a
question, and the hon. Minister was reply-
ing. He has not yet completed his reply.

SHRI S. M. KRISHNA : Reply has
not been given ..

MR. DEPUTY-SPEAKER : I would
not permit anybody to intervene now. The
hon. Minister has not finished his reply
yet.

&t UW ¥aw wag & A aw A9
98 Wl g § JIwAT &1 WA IBAT
qE@TE |

MR. DEPUTY-SPEAKER : There can
be no point of order during the Question
Hour.

SHRI F. A. AHMED : Therefore, we
have given our reply to (a) and (b). I
would not like to mislead the House by giv-
ing information which is not available with
us. We certainly have certain information
with regard to companies controlled by
them, but in order to give a specific reply,
1 must ascertain definitely whether the infor-
mation with us is correct or not. After that
is available, we shall not conceal it from
the House, but shall place it before it. Only
then it will be possile for us to say which
are the companies controlled by this particu-
lar Morarka group and what is the invest-
ment made by them.

As far the third question, as to how
many persons are employed by them, it is
absolutely impossible for me to give that
information...

SHRI S. K. TAPURIAH : Their
annual reports are filed with the labour
Ministry.

SHRI F. A. AHMED ¢
with our Ministry.

It is not filed

SHRI S. K. TAPURIAH: It is a
Government with joint responsibility.
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MR, DEPUTY-SPEAKER : This is not
fair.

SHRI F. A. AHMED : With regard to
the other questions, after the information is
avallable with us with regard to
the companies controlled by them, we shall
have to contact the Finance Ministry to
find out what amounts have been given by
the financial institutions to these various
companies and only then it will be possible
for us to give that information.

SHRI PILOO MODY : What were you
doing last week?

SHRI F. A. AHMED : The hon. Mem-
ber says that we had a week to get it. It
is not possible to get the information within
a week. It is not for my colleagues’ or me
to go and collect the information
from the officers. We have to get it through
the usual channels and then it will be made
available to the House.

With regard to the insinuations madc by
the hon. member against our Congress Presi-
dent, [ consider it improper and very unfor-
tunate. Such a statement ought not to
have been made against a person who is
not present here to defend himself.

Nt g @ : J9 F @ F F =1
Y gIRAAT T AT

SHRI S. M. BANERIJEE :
guidance.

1 want your

MR. DEPUTY-SPEAKER : No, this
is not the way. I will give guidance but not
during the question hour. In the name of
seeking guidance, he wants to interrupt. I
do not allow it.

SHRI K. LAKKAPPA : The Ministry has
suppressed all the facts. It has failed to give
a full, graphic, picture of the situation con-
cerning these guilty persons, the fraudulent
brothers, Morarka brothers. 1 would like
to give even the antecedents of his father, He
was convicted and scntenced to 3} years
imprisonment by the Bombay High Court.
When Shri Chagla was the judge, he wrote
a judgement stating that merely making an
inquiry or any such thing would not suffice
that it was only conviction and sentence to
three years rigorous imprisonment that



13 Oral Answers

would meet the ends of justice for the
frauds they have committed.

MR. DEPUTY-SPEAKER : What is

the question?

SHRI K LAKKAPPA : He committed
fraud even on the jailors. He stated that he
was donating blood, even though he had no
blood (Interruptions). It was because of
the connivance of the Congress that his sen-
tence of imprisonment was reduced. This
is the picture of the Morarka group of in-
dustries running in this country,

The AICC session at Bangalore as you
know, was a stormy session. There they
said that nationalisation of banks would be
undertaken, 7They also said that stagnation
would be removed and concentration of
wealth would be curbed or eliminated, Let
us see what they do...

MR. DEPUTY-SPEAKER : I will have
to stop him unless he comes to his question,
He has taken five minutes already.

SHRI N. K. P. SALVE : There should
be some limit to indecency.

SHRI K. LAKKAPPA : The question
is this. As complaints had been made, will
this Government constitute an enquiry
commission to go into the affairs of Morarka
and Jolly brothers, otherwise’ called fradu-
lent brothers, and place the report on the
Table of the House...(Interruptions).

SHRI N. K. P. SALVE:
allowed the question?

Have you

MR. DEPUTY-SPEAKER : Apart from
his introductory remarks or preface, the only
question is whether the Government is pre-
pared to have an enquiry.

SHRI N. K. P, SALVE : Is it within
the scope of the main question?

MR. DEPUTY-SPEAKER : Arising out
of the exhaustive reply given by the Minis-
ter, I think he is within his rights to ask
whether the Government will enquire into
those affairs. :

SHRI F. A. AHMED : So far as his
assessment about blood is concerned, I have
no information and it is for the hon. Mem-
.ber to find out how much blood he has and
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how much he has donated. About other
things, I have said that when that informa-
tion is avilable I shall place it on the Table,
The other question does not arise. The
Government cannot consider the advisability
of seeting up a committee of enquiry with-
out any information. When we have infor-
mation we shall consider it.

SHRI CHENGALRAYA NAIDU : If
the Congress Party wanted money, they need
not go to Morarka, We have got poor
people to contribute to us. But is it a fact
that Mr. Lakkappa and others went to
Morarka for contribution...(Interruptions).

MR. DEPUTY-SPEAKER : I request
hon. Members not to indulge in mutual re-
crimination during the Question Hour...
(Interruptions).

SHRI CHENGALRAYA NAIDU : I
want the Mibister to answer this question. Is
it also a fact that when he was refused a con-
tribution, he has put this question throwing
the blame on the Congress?

SHRI F. A. AHMED : That question
is not addressed to me.

MR. DEPUTY-SPEAKER : The ques-
tion is whether he will enquire fnto the
matter...(Interruptions).

SHRI K. LAKKAPPA : On a point of
order.

SHRI HEM BARUA : According to
our rules, the whole purpose of the Question
Hour is to elicit information and not to
make i tions and i dos. Here is
a Member who is indulging in insinuations
and innuendos .against Mr. Lakkappa...
(Imierruptions).

MR. DEPUTY-SPEAKER : I have al-
ready taken note of what you have said and
I have already cautioned the hon. Member
that during the Question Hour if mutual
recriminations go on, it is very bad. Ques-
tion Hour is mcant for information. I would
like to caution him also. They are all hon.
Members of this House. (Interruptions)

SHRIS. M. KRISHNA : Sir, There
are certain very well-established parliamen-
tary conventions. When an hon. Member
with the seniority of Mr. Naidu comments
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and makes a serious personal
against another—(Interruptions).

allegation

SHRI MANUBHAI PATEL : Sir, is it
a point of order that you are entertaining?
Let him put a question if he wants.

SHRI K. LAKKAPPA : I have never
seen such a Congress ** like Shri Naidu.
(Interruptions)

SEVERAL HON. MEMBERS rose—

SHRI S. KUNDU : This is how the
dignity of this House is being scuttled. You
should have expunged it. What is it that
you are cautioning him about ? That will
not do.

SHRI S.M. KRISHNA: Expunge every-
thing what Mr. Naidu has said and what
Mr. Lakkappa has said. Otherwise, if this
goes on at this rate, there would be no end.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order,
order, Unnecessarily, one should not drag
the name of a person who is not here to
protect himself.

SHRI ABDUL GANI DAR: Mayl
ask a supplementary question?
MR. DEPUTY-SPEAKER : Please

resume your seat.

SHRI K. N. TIWARY : Sir, on a point
of order.

MR. DEPUTY-SPEAKER :
of order.

No point

SHRI K.N. TIWARY : That portion of
the record where the allegation has been
brought must be expunged. Either the hen.
Member should prove that he took money
or that portion should be expunged.

MR. DEPUTY-SPEAKER :
certain rules, Mr, Tiwary.

There are

SHRI K. N. TIWARY : You are allow-
ing such things to go on record, things
which have no bearing, or which are base-
less.
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MR. DEPUTY-SPEAKER : I have
cautioned hon. Members that they should
not drag in the names of persons who are
not here: to defend themselves, and they
should not indulge in mutual recriminations.’
Beyond that, what can be done?

SHRI K. N. TIWARY : My request is
that it should be expunged because he has
made certain remarks,

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Put your
question, Mr. Krishna. Are your putting your
question now? Otherwise, please resume
your seat.

SHRI S. KUNDU : Have you asked
him to withdraw it ? Have you asked Mr,
Naidu to willdraw his remarks? Otherwize,
it should be expunged.

MR. DEPUTY-SPEAKER : If you all
go on like this, I shall go to the next
question.

SHRI RANDHIR SINGH : Sir, I pro-
test. I am sorry you are not taking very
serious notice about this. Something has
been said about the Congress President. We
can not take it lying down. It must be
expunged from the record. Can anybody say
anything about the Congress President? We
cannot take it lying down. It must be
expunged.

MR. DEPUTY-SPEAKER : Imme-
diately, I warned him and cautioned the
hon. Member concerned. He should not drag
the name of anyone who is not here to
defend himself.

SHRI RANDHIR SINGH : A warning
would not do. We do not accept it.

AN HON. MEMBER : Expunge.

MR. DEPUTY-SPEAKER : Regarding
expunction of remarks, there arc certain

procedures to be looked into. If necessary
I will do it,

SEVERAL HON. MEMCERS : rose—

MR. DEPUTY-SPEAKER :
order. Next question.

Order,

— R .
**Expunged as ordcred by the Chair, vide p. 743.
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Setting up of a Gas Cylinder unit in
Public Sector

33, SHRI S.K. TAPURIAH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state 3

(a) Whether Government have consi-
dered the report of the National Industrial
Corporation to set up a gas cylinder unit in
the public scctor; and

(b) The total demand of gas in the
country and how it is being met up till
now?

THE DEPUTY-MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) : (a) The report is still
under consideration.

(b) No estimate of demand of gases has
been made but productions of the existing
units is sufficient to meet the requirement
of gases in the country and their import is
negligible. H, P. gas cylinders are not manu-
factured in the country and the requirements
arc being met by imports which are of the
order of 40,000 Nos. per annum.

SHRI S. K, TAPURIAH : Sir, about
six months back Government had said NIDC
has been asked to prepare a feasibility report,
and now he says it is still under considera-
tlon. We do not know how long they will
take to take a decision. But what sarprises
us much more is, when they have not made
any estimate of demand of gas how did they
come to the conclusion they will require
another unit for making cylinders. If the
existing capacity is enough and as their
report has also said out of the licences that
have been given to new firms only one has
gone into production, may I know what is
the fate of balance of licences given, whether
they will be implementing them or they will
scrap them? Without knowing the estimated
demand or the estimated production of gas
how have they come to the conclusion that
another unit in the public sector is necessary
for i?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : Sir, the matter was given to the
NIDC for submitting a project report, Their
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report has been received by the Government
only towards the end of March or beginning
of April — I am not certain—and that is
being examined. As soon as the examination
is complete we shall take a decision with
regard to this matter. There is also confusion
with regard to the demand for these gas
cylinders. As has been pointed out in our
reply, high-pressure gas cylinders are not
available in our country. They are being
imported. It is only for the purpose of manu-
facturing high-pressure cylinders that the
matter is being examined and it is only for
those cylinders that we want to undertake the
manufacture. It is true that for this also there
were two applicants who had applied for a
licence. At one time the licence was given
but because of the difficulty is obtain-
ing the credit and because the proportion
of equity was negligible the matter has
been reconsidered by Government, The
Government think it will be much better,
when the entire finance is to be provided
by financial institutions, this manufacture
is undertaken by the public sector.

SHRI S. K. TAPURIAH : Sir, the
availability of gas in cities appears to be all
right, but due to lack of cylinders and other
marketing facilities made available its avail-
ability in smaller towns and remote areas is
negligible. Other means of fuel being very
expensive, if proper arrangements can be
made to have this in smaller towns and
remote areas this would very definitely be a
very beneficial thing to the people there.
Therefore, may | know fiom the government
what arrangements are being made for mar-
keting and selling of these products in the
remote areas of the Country?

SHRI F. A. AHMED : If there is any
difficulty it will certainly be taken into
consideration by us. Till now we have had
no complaints from various quarters that
there was any shortage. Now that it has
been pointed out by the hon. Member, we
shall certainly see what can be done to im-
prove the situation.

SHRI R. BARUA : We find from the
answer of the hon. Minister that no assess-
ment is being made of the total demand for
gas, S me of the gas which is produced in
Assam could not be used for domestic pur-
poses for want of cylinders, May I have a
categorical answer from the hon. Minister
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that an assessment will be made and the
lacuna in providing cylinders will be met?

SHRI F. A. AHMED : I would like the
House to appreciate the position that these
cylinders are required for several purposes—
onz is for bottling and transporting gas re-
quired for industrial purposes and the other
is bottling and transporting liquid petrol-
We have sufficient manufacturing capacity
to cope with these requiremsnts. So far as
high-pressure cylinders are concerned, we
are still in short supply and it is for the
purpose of minufacturing them that we are
considering the question of setting up a unit
in the public sector. If there is any diffi-
culty in any area we shall certainly look
into it and see that cylinders manufactured
in our country are being transported and
taken to every part of the country.

o g%A 97T $GIW ;. I AT A9
N IF F T 9gT AT o @l
weifaai §, g@rd N G- faT
FY % 7@T §, I4F A0 FTH! 7 0 @A
g, @-0F,  F-g: GG F AET IqHT
FET ATar g @ IaF 9w ¥ fou ek
gt wieal § 9 w1 oSonEE g, afaw
AIAT § IR &1, Tad foU AT FT
fady wgw Iz & AT ¥ TWEF fou
W gAT T JEAFID FITY IFGY AV
& 7@ w1 et fewis § 3w & #ew ?
FAT T THL F AFS A9 T THe3 g
g ? afg agl, @t ow gHed A ?

= wEed ot wgRe @ ¥ QY
Farn & gad F1€ s@gHe @it aF g
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SHRI ANANTRAO PATIL : Because
of the shortage of gas cylinders and con-
tainers Indian Oil Corporation is not in a
position to give distributing agency to
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Indane in some parts of the country, parti-
cularly in the western region, because of
which pzople of that area are compelled to
go in for Burshane or Esso gas which is
also not available unless they wait for some
months. Enquiries with the IOC reveal that
but for shoitage of cylinders they will be
able to supply Indane to meet the entire
requirements of the region. That is why an
effort is being made for the manufacture of
high pressure cylinders. But nothing has
come out of it so far. May I know from the
hon. Minister whether it is possible to set
up a factory for manufacturing gas cylinders
in that part of the country where Indane gas
is available?

SHRI F. A. AHMED : This question
relates to the location of the factory. That
will be taken into consideration having
regard to the requirements of the country.

SHRI N. K. SOMANI : If 1 understocd
the hon. Minister correctly, the Govern-
ment of India is contemplating to go into
the manufacture of high pressure cylinders
for various uses and it would be in order for
you to calculate your requirement on the
basis of gas for transportation from one part
to another. But there is an increasing need
for transporting liquid chlorine also in this
country which needs high preassure cylinders
and these cylinders are not at all available in
this country. In view of our increasing
demand for healthy and potable drinking
water, specially in smaller towns and vill-
ages, the need for chlorine cylinders which
have to be of high pressure and precision-
monufactured assumes added importance.
Have the government taken into considera-
tion this requirement also before finalising
the capacity of high pressure cylinders?

SHRI F. A. AHMED : I can not say
because I have not gone in detail through
the project report but I shall keep that point
in view.

SHRI MANUBHAI PATEL: May I
know from the hon. Minister whether it has
come to the notice of Government that the by
product gas of Koyali refinery ncar Baroda
is being burnt away for want of thesc cylin-
ders and in the absence of these cylinders
being manufactured by the public sector
whether there is any proposal before Governe-
ment by some private sector company to set
up a cylinder-manufacturing unit; if so,
whether Government will start at the earliesy
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such units either in the public sector or in
the private sector inorcer not to allow was-
tage of this national wealth, namely, gas?

SHRI F. A. AHMED : That point will
be taken into consideration. We are impor-
ting gas cylinders for the purpose of high
pressure gases. As I have said, two licences
were given to parties but they have not bzen
implemented because of certain difficulties.
Government have now decided that we
should undertake the manufacture of these
high pressure gas cylinders in the public
sector. A provision for that has been made
in the Forth Plan and some expenditure has
also been provided for during this year. We
shall take action as early as possible.
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Revision of Prices of Steel
+
»34, SHRI S. S. KOTHARI :

SHRI RABI RAY :

SHRI TRIDIB
CHAUDHURI :

SHRI INDRAJIT GUPTA :

SHRI SITARAM KESRI 3

DR. RANEN SEN :

SHRI YOGENDRA SHARMA :

SHRI E. K. NAYANAR :

SHRI MOHAMMAD ISMAIL :

SHRI P. RAMAMURTI :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

KUMAR

(a) Whether it is a fact that Tatas in a
note to Government have asked for an up-
ward revision of steel prices;

(b) If
thereto;

(c) The views of the public sector steel
companies in this regard; and

so, Government’s reaction

(d) The effect this upward revision of
steel prices would have on other industries,
Railways and on the economy in general?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT) : (a) to
(d) : Representations have been received
from steel plants both in the private and
public sectors for an upward revision of
stecl prices. All the relevant considerations,
including the Jikely impact of an increase
in the price in other sections of economy are
being examined by Government.

SHRI S. S. KOTHARI : Steel is a basic
raw material and an increase in the price of
steel would trigger off a chain reaction of
increase in prices of products of other indus-
tries, such as engineering industries, who
use steel as raw material, Therefore, to
obviate this chain reaction, would the
Minister impose a ceiling on increase in the
price of stecl? In this context, I would also
ask as to how much increase in price has
been effected since steel decontrol? At one
time steel pricesjused to be determined on the
basis of inquiry by the Tariff Commission
and a reasonable rate of return on capital
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employed was allowed. Would the Govern-
ment have the whole matter examined in
that light and see that steel prices are not
increased, so that the chain reaction that I
referred to is not triggered-off?

SHRI K. C. PANT : Itis very diffi-
cult to guarantes that if the matter is re-
ferred to the Tariff Commission there will
be no increase. So, I do not know whether
my hon. friend really wants to contradict
himself in his suggestion.

SHRI S. S. KOTHARI : I said, have it
examined by the Tariff Commission.

SHRI K C. PANT : You have made two
contrary suggestions. You want it to be
referred to the Tariff Commission and you
want no increase in price. In any case the
basic point of my hon. friend is that this
aspect should be kept in mind as to what
likely impact increase in price of steel is
going to have on other scctors of the
economy which usec steel as raw material,
This aspect will certainly be kept in mind.

SHRI S. S. KOTHARI : I can under-
stand the anxiety of the hon. Minister to in-
crease steel prices because Hindustan Steel
incurred a loss of Rs. 38 crores last year and
Hindustan Steel represented, very probably
privately, that if the steel prices are in-
creased the losses would come down. Any-
way, blackmarketing is taking place with
regard to flats, galvanised sheets and certain
other items. Would the Government make
an inquiry whether such black-market is
actually taking place and, if so, what steps
are being taken to sce that the consumer is
not fleeced by the producers or by the
middlemen?

SHRI K. C. PANT : Steel is decontro-
lled just now. While it is true that there
may be a price defferential for certain cate-
gories of stcel which are scarce, the only
way one can meet that situation is to in-
crease availability by increasing production
and imports to the extent possible. Both of
these we are trying to do but in the case of
imports the availability of foreign exchange,
particularly free foreign exchange, is a factor
of which the House is aware. In increasing
the availability of steel there is always a
certain timelag between the decision and its
actual implementatlon, but we are under-
taking Bokaro and 1 hope my hon. friend
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now realises the wisdom of Bokaro
context,

in this

SHRI S. S. KOTHARI : What about
black-marketing ? Do they want to take
any action about black-marketing ?

MR. DEPUTY-SPEAKER : He has
fully covered your qusstion. Shri Rabi Ray.
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SHRI TRIDIB KUMAR CHAU-
DHARI : It was said by the hon. Minister
that apart from private sector companies like
Tatas, a request was received from public
sector companies also, May I know whether,
before the public sector company, namely,
Hindustan Steet, made any request; this
matter was specifically considered in the
Steel Ministtry and the concurrence of the
Ministry was obtained before any such re-
quest was made by Hindustan Steel for an
increase in prices because there may be, it
seems, a collusion between the private sector
and the public sector managements in orcer
to increase prices?

SHRI K. C. PANT : My hon. friend
would save himself a lot of unnecessary
trouble if he were not <o suspicious. There
is no necd for HSL to refer the matter first
to Government. The Government has to

take a decision and the Government
will have to take the Ccecision In the
light of the various factors  that

operate in the dctermination of steel prices.
A Secretaries’ Committee consisting of the

Secretary of Steel Ministry as well as
of consumer ministeries of the Govern-
ment has gone into this matter,

As my hon. friend knows Government is
a major consumer of steel; therefore, the
Secretaries of the Ministries of Industrial
Development, Finance, Foreign Trade, De-
fence Production, Railways and the planning
Commission were all invited and a meeting
was held. So, all aspects will be taken into
account. But I must also submit here that
if my hon. friend wants the public sector to
present a proper image, price is a factor in
the losses or profits that these public sector
enterprises make. I do not think that one
ipso facto take a ncgative attitude towards
prices as a factor in determining the profita-
bility of these public sector undcrtakings.
SHRI INDRAJIT GUPTA : My hon.
friend, Shri S. S. Kothari, was suggesing
just now that perhaps because the Hindustan
Stcel have been incurring losses, they may
be intcrested in an upward revision in price
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and, therefore, they are supporting this
demand. That maybe; I do not know. But
my question is this. The initiative in this
matter has been taken, as far as we know,
by Mr. Tata who submitted a note or a
memorandum to the Government. He has
not been making losses, as far as TISCO is
concerned. I would like to know from the
hon. Minister, at least since stcel was de-
controlled, at least during that period, what
are the annual profits made by TISCO
May I know from the hon. Minister what,
are the specifc grounds on the basis of
which Mr. Tata has asked for an upward
revision in steel price ?

SHRI K. C. PANT : One of the factors
advanced by them is with reference to the
block on the basis of which the prices were
determined by the Tariff Commission at a
certain period of time. I think, in 1962,
at that time, the standard block was taken
at Rs 1176 per tonre. Since then, it is said
to have gone up to Rs. 2500 per tonne. The
cost element relating to capital block like
depreciation and interest on capital naturally
goes up. This is one of the reasons. As far
as disposable profits are concerned, they
were Rs. 9.6 crores in 1965-66, Rs. 7.57
crores in 1966-67 and Rs. 2.5 crores in 1967-
68 and the Company had to draw Rs. 2.73
crores from their reserves to maintain their
rates of dividends last year, These are the
figures I have.
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WRITTEN ANSWERS TO QUESTIONS
Small Car
#»35. SHRI DHIRESWAR KALITA :
SHRI CHENGALRAYA NAIDU:
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI K. HALDER :
SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI R. V. NAIK :
SHRI D. AMAT :
SHRI ZULFI QUAR  ALI
KHAN :
SHRI N. SHIVAPPA :
SHRI K. M KOUSHIK :
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SHRI N. K. SANGHI :
SHRI K. G. DESHMUKH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state 3

(a) Whether his Ministry has recently
held discussions with the Finance Ministry
and the Planning Commission over the pro-
posal to set up a plant in the public sector
for the manufacture of small car during the
Fourth Plan; and ’

(b) If so, the outcome thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) No final decision in the matter has
been reached.

Lakshmi Auto-cycles Ltd., Madras

%36, SHRI MUHAMMAD SHERIFF :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleascd to state;

(a) Whether an industrial licence has
been granted by Government to Lakshmi
Auto-cycle Ltd.,, Madras for setttng up a
factory for the manufacture of auto-cycles;

(b) The name of the auto-cycle proposed
and the price at which it will be available
on road;

(c) The name of the place where the
plant will be installed and the time by which
it will start functioning and approximate
annual production of the same;

(d) Whether some other concerns also
applied for issuing licences for the manu-
facture of auto-cycles and if so, the decision
taken regarding the fate of those concerns;
and

(¢) Whether the said plant will be star-
ted with some foreign collaboration and if
so, the name of the concern?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED : (a) Yes, Sir.
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(b) The Auto-cycle proposed to be manu-
factured is 49, 8. c. c. Polish Model MR 232
(2320). The party has given an undertaking
that the ex-factory selling price of their
vehicle will not exceed Rs. 700/-.

(c) The new undertaking will be located
at Dandakaranya (Orissa). According to
one of the conditions of the industrial
licence, the firm is required to establish the
new undertaking within a period of twelve
months from the date of issue of the licence
(10. 3. 1969). The capacity licensed s
50,000 Nos. par annum,

(d) In response to a public notice issued
in 1955, 96 applications for the grant of
industrial licence for the manufacture of
autocycles ] Mopeds/ Auto-attachments etc.
had been received. All these applications w:re
examined in de‘ail and five schemes were
selected for the grant of letters of intent for
the manufacture of Autocycles/ Auto-attach-
ments. The remaining scheme were rejected.
Letters of intent were subsequently issued to
the five selected parties, including M/s.
Lakshmi Autocycles Ltd. These letters of
intent are to bec converted int> industrial
licences after all the conditions of the letter
of intent have bezen fulfilled by the par-
ties, M/s. Lakshmi Autocycles had ful-
filled the conditions of the letter of intent
issued to th=m and accordingly they have
bee1 granted the industrial licence. The
remaining four parties who were granted
letters of intent, along with this firm, h:ve
not yet fulfilled all the conditions of the
letters of intent.  As soon as they fulfil the
conditions, they will also be granted
industrial licences.

(e) The 1ndian firm will collaborate with
M/s. CEKOP of Poland.

Production of Factories in Calcutta

SHRI ONKAR SINGH :

SHRI SHRI GOPAL SABOO :
SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :

237,

SHRI . RAM SINGH
AYARWAL :
Wi'l the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :
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(a) Whether it is a fact that the pro-
duction in the factories located in Calcutta
and .adjoining areas has fallen during the
last six months;

(b) If so, the extent to which it has
fallen and the reasons therefor;

(c) The action being taken by Govern-
ment in this regard;

(d) Whether Government’s attention has
been drawn towards the statements made by
the Chief Ministers of Uttar Pradesh and
Haryana that many industrialists of West
B:ngal desire to shift their factories to these
States; and

(¢) If so, the rcaction of Government
in regard thercto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The information is
being collected and will bz laid on the Table
of the House.

(d) and (e) : A Press Report on a state-
ment said to have bzen made by the chicf
Minister of U- P. has come to th: notice of
the Government oa this subjzct. However,
thts is being verified.

{3 wfgaen ex, T[40
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Promotions on Railways

%39, SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
State 3

(a) Whether it is a fact that there is a
complete stagnation on all the Railways in
some of the categories for want of promo-
tional avenues ;

(b) if so, the stecps taken by Govern-
ment to open channels of promotion or im-
prove the pay scales ; and

(c) whether any Committce has been
appointed to solve this problem ?

\

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Channels
of promotion already exist for the various
categories of staff. The promotion of staff
to higher grades depends upon the availa-
bility of vacancies in the higher grades. In
a large number of categories, posts in the
higher grades are created on the basis of
prescribed percentages, taking into consi-
deration the degree of responsibilities to be
shouldered by staff at each level. In other
categories where sueh percentages are not
laid down, posts in higher grades are creat-
ed on the basis of the worth of the charge.
While the position is considered satisfactory,
Government are aware that in certain cate-
gories of staff, there has been some stagna-
tion at the maximum of the relevant pay

scales.

(b) The matter is receiving active
consideration with a view to affording relief
wherever it is justificd.

() No Committce has been appointed
{n this connection.
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Treatment of Forced Labour as
Cognizable Offence

»40. SHRI JAGESHWAR YADAV :
SHRI SARJOO PANDEY :
SHRI P. C. ADICHAN !

SHRI J. M. BISWAS :

Will the Minister of LAW AND SO-
CIAL WELFARE be plcased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes in
his Report for 1967-68 has suggested the
enactment of a Legislation to treat forced la-
bour as a cognizable offence; and

(b) if so, the decision taken thereon ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes.

(b) Under article 23 of the Constitution
traffic in human beings and begar and other
similar forms of forced labour are prohibited
and any contravention of this provision is
an offence punishable in accordance with
law. However, the system of tonded la-
bour is prevalent in some States. The State
Governments are fully seized of the problem
and they have taken various executive and
legislative measures to combat this evil. A
Statement showing these various measures
is placed on the Table of the House.

Statement
List of Legislative Enactments
A. Debt Bondage—
Andhra Pradesh :
(i) The Agency Debt Bondage Aboli-
tion Regulation, 1946,

(ii) The Madras Debt Bondage Regula-
tion, 1940.

Orissa :
The Orissa Dcbt Bondage Regulation,
1948.

Rajasthan :
The Rajasthan Sagri System Abolition
Act, 19€1,
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B. Moncy-lending and D:bt Relief.
Andhra Pradesh :

(i) The Andhra Pradesh (Andhra Re-
gion) Scheduled Arcas Money-lenders
Regulation, 1960 (now extended to
Telangana area also).

(ii) The Andhra Pradesh (Andhra Areas
Scheduled Tribes) Dcbt Rellef Regu-
tation, 1960 (now extended to Telan-
gana area also).

(iii) The Madras Agricultural Debt Relief

(Partially Excluded Areas) Amend-
ment Regulation, 1944,

(iv) The Hyderabad Money-lenders Act,
1938.

Assam :

(i) The Lushai Hills District (Money-
lending by non-tribals) Regulation,
1953,

(ii) The Mikir Hills District (Money-
lending by non-tribals) Regulation,

1953.
(iii) The Assam Money-lenders Act,
1934,
(iv) The Assam Debt Conciliation Act,
1936.
Bihar :

(i) The Bihar Money-lenders Act, 1938,

(ii) The Bihar Money-lenders (Regula-
tion of Transaction) Act, 1939.

(iii) The Bihar Scheduled Tribes Regula-
tion, 1969.

Gujarat :
(i) The Bombay Money-lenders Act,
(i) The Bombay Agricultural Debtors’
Reliel Act, 1947.

Kerala :
(i) The Kerala Agriculturists Dcbt Re-
lief Act, 1958.

(ii) The Kerala Money-lending Act,

1958.

Madhya Pradesh :
(i) The Madhya Pradesh Scheduled Tri-
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bes Debt Relief {Amendment) Regu-
lation, 1962.

(ii) The Madhya Pradesh Money-lenders
Act,

(iii) The Madhya Pradesh Usurious Loans
Act, 1938.

(iv) The Madhya Pradesh Protection of
Debtors Act.

(v) The M. P. Anusuchit Jan Jati Rini
Sahayata Ordinance, 1966.

Maharashtra :

(i) The Madras Money-lenders  Act,
1961.
(ii) The Madhya Pradesh Money-lenders
Act.
(iii) The Madhya Pradesh Usurious Loans
Act, 1938,
(iv) The Hyderabad Moncy-lenders Act,
1938.

(v) The Bombay Agricultural Dcbtors
Relief Act, 1947.

Mpysore :

(i) The Mysore Money-lenders Act,
1961.

(ii) The Mysore Pawn Brokers Act,
. 1961.

(iii) The Bombay Money-lenders Act,
1945,

(iv) The Coorge Money-lenders Act,
1939,

(v) The Madras Pawn Brokers Act,
1943,

(vi) The Hyderabad Money-lenders Act,
1938.

" (vii) The Mysore Agriculturist Relief Act,
' 1928.

(viii) The Mysore Debt Conciliation Act,
1928.

Orissa :

(i) The Orissa Money-lenders Act, 1939,

(ii) The Orissa Money-lenders (Amend-
ment) Regulation, 1949,
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(iii) The Orissa Money-lenders (Applica-
tion of Certain Provisions,) Regula-
tion, 1950.

(iv) The Orissa Agriculturists Loans Act.

(v) The Orissa Money-lenders Act,
1939.
Rajasthan :

(i) The Agricultural Irdebtcdness Act,
1958.

(ii) The Rajasthan Relief of Agricul-
tural Indebtedness (Amendment) Act,

1962.
(iii) The Rajasthan Money-lenders Act,
1963.
(iv) The Rajasthan Co-operative Act,
1965.
Tamil Nadu :
(i) The Madras Money-lending Act,
1957.
(ii) The Madras Pawn Brokers Act,
1943.
(iii) The Madras Dcbt Conciliation Act,
1936.

(iv) The Madras Indebted Agriculturists
(Repayment of Debts) Act, 1955,

West Bengal :

(i) The Bengal Agricultural Debtors’
Act, 1936.

(ii) The Bengal Moncy-lenders  Act,
1940.

Andaman & Nicobar Islands :

(i) The Andaman & Nicobar Islands
Money-lenders Regulation, 1956,

(ii) The Andaman and Niccbar Islands
Rules, 1957,

Himachal Pradesh :
(i) The Punjab Redemption of Mortga-
ges Act, 1913,

(ii) The Restriction of Mortgages Land
Act, 1938,

(iif) The Spiti and Lahaul (Relief of In-
debtedness Laws Application and
Amendment) Regulation.
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Manipur :

(i) The Bombay Money-lenders Act,
1946, as extended to the Union
Territory.

(ii) The Punjab Backward Classes (Grant
of Loans) Act, 1957, as extended to
the Union Territory.

Tripura :

The Bombay Money-lenders Act, 1946,
as extended to the Union Territory,

Laccadives :

The Laccadives, Minicoy and Amindivi
Islands (Debt Conciliation and Grant
of Loans) Regulation, 1964.
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Explosion in Siliguri-Bound Passenger
Train

«42. SHRI P, M. SAYEED :

SHRI D. N. DEB :

SHRI R. K. AMIN :

SHRI MEETHA LAL MEENA :

SHRI ISHAQ SAMBHALI :

SHRI R. R. SINGH DEO :

SHRI MINIBHAI J. PATEL :

SHRI RAM CHARAN :

SHRI HARDAYAL DEVGUN :

SHRI YAJNA DATT SHARMA:

SHRI BEDABRATA BARUA :

SHRI P. L. BARUPAL :

SHRI BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have instituted
an erquiry into the causes of explosion in
the rear third class bogie including the
guard’s van of the 20 Down Tinsukia-Siligurd
Passenger train beiween Dharamtul and
Aujuri stations on the 21st May, 1969 ;

(b) if so, the details thereof ;

(c) the extent of loss of lie and pro-
perty ; and

(d) whether Government have given or
proposed to give any compensation to the
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families of those who have becn killed or
injured in the accident ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes Sir. An
enquiry was held by the Additional
Commissioner of Railways Safety,

(b) According to the Provisional
firdings of the additional commissioner
of Railways Safety the explosion occurred
due to some high explosives being carried
in the train in an unauthorised manner by
some person or persons unknown.

(c) Four persons were killed and pro-
perty worth about Rs. 8,000 was damaged.

(d) No claim for compensation has
been received or paid <o far.
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British Assistance for Durgapur Steel
Plant

*44, SHRI B.K. DASCHOWDHURY:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to State :

(a) whether Britain has decided to con-
tinue to give assitance for a limited period
to the Durgapur Steel Plant ;

(b) if so, the nature of assistance to be
given and when it would be given ; and

(c) the outcome of the talks in London
between the British and Indian Govern-
ments, the British Stcel Corporation and
Hindustan Stecl Ltd. ?

THE MINISTER OF STEEL AND HEAVY
ENGINEERING (SHRI C. M. POO-
NACHA) : (a) to (c). As indicated in the
reply to Unstarred Question No. 8586, dated
May 6, 1969, a Memorandum of Agrcement
was signed providing for the arrangements
required for provision of equipment, spares
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etc, as also for British Technical personnel.
The Memorandum is subject to ratification
by the two Governments. B:fore this is
done, a small team from Britain is to visit
Durgapur. It is expected that this visit will
take place shortly.

Bye-Elections in Jammu and Kashmir

*45. SHRIMATI I1LA PALCHOU-
DHURI : Will the Minister of LAW AND
SOCIAL WELFARE be pleascd to state :

(a) whether Government’s attention has
been drawn to a statement published in
‘“The Statesman’’ dated the 22nd May, 1969
by Acharya J.B. Kripalani, M.P., in which
he has criticised the Chief Election Com-
missioner in regard to certain correspon-
dence exchanged between the Chief Election
Commissioner and Mirza Afzal Beg con-
cerning change of dates of the bye-elections
in Jammu and Kashmir ; and

(b) if so, Government’s reaction thereto?

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) There is nothing wrong in any
statement of the Chief Election Commis-
sioner being criticised ; but in this case
there has not been a proper appriciation of
the circumstances in which the statement
was made,

Enquiry against C.A.C.O.

+«46. SHRI C. JANARDHANAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No. 284 on the 12th November, 1968 and
state in details the outcome of the enquiry
conducted against the Cement Allocation
and Coordinating Organisation which was
in consultation with the
Ministry in Law ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A,
AHMED) : The final advice of the Ministry
of Law has bexn received and is under
examination.
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Removal of Regional Imbalances in
Industrial Development

SHRI HEM BARUA !
SHRI R. K. SINHA :

47,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas:d to
state :

(a) whether Government have taken
any decision to remove regional imbalances
in the industrial development; and

(b) whether these areas have been indi-
cated and if so, the names of areas and the
positive steps, if any, taken to remove these
regional disparities and the results achieved
thereby?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The entire question
regarding the criteria for identifying back-
ward areas and the incentives that may be
given for starting in such areas, with a view
to removing regional imbalances in indus-
trialisation was considered by two Working
Groups set up by the Planning Commission.
Further action on the Reports of the two
Working Groups will be taken after these
have been considered by the Standing
Committee of the National Development
council.

Consequences of Controls

=48, SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) since the Draft Fourth Plan finds
that the system of Control has resulted in
private enterprise becoming increasingly
dependent on Government, losing entrepre-
neurial functions, cost consciousness and
appreciation of market demand, whether
Qovernment are justified in retaining control
on various items;

(b) whether his Ministry will prepare
a progressive programme for giving up exis-
ting controls and if not, the reasons there-
for ;
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(c) whether it will not bz sufficient to
retain only import control to the extent it is
not self-control by imports being matched to
Individual exports; and

(d) if it is considered necessary to direct
development, the reasons why this is not
done by an indicative plan for which credit
will be available from Government direcily
or by refinance?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFEAIRS (SHRIF. A.
AHMED) : (a) Government control over
various items is rctained only to the extent
necessary for furthering the objectives of
social and economic policy as out-lined in
the Plan. Where it is felt no longer
necessary to retain controls, Government has
progressively relaxed such controls, as for
cxample, by way of iicensing under the
Industries Act for units with capital less than
Rs. 25 lakhs, control over Capital issues,
control over the price and distribution of
certain items e. g. paper.

(b) and (c). The problems of controls of
various types is kept under continuing re-
view, and controls imposed or relaxed as
and when deemed necessary.

(d) Increasing recourse is being taken
to ‘indicative Planning.” Thus, the Fourth
Plan has not set out detailed targets in all
directions, but has merely indicated current
estimates of likely demand. More and more
emphasis is being placed on overall direction
of the economy, e. g. through control of
banking and the channelling of credit accor-
ding to Plan priorities and needs. However,
direct investment by Government in certain
key sectors, as well as limited control over
licensing, prices and distribution may still be
necessary to secure the accepted social and
economic objectives of the Government, as
enunciated from time to time and outlined
in the Fourth Five Year Plan (Draft).

Central Small Scale Industries Organisation

«49. SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) what is the machinary utilisation
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(Institute-Wise) at various centres under the
Central Small Scale Industries Organisation;

(b) the total amount of machinery
(Institute-Wise) in terms of rupees lying un-
utilised and the reasons for the same; how
long have these bezn lying un-utilised;

(c) the steps the C. S. I. O. has taken
or proposes to take to utilise them fully and
in how much time can C. S. I, O. ensure
its proper and full utilisation;

(d) whether there isany proposal to
open some more such centres during this or
next financial year; and

(e) if so, what would be the investment,
type of machinary and equipment suggested
and whether its fu!l and proper utilisation
would be assured by the C. S. 1. O. ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The information
is being collected and will be laid down on
the Table of the House.

(c) the position in this regard is under
constant review by the Small S:ale Indus-
tries Development Organisation.

(d) None at present.

(e) Does not arise.

Traffic Bottlenecks in Delhi due to
Closure of Level Crossings

«50. SHRI RAM SWARUP VIDYA-
RTHI:
SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the problem
of traffic bottlenecks due to Railway
Level crossings on some of the trunk roads
of Delhi has becume more acute with the
commencement of Delhi avoiding line and
consequent running of more trains;

(b) whether any estimate has been made
of the loss of man hours and other hardship
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caused by the frequent closure of level cros-
sing of Patel Nagar, Rohtak Road, Link
Road, Jail Road and Mehrauli Road;

(c) whether it is a fact that the work
of construction of a Railway over-bridge
on Patel Road has bzen started; and

(d) if so, by what time this over-bridge
will be completed and when will the cons-
truction of other over-bridges on other level
crossings start?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a)} With
the running of additional trains, the level
crossing do remain closed to road traffic
for longer periods.

(b) No.
(c) Yes

(d) Patelnagar road overbridge is likely
to be completed by December, 1970, As re-
gards other bridges, the position is as
under—

(i) Overbridges on Rohtak Road. Link
Road and Jail Road.

There are no firm proposals from the
road authorities for any of these overbridges.

(if) Overbridge at Mehrauli Road.

The proposal has been included in the
Railway’s Works Programme for 1969-70.
Plan and estimate have also been finalised
and sent to New Delhi Municipal Committee
for approval and acceptance, Wwhich are
awaited.

Untouchability (Offences) Act, 1955

%51, SHRI V. NARASIMHA RAO:
SHRI SHIVA CHANDRA JHA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government propose to
bring about a suitable change in the Un-
touchability (Offences) Act, 1955 to make it
more offective; and

(b) if so, when the proposed amend-
ment is expected to be brought forward?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) and (b).
Proposals for the amendment of the Un-
touchability (Offences) Act, 1955, are under
consideration in consultation with th: State
Governments, It is hoped that the final
decisions will b2 taken very shortly.

Mbnbile Polling Booth

52. SHRIMATI SAVITRISHYAM :
SHRI NARAIN SWARUP
SHARMA :
SHRI J. SUNDAR LAL :

SHRI SRADHAKAR SUPA-
KAR :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) wether a mobile polling booth was
used On an experimental basis for casting
votes in the recent bye-clection to Lok Sabha
from Sultanpur Parliamentary Constituency;
and

(b) if so, the conclusions drawn from
this experimsnt, and the decision taken by
Government thereon?

THE MINISTER OF LAW AND
SOCIAL WFLFARE (SHRI GOVIND
MENON) : (a) Yes, Sir.

(b) The result was that where as the
average turnout of the voters in the bye-
election in Sultanpur Parliamentary consti-
tuency held on 18. 5. 1969 was near about
189 the turn-out at the mobile station was
more than 45%. But for the comparatively
large turn-out in the mobile polling station
the average turn-out for the whole constitu-
ency would have been much less than 189,
Information regarding Assembly constituen-
cics and polling areas in which there may be
apprehension of large-scale intimidation of
el:ctors is being collected before a final
decision is taken.
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(=) afw@raar oz faoq & 3% &
@ 3T AAST 9T faqi fwar sran

(m) afedraarsr faorg ag= qrs@r
FY srg-sqaeqr qur grafawarel ¥ § @
§ fou a7 & maeT 9T iR w3 &)
@ "y § wfanr = fAaa
98 g g7 9ggel 9% AW qIF
fa=rT AT g qar 3@ sfEar ¥ 16
THY A FY A9

..
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Fire in Wagons of Oil Special Trains
(W. Rly.)

*54. SHRI D. R. PARMAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the wagons
of the oil special trains, while running bet-
ween Surat and Bombay, caught fire on the
23rd April, 1969 and 19th May, 1969 res-
pectively;

(b) whether enquiries w.re conducted
for these frequent incidents;

(c) if so, the findings of the enquiries
and the reaction of Government thereto;

(d) the expected losses to human lives
and the Railways as well as public proper-
ties; and

(¢) the further steps taken or proposcd
to be taken to stop such frequent
occurances?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Yes, Sir.

(c) and (¢). According to the findings
of the inquiry committees which inquired in-
to these accidents, the first accident was due
to petrol from a leaky tank wagon falling on
live cinders dropped on the track by the
steam engines and the second accident was
due to leakage of petrol from a tank wagon
which caught fire either from cinders drop-
ping from the engine or from sparks cmitting
from the brake block of the tank wagon.

To prevent such accidents (i) super-
visory control by Train Examiners at all
Joading points has been further tightened up
(i) Train Examiners at train examining
points on the run of trains are being altered
to detect leakage of oil tanks and rectify the
defects, if any (iii) the blank flange has been
ordered to be secured with a minimum of 4
bolts instead of two bolts, and (iv) it has
been reiterated that bottom discharge valve
and blank flange should nbt be closed unless
the loading has been fully completed and the
top man-hole is closed.

(d) In these accidents there was no loss
of life. The cost of damage to railway and
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public property was estimated at approxi-
mately Rs. 1,95,387/—.

Export of Steel

*55. SHRI SITARAM KESRI : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(a) the total quantity of steel to be
exported duriug the year 1970-71;

(b) the quantity of steel manufactured
by Public Sector to be exported during the
period;

(c) the quantity of steel manufactured
by private sector to be exported during the
year;

(d) the countries to which the steel is
to be exported; and

(e) the foreign exchange to be earned
therefrom?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) Export target for iron
and steel for any year is fixed by the Steel
Exports Committee which meets once a year
for the purpose. The target for 1973-71 will
be fixed shortly before the commencement
of that year.

Do not arise,

(b) to (e).
faeeit Semfeamftay

*56. &t Fo fo wawT : 3 Iten-
fre fawm, stiafs saqe qar gwam-
w1 WA 9 TAW 7 T FLT

(%) Fragaa g fe faeot ¥ gu
faeht Sewifaar afewg ¥ 79 avdsq &
I g wgr 91 5 3@ § mias wafa
greg 3 & fou qAar A gemRd @M
F WFAT G F AT AEEFATE ;

(w) afe &, & FwT g @
¥ # @ FQ ¥ fed Ry
ITAT w1 YA 4T E; W
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(m) afz g@ gravw & A Friar)
agl & 7€ 39 FaT FTO0 § 7

st fawra, s sqm@e agn

wHATE-FTE WA () FEET A wgwe)

(%) 30 g, 1969 ®v faech Semfaar
gftez ¥ 107 afas T g agr a9y
arfys graor d36 § 7 973 AT
A A o7 Fral gy Fenfaar
WIEAT IGA FIA & Agd qar wiaw
fawra 3 mifa ¢F safq & fou Tsdia
FI-3qTEqT F JAF A & Ieqifear aw-
HE w1 Aq 9T fadg 9 fear ar

(®) 1958 & gaw< & wsdtw 3eaT-
faar aftag (Ao Yo &lo) FY earaar Y
9 &t 3; F arfas wanfg & @ A
=9I FA *1 gfez & g oF wwE
g5 ¥ st S ¥ saifzar 9@ w1
AT 437 FW F fou gmer #T @ 20
ey earfear afvag & afqfafaqi w1
ACTYA QF 7T NBAFRAT g191 T faan
war &, 98 "9 § wigew, senfzar a5
fF fawg FA%q aq1 Mifesqi w1 snA-
FT UF F=G IIGY I W {Y  Ianfzar
aFAa aa1 14§ fa2a sfyew ¥ fou
ANefrs geaml § e @ F wfagl
T sfafgfer sia a5 3150 gg7 -
w01 § sfoerw qar 1189 mMfssar afza
aga ¥ qregww zfeaT A @rE,
fegea @s, R dw a1% gfiear, gz-
@ grzfes wrodt, Al fyrag fefale
mfz & fou amifag f&d 7o ok fafim
Iar & 580 whafafaat # sanfear
gwie ¥ fadal ¥ sfwew frar o g+
g gz wfas § afas ST gay
@ & sfaew wdFw o fear @ w@r
t fagd f5 3T/ § gav9F @@ AIE)
¥ gfgew & fou qg¥at faww goan
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o g% Uy Jearfar afewz T Fearfar
gFev o srafagT 3o &1 N faww
far & oY syagrfes &9 § Senfzar a%-
AR FaX A fa@T s &1 zq9 a@
Y guad gu fF sarg age iR sfawr
F qof ST fFo faar sanfear amat-
ST T FIE gATT T4 1, THT Iear-
faar afiadf & faama &1 swcagT T @
g1 oftmmrawg, T & &t wgaEqe
ayaifis aadd & 47 e S@rfe
af s F14 FT @ § 1 usT Sarfear
qfead qur sy Senfear af] senr
UF gFag arei § SN agq 98 g #
Searfear &gy # v § faeaw gfa
FAWRI1IgNIeesm g5 7 wmer
uF fafma qus wwmT @I § o Iar-
fear agr 1 W # fawar fawga
FTWA IR

THY gFIT 2T F faF saqeqr F
Ffe § ngea %1 T gu U Ier-
fear qfkwg 3 gis Qasfo s a2 §
Searfear &1 oo 37 & fou 3g aeg-
aia fu § 1 ag wgmT swar qaw g
ag A AATH G T F oAgest F
Feqifear wiFdr F1 Ssraar |

() s & EY Ssan

Paper Mills in U. P.

*57. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS te
pleased to state :

(a) whether there is any proposal under
consideration of Government for the setting
up of paper mills in the Eastern Districts
of Uttar Pradesh;

(b) if so, the location of the mills;
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(c) the time by which the mills will
be set up;

(d) the estimated annual production of
these mills; and

(e) whether these mills will be set up
in collaboration with foreign countries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) to (¢). Do not arise.

M/S. Standard Drum and Barrel
Mfg. Co., Bombay

%58. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be plcased to state :

(a) the reasons for granting a carrying
on business industrial licence subject to
reassessment in 1958 to M/s. Standard Drum
and Barrel Mfg. Co., Bombay when during
an inspection in August, 1954 their capacity
was fixed at 3200 tons per annum for the
manucture of oil barrels after taking time
and motion study of their plant; and

(b) whether their request for increase
in their capacity due to their installing more
machines in 1958 was rejected by Govern-
ment?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b).Messrs. standard
Drum & Barrel Manufacturing Company.
Bombay, was inspected on 3ist August, 1954
and their capacity was fixed at 3200 tons per
annum on time and motion study. In August,
1955 they claimed that their capacity was
1170 tons per quarter and requested increase
of quota to 1200 tons per quarter so as to
enable them to meet the demand for barrels
from their long standing customers. The
request was not agreed to by the Govern-
ment. During 1957, the firm represented
that as a result of installation of new machi-
pary as well as renovation of old machinary
ther capacity had increased from 800 tons
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to 1400 tons per quarter. The party was
advised to obtain a licence under the Indus-
tries (Development & Regulation) Act for
the purpose. The firm accordingly submitted
an application for the grant of a license
under the Industries (D & R) Act claiming
a capacity of 450 tons per month i. e, 5400
tons per annum, which was very much more
than their best production. It was, therefore,
decided to grant them a carrying on business
licence for a  Provisional capacy of 4200
tons per annum for the manufacture of
barrels, drums and containers, on the basis of
their best production of a quarter of period
i. e. January to March, 1957. The capacity
granted-in the licence was mentioned as pro-
visional for the reason that the capacity
claimed was different from the capacity
supported by the best production.

Industrial Development Minister’s
Visit abroad during May-June, 1967

*59. SHRI YASHPAL SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that he visited
U. K. and other European countries during
the months of May and June, 1967;

(b) if so, the names of the countries
which he visited;

(c) the nature of talks held with the
leaders of those countries; and

(d) the results achieved?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Yes, Sir. The
countries which were visited were the United
Kingdom, Hungary and the U.S. S. R.

(c) The discussions with the representa-
tives of Government and industry in these
countrics covered a wide range of economic
matters and particularly related to the scope
and possibilities of extending the area of
industrial collaboration between these coun-
tries and India.

(d) The visit was very useful in that the
discussions covered not only covered broader
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policy issucs but extended to a number of
specific programmes and schemes for indus-
trial collaboration. The scope of collabora-
tion in development exports jointly and
undertaking joint ventures and production
programmes was also discussed. The visit
not only brought about greaier understanding
of our policies in the ficld of foreign invest-
ment and collaboration but also pinpointed
the directions in wiich such collaboration
could be extendirg with undertakings and
organisatioas in thesz countries and the
manner in which closer economic relations
could be developed to the mutual advantage
of these countries and ours.

Security and Finance Private Limited
New Delhi

60. SHRI A. DIPA : Will the Mini-
ster of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) The details of the total assests of
the Sczcurity and Finance Corporation Pri-
vate Limited, New Delhi ;

(b) whether it has come to the notice

of Government that its Directors are dis-

“ posing of the assests of the Company to
the dlsadvantage of the creditors; and

(c) the steps taken by Government to
safeguard the interests of the creditors in
the said company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS : (SHRI F.A.
AHEAD) : (a) Presumably, the reference is to
M/s. Security and Finance Private Limited.

The present position of the assets is not
known since the last balance-shect filed by
the Company related to the ycar ending
3ist March, 1965. The books of account
of the Company were found to be incom-
plete and unaudited and the Official Liqui-
dators has since applied to the Dclhi High
Court for appointment of Chartered
Accountant to complete the audit of the
accounts,

(b) No, Sir,
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(c) The company has been wound up
by an order of the High Court of Delhi
and the Official Liquidator has been appo-
inted as the Liquidators of the Company
on 17-7-1969.

Reats for Occupation of Railway
Retiring Rooms

20l. SHRI K. M. KOUSHIK : Will
the Minister of RAILWAYS be pleased to
state @

(a) whether it is a fact that there is no
uniformity in the rents levied for the occu-
pation of the Railway retiring rooms ; and

(b) if so, whether Government propose
to fix some basis for the levy ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Absolute uuiformity in the charges levied
for railway retiring rooms is not feasible as
the rates are fixed, after taking into consi-
deration the conditions of the locality and
the facilities provided in the retiring rooms.

Wagon Breaking in Bagbazar Yard

202. SHRI K. M. KOUSHIK : Wwill
the Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that on the
morning of the 21st April, 1969, there was
wagoa breaking at Bagbazar yard, Eastern
Railway and the police fired six rounds ;

(b) whether there was any casuality ;
and -

(c) in view of the organised wagon
looting with weapons, and the heivy com-
pensation that is being paid by the Railways,
whether Government will consider posting
of military personncl at each big goods
yards ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) No.
(c) The incidence of wagon looting is

well under control and it does not call for
posting of military personnel,
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Railway Out-Agencies

203. SHRI HEM RAJ : Will the Mi-
nister of RAILWAYS be pleased to refer to
to the reply given to Unstarred Question

No. 70 on the 18th Fcbruary, 1969 and
State :
(a) whether Government propose to

revise the closed Railway out-agencies at
Gagret, Bharwain, Pragpur, Nadaun, Jawa-
lamukhi Road and City Booking Agency
at Kangra and open new out-agency at
Deragopipur; and some other transport com-
pany is ready to undertake this work ; and

(b) if so, on what conditions will this
be done ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b).  As the Mandi-Kulu Road Transport
Corporation declined to undertake the work-
ing of these Agencies, the Government of
Himachal Pradesh are examining the feasi-
lity of entrusting the work of running the
Out' Agencies at Gagret, Bharwain, Pragpur,
Jawalamukhi Road and Nadaun and City
Booking Agency at Kangra to the Himachal
Government Transport. Further action will
be taken on hearing from them. No other
Trrnsport Company has offered to under-
take this work and the question of condi-
tions for the same does not, therefore,
arise.

As explained in reply to Unstarred Ques-
tion No. 3032 on 3.12.1968, the proposal
for opzning an Out Agency at Dehra Gopi-
pur has not been found justified.

Classification of Railway Employees as
Essential and ‘None-Essential

204. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to refer to the reply to Unstarred Ques-
tion No0.8593 on the 6th May,1969 regarding
classification of Railway employees as essen-
tial and non-essential and state :

(a) whether the information has since
been collected ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay and
the further time likely to be taken in the
matter ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) As already pointed out in reply to
Starred Question No. 855 answered on
26.3.1968. no firm principles have been or
can be formulated for uniform application
on the Railways for classification of staff as
essential and non-essential since varying local
conditions have to be taken into account.
Broadly, essential staff are those who are
liable to be called to duty at all hours of
day or night. Under the rules, no railway
servant is exempted from liability of being
called on duty at any hour of the the day and
night, but such a contingency arises rarely
in their case as mostly the staff have fixed
hours of duty. Similarly, Commercial Clerks
have rostered hours of duty under the Hours
of Employment Regulations and are not nor-
mally required to be called outside their
hours of duty. This categorry of staff can-
not therefore be declared as essential staff
according to the norms as applied on the
Indian Railways for thc purpose.

(c) Does not arise ?

Arbitrator’s Award regarding Equity
Shares of Messrs Jessop and Co. Ltd.

205. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the original value of the 11,23,300
equity shares of Messrs Jessop and Co. Ltd.,
Calcutta, which Government have agreed to
purchase from Messrs Sahu Jain Ltd;

(b) the date of appointment of Shri S.K.
Das as arbitrator to determine the price of
the shares ;

(c) the total ecmoluments and allowances
paid to him so far by Govenment ; and

(d) the salient features of the Award
given by the Arbitrator, and if the Award
has not been given, when the report is likely
to be submitted.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The face value @ Rs. 10,-
per share works out to Rs. 1,12,33,000/.

(b) 27th August, 1965.

(c) Government has paid Rs.2,51,000/-
as their share of expenses on account of re-
muneration for the Arbitrator, salaries for his
staff, travelling, rent for the office, purchase
or hire of office equipment, furniture etc.
and other miscellaneous expenses.

(d) The Arbitrator has given hls Award
on 21.4.1969 fixing the price at Rs. 50/~ per
share.

Dalmia Jain Airways

206. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the namss of 24 persons prosecuted
for misusing Rs. 3 crores belonging to the
Dalmia Jain Airways as a result of the find-
ings by the Vivian Bose Commission;

(b) the charges and the sections under
which they are being prosecuted and the
date when the case was filed;

(c) the court in which, and the magis-
trate before whom, the case is pending and
how long will it take for the case to con-
clude; and

(d) the reasons why the case is delayed?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (d). The following per-
sons are being prosecuted in the Dalmia
Jain Airways’ case :

Sarvashri

Ram Kiishan Dalmia

Jai Dayal Dalmia

Shanti Prasad Jain

Bishnu Hari Dalmia

Rajinder Kumar Jain
Jouhrimal Gupta (Since died)
. Shiv Lal Verma

No v aw N -
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8. Bal Mukand Gupta

9. Rameshwar Prasad Bajoria
10. Shital Prasad Jain
11. Raizada Brij Mohan Lal
12. Piem Singh Scdhbans

13, Pratap Kumar Roy

14, Mangat Ram Jain
15. Srinivas Dudani

16. Raghvir Prasad Gurha
17. Lankesh Ram Sharma
18. Sushil Kumar Sanghi
19. Gopala Iyer Ramachandran
20. Labh Chand Medi
21. Purshottam Shanker Patke
Roshan Lal Chordia
Madan Lal Sodhani
Chander Prakash Lal

2. The Charge-sheet was filed in the
Court of District Magistrate, Declhi, on the
5th May, 1964, under Sections 120-B, 409,
467, 471 and 477-A of the Indian Pcnal
Code on charges of alleged criminal cons-
piracy having for its objects the commission
of criminal breach of trust of the funds and
assets of Dalmia Jain Airways Limited,
Delhi, and the offences of forgery and falsi-
fication of accounts which came into bzing
in or about the year 1946 at Delhi and
continued to exist till 1953 during which
period its ramifications spread over other
places in India and the funds and assets of
the company amounting to about Rs.3.5.
crores were alleged 1o have been misappro-
priated.

3. The case is pending in the Court of
Shri R. K. Anand, Additional District
Magistrate, Delhi. It is likely to conclude
in the Inquiry Magistrate’s Court in about a
few months time. If the case is committed
for trial, the Sessions Court is likely to take
some more months to conclude the trial.

4. The reasons for delay in disposal of
the case are stated below.

The case was repeatcdly adjourncd at
the instance of the accused and it took more
than'a year for the accused party to inspect
the seized records. They moved the higher
Courts for quashing the charge-sheet on the
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21st March, 1966, with the result that the
procecdings in the case did not start till the
23rd July, 1966. The prosecution counsel
ccmmenced his arguments on the 17th
August, 1966 and when he was almost about
to firish, the trying Magistrate (Shri S. C.
Vaish) proceeded on leave in October, 1966,
and was subsequently transferred on promo-
tion. The hearing of the case was started
afresh from the 24th April, 1967, in the
succecding Magistrate’s Court and the
prosecution arguments were concluded on
the 24th October, 1967. The prosecution
has requested for commitment of the
accused to the Court of Sessions without
recording any evidence in the Inquiring
Magistrate’s Court as is envisaged in the
amended proceduce under Section 207-A Cr.
P. C.

Accused No. 1 Shri R. Dalmia filed a
revision retition in the Sessions Court Delhi
on 17-1-68 against the Order of the ADM
dated 16-12-1967 rejecting the request of the
accused for the issue of directions to the
prosecution to file all original documents in
court which was however rejected but as a
consequence the case could not proceed till
7-6-1968.

On behalf of Shri R. Dalmia, the Princi-
pal accused, his lawyer argued the case for
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six and a half months. The argumcnts on
behalf of other accused are still going on.

Purchase Office of Heavy Engineering
Corporation in Calcutta

207. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be plcased to state :

(a) whether it is a fact that the Heavy
Engineering Corporation, Ranchi, maintains
a Purchase Office in Calcutta employing
over 100 persons and spending over Rs. 6
lakhs annually for its maintenance;

(b) the names, designations and annual
emoluments of the top six officers at this
office;

(c) the value in rupees of total pur-
chases made through the above office during
the last year; and

(d) the amount spent by the office for
clearing imported Cargo during the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir. The services of the office
are also being utilised by Mining and Allied
Machinery Corporation Ltd,, Durgapur, on
proportionate payment of the expenditure.

(b) S. No. Name

Designation Annual gross emoluments
(in Rs.)

1. Shri J. N, Kikan Chief Controller of 15,300
Stores & Purchase

2. Shri J. N. Hajra Deputy Controller of 14,458
Shipping

3.  Shri S. Roy Accounts Officer 10,133

4.  Shri P. N. Nair Assistant 9,324
Administrative Officer

5. Shri 8. Das Assistant Purchase 8,049
Offlcer

6.  Shri A. N. Chaudhury Assistant Inspecting 7,278
Officer.

(c) The value of purchases made by the elcaring imported cargo during 1968-69 was

office during 1968-69 was Rs. 1,38,49,825.

(d) The amount spent by the office for

Rs. 3,42,534. Customs duty and port charges
amouted to Rs. 1,76,74,184.
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Chain-Pulling Incidents in Railways

SHRI P. C. ADICHAN :

SHRI HEM RAJ :

SHRI NATHU RAM AHIR-
WAR :

SHRI K. P. SINGA DEO :

208.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there has been an alarming
increase in the chain pulling incidents in
the Railways;

(b) the number of such incidents in
1967, 1968 and in 1969 so far;

(c) The extent of loss incurred by the
Railways on this account during each of
these years and the reasons for the alarming
Increase in such incidents; and

(d) the steps taken or being taken,
including providing of more deterrent punish-
ment for misuse of the chain facilities in the
Railways to prevent the trend?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
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(b) 1967 ' 1,64,223
1968 : 1,99,693
1969 : 1,05,633
(upto May)

(c) The loss, which is mainly by way of
detentions to trains, cannot be precisely
estimated.

The reason for increase in such incidents
is the Cdeterioration in the law and order
situation and sense of discipline.

(d) The following steps are being taken
to prevent the incidence of alarm chain
pulling :—

(i) Conducting educative campaign
in the press, through posters,
cinema slides, etc.,, and by
announcements on the public
address system provided at im-
portant stations;
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(ii) Creating consciousness among the
students about the evil of alarm
chain pulling through the heads
of the institutions as well as
through senior Railways officers
giving lectures in the
institutions;

Posting of plain clothed TTEs
and Railway Protection Force
men in 3rd class compartments;

(iii)

(iv) Conducting surprise checks by
anti-alarm chain pulling squads,
consisting of TTEs and Railway
Protection Force personnel, on
some Railways;

(v) Arranging surprise chceks for
ambushing of miscreants at
places noted for unauthorised
chain pulling;

(vi) A scheme of making cash awards

upto Rs. 50/-, to those who

help the Railway administrations
in detecting and in prosecuting
the offenders in a court of law.

2. By amending Section 108 of the
Indian Railways Act in 1958, the maximum
limit of fine for unjustified use of alarm
chains was raised from Rs. 50 to Rs. 250
and/or imprisonment upto three months and
these enhanced punishments are considered
sufficiently deterrent. However, effective
action in combating this evil is possible only
with the positive cooperation of the passen-
gers which is lacking at present.

Restoration of Up and Down Passenger
Trains between Itarsi and Bhusawal

209. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Up and Down Passen-
ger trains between Itarsi and Bhusawal,
which have been discontinued, would be
restored;

(b) if so, when; and

(c) if not, the reasons therefor kceping
in view the long delays and inconvenience
being caused to the people living on this
section?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) No.

(b) Does not arise.

(¢) As per census conducted in Novem-
ber, 1968, the occupation of the existing 2
pairs of Passenger trains available on the
section is not such as to justify restoration
of the previous 349 Da/350 Up Bhusawal-
Itarsi trains

Double Line Bridges on Tawa and Sher
Rivers on Itarsi Jabalpur Section

210. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether itis proposed to construct
double line bridges on the Tawa and Sher
rivers on the Itarsi-Jabalpur section;

(b) if so, when;

(c) whether it is a fact that one pier of
Tawa briige was shaky and has bcen streng-
thened;

(d) if so, whether this pier would be
reconstructed; and

(e) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) There
is no proposal at present.

(b) Does not arise.

(c) Slight hair-cracks had developed in
masonry of pier No.2. The pier has been
strengthened by jacketting,

(d) and (e). As the strengthening carried
out is found to be adequate, there is no
necessily to rebuild the pier.

Age Limit for Scholarships and free-
ships to Scheduled Caste and
Scheduled Tribe Students

24l. SHRI S. M SOLANKI: Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :
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(a) the latest change with regard to the
grant of scholarships, freeships and fixing of
age limit to enter Post-Graduate studies for
the Scheduled Caste and Scheduled Tribe
students;

(b) whether it isa fact that the new
rules applicable to the Scheduled Caste and
Scheduled Tribe students, who desire to
enter Post-graduate studies, will stop them
from further education;

(c) whether it is also a fact that the
Scheduled Caste and Scheduled Tribe stu-
dents will not be able to study further if
persone, who are 30 years of age or over,
are not allowed to get any scholarships or
freeships; and

(d) the reasons for curtailing the faci-
lities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) The main
changes have been :—

(i) The introduction of an upper age
limit of 30 years beyond which
none will be eligible for fresh
awards of scholarship.

(ii) The simplification of the graded
means test and its application to
the Secheduled Tribes also.

(iii) The prescription of a merit test

requiring candidates to secure at

least 459/ marks in the last qualify
ing examination for purposes of

scholarship awards at the post
graduate levels of study.
(iv) The provision of annual block

grants varying between Rs. 300/—
and Rs. 480/- towards fees, pur-
chase of text books, etc. in addition
to the monthly maintenance char-
ges.

(b) to (d). The changes have been intro-
duced with a vi:w to promote a purposeful
approach towards education and to dis-
courage any tendency to treat the scholar-
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ships as a means of livelihood. They have
been designed to eliminate wastages and
enable equitable distribution of available
funds to the most needy and deserving who
will continue to benefit under the scheme
for completing a purposeful educational
career.

Running of direct train between Delhi
and Bhubaneswar (Orissa)

213, SHRI SURENDRANATH DWI-
VEDY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether any final decision has been
taken to run a direct train between Delhi
and State Headquarters of Orissa, as assured
by him ;

(b) if so, the proposed route through
which it will pass ; and

(c) the time it will take for this dis-
tance ?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) : (a) and
(b). 1In the time table to come into force
from 1-10-69, it is proposed to introduce a
biweekly express train between Puri/ Bhuba-
neswar and New Delhi vig Kharagpur,
Bilaspur, Katni, Bina and Agra.

(c) The time-table is being worked out.
Express trains between Poona and Nagpur

214. SHRI N.R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government have any pro-
posal under consideration to run express
train between Poona and Nagpur as demand-
ed by the people of the area ;

(b) if so, when the service is to be start-
ed ; and
(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). A proposal for intreduction of a direct
express train betwezn Poona and Nagpur via
Dhond and Manmad by way of amalgamat-
ing a pair of existing Passenger trains each
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on Poona and Dhond-Manmad and Bhusaval-
Nuagpur sectiops with an additional train to
be introduced on Manmad-Bhusaval section,
is under examination of Central Railway
Administration., Implementation of this
proposal, if otherwise found justified and
feasible, will, however not be possible till
remodeling of the existing Poona Yard in
connection with conversion of Poona-Miraj
M. G. section into B. G.

(c) Does not arise.
Small Car Project at Nagpur

215. SHRI N. R. DEOGHARE : Will
the Miaister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be plcased to state :

(a) whether Government have any pro-
posal under consideration to set up a project
for the manufacturc of small car at the Cen-
tral place like Nagpur in fulfilment of the
demand of the people of the area ;

(b) if so, the details of the project;
and

(c) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). Government have
under consideration a proposal to set up a
small Car Project in the country but no final
decision in the matter has so far been reach-
ed. The question of location of the proposed
project has not been considered at this stage.

Development of Industries around Tati-
corin Port

216. SHRI P. C. ADICHAN 1 Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state 1

(a) whether Government’s attention has
been drawn to the reported statement of Shri
R. Venkataraman, Member of the Planning
Commission and Chairman of Major Ports
Commission, calling for the development of
large industries in and around Tuticorin for
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better and fuller use of Tuticorin which has
been developed into a major harbour ;

(b) if so, whether the State Government
or the Central Government are planning to
develop proper industries in the are a under
the Fourth Five Year Plan ;

(c) if so, the details and tentative cost
of the envisage scheme ; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) In the coursc of a speech
during his tour to Tuticorin Shri R. Venkata-
raman, Member of the Planning C>mmission
pointed out that the mere establishmznt of a
port by itself was not likely to lead to eco-
nomic growth of the area which has to be
fostered through industrial and other develop-
ments. He emphasized the point that the
very viability of the port was depsndent on
adequate traffic being available to sustain
the port and this called for establishment
of Industries and other ecohomic activities
in the hinterland. His intention was to sug-
gest that the private sector should take
greater {initiative for the establishment of
large, medium and small scale industries to
provide the volume of traffic required for
the port.

(b) to (d). There was no suggestion
that public sector enterprises have to be set
up at Tuticorin. The Madras Industrial
Development Corporation have, however,
submitted a proposal for the establishment
of a fertilizer project at Tuticorin and this
is under examination. The Government will
also give all encouragement to private sector
entrepreneurs to set up industries in the area
referred to within the plan priorities and re-
sources.

Export of Engineering goods to
Yugosiavia

217, SHRI MUHAMMAD SHERIFF :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether a Yugoslav declegation visit-
ed the country in the month of May, 1969
and sought engineering goods for the Stecl
plant ; and

(b) the details of the requirements
sought and decisions arrive at in this regard?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). A delegation from the Steel
Plant Consortium formed to set up a new
Steel Plant at Split in Yugoslavia visited
the country in May, 1969 for preliminary
investigations about the possibliity of supply
of iron ore and steel plant equipment from
India. The delegation visited various
plants including those of Heavy Engineering
Corporation and had discussions with all
concerned. The purpose of the delegation
was fact finding and no decision has been
arrived at, nor have they indicated their
requiremsnt. The delegatioa will report to
the Consortium who will decide the next
step.

Visit by Indian Railway Experts to Syria

218. SHRI BABURAO PATEL ; Will
the Minister of RAILWAYS be pleased to
state :

(a) the names of the three Indian Rail-
way experts who are visiting Syria to carry
out a techno-:conomic feasibility study of
a new Railway line there ;

(b) the length of the proposed line and
the terms on which the Syrian Government
is seeking co-operation from our Govern-
raent ;

(c) the exact benefits to the Indian
Government from participation in the con-
struction of the Syrian railway line ; and

(d) the amout paid to the Railway ex-
perts for making the study ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The
names of the three Indian Railway experts
who are visiting Syria are :

(i) Shri M. G. Nair, Joint Director,

Works, Railway Board.

(ii) Shri B. B. Lal, Joint
Traction, Railway Board;
Shri Shaheed Ali Khan, Joint
Director, Railway Planning, Rail-
way Board.

(b) and (c). The length of the propo-
sed line is approximately 180 k.m. The ser-
vices of the exports have been made availa-
ble for a preliminary survey and further
details would be known oanly after the
techno-economic study report is finalised
and submited to the Syrian Government
and the Syrian Government’sr eactions theres
on are known.

Director,

(iii)
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(d) The local costs for the experts
undertaking the study would be met by the
Syrian Government subject to a ceiling U.S.
8 15 per day per head, In addition, the
Government of India have allowed them
Rs. 450/- per head to cover incidental
charges and Rs. 15.83 per head day to cover
tips.
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Messrs Cooper Allen and Company Ltd.

226. SHRI S. M. BANERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Cooper Allen and Co. Ltd.
of British India Corporation at Kanpur has
been finally taken over by Government ;

(b) if so, the number of employees who
have been retrenched as a result of this
taking over ; and

(c) whether they are likely to be taken
‘back as on required basis ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Cooper Allen and
‘North West Tannery Units of the Brilish
India Corporation Ltd., Kanpur have been
taken over by the Government with effect
from 23rd May, 1969 by setting up a new
company in the name and style of the
Tannery and Footwear Corporation of India
Limited, Kanpur.

(b) Out of a total number of 2,578 em-
ployees on the rolls of the Cooper Allen
and North West Tannery Units on the date
of transfer, the Tannery and Footwear Cor-
poration has taken over 1,935 employess.
There was no retrenchment on account of
the taking over ; and

(c) For meeting their future require-
ments, Tannery and Footwear Corporation
of India Ltd. will give preference to person-
nel not taken over, subject to their suitabi-
lity for the jobs in hand,
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Permission to Clerks for appearing in
Departmental Stenographer Test

227. SHRI S. M. BANERJEE : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that the Clerks
who know type-writing are not allowed to
appear for the Departmental Stenographer/
Steno-typist test as is the practlice in other
Government Departments ; and

(b) if so, the reasons for the same and
specific objections for not allowing them to
appear for this test when they know type-
writing and Stenography fully well ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b) : Attention of the Hon’ble Member is
invited to reply to Unstarred Question No.
6428 put by him on 15.4.1969,

Registration certificates to new Units for
Manufacture of Banned list

228. SHRI S.M. BANERIJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the facts which Government take
into consideration for issuing Industrial Lice-
nces/Registration Certificates to the new
units for manufacture of items which are on
the banned list;

(b) whether before issuing such Industri-
al Licences/registration Certificates, Govern-
ment also take into consideration as to how
scarce category of raw materials such as steel
sheets would be made available to these units
when they are unable to feed even the exist-
ing units; and

(c) if so, whether the recognition of such
fresh capacities dozs not further deteriorate
the position of existing units which were
established prior to the industry being placed
on the banned list due to the newcomers be-
coming co-sharers in allocation of scarce
category of steel sheets ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) While examining applica-
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tlons for industria] licences, the following
considerations are generally kept in view by
the Government 1—

() Need for developing industries in
accordance with the priorities and
targets laid down in the Five Year
Plans.

(ii) Need for canalisation of Investments
into priority industries and the dis-
couragement of investment in com-
paratively non-essential industries;

(li) Need for establishment of export

oriented/import saving industries;

and the foreign exchange expenditure
involved in a particular scheme;

(iv)  Supply position of raw materials;

(v) Desirability of avoiding concentra-
tion of ownership and control of
industries in a few hands.

Need for
velopment;

balanced regional de-

(vi)

Need to protect small scale and
cottage industries and prevent undue
competition between the large and
the small scale sectors; and

(vii)

Availability of power, water and
transport facilities at the site where
the unit is proposed to be set up.

(viii)

However, proposals for the manufacture of
items on the banned list are not approved
by the Governm:nt, except in very special
circumstances.

(b) Although the raw material require-
ments of the new units to be set up are also
taken into account before granting an indus-
trial licence, no guarantee in regard to allo-
cation of such raw materials is given by
the Government.

(c) The question of supply of scarce raw
materials to existing units mainly depends on
their availability, The recognition of fresh
capacity doss sometimes strain raw materiaj
availability and this is one of the reasons
why additional capacity is not normally per-
mitted in such industries except in special
circumstances and under the relaxations

llowed for diversification to enable better
tilisation of existing manufacturing capacity.

ASADHA 31, 1891 (SAKA)
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Setting up of Tannery at Tonk

SHRI P. M. SAYEED :

SHRI MANIBHAI J. PATEL 1

SHRI NAVAL  KISHORE
SHARMA :

SHRI JAMNA LAL:

231,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state §

(a) whether a three-member French Team
visited India for negotiations for sctting up
of a tannery in Public Sector at Tonik in
Rajasthan;

(b) if so, the nature of the talks held
with the team;

(c) whether an agreement has bcen re-
ached in this respect and, if so terms thereof;
and

(d) the time by which the tannery is
likely to start functionirg ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (d) . A letter of intent
has been granted for the setting up of an
industrial undertaking for the manufacture
of leather in the public sector by the Go-
vernment of Rajasthan at Tonk (Rajasthan).
The Government of Rajasthan have reported
that tenders were Invited from abroad parti-
cularly from France, Bulgaria and Yugo-
slavia and that some of the representatives of
the tendering firms came to Jaipur for dis-
cussing the terms of collaboration and the
list of machinery to be imported. Further
development are awaited.

Retrenchment of Employees in Tanneris
and Footwear Corporation of India Ltd.

232, SHRIP. M, SAYEED :
SHRI MANIBHAI J. PATEL :
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SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether the Tanneries and Footwear
Corporation of India Ltd., which has taken
over Cooper Allen and Company from
British Indla Corporation, has terminated
the services of its 900 employees;

(b) if so, the reasons therefor;

heth. Ve
c a M d

protesting
against this action has been received by Go-
vernment; and

(d) if so, the action
ment in the matter ?

taken by Govern-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) 1 (a) and (b). No, Sir. As
per the terms of agreement between the
Tannery and Footwear Corporation of India
Limited and British India Corporation Ltd.,
the Tannery and Footwear Corporation of
India Limited is to take over such of the
employees of the Cooper Allen and North
West Tannery Units as is cosidered necessary
for its production programme. Accordingly
out of 2578 employees on the rolls of the
two units as on the date of taking over
Tanoery and Footwear Corporation of India
Limited has taken over 1935 employees after
detalled examination of its requirement.

(¢) Yes, Sir.

(d) Tt is the responsibility of British
India Corporation to pay retrenchm:nt com-
pensation and other dues, as may be admissi-
dle, to such of the employees as have not
been taken over by the Tannery and Foot-
wear Corporation of Indla Limited. How-
ever, for their future requiremeat, Tannery
and Footwear Corporation of India Limited
will give preference to the personnel not
taken over subject to their suitability for the
jobs in hand.
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Porters and Vendors

234, SHRI B. K. DASCHOWDHURY :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Federation of Railway
Porters and Vendors at a meeting on the
12th May, 1969 demanded that porters and
vendors should get the facilities enjoyed by
Class 1V employees;

(b) whether it was also urged that the
Rallway Administration should not describe
them as coolfes in future; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) t (a) to (c). Io-
formation is not available of the business
transacted and demands made at the meeting
held on 12-5-69 by the Federation of Rail-
way Porters & Vendors which is not a re-
cognised body.

Development of Industrially Backward
States

236. SHRI B. K. DASCHOWDHURY :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(8) whether a Working Group of the
Planning Commission has {dentified Andhra
Pradesh, Orissa, Bihar, Madhya Pradesh,
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Rajasthan and Uttar Pradesh as industrially
backward areas; and

(b) if so, the steps Government propose
to take to give priority to these States in
the matter of industrial development ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) The report of the working
group has been laid on the Table of the House
during the last session.  Attention is invited
to the recemmendations in chapter III of the
Report.

(b) The report submitted by the Work-
ing Group has been referred by the National
Development Council to its Committee for
detailed consideration.

Stabbing of Railway Employee in 375-UP
Allahabad-Delhi P:

237. SHRI B. K. DASCHOWDHURY :
SHRI VISHWA NATH PANDEY :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether one Shri J,P. Sharma, while
checking tickets in 375-UP Allahabad-Delhi
Passenger, was stabbed by a ticketless travel-
ler on the 10th May, 1969;

(b) the action taken against that passen-
ger and whether he has been arrested;

(c) the section of the Railways in which
there is too much ticketless travelling and
the action taken or proposed to be taken
against this ticketless travel and also to
safeguard the lives of the Railway officials;
and

(d) whether any compensation has been
given to the family of Shri Sharma ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The accused named Sadhu Siagh S/o
Sunder Singh Nihung sikh has been arrested
and he has confessed his guilt.

(c) A statement is laid on the Table of

the House. [Placed in Library. See No.
LT—1285/69).
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(d) Shri J.P. Sharma, Travelling Ticket
Examiner has been given an ex-gratia pay-
ment of Rs. 500,-.

Shifting of Industrial Concerns form
West Bengal to U.P.

238. SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state 1

(a) whether Government’s attention has
been drawn to a press report that the Chief
Minister of Uttar Pradesh stated at a Press
Conference on the 2ist May, 1969 in Luck-
now (U.P.) that since his Goveroment took
office, seven industrial concerns of Waest
Bengal have individually approached the
U.P. Government for facilities to move to
that State ;

(b) if so, the reaction of Government to
this move ;

(c) the names of the industrial concerns
which have approached the U.P. Govern-
ment to move their Factories to U P. to-
gether with the reasons for such a move ;
and

(d) the steps, if any, taken to dissuade
the concerns from doing so ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFTAIRS (SHRI F. A.
AHEAD). (a)to (d). A news-item on
this subject has been brought to the notice
of Govt, The Govt. of U.P. have since
reported that the Chief Minister had made
a statement only to the efiect that, as a result
of the various facilities and incentives offer-
ed by the State Govt. for Industrial deve-
lopment in that State, a numbzr of equiries
were received from various parts of the
country, including West Bengal, regarding
the possibilitics of setting up of new indust-
ries in the State. There is no specific pro-

posal regarding shifting of any existing
industries from West Bengal to Uttar
Pradesh.

Shifting of Industrial Concarns from West
Bengal to other States

SHRIMATI ILA PALCHOU.
Will the Miaister of INDUST-

239,
DHURY:
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RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether any industrial concerns of
West Bengal have approached either the
Central Government or any other State
Government to move from West Bengal
and set up their factories in other States ;
and

(b) if so, their names and the reasons
given by them for such a move ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHEAD) : (a) and (b). Two applications
for grant of licences under the Industries
(Development & Regulation) Act, 1951 for
shifting their undertaking from West Bengal
to other States have been received during
1969 one from M/s. Dabur (Dr. S.K.
Burman) Pvt. Ltd. and the other from M/s.
Balmer Lawrie & Co. Ltd. The former
company proposes to shift with a view to
effecting economy in the distribution of
finished goods. The latter company’s pro-
posal relates to shifting of part of their
capacity for barrel manufacture to Madras
fn order to meet the requirements of the
Indian Oil Refinery at Madras. Both the
proposals are pending at present.

Action taken against persons involved in

Steel Deal
240. SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state 1

(a) whether any action has been taken
or award of punishment given, as recom-
mended by the Central Vigilance Commi-
ssion, against the public servents who were
found guilty/involved in the steel deal
inquired into by the Sarkar Committee ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANI):
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(a) and (b) . Since the procedural require-
ments necessitated under the relevant rules
and regulations have not yet been complet-
ed, it has not been possible to take final
action relating to the imposition of any
penalities against the concerned public ser-
vants. However, in the case of Shri S. N,
Banerjee, formerly Assistant in the office of
the Iron & Steel Controller, it has been
decided, on the advice of the Central Vigi-
lance Commission, to drop the disciplinary
proceedings for imposition of a minor pena-
Ity institu‘ed against him.

Engineering Service Examination, 1969
24]. SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR:
SHRI K. LAKKAPPA 1

Will the Minister of RAILWAYS be
pleased to state @

(a) the number, names, age and length
of service of those departmental Government
employees working in Ordnance factories
who have been permitted to appear in the
Engineering Service Examination in the year
1969 ;

(b) the number, nams=s, age and length
of service of such employees who have not
been permitted to appear in the said exami-
nation ; and the reasons therefor ;

(c) whether Government propose to
refund the examination fee in full to such
Government empioyees who have not been
permitted in the said examination as their
eligibility was not clear and was subject to
their confirmation ; and

(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (d).
Information is being collected and will be
laid on the Table of the Sabha.

Kunzru Committee on Railway Accidents

242. SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA

Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government have since
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implemented the reeommendations made by
the Kunzru Committee on the Railway
Accidents ;

(b) if not, thec number and nature of
recommendations which have not bzen im-
plemented ; and

(c) the reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
Of t~e 354 accepted recommendations of
the Kunzru Committee only 27 recommenda-
tions remain to be implemented. It has
not been possible to fully implement them
yet ; because either they require research
and development -or can be implemented
only a programmed basis subject to availa-
bility of funds of require action to be taken
by State Governments and other indepen-
dent organisations. The implementation of
two recommendations is not bzing pursued
having regard to the views expressed by the
Wanchoo-Committee, 1968.

Setting up of Fifth Steel Plant

243, SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :

SHRI D. N. PATODIA:

SHRI SITARAM KESRI :

SHRI S. M. BANARIJEE :

SHRI P. C ADICHAN :

SHRI BHOGENDRA JHA 1

SHRI LATAFAT ALI KHAN :

SHRI DHIRESWAR KALITA ;

SHRI J. M. BISWAS :

SHRI SRADHAKAR
SUPAKAR :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether Government have since
taken any decision in regard to the setting
up of Fifth Stcel Plant in the country ;

(b) if so, whether the site has been
sclected ; and

(c) the financial implications thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) No, Sir.
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Village Industries in Fourth Plan

244, SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the expenditure on Ambar Charkhas
in the Third Plan and the estimated value
of their production ;

(b) the estimated value of the small
scale and village industry production for
which the outlay of Rs. 294 crores is pro-
posed in the Fourth Plan ;

(c) since industrial estates have not
been successful in rural areas, will not their
forced development there add to the cost
of production and general discredit of small
scale industries ; and

(d) the precise meaning of putting
Ambar Charkha production on self suffi-
ciency basis and whether Government sub-
sidy will be stopped ?

THE MINISTER OF INDUSTRIAL
DFVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Expenditure on Ambar
Charkhas in the Third Plan was Rs. 7.04
crores approximately and the estimated
value of production of cloth from Ambar
charkha yarn during the Third Plan is esti-
mated at Rs. 31.67 crores.

(b) and (c). Information is being collect-
ed and will be laid on the Table of the
House.

(d) The Asoka Mehta Committee on
Khadi and Village Industries has recommen-
ded that further expansion of traditional and
Ambar khadi production should be limited
for self-sufficiency purposes i.e. for the use
of the producer and in the places of pro-
duction and that the element of Government
grants should be small. The Asoka Mehta
Committee has also recommended that
Government grants for traditional and Ambar
khadi should have a maximum limit of Rs.
5.00 crores per All the recc
dations of the Committee are under exami-
nation.
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Justification of Controls in Fourth Plan

245. SHRI LOBO PRABHU : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) Whether it isa fact that planning
has reduced delays, excess capacity, high
cost of production, are now the ou'standing
feature of the country. unknown in countries
without planning;

(b) whether planning can secure indus-
trial dispersal when it has not done this so
far, when opposed by natural ecomic forces;

(c) if planning is necessary for securing
traditional and small industries, is this not
better done through fiscal concessions and
market reservations;

(d) the reasons why Government consi-
dered the interests of the consumers as a sufTi-
cient and more proper guide to industrialisa-
tion; and

(e) how does it meet the charge that
controls involve a large shift of income in
favour of a small body of producers and
labour?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (e). Planning has been
accepted as a basic necessity by the Govern-
ment for the development of the economy.
Planning may have its weaknesses, but un-
planned developmsnt will not secure the
social economic objectives of the nation.

Exodus of Engineers from Heavy
Engineering Corporation

246. SHRI{ RAMACHANDRA VEE-
RAPPA :

SHRI J. K. CHOUDHURI :

SHRI D AMAT :

SHRI G. C. NAIK :

SHRI KARTIK ORAON :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state

(a) whether it isa fact that 70 Engi-
neers of the Heavy Engineering Corporation
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at Ranchi have left India and another large
batch has applied for permission to leave the
country to go to the U. S. A. and elsewhere;

(b) the total number of Engineers em-
ployed in the Heavy Engineering Corpora-
tion and the total number of them who have
applied for permission to leave;

(c) the reasons shown for seeking such
permission; and

(d) government’s decision in their case?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT)
(a) Since 1968, 23 Engineers have left the
services of Heavy Engineering Corporation
Ltd., Ranchi, by resigning their jobs, for
going to the U.S. A. and other foreign
countries, as mentioned in their applications.
199 applications have been received from
individual engineers for permission to apply
for passport.

(b) 2090 Engineers are employed in the
company and 199 have applied for permi-
ssion to apply for passport;

(c) The reasons given by the Engineers
in their applications are *“for proceeding
abroad on immigration” or *higher study”.
In some cases reasons given is ‘“‘only for
proceeding abroad™.

(d) It is for the company to take a deci-
sion on the opplications and they have deci-
ded not to give a ‘no objection certificate’
for the purpose of grant of passport. The
Engineers would however be free to resign
from the service of the company in accor-
dance with the terms of the contract and
then take steps to go abroad.

Delhi avoiding Rajlway Line

247. SHRIRAM SWARUP VIDYA-
RTHI :
SHRI BAL RAJ MADHOK :
SHRI RAGHUVIR SINGH
SHASTRI :

Ll
will the Minister of RAILWAYS be
pleased to state s

(a) whether it isa fact that the Delhi
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Avoiding Railway line has been put in
commission ;

(b) whether it is also afact that this
avolding line is also to serve as the Ring
Railway for Delhi; and

(c) if so, how many additional passenger
trains to serve the need of Delhi have started
running on this line, what is their frequency
and what are the stations at which they
halt ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). The Delhi
Avoiding Lines and Connected Traffic Faci-
lities Project has been opened to goods
traffic with effect from 16-2-1969.

(b) and (c). The lines is intended to
serve as a bye-pass line for gools trains and
not as a Ring Railway for Delhi. However,
when the line is ready for opening to passen-
ger traffic, it will be utilised also to run
suburban trains.

Criteria for determining Backwardness

248, SHRI RAM SWARUP
VIDYARTHI t
SHRI BAL RAJ MADHOK :
Will the Minister of LAW AND

SOCIAL WELFARE be pleased to state :

(a) whether any criterian other than
birth has been laid down for determining the
backwardness of any individual or groups of
individuals; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
Apart from the Scheduled Casts, Scheduld
Tribes and the Denotified, Nomadic and
Scmi-Nomadic Tribes, the Government of
India recongnise sabackward classes only
those whose family ineomc is less than
Rs. 2,400 per apnum.

Workers in Industrial Units in Delhi

249. SHRI RAM SWARUP
VIDYARTHI :
SHRI BAL RAJ MADAOK :

Will the Minister of INDUSTRIAL



93 Written Aniwers

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIS be pleased to
state

(a) the total number of the new indus-
trial units set up in the Unlon territory of
Delhi since March, 1967 and their respective
field of manufacture, employment potential
and production capacity;

(b) the total number of workers em-
ployed therein at present;

(c) the number of workers provided
with housing accommodatjon by the indus-
trial units concerned; and

(d) the steps Government propose to
take to see that every new industrial unit
undertakes to provide living accommodation
to the workers oa the site or near about
before a licence is given for the setting up
of the industrial units?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) According to the Census of
Industrial Units conducted by the Directorat
of Industries, Delhi Administration, D:lhi,
during April-July, 1969, the number of
Industrial Units set up in the Union Terri-
tory of Delhi since 1st January, 1967 till the
date of Census was 6,665. Under the Census
all Large Scale, Small Scall, Cbttage Indus-
tries and even self-employed units were
completely enumsrated. Their employment
potential was 25,933 and the value of pro-
duction during 1967-68 was Rs. 1,714 lakhs.
The detailed statement is laid on the table of
the House indicates the numbar of units,
total Employment, number of workers and
value of Production during 1967-68 classified
under Major Groups of Standard Industrial
Classification according to their item of
manufacture. [Placed in Library. See
No. LT—1286 /69). The details regarding
the Production Capacity were not collected
during the course of the Census.

(b) The total number of workers em-
ployed by 6,665 units was 22,413,

(c) The number is 63 in so far as work-
ers employed in registered factories are
concerned.
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(d) There is no such proposal before
Government.

Social Welfare Schemes for Delhi

250. SHRI RAM SWARUP
VIDYARTHI :
SHRI BAL RAJ MADHOK :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state 3

(a) whether itis a fact that a numbzr
of social welfare schemes of the same type
are being run separately by the Delhi
Administration and the C:ntral Government
in the Union Territory of Delhi;

(b) if so, the details thereof;

(c) whether it is also a fact that this
leads to a lot of duplication of efforts and
expenditure;

(d) whether ft is further a fact that
suggestions have been made from time to
time inside and outside the Parliament to end
this duplication and hand over all the social
welfare activities and centres run by the
C:ntral Government to the Delhi Adminis-
tration; and

(e) if so, the steps taken so far to im-
plement such suggestions?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA)
(a) The Schames being run by the D:lhi
Administration and Ceatral Government are
not of the same type.

(b) and (c). Do not arise.

(d) Soms susgestions were maid: anc
considered but no dup'ication was found.

(¢) Does not arise.
Attack On Railway Staff At Asansol Station

251. SHRI V. NARASIMHA RAO:
SHRI RABI RAY :

SHRI N. R. LASKAR :

SHRI D. N. PATODIA :

SHRI SAMAR GUHA ;
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SHRI MAHANT
NATH

DIGVIJAI

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that about one
hundred criminals armed with lethal weapons
attacked the Railway staff at Asansol Rail-
way Station on the 27th May, 1969;

(b) if so, the extent of the damage done
to the Railway property and the number of
persons killed and injured; and

(c) the steps taken by Govenrment in
the matter?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) About 15
to 20 criminals armed with sword, Bhojali
and lathi etc., in their bid to break open a
wagon, attacked on interveation some rail-
way staff in Asansol yard on 27. 5. 1969.

(b) Due to timely interveation of Rail-
way Protection Force Staff and Railway
employees there was no damage done to the
Railway property. Three pzrsons (Railway
employees) were injured.

(¢) (i) Government Railway Police,
Asansol, registered a case No.
14 under sections 148/332/326/
461/371/5111PC on 21.5,1969
and arrested 18 criminals.

(ii) Joint raids by Government
Railway Police and Railway
Protection Force are made to
apprehend bad characters and
Railway criminals.

(iii) Armed patrolling by Railway

Protection Force is also being

done.

Lorry-train collision

252. SHRI V. NARASIMHA RAO 1

SHRI P. C. ADICHAN :

Will the Minister of RAILWAYS be
pleased to state :

-
(a) whether itis a fact that there was
a collision between a lorry and the Madras-
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Banglore Express on the evening of the 27th
May, 1969;

(b) if so, the number of persons killed
and wounded as a result thereof;

(c) the amount of compznsation given
to those killed and wounded; and

(d) whether any inquiry has been
ordered into this incident?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). Yes.

(b) In this accident 3 persons were kill~
ed and 11 sustained injuries.

(¢) No claim for compensation has been
received or paid so far.

(d) Yes. According to the finding of
the inquiry Committee the lorry crashed
into the closed leaf of the level crossing
gate, over shot into the track and hit into
the 3rd and 4th coaches of the train for
which the lorry driver, who dizd as a result
of the accident, was responsible.

Setting up of a Watch Plant by a
Swiss Firm
253. SHRI V. NARASIMHA RAO:
SHRI ISHAQ SAMBHALI :
SHRI SITARAM KESARI :
SHRI MAHANT DIGVIJAI
NATH :
SHRI BHOGENDRA JHA :
SHRI DHIRESWAR KALITA @
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI CHANDRA SHEKHAR
SINGH :
SHRI RAMAVATAR SHASTRI :
SHRI G. C. NAIK :
SHRI K. LAKKAPPA ;
SHRI D. AMAT :
SHRI P. K. DEO :
SHRI A. SREEDHARAN :
SHRI N. SHIVAPPA :
SHRI1 YASHPAL SINGH 1
SHRI K. M. KOUSHIK :
SHRI D. N. PATODIA :
SHRI JYOTIRMOY BASU :
SHRI N. K. SOMANI :

Will the Muister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state :

(a) whether a Swiss Watchemaking
firm has renewed its earlier offer of setting
up of a production unit in collaboration
with a private Indian firm;

(b) if so, the reaction of Government
in this regard;

(c) whether the Secretary of his Minis-
try, who recently visi'ed G:neva also, found
the Swiss Watch-makers more anxious to set
up their units in India;

(d) the details of the report, if any,
submitted by him; and

(e) what action, if any, is being taken
by Government in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (¢). During his recent
visit to Gzneva, S:cretary (ID) in the Union
Ministry of Industrial D:velopment, Internal
Trade and Company Affairs, held brief dis-
cussions with the representatives of the Swiss
watch industry. It transpired during these
discussions that the, Swiss watch industry
which had earlier shown interest in setting up
a watch factory in India with capital parti-
cipation was again kesn on‘doing so. Their
representatives indicated, that they had
coaduct:d nego*iatiors with several Indian
partizs but so far they had not finally settled
with any Indian collaborator. The policy
of the Govt. of India, in regard to foreign
investment and collaboration was explaiaed
to them and they were inform:d that bzfore
concluding their collaboration arrangemeats
with any Indian party they should obtain the
concurrence of the Govenment with regard
to capital investment, phased programme of
manufactue, export obligations, pricing,
technical control etc. They were inform:d
that the Govt. of India would have to be
satisfied that arrangements in this regard
were satisfactory before any scheme could be
approved. As and when a concrete and
satisfactory proposal is received further
approprite action will be taken.
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Luggage Checking on North East
Frontier Railway

254, SHRI V. NARASIMHA RAO:
Will the Minister for RAILWAYS bz pleased
to state :

(a) whether luggage checking fs being
reintroduced on the Gauhti-Tinsukia and
Lumding-Darapur Sections of the North-
East Frontier Railway;

(b) when the checking of luggage was
introduced and on which sections; and

(c) the reasons for discontinuing the
same?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
Luggage checking was introduced from 24th
April 1966 on Gauhati-Tinsukia and Lumd-
ing-Badarpur (not Darapur) sections. It has
not been discontinued.

(c) Does not arise.
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Shares of Central and State Governments
in Tata and Birla group of concerns.

256. DR. SUSHILA NAYAR : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFEAIRS be pleased to refer to the
to the reply given to Unstarred Question
No. 7987 on the 29th April, 1969 regarding
shares of Central and State Governments in
Tata and Birla Group of concerns and
state :

(a) whether the information has since
been collected by Government ;

(b) if not, the reasons for the delay; and

(c) the time by which this information
will be made available ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). The required
information which has been called for from
the other Departments of the Central Govern-
ment, the State Governments and the Regis-
trars of Companfes has not yet been received
in full and will be laid on the Table of the
House as soon as available.

Railway Lines in Gujarat

257. SHRI D. R. PARMAR : Wil
the Minister of RAILWAYS be pleased to
state ¢

<
(a) the proposals received for opening
new Railway lires and joining link Railways
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lines In the State of Gujarat to bs included
in the Fourth Five Year Plan ; and

(b) the number out of them which were
included in the Fourth Five Year Plan with
details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) t (a) Twenty two
new lines and conversions were proposed by
the Government of Gujarat for inclusion in
the Fourth Five Year Plan. The names of
the new lines and conversions, in order of
priority are given In the Statement laid on
the Table of the House. [Placed in Lib-
rary. See No, LT-1287/69].

(b) The proposals of new lines and con-
versions to be included in the Fourth Plan
have not been finalised yet. However, Pro-
posals for construction of Bhavnagar Tara-
pore B. G. line, and conversion of Viram-
gam-Okha and Kanalus-Katkola-Porbandar
metre gauge sections into broad gauge in
Gujarat, are under consideration and the
question of including these proposals in the
Fourth Plan will be decided in due course.

Allocation of Steel quota to Industries

258. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that the Joint
Plant Committee had placed 55,144 tons of
16-20 gaugs steel at the disposal of the
Directorate General of Technical Develop-
ment for allocation during 1968-69 to various
industries enlisted with them ;

(b) if so, the quantity of the said steel
allocated by these two each of the industries
during the periods April 1968/September,
1968, and O:tober, 1968/March, 1969.

(c) whether any quantity of 16-20 gauge
steel was allocated the barrel fabricators as
well during the period October, 1968/
March, 1969 ;

(d) if so, the details thereof ; and

(c) if not, the reasons for making no
allotmznt to this industry ?

THE MINISTER OF
DEVELOPMENT,

INDUSTRIAL
INTENAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) The allocation was made for the
whole year and not for the periods April-
September, 1968 and October 1968—March,
1969 separately. A list showing the
quantities of 16-20 gauge steel sheets
allocatcd to various industrizs is laid on the
Table of the House. [Placed in Library.
See No. LT-1288/69).

(c¢) No, Sir.
(d) Does not arise.

(e) No allocation was made to Barrel
fabricators as they had already received ad-
vance allocatioa from the Joint Plant Com-
mittze, Calcutta, and the quastion of release
of the balance entitlemznt to them was under
the consideration of Govarnment consejuznt
on a Court injunction in regard to the adjust-
ment of the advance allocation made by the
Joint Plant Committee.

Bharat Barrel and Drum Manliracturing
Co. (P) Ltd.

259. SHRI SITARAM KESRI : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to refer to the re-
ply given to Starred Qaestion No. 54 on the
23rd July, 1968 and state :

(a) whether the appeal of the State of
Maharashtra filcd in the Suprems Court
against the order of the Bombay High Court
exoncrating M/s. Bharat Barrel and Drum
Mfg. Co. (P) Ltd., has been dismissed on
the ground that there were no ground in
their appeal worth considering by the
Supreme Court ;

(b) if so, at whose instance the State of
Maharastra had filed the said appeal in the
Supreme Court ;

(c) whether the insistence of the State of
Mabharashtra on Governmsant to keep this
firm blacklisted till the disposal of their
appeal in the Supreme Court resulted in huge
loss to Goverment due to suspension of the
dealings of the said firm with Government
undertakings ;

_(d) whether the order blacklisting M/s.
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Bharat Barrel and Drum Mfg. Co.

Pvt. Ltd. has since been revoked ; and
(e) if so, from which date ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) 1 (a)
The appeal of the State Government of Ma-
harashtra has been dismissed by the Supreme
Court with the following observations :

It is well established that in an ap-
peal under Art. 136 of the Consti-
tution this Court will not ordinarily
interfere with the findings of fact given
by the High Court but the jurisdiction
will be exerciced only in a case where
it finds that substantial and grave in-
justice has bzen done and that excep-
tional and special circumstances exist in
the case. In the case of an appeal from
an order of acquittal this Court will
not interfere unless the High Court
can be said to have acted perversely
or otherwise improperly or the facts
of the case are such that no tribunal
could legitimately arrive at the con-
clusion that the guilt of the accused
has not been proved beyond any
reasonable doubt. Applying the prin-
ciple to the present case, we are of
opinion that no ground has been made
out for interference with the judgment
of the High Court in the present case.
This appeal accordingly fails and is
dismissed.””

(b) This concerns the State Government
of Maharashtra and not the Government of
India.

(c) No, Sir.
(d) Yes, Sir.
(¢) From January, 31, 1969.

A & fere gawed & for gedd
fead saArfal s saaear

261. st ®o fo AgEHT : FAT /A
w78 AT #} IO O 5

(#) #a1 7g |9 3 5 a7 FHarfay



103 Written Answers

Fggam ¥ged fewd Fa=arfal @
syt § AR gAR 97 qut ¥ feu Iq
fear s &1

(@) 77 7g it 7= § 5 ST & fewe
Fore ¥ fou Wt gedt fog =% &
Jrew § g w3 ged fad
% fege CQas Wl fFar smn § At
ITH I fewe T 1 Faq ) faan
ara & gaft g9 99 fere Waw w13
T A §

() afe g, @ W AT T ¥}
w1 € |

(@) Tt fege R N 9 gAed

N A TER 1 oA feamar mar g
15

(z) afz g, @ @ "wwEAmr N gS
FO ¥ fou @R &1 AT FGAIE FF
w faare g ?

WA Wt (wo W gan fag) :
(w) st g

(@) 7% fewe ohawl sk fexe
R N ffE F fou gzt Rad &
W # FHF@ & fou 110-180 =97 &
¥z ¥ fege 3530 &Y SFaeqr A Iy
g1 93 F1E fere Fo7ex 30 fev ¥ wfus
) safe @ gedfifw dalv 2l fam @
gfas Ft Fafg xr fiwal F graws
amet ¥ 99 feve Qgs F w7 A F19
A ¥ foq frge frar amar g a1 9@
Y 9% #T a9 fear smar @ forg a3
fges far smar 34

() "am® af Iz

(7) Y@ #¥E avgAEw Nfew § agh
qar g

(%) &ar= adf gm0

JULY 22, 1969

Writtien Auswers 104

Arrest of Workers at Bokaro Steel City

262. SHRI M.H. GOWDA :
SHRI K. LAKKAPPA :
SHRI BAIDHAR BEHERA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state 3

(a) whether it is a fact that more then
100 workers belonging to a Union have been
arrested at the Bokaro Steel City;

(b) if so, the reasons of their arrest;
and

(c) the steps taken to mect the demands
of the workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir,

(b) This was due to unlawful activities
of the workers during the strike organised by
Bokaro Ispat Kamgarh Union, which is not
a recognised Union.

(c) The demands of the workers have
becen referred to the arbitration of labour
Commissioner of Government of Bihar, who
has asked the parties to file written state-
ments on the mat‘ers of di-putes.

Report of C issi for Scheduled
Castes and Scheduled Tribes

263. SHRI BHAGABAN DAS :
SHRI CK. CHAKRAPANI :
SHRI A.K. GOPALAN :
SHRIMATI SUSEELA GOPA-
LAN:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether itis a fact that the Com-
missioner for Scheduled Castes and Scheduled
Tribes has submitted his Annual Report to
the President;

(b) if so, the main
made by him;

recommendations

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
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(SHRI MUTHYAL RAO): (a) Presuma-
bly the Member is enquiring about the
latest Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes which
pertains to the year 1967-68. This Report
has been submitted to the Presid

(b) The Report has already been placed
on the Table of the House.

(c) The Report is at present under con-
sideration of the Parliamentary Committee
on the Wclfare of Scheduled Castes and
Scheduled Tribes. Copies of the Report
have also been sent to all the State Govern-
ment/Union Territory Administrations.

X-Ray Film Factory in Gorakhpur, U.P.

264. SHRI MAHANT DIGVIAI
NATH : Will the Minister of INDUSTRI-
AL DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is a proposal under
consideration of Governmet for the setting
up of an Ex-Ray film factory in an Eastern
District of U.P. particularly Gorakhpur;

(b) if so, the details thereof;

(c) whether the factory will be sct up
with foreign collaboration;

(d) if so, the details thereof; and

(e) the estimated annual production of
the factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) to (e). Do not arise.
Annual Production of Bogies

265. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS

be pleased to state :
(a) the annual production of Railway
bogles in the country;

(b) the number of bogies imported from
countries during the last three years;
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(c) the foreign exchange involved on the
purchase of these bogies; and

(d) the steps being taken by Government
to increase the production of indigenous
bogies in the country ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) About 1270
coaches of all gauges and types including
Rail Cars, Electric Multiple Unit coaches,
etc.

(b) Nil.

(c) In view of (b) above, this question
does not arise.

(d) Based on the long term requirements
of coaching stock, proposals are under con-
sideration for increasing the production
capacity to the required extent.

Conversion of M. G. lines beetween Gorakh-
pur-Lucknow and Gorakhpur-Varanasi

266. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS

pleased to state :

(a) whether it is a fact that the survey
work for converting the metre gauge lines of
North Eastern Railway betwcen Gorakhpur
and Lucknow and between Gorakhpur and
be Varanasi has bcen completed;

(b) if not, the reasons therefor;

(c) the time by which the survey is ex«
pected to be completed; and

(d) the time by which the conversion
work will be taken up ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (c).
The survey for the Varanasi (Manduadih)-
Bhatni-Gorakhpur conversion has been com-
pleted recently. The survey for the Luck-
now (Barabanki)-Gonda-Gorakhpur portion
is in progress and is expected to be complet-
ed in about two months time,

(d) A decision on the actual conversion
of these metre gauge sections to broad
gauge will be taken after the survey reports
for both the sections are examined by the

Rajlway Board.
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Replacing of Steam Engines by diesel
Engines

267. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal under
consideration of Government to replace the
steam engines by the diesel ones;

(b) if so, the names of the Railway lines
on which these are to be replaced during the
coming three years;

(c) the estimated savings of the Railways
by the introduction of such engines; and

(d) the time by which such engines
will be replaced on the North Eastern
Railway ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) to (d). The introduction of dieselisa-
tion on the Indian Railways is being done
on phased programme depending on the
resources position of the country and the
indigenous manufacturing capacity of die-el
locomotives. Tle diesel traction is being
utilised utilised on all railway zones, sclecti-
vely in the haulage of through freight trains
on main line routes and sections that are
approaching conditions of saturation with
steam traction as also some selected impor-
tant mail/express trains.

The savings due to the deployment of
diesel locomotives differ from service to
service as well as from region to region.
However, on an average a diesel locomotive
is capable of performing the work of nearly
2.5 stcam locomotives.

Licensed Capacity of Oil Barrel Fabricators

268. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state 3

(a) the procedure adopted by Government
in the past in detcrmining the licensed capa-
city of each of the oil barrel fabricators ;

* (b) whether any uniform policy has been
maintained throughout in determining the
licensed capacities of the barrel fabricators;
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(c) if so, what was the percentage of.
efficiency factory taken into consideration
while determining the licensed capacity of
each of the fabricators; and

(d) if uniform policy has not bcen main-
tained in determining the capacity of each
fabricator, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERAL TRADE
AND COMPANY AFFAIRS (SHRI F.A:
AHMED) : (a) and (b). The capacity
applied for in the application made
under the Industries (Development and Regu-
lation) Act, 1951 has been generally the
consideration, although In one of the cases,
capacity had to be fixed on the basis of past
production, subject to eventual assessment by
the technical authorities.

(c) and (d).  Efficiency factor is not
taken into consideration while fixing the
licensed capacity. This efficiency factor is
relevant only to the assesment of capacity on
the basis of a Time and Motion study of
the plant installed for the purpose of manu-
facture.

M/S. Hindustan Motors Ltd.

269. SHR1 GEORGE FERNANDES ;
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether he has received any repre-
sentations from Shri V.B. Merchant of
Bombay complaining that the manufacturers
warranty issued by M;S. Hindustan Motors
Ltd., manufacturers of Ambassador cars, is
not being honoured;

(b) if so, whether any inquiries have
been made in this connection;

(c) whether Government are aware that
the standard of the cars produced by M/S.
Hindustan Motors Ltd. is on the decline;
and

(d) if so, the steps proposed to be
taken to improve the quality of the cars .
manufactured in India?

THE MINISTER OF INDUSTRIAL,
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir,
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(b) Yes, the matter was taken up with
Hindustan Motors Ltd. Advice has since
been received that the complaints have been
attended to.

(c) and (d) . Following complaints
about deterioration in the quality of cars
manufactured in the country, Government
had appointed a Committee, named the
Motor Car Quality Enquiry Committee, to
investigate the causes of the deterioration in
the quality of cars and to suggest rem:dial
measures. The Committec made a number
of recommendations for improving the
quality of cars and other automobile pro-
ducts. 'These have been communicated to
the car manufacturers for compliance. In
order to ensure compliance, statutory direc-
tlons have also bzen issued to the car manu-
facturers in respect of the more important of
these recommendations. The matter has
also becen discussed individually with the
representatives of the three car manufacturers
and they have assured Government that they
would implement the various recommsnda-
tions of the Committee, In the meantime,
in pursuance of one of the recommendations
of the Committee, a Team of experts had
been deputed to visit the plants of the three
car manufacturers, with a view to assisting
and advising the latter in strengthening their
internal inspection organisation. The Team
was also to suggest to Government the kind
of external inspection organisation that
should be set up to supplement the internal
arrangements and how it can be mad: to
function effectively. The Report of the
Team has been received. Follow-up action
on the varfous recommendations of the Team
s now being taken.

Technical C ittee on Ad Action

during Fourth Plan

270. SHRI YASHPAL SINGH :

SHRI MAHANT DIGVIJAI
NATH :

SHRI RAGHUVIR  SINGH
SASTRI :

SHRI Y.A. PRASAD:
SHRI R.R. SINGH DEO :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
State :

(a) whether there is any proposal under
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consideration of Government to set up a
Technical Committee to report on the
advance action necessary during the Fourth
Five Year Plan;

(b) 1ifso, the reasons for setting up of
this Committce;

(c) the terms of the Committee; and

(d) the names and number of members
of the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :-
(a) At present there is no  proposal
under consideration of the Government to
set up a Technical Committee to report on
the advance action necessary during the
Fourth Five Year Plan.

(b) to (d). Do not arise,

Security And Finance Private Ltd.
New Delhi

271. SHRI A. DIPA : Will the Minis-
ter of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the present position of the case
filed by the creditors against the S=curity &
Finance Private Ltd. New Delhi.

(b) whether the said company has
refunded a part of the creditors money so
far; and

(c) if not, the steps taken by Govern-
ment to ensure that the said company should
not dispose of its asscts and thereby cheat
the creditors of their money?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Oa the pctition for wind-
ing up of the above nam:d company filed
by the creditors, the High Court of Delhi
has appointed the Official Liquidator as
Liquidator of the Company on 17th July,
1969.

(b) The information is not available.

(c) Does not arise in view of answers
to (a) above.
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Assault on Passengers in Train at
Dhrangadhra (Western Railway)

272. SHRI JAI SINGH :
SHRI HARDYAL DEVGUN :
SHRI YAJNA DATT
SHARMA :

SHRI P. VISWAMBHARAN |
SHRI SAMAR GUHA :
SHRI RAM CHARAN :
Will the Micister of RAILWAYS be
pleased to state :

(a) whether itisa fact that on the
20th May, 1969 some military men who
entered the compartment of a train at
Dhrangadhra on the Western Railway assaul-
ted some passangers; and

(b) if so, the details of the incident;

(c) whether his Ministry has taken up
the matter with the Ministry of Defence to
see that military men, who are provided with
arms, do not involve themselves in such
incidents;

(d) if so, the reaction of the Defence
Ministry and whether the correspond:nce,
if any, that might have taken place would
be laid on the Table; and

(e) the action taken against the culprits
and the steps taken by Government to pro-
vide protection to Railway passengers?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes. The
incident occurred on 19.5.1969, and not on
20.6.1969.

(b) On 19.5.69, one Shri Jaydevbhai of
Halvad, with member of his family, boarded
a third class compartment of train No. 121
Down at Dhrangadhra railway station. The
train started from Dhrangadhra at 20. 12 hrs.
As the train pulled out of the railway sta-
tion, two persons (who were military sepoys
in plain clothes) entered the compartment
and started passing vulgar remarks at the
ladies. When others protested, one of them
whipped out a country made pistol and
opened fire causing injuries to Shri Jaydev-
bhai on his left hand and two fingers were
cuf'off. When the other members of the
family tried to catch him, the other assailant
assaulted them with a knife causiog serious
injuries to his sister and simple iujuries to
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three daughters of Jaydevbhai, During the
incident, the alarm chain was pulled and the
train was brought to a halt. The Guard and
one Police Constable on duty were informed
of the incident. In the meanwhile one accus-
ed had slipped away, but the other was
caught by the family. The Police Constable
on duty took charge of the accused. Subse-
quently the second accused was also taken
into custody by the military authorities.

(c) As it wasa country-made pistol,
illicitly in the possession of the accused and
not a Government fire arm supplied to mili-
tary personnel, the question of taking up the
matter with the Defence Ministry does not
arise.

(d) The question does not arlse.

(e) An offence was registered at Suren-
dranagar Railway Police Station vide C. R.
No. 17/69 u/ss.307, 324, 354 and 34 IPC,
and S:zction 25 (a) of the Arms Act, against
the two accused persons. The case is being
tried by a Court Martial.

As far as possible, night passenger trains

arc being escorted by Governm:nt Railway
Police personnel for the safety of passengers.

Supply of Machinery to Bokaro Steel

Plant
273. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN i
SHRI YAINA DATT
SHARMA :
SHRI R. K. AMIN :
SHRI MEETHA LAL MEENA :
SHRI H. AJMAL KHAN :
SHRI TULSIDAS DASSAPPA
SHRI D. N. PATODIA :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleascd to
state :

(a) whether it is a fact that the delivery
schedule is not being adhered to by the
Heavy Engineering Corporation, Ranchi and
by the suppliers in the private sector, which
may lead to further revision of scheduled
target of the Bokaro Steel Plant; and

(b) if so, the action taken by Govern-
ment in the matter?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). A contract has been signed by
Bokaro Sieel Ltd,, with H. E. C. on 9th
April, 1969, which clearly stipulates the
delivery schedule in respect of plant and
equipment, and structurals to be supplied to
Bokaro Steel Ltd., Supplies against this con-
tract have so far been satisfactory. Regarding
equipment to be procured from the private
secior, some difficultics about the timely
supply of refractories by indigenous manu-
facturers had come to notice and imports of
about 18,000 tonnes have been allowed to
keep to the schedule. The matter is being
kept under constant review by Bokaro Steel
Ltd. and corrective action taken, where
necessary.

File regarding ption of Cant: t
Land beld by Bhargava Brothers
of Lucknow

SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI YAJNA DATT
SHARMA :

274,

Will  the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether any investigations has been
made as to how the file pertaining to the
ption of Cantc land held by
Bhargava Brothers of Lucknow reached his
Ministry; and

(b) if so, with what resuits?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) The file relating to the
resumption of cantonment land held by
Bhargava Brothers of Lucknow was received
by the Law Ministry from the Ministry of
Defence for advice on several occasions since
the year 1967 and hence the question of
making any investigation as to how the file
reached this Mimistry does not arise.

(b) Does not arise.
Smooth functioning of Durgapur Steel Pant

275. SHRI D. N. PATODIA :
SHRI B. R. DASCHOWDH-
URY :
SHRI SRADHAKAR SUPA-
KAR ;
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DR. RANEN SEN :

SHRI DEVEN SEN :

SHRI RABI RAY :

SHRI K. P. SINGH DEO :

SHRI N. K. SOMANI :

SHRI BHOLA NATH MAS-
TER :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased (o
state :

(a) whether he held a series of dis-
cusssions with the Chief Minister of West
Bengal, the management and the labour
representatives of the Durgapur Steel Plant
in order to ensure a smooth functioning of
the Steel Plant;

(b) if so, the outcome of the discussions
and to what extent the discussions have
helped to improve the situation in the Plant;
and

(c) whether the loss per day on the
Plant has been reduced as compared to the
position three months back?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) (a) and (b). During the
course of my visit to Calcutta and Durgapur
in the early part of June, I held general dis-
cussions with the Deputy Chief Minister of
West B 1, the M t and some
labour representatives of the Durgapur Steel
Plant so as to understand the problem and
to solicite the assistance of the State Govern-
ment.

(c) The average loss in the 2nd quarter
of the calendar year is expected to be more
than that of the previous quarter,

Supply of Wagons for Transporting Food-
Grains and Fodder to Rajasthan

276. SHRI D.N. PATODIA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Govern-
ment of Rajasthan have approached his
Ministry to provide adequate number of
wagons for transporting foodgrains and fodder
for the famine affected arcas of Rajasthan;
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(a) if so. what is the demand made
by the State Government for additional
wagons; and

(c) whether the request has been acceded
1o and, if so, the number of additional wagons
which have been pressed into service for
transporting food and fodder to Rajasthan?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
No programme indicating the requirements
of wagons for movement of fooigrains to
drought affected areas has so far been recei-
ved from the Government of Rajasthan, but
on the recommendation of the Union Minis-
try of Food and Agriculture, such move-
ment have been accorded priority class ‘B’
Even in the case of fodder, there was also
no movement programme on the initial

stages. However, in February 1969,
a programme for  daily movement
of 70 Broad Gauge and 106 Metre

Gauge wagons of fodder was received from
the Rajasthan Government. This was accept-
ted and implemented from 10.4.69 as desired
by them.

Demands for both foodgrains aud fodder
on account of the Rajasthan Government
were met with currently. During the period
from 1st January to 30 June 1969, 801 Broad
Gauge and 4335 Metre Gauge wagons of
foodgrains and 7399 Broad Gauge and 11027
Metre Gauge wagons of fodder were loaded
to the drought affected areas of Rajasthan.

Maintenance of law and order in the
Project Areas of Bokaro Steel Plant

277. SHRI D. N. PATODIA :
SHRI BIBHUTI MISHRA 1

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether he had discussions in May,
1969 with the Chief Minister of Bihar on the
question of maintenance of law and order in
the projcct areas of the Bokaro Steel Plant
and the Hervy Engineering Corporation and
to maintain industrial pzace;

*(b) if so, the outcome of the discussions;
and

<
(c) whether the Government of Bihar
have given any positive assurance or made
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arrangements in this regard and, if so, the
details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (c). At the meeting with the then Chief
Minister of Bihar the question of strengthen-
ing security arrangements at Bokaro and not
at H.E.C. were discussed. The suggestion
made was that the Police post should be
strengthened by providing adequate reinforce-
ment and also that the Police post placed in
charge of Superintendent of Police. The
question of declaring Bokaro Steel Plant
area as prohibited and protected area was
also discussed along with the deputation of
a Senior Police Officer to work as Chief
Security Officer at the Plant. All these
suggestions are under the active examination
of Bihar Government.

Westing House Saxby Farmer (P) Ltd.,
Calcutta

278. SHRI D. N. PATODIA :
SHRI J. M. BISWAS :
SHRI K. HALDER :
SHRI H. N. MUKERIJEE :
SHRI INDRAIJIT GUPTA :
SHRI S. M. BANERIJEE :
DR. RANEN SEN :

SHRI OM PRAKASH TYAGI :

SHRI RAM SWARUP
VIDYARTHI :

SHRI NARAIN SWARUP
SHARMA :

SHRI J. SUNDER LAL :

SHRI SURENDRANATH DWI-
VEDY :
SHRI B. K.

DHURY :
SHRI R. R, SINGH DEO :
SHRI S. XAVIER :

SHRI G. C. NAIK :

SHRI R. K. AMIN :

SHRI J. MOHAMMED IMAM 1
SHRI HIMATSINGKA :

DASCHOW-

SHRI YASHWANT SINGH
KUSHWAH :

SHRI TRIDIB KUMAR CHOW-
DHURY :

SHRI V. NARASIMHA RAO :
SHRI HEM BARUA :

SHRI P. C. ADICHAN :

SHRI P.K. DEO :



17 Written Answers

SHRI D.N, DEB :

SHRI SHIVAPPA :

SARI B. K. MODAK :

SHR1 BHAGABAN DAS :

SHRI MOHAMMAD ISMAIL:

SHRI GANESH GHOSH 1

SHRI BHOLA NATH MAS-
TER :

SHRIMATI ILA
CHODHURI :

SHRI RABI RAY :

SHRI DEVEN SEN i

SHRI BENI
SHARMA :

SHRI BHOGENDRA JHA

SHRI D. R. PARMAR !

SHRI D. C. SHARMA :

SHRI C. K BHATTA-
CHARYYA :

SHRI K. P. SINGH DEO :

SHRI MOHAN SWARUP :

SHRI P. VISWAMBHARAN :

SHRI RAM CHARAN :

SHRI JUGAL MONDAL :

PAL-

SHANKER

SHRI VIRENDRAKUMAR
SHAH :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether any decision has been taken
in regard to the taking over of the Westing-
house Saxby Farmer (P) Ltd., a British
Engineering firm in Calcutta;

(b) whether the Government of West
Bengal have agreed to run the firm or have
urged the Centre to run it; and

(c) if so, the nature of decision taken
in this regard?

.THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
Earlier the Government of W.st B:ngal had
urged the Central Government to take over
the firm but later they had ask:d the Central
Government to participate with them in
holding 519/ of the share capital of the
firm. The Central Government have after
careful consideration decided not to parti-
cipate in the share capital of the firm. They
have, however, agreed to place orders with
the firm subject to quality being satisfactory
and prices being competitive. Government
of India have also agreed to give an advance

ASADHA 31, 1891 (SAKA)

WrittenAnswers us'

to the State Government to be adiusted
against future supplies to be made by the
firm,

Commissioning of Bokaro Steel Plant accord-
ing to Schedule

279. SHRI D.N. PATODIA ;

SHRI Y.A. PRASAD ;

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU : |

SHRI N.R. LASKAR :

SHRI R.R. SINGH DEO :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that the Secre-
tary of his Ministry visited the U.S.S.R. and
discussed with the Soviet counter parts the
question of starting the Bokaro Steel Plant
as per schedule ;

(b) If so,
held ;

the nature of the discussions

(c) whether fresh arrangements have
been made with the Soviet authorities to
méet the . requirements of the Heavy
Engineering Corporation and Bokaro Steel
Plant so that the stezl plant can bz commis-
sioned in time; and

(d) if so, the particulars of the arrange-
ments made ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT) : (a) to (d). Recently only the
Chairman  of Bokaro  Steel Limited
when he had gone abroad in some
other connection in may, 1969 made a
brief halt at Moscow and took the oppor-
tunity of discussing with the U.SS.R.
authorities the question of supply of about
18,000 tonnes of refractories as also some
steel plantes required urgently for Bokaro
Steel Plant which were not available or
were not expected to be available indigen-
ously in time. H.E.C. has also concluded a
coantract with the Soviet Authorities on 26th
June, 1969, for import of components worth
of abont Rs. 375 lakhs. The above supp-
lies had to be arranged keepiog in view the
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commissioning schedule of the Bokaro

Steel Plant.
Revision of list of priority Industries

280. SHRI ESWARA REDDY : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether in the recent revision of list
of priority industrics, non-fcrrous scmis and
alloys have been added;

(b) if so, the reasons for this addition;

(c) how semis are alloys are defined;

(d) whether the units in the small sector
will get ‘the privileges offered to priority
industries;

(e) if so, the details thereof ;

(f) whether the utensil industry which
is offering large scale employment to people
in rural areas will be added to the list of
priority Industries; and

(g) if not, the reasons therefore ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) No, Sir.

(b) to (¢). De not arise.
(f) No, Sir.

(g) Government is at present not con-
sidering any revision in the list of priority
industries.

g arrfe ME wT AW Fa
w<A & fed wgdw
281. sit ®aT S YA FT AYefrw
farwra, ATafe AT AT ARATT-OTG
#N 7g qqN A FO FA 5

(v) o g @ & fr gd e e
FT MECHR FAR FA ¥ fou orgaq
&t yraeawar q¥4t ¢
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(=) afz gf, @ 791 ot gftg iy
3 anfy g #T AETFR FAR T &
foq wxaz ¥ aredw foar §;

() #ar wFr Ft AgA § fr 9Ed
I aifs MNEFT o F1< dwT A § AR}
3Y feoeft & gofFa seaand ; ok

(w) afz gt o s@& faeg AR
Frafg?

tetfe fawww, srafcs  zam
AGY FEAT-HTG WA (S et e
sgne) ¢ (%) afe srew A fAwifka
wifeqar 25 arg @y ¥ wfas i § ar
afafman 3 ozt gt & wifas 7 0
offsas garadt A @ aegst w0
frator &< ar g & foq so (famrer
qur fafrgaa) sifafraa, 1951 & geada
ANfiE ST2qT AT AAAF & |

QR

() fagare frar smar & f s @ag
qiEt A FIHT CF AT ®7 GA A
21 @ Q@ fooe ¥ dFT FUAT §,
FIFT 1 TG IO FT 997 AL E

(7) 9% faors FETG FW AT
o5 & g I3AT |
Election of the President

282, SHRI SHRI CHAND GOYAL :
SHRI SRADHAKAR SUPAKAR:
SHRI SHARDA NAND ;
SHRI ONKAR SINGH :
SHRI KANWAR LAL GUPTA :
SHRI RAM SINGH AYARWAL:
SHRI V. NARASIMHA RAO:
SHRI SHIVA CHANDRA JHA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the steps taken by Government to
hold the President’s election ;
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(b) whether the electoral college is up-
to-date and, if not, the steps taken by
Government to make it up-to-date ;

(c) the number of vacancies in the
Rajya Sabha, the State Legislatures and Lok
Sabha ;

(d) the likely time by which these
vacancies will be filled up ; and

(¢) the likely date by which the noti-
fication for holding the election will be
issued and the likely date by which the elec-
tion will be completed ?

' THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRI M. YUNUS SALEEM): (a) The
Election Commission has taken all steps
necessary for holding the election to fill the

vacancy caused by the death of Dr. Zakir
Hussain,

(b) Yes, Sir.

(c) By the time the poll is taken in the
Presidential election on the 16th August,
1969, it is expected there will be no vacancy
in the seat of any elected member in the
Rajya Sabha. There will be however one
vacancy in the seat of an elected member in
the Lok Sabha consequent on the election of
Shri Sohan Singh Bassi, M.P. (Lok Sabha),
Education Minister of Punjab to the State
Legislative Assembly from  Dharamkot
assembly constituency, In the Legislative
Assemblies of States, the total number of
vacancies which it will not be possible to
fill by the time the poll is taken, will be 24.

(d) At present there are two vacan-
cies in Rajya Sabha from Uttar Pradesh.
The poll in the elections to fill these vocan-
cles will be taken on the 13th August, 1969.
There will be one vacancy in the Rajya
Sabha from the Union territory of Pondicherry
which will arise on the 6th August, 1969 by
the retirement of the sitting member. Noti-
fication to that seat has already been issued
and the poll will b taken on the 25th July,
1969.

It will not be possible to fill the vacncy
in the Lok Sabha caused by the election of
Shri Sohan Singh Bassi,M.P. to the Punjab
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Legislative ~ Assembly from Dharamkot

Assembly constituency.

It will also not be possible to fill up the
nine v. in the Legislative Assembly
of the State of Assam caused by the resign-
ation of nine members of the Assembly be-
longing to APHLC before the re-organisa-
tion of the State of Assam. It will not be
possible to fill one other vacancy in the
L-gislative Assembly of Assam which occur-
red by reason of the death of one sitting
member on the 20th June, 1969 because of
heavy rains in Assam. It will not be possi-
ble to fill the remaining 14 vacancies in the
varjous State Legislative Assemblies before
the Presidentfal Election mainly because of
the rainy season.

(e) The required Notification has al-
ready be:n issued on the 14th July, 1969 and
the poll shall, if necessary, be taken on the
16th  August, 1969.  The counting of the
votes and the result are likly to bz comple-
ted by the 20th August 1969.

Industrial Estates near Chandigarh

283. SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state 1

(a) whether the Governments of Punjab
and Haryana have decided to develop indus-
trial estates in their areas just in the vicinity
of Chandigarh ;

(b) whether it is a fact that development
of the above estates will adversely affect the
industrial development of Chandigarh ;

(c) the steps taken by Government for
industrial development of Chandigarh ;

(d) whether Government are considering
to set up some heavy industries in the public
sector in Chandigarh ; and

(e) if so, their names and the time by
which they will be set up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (¢). The information js
being collected from the concerned autho-
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rities and will be laid on the Table of the
House.
Tractor Factory in Funiab- R

SHRI SHRI CHAND GOYAL:
SHRI MUHAMMAD SHERIFF :

284.

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the Punjab Government
have demanded the setting up of a tractor
factory in Punjab ;

(b) whether it is a fact that there is a
great demand of tractors in Punjab ; and

(c) the reaction of Government to the
demand of the Punjab Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (c). The Government of
Punjab has requested that they should be
allowed to implement the tractor projsct
proposed to be set up in the public sector
by the Government of India. The position
jn regard to this project is that it is propos-
ed to utilise the spare capacity available at
the Pinjore unit of Hindustan Mchine Tools
Ltd., and at the Mining & Allied Machinzry
Corporation, Durgapur to the fullest extent
possible for the manufacture of tractors. The
national Industrial Development Corporation
was asked to investigate all asp:cts of such
a project and prepare a detailed report. The
report of the National Industrial Develop-
ment Corporation has been received and is
under the examination of the Hindustan
Maichine Tools and the Mining & Allied
Machinery Corporation. A final decision
on the Punjab Government’s request will be
taken after the examination of the report is

completed.

(b). Yes.
Chaniigarh Railaay Station

285. SHRI SHRI CHAND GOYAL:
Will thz Miaister of RAIWAYS b pleased

to statg :

(a) whether it is a fact that Government

have ‘decided to improve the Chandigarh.

JULY 22, 1969

Written Answers 124

Railway Station and construct suitable wait-
ing rooms there ;

(b) whether Government have also de-
cided to set up a refreshment room at the
station ; and

(c) whether it is a fact that the staff of
the Railway station at Chandigarh is inade-
quate in view of the increased work-load
and, if so, the steps taken by Government to
Increase the staff ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) There
is no proposal at present for improvement of
the Chandigarh Railway Station. An upper
class waiting room measuring 17° x 14°, IiI
class waiting hall 28" x 20°, in addition to
platform shelter of 50' x 30" already exist at
this station.

(b) No.

(c) Staff posted at Chandigarh is con-
sidered adequate.

School near Chandigarh Railway Station

286. SHRI SHRI CHAND GO.YAL :
Will the Minister of RAILWAYS b: pleased
to state :

(a) whether it is a fact that thee is no
school near Chandigarh Railway Station and
the boys and girls of the Station staff have
to travel several miles even for attending the
Primary classes ; and

(b) if so, the steps taken by Government
to provide at least a P.imary school in the
vicinity of the station ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) There are
primary schools in the villages nimely Mani-
majra and Mule, within a radius of 1} milss
from the Railway station Chanligirh.

(b) Chandigarh Administra‘ion has been
app ‘oachzd to opzn a school neir the Rail-
way cplony and th: muatter is uader  their

cansideration. -
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Untouchability

SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :
SHRI YAJNA DATT SHARMA:

287.

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to refer to the
reply given to Starred Question No. 1082 on
the 15th April, 1969 aud state :

(a) whether the reply of the Madras
Government with regard to the statement
made by the Chairman of the Committee
on Untouchability as reported in the ‘Times
of India® on the 3Ist December, 1968, has
since been received by Government ;

(b) if so, whether Government will lay
copies of the replies received from Madhya
Pradesh, Gujarat and Madras Governments
in this regard ; and

(c) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) Yes, Sir.

(b) and (c). Copies of the replies receiv-
ed from the Governments of Madhya Pra-
desh, Gujarat and Tamilnadu are
laid on the Table of the House. [Placed
in Library. See No. LT-1289/99].

Take over of Central Administration by the
President in the event of Constitutional
Break-down

SHRI RABI RAY :
SHRI BAL RAJ MADHOK ;
SHRI VALMIKI CHOU-
DHAAY :
“SHRI P. C. ADICHAN:

288.

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) whether his attention has been drawn
to a news item in the ‘Amrit Bazar Patrika’
of Calcuita dated the 28th May, 1969, to
the effect that he is of the opinion that the
President of India is not empowered to take
over the Central Administration in the event
of the constitutional break-down; and
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(b) if so, the circumstances under which
he expressed this opinion ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA
MENON) : (a) Yes, Sir.

(b) All that I said was that under the
Constitution there is no provision similar or
corresponding to article 356 which enables
the Piesident to take over State administra-
tion relating to the Union.

Disruption of Running of Trains in Andhra
Pradesh due to Floods in May, 1969
289. SHRI RABI RAY :
SHRI NK.P. SALVE :
SHRI BIBHUTI MISHRA :
SHRI SITARAM KESRI :
SHRI SAMAR GUHA :
SHRI V. NARASIMHA RAO :
SHRI RAM CHARAN :
SHRI LAKHAN LAL
KAPOOR 1
SHRI R.K. SINHA :
SHRIMATI JYOTSNA
CHANDA :
SHRI Y. A, PRASAD :
SHRI YAMUNA PRASAD
MANDAL :
SHRI R.R. SINGH DEO :
SHRI D. B. RAJU :

Will the Minister of RAILWAYS be
plcased to state :

(a) whether it is fact that cyclone and
floods in the month of May. 1969 in Andhra
Pradesh disrupted the running of trains in
the Southern Railway ;

(b) if so, the details thereof ;

(c) the total loss suffered by Railways
as a result thereof : and

(d) the steps taken by Government in
this direction ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) 27 trains wzre cancelled and 6 long
distance trains diverted as a result of brea-
ches caused by the cyclone.
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(c) The loss suffered by the railways is
as follows :

v
(i) South-Eastern Rly. Rs. 10.54 lakhs

(i) South-Central Rly. Rs. 639.00 lakhs

(iii) Southern Rly. Rs. 13.43 lakhs

(d) The matter is under study and reme-
dial measures as founds necessary will be
taken,

Inquiry against Birla Jute Manufacturing
Compayl.td- and India Lenoleum Ltd.
290. vSHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government had ordered
an investigation/inquiry under section 235 of
the Companies Act against Birla Jute Manu-
facturing C»o. Ltd. and against India Lino-
leum Ltd. and under S:ction 237 of the
said Act against Jiyajeerao Cotton Mills
Ltd. ;

(b) whether the inspectors have since
submitted their reports ;

(c) the main points of the reports ; and
(d} the action taken thereon ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Investigations into the affairs
of (i) Messrs. Birla Jute Manufacturing Co.
Ltd. and (ii) India Linoleum Ltd. have
been ordered under section 235 (c) of the
Companiss Act, 1956 and in the case of
Jiyajeerao Cotton Mills Ltd. the investiga-
tion has been ordered under section 237 (b)
of the Act.

(b) The Inspsctors could not conduct
the investigations bzxcause the Companies
filed writ p:titions in High Courts. The
petition relaing ty Birla Jute Mnufactur-
ing C». L*d. a1d India Linoleums Ltd. are
pending b:fore the Cilcutta High Court
which has stayed the investigatioas. The
Jabalpur B:nch of the Midhya Pradesh
High Court has quashed the ord:r of investi-
gation relating to Jiyaj:erao Ctton Mills
Ltd., and a patitioa uand:r Arcicl: 133 of the
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Constitution of India has been filed for
leave to appeal to the Supreme Court.

(c) and (d). Do not arise.

Manufactare of Scooters in Eastern Zone

291. SHRI M. L. SONDHI : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government have any plan
to encourage the manufacture of scooters
for the use of lower middle class in the
Eastern zone of India also, as there are
manufacturing units in Northern, Western
and Southern Zones ; and

(b) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b) . Government have
decided to license one new unit of a suitable
economic capacity in the Private sector
for the manufacture of scooters to meet the
growing demand of scooters in the country.
In this connection, the schemes submitted
by four applicants are, at present, under
consideration of Government. A decision
01 the schemes which should be granted the
industrial iicence is expected to be taken
shortly. This will be done the overall me-
rits of the schemes and not oaly on the basis
of the location proposed.

Flyover/Overbridges in New Delhi

292. SHRI M. L. SONDHI : Will the
Minister of RAILWAYS be pleased to state
the progress made so far in regard to the
construction of flyover/overbridges at the
level crossings near Safdarjang airport, Kas-
turba Nagar and D:fence Cbslony in New
D:lhi ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): The present po-
sition of these works is as follows :

(a) Overbrilge near S flarjang Air-
port :

Proposal for a road over-b-idge in repla-
cement of the existing level crossing at



,
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Mehrauli Road near Safdarjang has been
included in the Railways’ Works Programme
for 1969-70. Plan and estimate for the work
have also been finalised and sent to New
Delhi Municipal Committee for approval
and acceptance which are awaited.

(b) Overbridge near Kasturbanagar :

There is no proposal so far from the
road authority concerned for provision of
road overbridge in replacement of the exist-
ing level crossings between Link Road and
S:wa Nagar (Kasturbanagar) connecting
Lodhi Road with Ring Road.

(c) Overbridge near Defence Colony :

Firm proposal for provision of road
overbridge on Link Road between Lodhi
Road and Ring Road near Defence Colony in
replacem:nt of existing level crossing is
awaited from the Municipal
Delhi.

Declaration of Ladkh as Scheduled
Tribe area

293. SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether in a memorandum the
Ladakh Buddhists have demanded the de-
claration of Ladakh as a Scheduled Tribe

area;

(b) whether this is necessary for the
developmant of Ladakh to enable the Ladakh
Buddhists to catch up with the rest of the
country; and

(c) the steps taken by Government to
ensure the w:lfare of the Ladakh Buddhists ?

THE DEPUTY MJINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) and (b).
A memorandum was received from the
Ladakh Budhists. However, article 244 and
Fifth Scheule to the Constitution relating
‘to the Scheduled Areas are not appiicable to
the State of Jammu and Kashmir. Such a
declaration is not essential for securing the
‘purpose in view.

(¢) The development of the Ladakh
Buddhists is the responsibility of the Govern-
m:nt of Jammu and Kashmir, The State
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Government has appointed a Commission
under the Chairman-ship of Justice J. N.
Wazir for the classification of backward
classes in all its aspects and the problem of
the Ladakh Buddhists will no doubt be con-
sidered by the Commission.

Broadening of track between Varanasi
and Chupra

294, SHRI SARJOO PANDEY : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Shri Krishna-
nand Rai, Health Minister, U, P. and Shri
Shantiprapanna Rai, Industries Minfster of
U.P. had talks with him in June, 1969, press-
ing for the inclusion of broadening of track
between Varanasi and Chupra in the Fourth
Five Year Pian; and

(b) if so, what were his reactions and
whether any assurances were given in this
respect ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes,

(b) There is no justification for conver-
sion of the direct Varanasi-Chupra metre
gauge section vig Phephna into broad gauge
on financial and traffic considerations at
present. However. the proposal for conver-
sion of the Varanasi-Bhatni metre gauge sec-
tion vig Aunrihar, and Bhatni-Chupra metre
gauge section vig Savan is separately under
consideration as part of certain conversion
schemes on the North Eastern Railway,

Beggars in Delhi

295. SHRI M. L. SONDHI : Will the
Minister of LAW AND SOCIAL WELFARE

be pleased to state :

(a) whether Government are aware
of the increase in the number of beggars in

Delhi; and

(b) the steps being takan by Government
to rehabilitate the beggars and find useful
occupations for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE
PARTMENT OF SOCIAL WELFARE
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(DR. SHRIMATI PHULRENU GUHA) i
(a) No reliable statistics regarding beggars
are available.

(b) The rounded up beggars are given
training in the following vocations :—

—

Masonary.

Earthen Toys making.
Press work (Printing).
Washing.

Sewing.

Bakery.

Agriculture and Gradening,
Barbers work.

PN M E N

Report of working Group on Identification
of Backward Areas

SHRI SEZHIYAN :
SHRI N. K. P. SALVE :
SHRI S. K. TAPURIAH :

296.

Wil the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ¢

(a) whether the working Group appoint-
ed by the National Development Council on
identification of backward areas has submitt-
ed its report;

(b) if so, its main recommendations; and

(c) the recommendations accepted by
11Government for implementation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir.

(b) The recommendations of the Work-
ing Group are indicated in chapter III of the
Report which has already bsen placed on
the Table of the House during the last
session.

«(c) The report submitted by the Working
Group has beeen referred by the National
Davelopment Council to its Committee for
detafled examination. Government  will

<take decisions on these recommendations
after they have been considered by the
National D:velopment Council.
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Production of Turbines for Atomic
Power Units by B.H.E.L.

297. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether the Bharat Heavy Electri-
cals Ltd. has undertaken the production of
turbines for atomic power units;

(b) if so, the salient features of these
turbines;

(c) whether such turbines have so far
been entirely imported; and

(d) the production capacity for such
turbines to be installed under the Bharat
Heavy FElectricals Limited and the yearly
estimated saving in foreign exchange expendi-
ture as a result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Heavy Electricals (India)
Limited have not yet undertaken production
of turbines for atomic power stations. How-
ever, an order is presently being negotiated
with the Bhabha Atomic Research Centre
for manufacture and supply of a turbine for
the Madras Atomic Power Plant,

(b) The turbine will be rated at 235 MW
and will use dry saturated steam at 40 Kgs/
$q. Cm. from nuclear reactor.

() 200 MW nuclear turbines were com-
pletely imported in the past for both Tara-
pur and Rajasthan Atomic Power Projects,
by the Atomic Energy Department.

(d) This turbine is proposed to be
manufactured at Bhopal, in addition to con-
ventional turbines, with the existing farcili-
ties. Depending on the d d for nucl
units in future, additional turbines of this
type and range could be manufactured in
Heavy Electricals (India) Limited. The
estimated saving In foreign exchange as a
result of manufacturing these machinmes in
India is Rs. 1.5 crores per turbine.
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Expansion of Production Capacity of
Bailadila Iron Ore Projcct

298. SHRI HIMATSINGKA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Heavey Engineering
Corporation had been approched for under-
taking the turn-key job of Bailadila expan-
sion (Iron are deposit No. 5), raising it to
5.5 million tons run of mine;

(b) whether the said Corporatio'n has
declined to undertake this job is likely to be
undertaken by the H.E.C.; and

(c) the name of the other firm to which
the rest of the work is proposed to be en-
trusted and the terms thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):

(a) Yes, Sir.

(b) No, Sir. According to the final
decision, Heavy Engineering Corporation is
to confine itself to the supply of certain
equipment for the project, which it can
manufacture.

(c) This is concern of National Mineral
Development Corporation and the Ministry
of Petroleum and Chemicals and Mines and
Metals. However, a decision on consultancy
for the remaining work on the project is yet
to be taken.

Setting up of Joint Industrial Ventures
with European Countries/Japan

299. SHRI HIMATSINGKA :
SHRI SHASHI BHUSHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Governmeat have had under
consideratioa the question of sctting up a
number of joint industrial ventures with
European countries and Japan;

(b) if, so, the details of the proposals
under consideration of Government; and
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(c) the details of the Joint ventures at
which the decision has since been taken and
the broad details of these decisions indicat-
ing the nature and capacity of the industrial
ventures to be set up and their location and
the extent and nature of foreign collabora-
tion expected from each country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) and (b). Proposals for sett-
ing up industrial ventures in collaboration
with industrially advanced countries, includ-
ing European countries and Japan, are re-
ceived from entrepreneurs from time to time
and are considered in accordance with Go-
vernment’s normal policy and procedures.
At any point of timz, a certain number of
proposals investment and collaboration from
foreign parties are under consideration in the
various Ministries concerned.

(c) Statements of foreign investment and
collaboration cases approved, including those
relating to European countries and Japan,
are published quarterly in the Journal of
Industry and Trade, indicating, inter alia,
the names of the parties, the item of manu-
facture and whether the proposal involves
foreign capital participation. Copies of the
Journal of Industry and Trade available in
the Pgrliament Library-

Pay Scale of Guards of Northeast Frontier
Railway

300. SHRIMATI JYOTSNA CHA-
NDA : Will the Minister of RAILWAYS
be pleased to state ¢

(a) whether it is a fact that the pay-
scale of the Railway Guards of the North-
east Frontier Railway is much lower than
that of the Drivers, Conductors and others
of the same Railway; and

(b) if so, whether Government propose
to consider their case and revise the pay-
scale?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). The scales
‘of pay of Guards of the Northeast Frontier
Railway arc the same as those applicable to
Guards on all Indian Government Railways.
There are threc grades of Drivers, and three
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grades of Guards. While the two higher
grades of Drivers are greater than all the
three grades of Guards, the lowest grade of
Drivers is only greater than the lowest grade
of Guards, is equal to the middle grade of
Guards and is lower than the highest grade
of Guards. There are two grades of Con-
ductors, one of which Is the same as that of
the highest grade of Guards and the other
is higher. As for other catogories, some of
them are in grades higher than those of
Guards and others in grades lower than
those of Guards.

(b) Government have no proposals in
hand but one of the issues raised by the
National Federation of Indian Railwaymen
before the Railway Labour Tribunal, 1969,
(Miabhoy Tribunal) is the upwards revision
of the scales of pay of all running staff,
including Guards,

Take-over of British Indian Corporation,
Kanpur

SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN:
SHRI YASHPAL SINGH :

301.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the reasons for delay in taking over
all the concerns of the British India Cor-
poration, Kanpur; and

(b) * the time by wich all branches of
the British India Corporation, Kanpur will
be taken over by Government?

THE MINISTER OF INDUSTRIAL
.DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The Cooper
Allen and North West Tannery Units of the
British India Corporation Limited, Kanpur
have been taken over by the Government
with effect from 23rd May, 1969 by setting
up a new company in the name and style of
the Tannery and Footwear Corporation of
India Limited, Kanpur. There is no pro-
posal at present to take over the other units
of the Britlsh India Corporation Limited,
Kanpur for which an investigation under the
Industries (Development & Regulation) Act
is in progress.
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Shabr Stati

SHRI NIHAL SINGH :
SHRI SHEOPUJAN SHASTRI :
SHRI HEM RAJ :

303.

Will the Minister of RAILWAYS be
pleased to state ¢

(a) whether any representations had
been received in June this year from the
prominent residents of villages Jawali and
Kehrian in District Kangra, Himachal Pra-
desh against the location of the new Rail-
was Station of J la Shahr, q
on the construction of Bzas Dam, at a place
farther from the present station;

(b) if so, the precise contents thereof;

and

(c) Government’s decision thereon?
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THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) The main {tems of representation
are to bulld the railway Station at the
nearest point say somewhere near the P.W.
D. Rest House irrespective of technical
difficulties, and if it is not feasible, to let
the present statlon remain where {t is.

(cy The matter {s under examination
and no decision has yet been taken.
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Report on Staff-Manning Position in
Durgapur Steel Plant

305. SHRI TRIDIB KUMAR CHAU-
DHURI ;: Will the Minister of STEEL
AND HEAVY ENGINEERING be pleased
to State ¢

(a) whether it is a fact that Govern-
ment appointed the Hyderabad Staff Train-
ing Institute to study the staff manning
position in all departmsnts of the Durgapur
Steel Plant; and

(b) whether  the ‘report  of the
Co.nmittee has bzea rezeived and, if so, the
findings thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ASADHA 31, 1891 (SAKA)

Written Answers 138

ENGINEERING (SHRI K.C. PANT):
(a) and (b). Hindustan Steel in association
with the Consultancy and Applied Research
Division of the Administrative Staff College,
Hyderabad, and currently engaged in work-
ing out a comprehensive system of incentives
for the Steel Plants. It will take some time
before these studies are complete.

Delay in allocation of Steel to
Engineering Industry

306. SHRI TRIDIB KUMAR CHAU-
DHURI: Will the Miolster of STEEL AND
ENGINEERING be pleased to state

(a) whether Government have recejved
complalnts from the Engineerlng Export
Promotion Council and the export-oriented
Engineering  industry about the heavy
backlog of outstanding demands for alloca-
tion of Steel by the Steel Priority
Committee to the effect that this backlog is
holding up export capabilities of the
engineering industry; and

(b) the steps Government propose to
take to remedy the position?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT):
(a) Yes, Sir.

(b) Steps are being taken to streamline
the existing procedure of allocation of Steel
to Engineering Industries for export. In
the hile, such i of upply
as are brought to the notice of Government
are taken up with the Joint Plant Committee
for arranging expeditious supply.

Eradication of Untouchability

307. SHRI PRAKASH VIR
SHASTRI
SHRI SHIV KUMAR
SHASTRI :
SHRI RAM AVTAR SHARMA
SHIRI SHIV CHARAN LAL ;

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state ;

(a) whether it is a fact that a proposal
is being considered for taking effective steps
to eradicate untouchability ;
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(b) if so, the date by which the pro-
posal would be implemented ; and

(c) whether it also a fact that the
compaign carried out and the economic
assistance provided by Government so far
did not go a long way to benefit the common
people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW SOCIAL WELFARE
(SHRI- MUTHYAL RAO) : (a) and (b).
The State Governments have been asked
to take effective measures to eradicate un-
touchability.  The question of amending
the Untouchability (Offences) Act so as
to make it more effective is under
consideration in consultation with the State
Governments.

(c) With the official efforts the practice
of untouchability has almost died ont in the
urban areas. In the rural areas also the
steps taken by the Central and State Govern-
ments have done a lot to check this evil
practice,
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Sa-wifa a1 aifas avwga & e g@
qqA[ AW F AR 9 JAGT T4 gfA-
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73 gwan faar v § 5 ¥ aqar qaar
gt fAaAl ) ATHT AT AT
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170-10-290-30 WAo-15-380

wraT foreas

170-10-290-g0 To-15-380

Report of Working Group on industriali-
sation of Backward Areas

316. SHRI SEZHIYAN
SHRI D.N. PATODIA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Working Group on
the Incentives for starting industries in back-
ward areas has since submitted 1's report ;

(b) if so, its main recommendations ;
and
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(c) the recommendations which have
since been accepted and implemented by
Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED). (a) Yes, Sir.

(b, The recommendations of the Work-
ing Group are indicated in chapter I1I of the
Report which has already been placed on the
Trade of the House during the last session.

(c) The report submitted by the Work-
ing Group has been referred by the Nation-
al.Development Council to its Committee
for detailed counsideration.

110 Class Coaches

317. SHRI N.KP. SALVE: Will the
Minister of RAILWAYS be pleased to state :

(a) the number of III class coaches
build in Air-conditioned coaches :

(b) the ratio of total availability of III
class coaches on Indian Railways and their
ratio to higher classes ; and

(c) whether Government have any pro-
posal to allot more funds for building III
class coaches and to start more and more
exclusive Janta trains to stop over-crcwding
in trains ?

THE MINISTER OF RAILWAYS
:(DR. RAM SUBHAG SINGH) (a)
During the last three years, on an
average 453 full III class and 283 portial I1I
coaches were build per year. The ratio
of Illl class to I class and Air-condi-
tioned class coaches built, has been 4.74 : 1.

(b) Ratio of availability of IIT class
coaches to total availability of passenger
coaches is 72:100. The ratio of III class to
higher class coaches is 3.89 : 1.

(c) It is proposed to continue procure-
ment of III class coaches including sleepers
within the resources available.

Additional Janata trains exclusively with
411 class accommodation will be introduced
having regard to availability of requisite re-
sources by way of rolling stock, line capacity
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etc. and as justified by the overall pattern of
traffic on different routes/sections.

Resignation of Bihar Advocate General

318. SHRI N. K. P. SALVE: will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state ;

(a) whether details have been received by
his Ministry in respect of the circumstances
and the background in which the
Advocate General of Bihar had submitted
his resignation; and

(b) if so, whether Government would
lay a report on the same on the Table of the
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a). No,
Sir.

(b) The question does not arise.

Price Control on Engin¢ering Products

319. SHRI S. K. TAPURIAH : Will
the Minister of INDUSTIAL DEVELOP-
MENT, IETERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that thereis a
price control on many engineering products
like bicycles, motor cars etc;

(b) whether it is also a fact thatin
recent months Government have not permit-
ted the manufacturers of these products to
raise prices;

(c) whether it is also a fact that there
is no corresponding price restraint on impor-
tant raw materials that go into the production
of these end-products; and

(d) whether it is a fair to control the
prices of an end-product without a similar
restraint on important raw materials?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) 1 (a). Government, at present,
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exercise an informal control over the prices
of motor cars and bicycles.

(b) Requests have been received from
the three car manufacturers in recent months
for allowing increase in the prices of their
cars. They have been informed that no in-
crease can be allowed pending a decision
on the Report (1968) of the Tariff Commi-
ssion on fixation of fair selling prices of
automobiles. A’ decision on the recommenda-
tion of the Commission will be taken
shortly.

As regards bicycles, communications have
been reeeived from the Cycle Manufacturers’
Association of India of the 1ntention of the
members of the Association to increase the
prices of their bicycles on account of in-
crease in the prices of various catagories of
steel and of tyres and tubes supplied as
original equipment. The question of increase
in bicycles prices will be considered after

ipt and ination of the cost data
which have been called from for the Asso-
ciation.

(c) Yes, Sir. In view of the very large
number of components and raw materials
which go into the making of motor cars and
bicycles, it is not considercd feasible or
practicable to control the prices of all such
components and raw materials.

(d) Government do not consider it un-
fair to control the prices of motor cars and
bicycles without exercising similar control
over the prices of all the important raw
materials so long as the prices of the raw
materials are taken note of in determining
the prices of the end-product.

Urban Projects in India by UNICEF

320. SHRI S. K. TAPURIAH : Will
the Minister of LAW AND SOCIAL WEL-
FARE bc pleased to state :

(a) whether six cities have bzen selec-
ted for an integrated urban project by the
UNICEEF for the ne:dy children;

(b) if so, the names of cities and the
criteria of their selection;

(c) the role played by Government the
critaria of their selection;
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(d) whether it will be a pilot project;
and

(¢) the funds sanctioned for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) to (e). The information is being collected
and will be laid on the Table of the Sabha.

Import Substitution

SHRI S. K. TAPURIAH :
SHRI D. C. SHARMA :

321.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the general
recession in industry and the devaluation
stimulated import substitution and led to a
fall in imports;

(b) whether this has resulted in a great
loss to Government as far as collection of
excise duties is concerned; and

(c) the names of those industries in

which . import substitutes have been
stimulated?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) No, Sir; fall in imports has no
bearing on the collection of excise duties.

(c) The drive for import substitution
covers almost the entire gamut of industries
in the country.

Tfiror-gq 39 F E@TES EH-
Tifeat &1 araea
322, st QATIATT TOEA © FAT IS
w0 g TaIy F FOFA 55

(%) #ar @rag-ded (@AGT gfaaw
F qAEWT & fw-g9 WI F g9
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() 2u & sfamm faet asal &1
frator fear ar <@ §
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Export of HM.T. Watches

325. SHRI RAMAVATAR SHASTRI :
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the H.M.T
watches are being exported to foreiyn
countries;

(b) if so, the names of countries to
which they are being exported and the make
of the watches which are most popular in
foreign countries; and

(c) the amount of foreign exchange
earned on this account during the last three
years ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) During the year 1968-69, 724 wrist
watches valued at Rs. 39,390 were exported
to New Zealand, Norway, U.S.A., Bahrein
P:rsian Gulf), England, Fuji Island, Austra-
lia, U.S.A., Canada, North Africa, Aden,
Ceylon and Iran. The break-up typz-wise
is as follows :

Types No. of watches
Sona 203
Janta 221
Tarun 3
Janata Luminous 82
Pilot 87
Sujata 128

724
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Among the watches manufactured by H.M.T.
‘Janata’ make is the most popular in foreign
countries.

(© Year Rs. in lakhs
1966-67 0.42
1967-68 0.59
1968-69 0.39

warfea afeqt
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Stock of Imported Steel

329. SHRIBHOGENDRA JHA : Will
the Minister of STEEL AN[) HEAVY
ENGINEERING be pleased to state :

(a) whether Government intend to create
a buffer stock of imported steel in short
supply, as a measure to keep up supplies of
raw materials for export-oriented engineer-
ing industry;

(b) whether Government also intend to
allow an upward revision of prices of scarce
categories of steel as an incentive for higher
production in steel mills in the country; and

(c) the other steps Government propose
to take to meet the steel shortage in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Proposals for creation of a buffer stock
of imported stcel are under conslderation,

(b) Representations have been received
for revising the prices of stecl but Govern=
ment have not taken a decision.
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() To meet the steel shortage, the short
term action taken is to allow imports under
the import policy. Long term measures have
also been taken, such as, the expansion of
the capacity of Bhilai Steel Plant, techno-
logical improvements in the existing steet
plant to get in creased production, the
completion of the 1st Stage of Bokaro Steej
Plant, setting up a plate mill to meetshort-
age of plates, etc.

Appointment of Deputy Chairman of Heavy
Engineering Corporation Ltd., Ranchi

330. SHRI KARTIK ORAON : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be plased to state :

(a) whether it is a fact that a retired
persoa has been appointed as a Deputy
Chairman of the Heavy Engineering Cor-
poration Limited Ranchi to gear up produc-
tion; and

(b) if so, the basic considerations in
making such an appoiniment ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.

(b) The basic considerations in appoint-
ing the present incumbeat as Deputy Chair-
man of Heavy Engineering Corporation Ltd.
was his technical knowledge and wide ex-
perience in production techniques in the
engincering industry, He is a retired Officer
of the Indian Railways and had held appoint-
ments a3 Adviser (Production) and later as
Consultant (Production) in the Bureau of
Public Enterprises, Ministry of Finance. It
has been considered that with this experience
and background he would be able to render
effective to the C y in iden-
tifying problems of production and under
utilisation of capacity and will also help
in witia'ing and implementing suitable
remedial measures.

Naphtha Reforming Plant, Rourkela

331. SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that severe dam-
age was caused to the main furnaces of the
Naphtha Reforming Plant at Rourkela on
the 18th May, 1969, injuring three persons;
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(b) the extent of damage in rupees and
the time required to re-commission the
plant;

(c) the loss in production owing to this
damage;

(d) whether it is also a fact that this
explosion occurred while the plant was still
undergoing the running-in-period of test;

(e) the findings arrlved at by the fact-
finding Committee on this explosion; and

(f) the reasons for frequent explosion in
our steel plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K, C. PANT):
(a) and (d). Yes, Sir; the explosion occur-
ed when the main reformer furnace was being
commissioned.

(b), (c) and (). The report of the High
Level Enquiry Committee is expected towards
the end of this month when the information
will be available.

(f) There have not been frequent explo-
sions in the Steel Plants.

Manufacture of Small Car by Gijarat Firm
332. SHRI S. R. DAMANI :

SHRI D. R. PARMAR :

SHRI M. H. GOWDA :

SHRI SURENDRANATH
DWIVEDY :

SHRI SAMAR GUHA :

SHRI CHANDRA SHEKHAR
SINGH :

DR. SUSHILA NAYAR :

SHRI BHOGENDRA JHA :

SHRI JAGESHWAR YADAV :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bz pleased to
state :

(a) whether it has come to the notice of
Government that a Jamnagar firm is plann-
ing to indigenously manufacture a small car
to cost only Rs. 14,000/- inclusive of all
taxes; and
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(b) if so, the reaction of Gavernment to
this project and how it compires with the
several proposals so far under examination
by Government ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). It has been report-
ed by the Govt. of Gujarat that a Jamnagar
firm proposes to establish a small scale unit
for the manufacture of small cars. The
State Govt.,, who were approached by the
firm, have informed them that no licence or
permission is required from the Government
of India or the State Government for es-
tablishment of an unit with capital invest-
ment in plant and machinery up to Rs. 7.5
lakhs. The firm have not stated anything
about the price of the car but the press
reports indicate that the small car would
cost about Rs. 14,000 to Rs. 15,000/-. It is
not known whether the element of excise
duty and other taxes has been taken into
consideration. The State Governmet have
stated that all assistance within the frame-
work of rules will be rendered to the firm
whenever it approaches them.

The firm has not given any detailed
scheme or project report. It has, therefore,
not been possible to compare the scheme of
this firm with the other schemes for the
manufacture of small car received by
Government.

Manufacture of Tractor in collaboration
with Export and Ford Motor Car Co.

333, SHRIS. R. DAMANI :

SHRI VALMIKI CHOUDHARY :

SHRI D. N. PATODIA :

Will the Mintster of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ¢

(a) whether Governmsnt have granted
permission recently for the signing of a joint
collaboration agreement between Escorts
and Pord Motor Car Co. of the U, S. A. for
the manufacture of 50 HP tractors;

(b) if so, the details of the agreement;

(c) whether in view of the acute shortage
of lowpowered tractors in the country, Go«
vernmeat have proposed the inclusion of
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such tractors in their manufacturing proe
gramme; and

(d) if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). M/s Escorts Ltd.,
Faridabad propose to manufacture ‘Ford’
46 HP agricultural tractors for a capacity
of 6,000 Nos. per annvm in collaboratlon
with M/s. Ford Motors Company of U.S.A.
Government have approved in principle the
collaboration agreement submitted by the
Indian firm. It is not considered desireable
to disclose the terms of collabroation nego-
tiated between the two parties as these form
part of a contract betwesn to private parties.

(c) and (d). The Government has al-
ready approved in principle two other
schemes in the private sector for the manu-
facture of samll tractors (up to 20 HP) for
a total capacity of 20,000 Nos. per anoum.
A proposal for the manufacture of small
tractors in the public sector is also under
consideration. For these reasons, Govern-
ment did not consider it necessary to ask
M/s Escorts to include low powered tractors
in their manufacturing programme.

Sub-division of Scheduled Castes/Scheduled
Tribes and other Backward Classes

334. SHRI PREM CHAND VERMA :
Will the the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government are aware that
some people have demanded that further
differentiation of Scheduled Castes, Schedul-
ed Tribes and other Backward Classes should
be done so as to make still smaller sections
of there classes;

(b) if so, whether Governm:nt have ex-
amined merits and demzrits to this proposal
and, if so, the coaclusions reached; and

(c) whether Government are of the view
that the attempts of the pzople to sub-divide
Harijans should not be encouraged and, if
50, the policy followed in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
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T
PARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) . (a) No.

(b) and (c) Do not arise.

Bharat Heavy Plates and Vessels Ltd.

335. SHRI PREM CHAND VERMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the working results of the
Bharat Heavy Plates and Vessels Ltd for the
year ending 31st March, 1969 have been se:n
by him and whether any progress or
deterioration has besn reported;

(b) whether the working of the Com-
pany is comparatively better than past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years,
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director and Secretary, for how
long they have beea in that position and
their pay and allowances etc. and from which
organisation or D:partment they have come
there; and

(d) the special steps taken during the
last year to eradicate shortcomings of the
past and whether anything is done in order
to build up the reputation and image of the
company among the public?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). The factory of the company is still
under construction and limited production
commenced only in July, 1969. The accounts
of the company upto 3Ist March, 1969
represent mainly the construction expenditure
and there has been no profit or loss.

(¢) The Chairman and the Mainaging
Director of the Company are appointed by
the President and the Secretary is appointed

' by the Company. The chairman is part-time
and does not draw any salary and allowances
.besides travelling allo for attending to
the Company’s duties and sitting fees for

< attending Board meetings. At every Annual
Central Meeting of Shareholders of the Com-

JULY 22, 1969

Written Answers 164

pany, the Chairman retires but {s eligible for
re-appointment. The Chairman for the ycars
1966-67 and 1967-68 was Shri P. Basi Reddy,
an M. L. A. from Andhra Pradesh. In 1968-
69, the Chairman is Shri S. N. Bilgrami,
retired I. A. S. Officer.

Ever since the incorporation of the Com-
pany, in June, 1966, the Managing Director
has been Shri K. S. Sharma, an officer of
the Fertiliser Corporation of India. Imme-
diately before his appointment as Managing
Director he was Officer on special Duty in
the Administrative Ministry and was dealing
with the project. His present pay is Rs,
2700 p. m. in the scale of Rs. 2500-100-3000.
The Secretary of the Company is Shri K. V,
Suryanarayanan who has been discharging
the functions of the Sccretary since Septem-
ber, 1966, His present pay is Rs. 635/-
plus a dearness allowance of Rs. 120/-.
Before his appointment, he was working in
the Directorate General of Technical Deve-
lopment.

(d) There are no past shortcomings and
the question of taking special steps does not
arise. Similarly no special steps are consi-
dered necessary to build up the reputation
and image of the company among the public.
Tnis will automatically be taken care of
when the company shows good results.

Advertisement Policy of Railways

336. SHRI PREM CHAND VERMA :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the advertisement policy of
the Railways is In according with the
Government of India policy;

(b) ifitis notin accordance with the
Government of India policy, the reasons for
following a different policy;

(c) whether Government propose to
consider the desirability of giving the small
and msdium Newpapers their proportionate
share of advertisements; and

(d) the steds proposed to be taken to
see that the Public Relations Department
runs on efficient lines and functions in
accordance with the pelicy of the Govern-
ment of India?



165 Written Answers

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.
The policy followed by the Directorate of
Adbvertising and Visual Publicity, Ministry
of Information and Broadcasting in respect
of Government advertisements to newspapers
and periodicals is generally followed by the
Railways.

(b) Doss not arise.

(c) Display advertisements to newpapers
and periodicals are so released by the Rail-
ways as to ensure that, on the one hand,
smaller newspapers are not deprived of rail-
way advertisements and, on the other, the
railway message reaches the largest number
of people.

(d) This has been the constant endeavour
of the Railways Public Relation Organi-
sation,

Working Results of Heavy Eletricals
(1) Ld.

337. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the working results of the
Heavy Eletricals (I) Ltd. for the year ending
31st March, 1969 have been seen by him and
whether any progress or deterforation has
been reported;

(b) whether the working of the Com-
pany is comparatively better than past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years,
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director and Secretary, for how
long they have been in that position, their
pay and allowances and from which Organi-
sation or Dspartment they have come there;
and

(d) the steps taken during the last year
to eradicate shortcomings of the past and
whether anything is done in order to build
up the reputation and image of the Com-
pany is among the public?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFIRS (SHRI F. A.
AHMED) 1 (a) and (b). Though the full
working results for the year 1968-69 and the
audited figures are not yet available, the
unaudited figures show that the value of
finished output during the ycar was Rs 20.62
crores representing an increase of 42% over
the output for the year 1967-68 and an
achievement of 949, of the target. The
percentage of loss to the value of production
during the year 1968-69 is less than the
previous year. The full figures relating to
profit and loss, sales, inventories etc, will be
available only when the accounts are fina-
lised. Though there have been no exports
during the year 1967-68, Heavy Eletricals
(India) Limited have since intensified their
efforts to find export markets for their pro-
ducts. They have participated in over 90
tenders abroad valued at Rs. 11 crores
approximately. An order of the value of
about Rs, 1,79,000 from UAR and Iraq has
already been executed. Other orders amount-
ing to Rs. 33,000/- for UAR, Iraq, Singa-
pore and Switzerland are under execution.

(c) No, Sir.

Shri S. Swayambu, the present Chairman
and Managing Director took over this post
with effect from 6th October, 1967 on the
retirement of Shri K. C. Lall, the then
Chairman and Managing Director, Shri
Swaymbu joined Heavy Eletricals (India)
Limited as the Technical Director on 11th
Dszcember, 1963 on deputation from the
Central Water and Power Commission and
was appointed as General Manager from 3cd
January, 1967. He has since retired from
Government service with effect from 14th
February, 1969 and is continuing as Chair-
man and Managing Director as a re-emplo-
yed officer. He is drawing a salary of Rs.
3000/— per month less pension and pension-
ary equivalent of retirement benefits.

Shri R. C. Gupta is the company S:cre-
tary since Novembzr, 1964. His present pay
and allowances arc Rs. 1500/-psr month,
He joined Heavy Eletricals (India) Ltd. as
Assistant Szcretary in July, 1957. Prior to
this he was serving in the Sindri Unit of
Fertiliz:r Corporation of India, another
Government of India Undertaking.
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(d) Government are not aware of any
adverse impressions about the company in
the minds of the public. The heavy eletri-
cal industry has a long gestation period with
high production costs for each product and
it inevitably takes time to build up expertise.
The plant is endeavouring its best to improve
its working by improving its manufacturing
techniques and increasing the output, having
a strict control over each item of expenditure
and by making effective use of plant and
equipment and selecting ranges of manu-
facture which will give optimum return and
by incentive schemes for labour productivity.
Government are keeping a continuous watch
over the performance of the plant.

Working Results of Hindustan Cables Ltd.

338. SHRI PREM CHAND VERMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether the working results of the
Hindustan Cables Ltd. for the year ending
31st March, 1969 have been scen by him and
whether any progress or deterioration has
been reported;

(b) whether the working of the company
is comparatively better than past years;
what are the comparative figures regarding
profit and loss, production, sale, export and
stock inventories;

(c) whether during the last three years;
the Company was being run by the same set
of officers; what are the names of Chairman,
Managing Director aond Secretary, for how
long they have bzen in that position, their
pay and allowances and from which organi-
sation or Department they have come; and

(d) the special steps taken during the
last three years to eradicate shortcomings of
the past and whether anything is done in
order to build up the reputation and image
of the Company among the public?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a). Yes, Sir. There was
progress in the working of the Company.
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(b) Yes, Sir. The required information
is given in the statement below :

Production:  1967-68  1968-69
Dry Core Cables

(CKM) 6.43 lacs 7.83 lacs
Plastic Cables and
Wires (CKM). 27.888 42,345
Co-axial Cables

(TKM) 2,317 2,086

The shortfall of production in Co-axial
Cables is due to delay in supply of impor-
ted raw materials.

Sales (Rs. in lacs)
Dry Core Cables 646.75 700.81
Plastic Cables
and Wires 23.72 39.67
Co-axial Cables 27452 153.02

Foot Note: The reduction in money
value of the sale is due to
the fact that the prices of
principle raw materials
came down during 1968-69
and also due to the short-
fall in production of the
Co-axlal Cables.

Financial results (Rs. in lacs)

Profit before tax 59.03 92 86

-Profit after tax  35.03 5.286

Dividend 16,65(6%;) 25.81 (7-3%
proposed)

Stock Inventories :

The percentage of total inventory in turn-
over for the year 1968-69 was 649 as com-
pared to 60%, for 1967-68 partly on account
of lower p izes of copper and lead and partly
due to the increase in the value of work in
progress, an item included in the {nventory
due to more pioduction,



169 Written Answers

() The Company had no Chairman for
the period 2lst September, 1966 to 15th Octo-
ber, 1966 when Shri K. N. Mookerji,
Managing Director, National Rubber Manu-
facturers Ltd. was appointed as Chairman of
the Board of Directors. The present Mana-
ging Director, Shri I. K. Gupta, an officer
of the P&T Department has been in position
since 10th July, 1967 and is continuing.
Shri D. D. Banerji isa Secretary of the
Company who is a Company employee and
who has been there continuously. The

Chairman is honorary and the Managing -

Director draws pay in the scale Rs.
2500-100-3000. The Secretary draws pay in
the scale Rs. 1100-1400 and is eligible for
allowances admissible under the Rules of
the Company.

(d) The Company has had no serious
shortcomings and enjoys a good public image,
Occasional visits of the Press also arranged
to give publicity to the activities of the
Hindustan Cables Ltd. ’

Prevention Of Beggary

339. SHRISRADHAKAR SUPAKAR:
SHRI VIKRAM CHAND MA-
HAJAN :

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(a) how many States and the Union
Territories in India bave passed law pena-
lising beggary ;

(b) whether the Central Government
have advised the State Governments and
Union Territories to check the evils of
beggary by legislation ; and

(c) the reaction of the States and Union
Territories to such advice ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a).
Anti-beggary laws exist in the States of
Andhra Pradesh, Assam, Bihar, Gujarat,
Jammu and Kashmir, Kerala, Maharashtra,
Mysore, Madhya Pradesh, Tamil Nadu and
West Bengal and Union Territory of Delhi.
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(b) No, Sir.
(c) Does not arise.
Attack on Railway Officials

340. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of cases of attacks on
Railway officials by passengers and the
public reported during the last three months;

(b) whether the number of such attacks
has increased in recent times ; and

(c) what special measures for protec-
ing Railway officials are being taken ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH). (a) 110

(b) There has been a slight increase.®

(c) Attacks on persons concerns ‘law &
order’. However, since Railways are
vitally concerned with this aspect also,
assistance is given to State Police by the
Railway Protection Force to the extent pos-
sible—(i) when there is an apprehension of
disturbance or an information is received
to that effect ; and (ii) when special ticket-
checking drives are conducted. Active liai-
son and co-ordination is also maintained
with the Government Railway Police autho-
rities with a view to ensuring that they
take adequate measures for the protection
of railway officials.

Postponement of Lok Sabha Bye-Election
From Banaskantha

341, SHRI SRADHAKAR SUPAKAR :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the date and the time when the
decision to postpone the bye-election to
Lok Sabha from Banaskantha Constituency
from 4th May, 1969 to 11th May, 1969 was
taken ;

(b) the reasons for the postponement :

(c) the time of broadcasting the deci-
sion of postponement of election ; and
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(d) the time of informing the decision
of postponement to the Returning Officer
and candidates of the aforesaid election ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW IN THE DEPART-
MENT OF SOCIAL WELFARE (SHR1 M.
YUNUS SALEEM) : (a) At about 2-15
P.M. on the 3rd May, 1969.

(b) Due to the sudden death of Dr.
Zakir Hussain, President of India.

(c) 3-30 P.M. on the 3rd May, 1969,
repeated at 9-00 P.M. on the same date.

(d) By about 3-00 P.M. on the 3rd
May, 1969, the Returning Officer was in-
formed by truok telephone and the Return-
ing Officer informed the candidates imme-
diately.
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Joint Ventures

SHRI HEM RAJ:
SHRI SITARAM KESRI :

343,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State :

(a) the number of joint ventures, with
their names and names of the countries with
whose collaboration they are being set up,
sanctioned during 1968 and the items to be
manufactured therein; and

(b) the number of joint ventures propo-
sed to be set up in 1969 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) 132 cases of foreign colla-
boration were approved during the year
1968. Lists of foreign collaboration
cases indicating, inter alia  the
names of the Indian parties, the names of
the foreign collaborators and the items of
manufacture are published quarterly in
the journal of Industry & Trade, copies
of which are available in the Parliament
Library.

(b) 48 cases of foreign collaboration were
approved during the first quarter of 1969,
As the setting up of industries in the pri-
vate sector depends on the initiative of pri-
vate entrepreneurs, it is not possible at this
stage to indicate as to how many cases of
foreign collaboration are likely to be appro-

ved during year 1969,
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Rise in Prices of Bicycle

349. SHRI RAM SINGH

AYARWAL :

SHRI VASUDEVAN NAIR i

SHRI SEZHIYAN :

SHRI D.N. PATODIA :

SHRI HIMATSINGKA :

SHRI ESWARA REDDY :

SHRI S.M. KRISHNA :

SHRI SURENDRA NATH
DWIVEDY :

SHRI K.P. SINGH DEO :

SHRI RAMAVATAR SHASTRI:

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI DHILESWAR KALITA 3

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it isa fact that Govern-
ment have warned the bicycle manufacturers
against the rise in prices ;

L)
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(b) if so, the reaction of bicycle manu-
facturers thereto;

(c) the reasons given by the manufac-
turers for the increase in prices; and

(d) the reaction of Government thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) to (d). The bicycle manufac-
turers had effected two increases in the price
of bicyctes, the first in November 1968 by
Rs. 200 per unit and the second in April
1969 by Rs. 3.50 per unit, on the ground of
increases in the price of steel and tyres and
tubes, supplied as original equipment, res-
pectively. The Cycle Manufacturers’ Asso-
ciation of India have been requested to fur-
nish the cost data in support of the increase;
pending the receipt and examination of this
data, they have been requested to ensure
that the manufacturers who had unilaterally
increased the prices bring them down. The
Association have also been informed that
Government would have to consider serously
jhe question of imposing price control if
they did not cooperate and if they increase
the prices unjustifiable.

A faew ¥ $14 d=©T § gAR

350. Y 7o Wo Eferd : FaT AEY-
for fawrw, safs s 9T qWA@
w1 g3 gg Tary & FA &G 5

(%) #ar ag @= & & Aar fusw A
Fd g § gER FW F fou w7
I M E

(=) afeg, @ saw =i R qar
3% T qfcma faser ; st

() o 1969-70 & @ wgam @ift
¥ sgwifra aiws 7 § s gy @
a6t & @ swd @ft F qiFS A
AN ?

ANafe faara, arafa wER
Tt v W A (s wEEd s
agR) : (F) ¥ (7). TEAFTA TH A
o W AR A EN RO R WA
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351. =it o wo Nferar :
=Y gFW 4T wTAW :

FaT refirs fawra, seafos amr
aqr gwAE ®1d AN A IO AT FAT
7 fF

(F) N gEawts A ¥ ke
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fafe o awm gww weEm
faam & yo-ist (st go gg@ wAWW) :
(%) < gt fraf=a & ofoona &Y ey
Hfeermd a & ema oA § 9
arere g% & Feeg aTHIT 1 6 fee
IR ] AFER Agy g o fafy fqw-
asif grar # wf gy

(=) st adi
() sz & g 9sar

Relaxation of Dry Day Restrictions
for Foreigners

355. SHRI K. SURYANARAYANA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state 3

(a) whether it is a fact that recently the
Government of India had requested the
State Governments to relax the ‘Dry’ day
restrictions for foreign tourists; and

(by so, the reaction of the State
Governments thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a)
No such proposal has been made to the
State Governments recently.

(b) Does not arise.

aart MEIYT RYT 9T ATE IR K
agfa

356. st 3T WIS WA : T A
HAY 7z I A FO FA 5 ¢

(%) 71 7g 7= § % a1 o A
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g dmR fedt sk mard R
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Loss to Wagon Builders due to
Reduction in Prices

358. SHRI K.P. SINGH DEO : Will
the Minister of RAILWAYS be pleased to

state :

(a) whetheritisa fact that the wagon
buildsrs had suggested to Government to
refer the qusstion of prices of various cate-
gories of Railway equipments and wagons
to the Tariff Commission as du: to the
redustion in the prices in railway orders,
the inJustry has suffered heavy losses;

(b) if so, whether Government have
agreed to refer the matter to the Tarilf

_ Commission;
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(c) if not, the reasons therefor; and

(d) the steps taken or proposed to be
taken by Government to come to a settle-
ment with the industry so as to save the
wagon builders from suffering heavy losses
on account of the prices ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) A
suggestion was made by some of the Wagon
Builders in West Bengal only to refer the
question of the prices of wagons to an
independent body like the Tariff Commis-
sion,

(b) No.

(¢) It was not considered necessary to
refer the matter to the Tariff Commission
as the prices were determinded after receiving
offers from the firms and negotiating the
same with the wagon builders. The prices
offered were considered reasonable.

(d) The prices offered are considered

reasonable, Hence no further steps are
necessary.
H.M.T., Pinjore
359. SHRI K.P. SINGH DEO :
SHRI VALMIKI CHOU-
DHARY :
Will the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) whether the National Industrial
Development Corporaion has suggested to
Goveroment to conveit the Pinjore unit to
the Hindustan Machine Tools Ltd. into a
tractor plant instead of going i{n for a new
venture with Czech credit;

(b) if so, whether Goverament have
considered the suggestion made by the
Natioaal Industrial Development Corpora-
tion; and
Government’s  reaction

(¢) if so,

thereto ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The National In-
dustrial Development Corporation was
commissioned by Hindustan Machine Tools
Ltd. and the Mining and Allied Machinery
Corporation Ltd. to examine the feasibility
of manufacture of Tractors by utilising the
spare capacity available at the Pinjore Unit
of the Hindustan Machine Tools Ltd. and
the factory of the Mining and Allied
Machinery Corporation Ltd. at Durgapur.
The report of the National Industrial
Development Corporation which has since
been received is presently being examined
by the Hindustan Machine Tools Ltd. and
the Mining and Allied Machinery Corpora-
tion Ltd. Proposals from these Companies
for tractor manufacture after consideration
of the report of the National Industrial
Development Corporation are awaited.

Pump and Compressor Plant at Allahabad

360. SHRI K.P. SINGH DEO ;
SHRI V. NARASIMHA RAO:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(8) whether it is a fact that Govern-
ment propose to set up an indigenous pump
and compressor plant at Allahabad;

(b) if so, the details thereof; and

(c) the period likely to be taken to set
up such a plant?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) 1 (a) to (c). A proposal to set
up a plant for the manufacture of special
types of Pumps and Compressors at Naini
near Allahabad is under consideration of
the Government. The plant when in full
production, will have an annual capacity
of 6000 tonnes. As the proposal is still
under consideration, it ts not possible to
indicate the time by which it wi'l bs set up.
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Level Crossing Railway Accidents

361. SHRI P.C. ADICHAN :
SHRI VALMIKI
DHARY :

CHOU-

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of l:vel crossing rait-
way accidents in the first quarter of 1969-70
and how it compares with corresponding
figures for each of the quarters in 1967-68
and 1968-69;

(b) the number of casualties— (i) killed
and (ii) finjured —in these accidents; and

(c) whether any programme for mann-
ing or mechanising of Jlevel crossing is
being undertaken during the Fourth Five
Year Plan and if so, the details and layout
thereof ?

THE MINISTER OF RAILWAYS
(DR.RAM SUBHAG SINGH) : (a) and (b).
The position is given below :

April, 67 April, 68 April, 69

to to to
June, 67 June, 68 June, 69

No. of accidents 35 36 43
at level
crossings
No. of persons 20 41 46
killed
No. of persons 87 95 124
injured

(¢) A census of the road traffic passing
through the level crossing is taken periodi-
cally and if the quantum of rail and road
traffic justifies it, gates are manned and
interlocked, where necessary.

Black-Marketing in Bicycle Tyres

362. SHRI P.C. ADICHAN :
SHRI N. SHIVAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government are aware of
the fact that black-marketing in cycle tyres
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and tubes is still rampant, particularly in
Declhi;

(b) if so, the main reasons therefor,
when ample stocks of tyres and tubes are
available in the market;

(c) whether it is a fact that not only
so-called popular brands of cycle tyres and
tubes find their way to black-market but
even others are sold openly at prices much
higher than their fixed retail price;

(d) ifso, the stepes being taken by
Government to ensure that these items are
available in fair market at reasonable rates;

(¢) whether the main reasons for black-
marketing in this commodity is the cumber-
some procedure of issuing tyres and tubes
at control rates; and

(f) if so, the steps to be taken to
simplify this procedure ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Dclhi Administration have
not received any such complaint.

(b) Does not arise.

(¢) In view of answer to part (a) of
the question, does not arise.

(d) to (f).  Under the powers delegated
under the Essential Commodities Act, the
Delhi Administration regulate the distribu-
tion of stocks of cycle tyres and tubes. 20
to 50 per cent of certain popular brands
received by dealers, and 5 per cent of other
brands, are restricted for sale under a
quota system. The residual percentages can
be sold by the dealers. In respect
of restricted sales quota, tyres and tubes
are issued by the dealers to individual
consumers on basis of registration of cycles
on Food Cards and quota cards. There are
such 40 issue points in different parts of
the city. The trade has constituted a
Commirtee to assist the administration in
supervision of issue of tyres and tubes to
Food Card/quota holders on the prescribed
scale.
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Proposal by the Nizam to manufacture
Small Car

363. SHRI ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(@) whether Nawab Mukaramjah
Nizam has approached the Central Govern-
ment with a request to produce small car on
a large scale at Hyderabad;

(b) whether Government have refused
to utilise Nizam’s vest resources; and

(¢) if so, the reason therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) t @) No, Sir.

(b) and (c). Do not arise.

Tiat I ¥ fase 7% AR
WA A ww
364. sl ATAX T : 4T ISY GA
7 FATA F FA F:A FF ¢

(F) 7 ag a= g fF 13 78, 1969
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Applications for Industrial Li
in Kerala
365. SHRIMATI SUSEELA GO-
PALAN :

SHRI P.P. ESTHOSE :
SHRI A. K. GOPALAN :
SHRI VISWANATHA MENON :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) the total number of applicatioas
pending with Government for the issue of
licences to start industries in Kerala State;

(b) for how long they are pending; and
(c) the reasons for dslay in the matter ?

THE MINISTER OF I[INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Eleven licence applications
out of those received ducing 1964 to 1969
(up*o 30th June) for the establish of
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(b) and (c). One application relating
to the proposal for manufacture of small
cars is pending since February 1968, await-
ing a policy decision on this subject. The
other ten applications were received only re-
cently j.e. after March 11th and these are
under consideration.

Reorganisation of Beedi Industry in
Kerala

SHRI C. K. CHAKRAPANI i
SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN i
SHRI P. GOPALAN :

366.

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1039 on the 25th February, 1969
and state :

(a) whether Government have examined
the Scheme submitted by Kerala Government
for the rehabilitation of the displaced beedi
workers of the Ganesh, Bharath and Darbar
beed| factories in Cannanore District, Kerala;
and

(b) if so, the findings thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) Yes, Sir.

(b) The overheads of the cooperative
societies envisaged in the scheme are very
high. It would be more economical if in-
stead of 21 cooperative societies as proposed,
one cooperative socicty was set up with 20
branches in different villages. The scheme
has to be revised to reduce the capital cost.

2. Regarding funds required by the
society, loans and grants would have to be
provided by the State Government from out
of their budget for village and small indus-
tries, Institutional loans would be available
from either the Coop:rative Banks or the
State Bank of India/Travancore.

Wagon-building in India
367. SHRI R.K. AMIN : Will the

New Industrial Undertaking in Kerala, are
pending at present.

Mini of RAILWAYS b: pleased to state :

(a) whether it is a fact that wagon build-
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ing in India for Railways is still based on
the old out-dated method of manufacturing
with rivetted joints when welded jrints are
stronger, cheaper and less time-consuming;
and

(b) if so, what obstacles his Ministry
find in switching over to welded joints
system of wagon-building ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No. To the
extent facillties exist and welding is consider-
ed advantageous, it has already been adopted
in the designs and constructlion of new types
of wagons.

(b) Doss not arise.

Attachment Order of Railway Property

368. SHRIS.A. AGADI: Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 6527 on the 15th April, 1959 and state :

(a) the reasons for delay in satisfying
the compromise decree passed in the Munsif
Magistrate Court, Koppal District Raichur,
Mysore State necessitating to take out attache
m:nt order of the Railway property; and

(b) the dataills of actioa taken against
the Officials responsible for delaying the
payment ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
The delay in this case was due to lapses on
the part of the staff and action is being
taken against them.

Publicity forum for U. S. S. R. at
Railway Platforms

369. SHRI SAMAR GUHA: Will
th: Minister of RAILWAYS be pleased to
state :

(a) whether a publicity forum entitled
‘U.S. S. R. TODAYS’ has b:en provided
at ths Rhilway platform at Mdras station;

(b) if so, the purpose of providing
such a publicity forun to the Emnbassy of a
foreign country ;

(c) what are the other Railway statioas
which have provided such puablicity forums
for the U.S.S.R. at the platforms;
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(d) whether such facilities for publicity
have been offered to the Russian Embassy
as a measure of special friendship with
Russia;

(e) whether the Indian Embassy in
Russia has been offered similar publicity
facilities; and

(f) if so, the Railway stations at which
the Indian Embassy in Russia arranged for
publicity like ‘India Today’ and, if not, the
reasons therefor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). In order to earn more revenue out of
advertisements at railway stations and other
commercially important premises, the Rail-
ways have allowed the display of photo-
graphs on ‘U.S.SR. TODAY’ at a Madras
Station platform on payment of normal
tariff rates.

(c) The Soviet Embassy has not booked
advertising space at any other Railway plat-
form. The Northern Railway, however,
have allowed hoarding at the Delhi Main
Station to advertise the ‘Soviet Land’ a
fortnightly publication, issued by the In-
formation Department of the Embassy of
the U.S.S.R. in India. This hoarding has
been paid for full tariff rates through an
advertising agency.

(d) to (f). Do not arise.

Proposal to take over Khadi Gramodyog
Bhavan, Calcutta

370. SHRI DEVEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to the Unstarred Question No.
3139 on the 3rd D:cember, 1968 and state :

(a) whether the Khadi and Village
Industries Commission is considering a pro-
posal made by the Khadi Gramodyog
Bhawan, Karni Sangh to take over the
Khadi Gramodyog Bhavan at Calcutta ;

(b) whether Government have conside-
red the proposal and, if so, the details
thereof ; and

(c) if not, at what stage the proposal
now rests ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The proposal made
by the Khadi Gramoiyog Bhavan Karoni
Sangh fisstill under the considcration of
the Khadi and Village Industrics Commission.

Industries in Manipur

371. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Qu=sti>n No.
1139 on the 25th February, 19¢9 and state :

(a) whether the Fourth Five Year Plan
proposals of the States and the Union
Territories have been finalised ; and

(b) if so, the details of the industrial
units to be set up in the Union Territory
of Manipur and the financial allocations
therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). The draft Fourth
Five Year Plan has been finalised and a
provision of Rs. 50 lakhs has becn made
for Manipur under ‘Large & Mzdium indus-
tries’. This provision for the purpose of
carrying out techno-sconomic studiss and
for meeting a part of the investmznt 01
one or more of the projscts likely to be
taken up in the light of these studies. The
projects to be taken up can be decided only
after the techno-economic studies are com-
pleted. A provision of Rs. 71 lakhs has
also been made for the development of
village and small industries in this Union
Territory.

Production of Drilling Rigs by Heavy Engi-
neering Corporation Ranchi

372. SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state :

(a) whether it is a fact that the H:avy
Engineering Corporation Raachi, is capable
of producing drilling rigs and boring pipes
etc. to suffice for the total irrigation of all
cultivated and cultivable lands in the coun-

try ; and
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(b) if so, the reasons for not utilizing
this capacity ?

THE MINISTER OF STATE IN THE
MINISTY OF STEEL AND HEAVY
ENGINEERING (SHKI K. C. PANT) : (a)
Thz production profile of Heavy Ma-
chine Building Piant of Heavy Engincering
Corporation Ltd., Ranchi, includes oil well
drilling rigs which are heavy items of equip-
ment. However, as a measure of diversi-
fication and in order to meet the country’s
urgent needs, the Plant has developed the
manufacture of three types of water well
drilling rigs. The type of rigs and the
number of rigs to be manufactured have
bzen decided upon after consultation with
the vorious State Governments who are
the main buyers, and after assessing the
capacity available in units other than H.E.C.
for the manufacture of water well drilling
rigs. It would not be correct to say that
Heavy Enginecring Corporation alone can
meet all the present and foreseeable needs.

(b) Dues not arise.

Broad gauge line from Lucknow to
Katihar via Muzaffarpur

373. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether surveys for linking Lucknow
with Katihar with a broad gauge line yig
Mauzaffarpur and for linking Samastipur with
Narkatiaganj vig Darbhanga have completed;

(b) if so, the details theresf; and

(c) if not, the latest position in this rega-
rd?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) to (c).
The survey for Lucknow-Gonda-Gorakhpur-
Bhatni-Chupra-Hajipur- Bachhwara-Barauni-
Ktihar is in different stages of progress and
is liksly to be completed by June, 1971.

The survey for Samastipur-Raxaul Section
vi1 Darbhanga is also in progress.

Srtike in Morgan Shop of Billet Mill of
Hindustan Stecl Plant at Durgapar

374. SHRIMANTI ILA PALCHOU-
DHURI : Will the Minister of STEEL ANq
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HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that there was a
strike by workers of the Morgan shop of the
Billet Mill of the Hindustan Steel Plant at
Durgapur from 28th May, 1959 to 30th May,
1967 and that the General Foreman and the
Mregan shop were gheraoed for eleven hours
and were eveatually rescued by the Police in
lhe6early hours of the morning of 30th May,
1969;

(b) if so, the reasons for the strike and
the gherao;

(c) the loss In production as a result of
the strik<; and

(d) the nature of steps taken, if any, to

ensure that no such trouble occurs in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a).
Workers of M»rgil Shop resorted to ijlegal
strike from 2.00 P.M. of 27-5-69 to 7.00 P.M.
of 31-5-69. The G:neral Foreman (Mz:chani-
cal Maintenance Mills) and Assistant Per-
sonnal Officer (Rolling Mills) were gheraoed
for 14-1/2 hours from 11.00 A.M. of 23-5-69
to 1.30 A M. of 30-5-69 until rescued by the
Police.

(b) Workers demanded increase in the
manning of Morgoil B:aring Shop from pre-
sent strength of 21 to 37,

(c) Total loss of production was 2,300
tonnes in respect of Blooms and Billets,

(d) As a result of discussions between the
Management and the representatives of
Hindustan Stecl Employees Union on 1l1th
June, 1969, the matier has been referred to
the Chi:f Industrial Egineer for examination.
Further discussion with the Union will be
held after receipt of the recommendations
of the Chief Industrial Engincer.

Economic Survey of Rajasthan

375. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Government of India in
cooperation with the State Government of
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Rhjasthan are contemplating to undertake an
ecoomic survey of the State of Rajasthan;
and

(b) if so, the dstails thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). As far as this
Ministry is aware, tliere is no such proposal.

Recovery from Recessionary Trends
in Industrial Scctors

376. SHRI R. K. BIRLA :
SHRI D. N. PATODIA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased to
state

(a) whether the measures taken by Go-
vernment to counteract the reccssionary
trends in the industrial scctor have shown
any sign of recovery in 1968; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). Yes, Sir. Asa
result for the various measures taken there
have been significant signs of recovery in
the industrial sector during 1968. The index
of industrial production has risen from a
level of about 153 during 1965-66, 1966-67
and 1967-68 to a level of 1643 during the
last quarter of 1968; thus recording a rise of
about seven per cent over the level prevail-
ing in the previous three years.

The industrial sectors in which the signs
of recovery have bezn significant are auto-
mobiles, light electrical engineering indus-
tries such as Flectric Lamps, fluorescent
tubes, Radio Reccivers etc; Buby food, Con-
fectionery, Biscuits etc., Stecl Pipes and
Tubes, Sewing Machines, Biycycles. The
output of other important industries such as
Vanaspati, basic metal industries, machinery
manufacturing industries, Tyres and Tubes,
tractors, sugar mill machinery, industrial
boilers, tea processing machinery, has also
shown marked improvement.
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Halt of Train at Dasarathpur

(E. Railway)
377.‘JSHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be pleased to
state :

(a) which Office/Department of Eastern
Rallway processes and disposes of finally,
the applications for train halts by Railway
users;

(b) whether it is a fact that the Head
Clerk or officer/employees concerned in this
office take a bribe of Rs. 200 for conceding
the demand for a halt;

(c) what is the average daily sale of
tickets at Dasarathpur (on Bhagalpur Loop
of Eastern Railway) and Stations between
Bariarpur and Sahibganj at which Danapur
Fast 328 Down halts;

(d) whether the sale of tickets at Dasa-
rathpur is higher than in at least some of
the stations referred to In part (c) above and
the reasons for not conceding the demand for
halt for this train at Dasarathpur: and

(e) whether the halt is bzing denied to
the residents of Dasarathpur for non-pay-
ment of bribe ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Applica-
tions for provision of stoppages of passenger
carrying trains at railway stations are in the
office of the Chief Operating Supzrintendent
of the Railway Administration.

(b) No.

(c) The average daily sale of tickets at
Dasarathpur station works out to 266. The
average daily sale of tickets at stations bet-
ween Bariarpur and Sahibganj (where 328
Danapur Fast Passenger is scheduled to stop)
is as under :—
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Sabour 830
Ghogha 785
Ekchari 479
Colgong 1923
Shivanarayanpur 836
Pirpainti 1286
Mirzachowki 552
Sahibganj 1914

No. of tickets

Name of stations

Bariarpur 1141
Kalyanpur Road 106
Gangania 164
Sultanganj 1745
Akbarnagar 592
Nathnagar 1019
Bhagalpur 5575

(d) The sale of tickets at Dasarathpur
station is higher than that at Kalyanpur
Road and Gangania stations. It is proposed
to provide stoppage of 328 Dn Fast Passen-
ger at Dasarathpur station with effect from
1-10.69.

(e) Does not arise,

Heg I9A &K AN A I
afzal &1 geagw

378. =it INsaT A12T : FAT A §AY
ag TIA F FI7 F % :

(%) 7ar a3 == & fr wa-Na a9
¥ qd wer A ¥ FHarfEt # gaw
AT A9 F AT OF 1 FA afzar goaArs
Y S1EY 4¥

(&) qar ag WY 99 2 fF wRg-AF
a4 fgg a1 & 997 95 WA ¥ F4-
TfE Ft IF T AW § 0F @ F
afgat awarg #1 0% o ; #i

() #ar GIFT I 9f7 A a9 #§
oF FIT 6 ¥ A afeat qoors F7F w7
faa w7 @ &, #4if% 3@ g A anr
geFiavg mwg?

3 f (w10 T g i) : (W)
a1, 1963 & @ qrF  FAAMET 1
el 1 a9 ¥ uF qR HAT afegi @
widY 4, F9 IS AT H F9 FX TS
Ny T & s NG N G afzgr d=
g ¥ uF a1 faadt off

(@) wd=, 1963 ¥ ame, wmag &
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wraw, afeat & fa7 @ & fRaifta aug
¥ o are #t Ifg T & adr )

() 3= it @ fafw Fifedt
& fou afeat & swggen, fesrza @k
oo geaet @ g A aer ¥ fag
WY A Tra wF 340 gfafa N fgha
Y AT IFT |

Despatch of rice Wagon from Achalda to
Mathura

379. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5599 on the 8th April, 1969
regarding despatch of rice wagon from
Achalda to Mathura and state 3

(a) whether the matter has been inves-
sigated and appropriate action taken against
the staff found responsible ; and

(b) if so, the nature of action taken ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
Responsibility has been fixed in respect of
lapses on the part of the Northern Railway
staff and action against them is being ini-
tiated. Co:rtain aspects of the case are
still under investigation and appropriate
action will be taken against other staff held
responsible.

Scooter Project in Haryana

380. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Starred Question No.
1108 on the 15th April, 1969 regarding
scooter Projects in Haryana and state :

(a) whether a final decision has been
taken on the four pending schemes for the
manufacture of scooters ; and

(b) if so, the nature of decision taken
and the proposed site for the location of
the factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Not yet, Sir.

(b) Does not arise.

B.G. Line between Bhiwani and Rohtak

381. SHRI RAM KISHAN GUPTA :
Will the Minister of RAILWAYS be
pleased to state 3

(a) whether itis a fact that the Har-
yana Government have requested the Cen-
tral Government to provide broad gaude
railway line between Bhiwani and Rohtak :
and

(b) if so, the reaction of his Ministry
and the action taken thereon ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) From the information furnished by
State Government it is seen that there is
no justification for the construction of this
rail line at present.

M/s. Jyoti Switchgear Ltd.

382. SHRI TENNETI VISWANA-
THAM : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether it is a fact that M/s. Jyoti
Switchgear Ltd. split up its licensed capa-
city of one unit into two units and avoided
the licensing procedure ;

(b) whether the company had a foreign
collaborator and if so, whether the appro-
val of the Foreign Agreements Committee
was obtained before the company was
split up ;

(d) whether certain banned items like
switches etc. were allowed to M/s. Jyoti
Switchgear Ltd. while they were not allowed
in other cases ; and

(d) whether jt is also a fact that in the
first application of the firm, their fixed
assets were shown as Rs. 65 lakhs while in
revised application the value of the assets
were reduced to Rs. 24.76 lakhs to circume
vent the licensing procedure ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) M/s. Jyoti Switchgear
Limited applied for registration for the
manufacture of certain items of switchgear
and instrument transformers. M/s. Jyoti
Ltd. had agrced to the deletion of a cor-
responding capacity for these items from
their industrial licence. The fixed assets
of M/s, Jyoti Switchgear Ltd. were only
Rs. 2476 lakhs. As such they did not
require an industrial licence under the Indus-
tries (Development & Regulation) Act but
were only to be registered with the Direc-
torate General of Technical Development
mainly for statistical purposes. There was
no question of transfer of certain items of
production from one licence holder to
another and the provisions of the Industries
(Development & Regulation). Act are not
attracted. Hence, the question of avoidance
licensing procedure does not arise,

(b) M/s. Jyoti Ltd. had a collabora-
tion with Messts Calor Emag of West
Germany for manufacture of several items
of switchgears and the proposal had been
approved under the powers dclegated to
this Ministry. The know-how under this
collaboration was to be passcd on by M/s.
Jyoti Ltd. to M/s. Jyoti Switchgear Ltd.
by sub-licence. As this was a case of
transfer of know-how from one Indian firm
to another, no refererce to the Forcign
Agreements Committee was called for.

(c) Only the items of manufacture licen-
sed to M/s. Jyoti Limited were registered
for the same capacity in the name of M/s
Jyoti Switchgear Limited and no additional
capacity was created.

(d) M/s. Jyoti Switchgear Ltd. had
originally applied for an industrial licence
when they envisaged a product mix of the
value of Rs. 302 lakhs per annum and re-
quiring fixcd assets to the tune of Rs. 65.66
lakhs. When they applied for registration
they planned for a reduced capacity a pro-
duct mix of Rs. 130 lakhs. The production
in fixed assets related to the reduced output
contemplated in the revised proposal,

Shifting of Jawanwala shahr Station

383. SHRI NIHAL SINGH : Will the
Ménister of RAILWAYS be pleased to refer
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to the reply given to Unstarred Question
No. 1808 on the 5th March, 1969 and state :

(a) whether it is a fact that as a result
of the proposed shifting of the Railway
Station of Jawanwala Shahr, its distance
from Bharmar station will be reduced very
much to near about 2 to 3 kilometres where-
as the distance between it and the proposed
next station on the other side, namely, Har-
sar will be increased to over 8 to 10 kilo~
metres ;

(b) the nature and details of the tech-
nical difficulties and topography of the
places near about the Dak-bungalow indus-
trial-state and other places near the village
Jawali, owing to which these places are
considered unsuitable for locating the sta-
tion ;

(c) when did second survey take place ;
and

(d) whejher any notification was issued
for demorcation of the new alignment for
the railway line diversion and, if so, when ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.
By the proposed shifting of the station, its
distance to Bharmar station will be .reduced
by 1 Km. and to the proposed next station
namely Harsa it will be increased by 0 18
Km. and the resultant saving in the route
mileage will be 0.82 Km.

(b) The topography of the place near
about the P.W.D. Rest House is in a rising
grade of 1 in 32 which presents technical
difficulty in locating a station on a steep
gradient and in deep cutting.

(c) Second Survey took place in Janu-
ary, 1969.

(d) No.
W weafa # gwl &1 s
384, =it sy« fag wafean :
=t far gwTe e

Fq1 WA HAY Ag qATA Y FA FARX
fF:

(%) 71 ad 1965 s 1967 ¥
#fegdic aw de-Afggde R
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AT ¥ Fo4 1S 399 ¥ A9s ¥ I97
[y oAl qT FWA F7 Froig fear @
ar;

(@) 7a1 g it @9 ¥ dT-afegae
F Ik F aF 1967 ¥ frafy fpw oy &
Tz Y a¥ 1965 ¥ I 7@ 9@ AT FaA
fearar gr g ; N

(m) afg g, @ SR QY ad a5 =¥
93 F IIT ] F I FO7 § gt
IR 7@ 9T 9T FA g} fhar o I
feg o waufa & 377 fRarsr wgr & ?

@3 At (10 T g feg) : (7)
¥ (1) za gFaT § 1.4-1969 F1 g AT
srarTifed 537 5017 & I9T FY AR eq
femrar strar @1

grrmEr fedea & stmmo-na
afew Ieln 9w SETEAT
IvaraTT

385. it a5 fag wafaar

=Y g fag et ¢
&t fara gw A

1 39 WA I 9T FT FA FA
fw :

&) 71 guziaR feftaa & sfa-
gu yieq dfed S0 I HETAAT
¥ agi ) &Y a1 ) sfFafraas &
X F gr@ ¥ U AFATEEA NIT gAT | ;

(@) =fx gf, @ #9; &

() T8 AR & 9@ qF FAT FEAAE
N 7% § A IER 99F T Hgl TF
T s asr g ?

R AR (30 W gam fag) -
(%) & (x). gwar @A F A1 W 8§
&R @WT-92F 9T G & TG |
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AfegdT FEAAl & W A
WY TS /AT A A9AS ¥ A=A
¥ §HAY qT AT AT

386. =it sty 7 fag walfean
&t farq T M

FAT IST FAY 47 IATX FY FAT HA
& :

(7) s agaa g fs ag 1965 ¥
fasta fpar war ar fr dfegde wa<a
F AT § TI7 AN ol § gAIFT e
¥ 9o 13 oAt ax fagwa fear
1T 1967 ¥ q7: ag fda fFar war fn
Td FEAAT B N N ot o< fage
fear strg o Wfow qiw A §

(@) T ag N aw d 5 dfw T
EAEAT ¥ I HIAAT FT afews g
fear & ot Afes e AgY &

(1) afz &, at 37 =afmal @ der
frat & oY dfed qrg Y § AR o
afies qar fean war § qun fow @R
qx afess a=mar a3t § ; A}

(a) afz wfass & 9 w@F=T@
w3 F feafa dar v & &Y, w7 afez-
¥ Faar AA-AlEgde HETEA 1 w@T-
g7 fFar ST g91 T fer S &
a1 FTO g ¢

Iy WA (o W gaw fag) -
(%) & (7). 5® wsaew H A9H oA
18-2-69 ¥ srarifpa w1 54 F AT A
T fasrar arr & | 99y A g1 ST
fF 1967 ¥ qg¥ o, WIT I F Q@
FHafd ¢ ot dfew @ Al ¥, A9e
gait qx fagaa &Y argafa 41



207 Weritten Answers

gt ofeesen fefade, Ao
T @ e eed ® fAel

387. s}t gww W wGET @ AT Y-
frre fawta, safos same @9 @RA1G-
wiF §AY qg aqry F1 3O w3 6F ¢

(%) 3t Shegas fofaze, N &
¥y F-HT § IgFW aAC ¢ ¥ 5T
#1 fasftg av 1968-69 ¥ gg3d A= TUI-
sy # frata far wm ar

(®) 3% fachig ad & aat &t
gearg ¥ foy €937 sRE AUUST FER
Jrcfra ey F g 3 adw WQ
g & fway gex o waAl &1 faat
ol ok Iqy fradY fads gar s
g aR

(1) s da ¥ fafqa fead mew
Fama &1 a9 1969-70 & fadqy wv
frata g s #Y gwrgar § @R 89y
et fadalt sgar T &Y gewrEAT & 7

Frifw fawm, s =mr
qAq FRAE-FR AN (3 FEEA qR
#gwa) : (F) & Wfagwew (gfoea)
fofas, Ware & 1968-69 & fawg ag
% fafaa aar ggFq AXq AU FY WO
@ wFA @Y, L AT 160 Fo Tog, 3 AT
200 ¥Fo w=H, 960 &Io o UHo,
400-1400 Jtee 3 & qu fesqfiw HeT
foadt 4 eziéx faaa ups o 4 97 Uex
TET A TF GIag Q2T TET &AT
ga R

(®) g9 AT TUUST § req AT
T 987 1,08,119 Ty g faad ¥ 36,344
WY ® AT AT A FH § E@fE
11,775 ®ag & wog qoit &1 frafor faar
a1 T g afwd o faRal gEr
1,03,119 T3y grit |
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() 1969-70 ¥ grafrg fFuw s
T fadzy arS<d &1 wsw 99,654 T }
AT zar &t faralt s afera gy

feawiw g2 ¥ afe-ge

388. it gwA=T wEgATT : FT WA
gAY 22 Fs 1969 F s@Rifdd wwA
dear 7150 & IUT F gFaw A gg a9
F Far w4 7 ¢

(%) Fa1 =7 grar faams, =7 H
Ifege aam & gy § ¥F AU @w
F Fgardl R F=r [T FY U G
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| @17 o enpfa S e

(@) WA & F qFAR AR AW
Tt & a1 & v gwE < § ?

WA W (TMe IW g fag) ¢
(=) sir gt
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X FIF FH X G AX @A FT
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I ] ST GIHTT
TE AME F qE
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R
et F
BICE L |
qrt —_ 12,540 %o

ST FER FU E@FIT F7 a4y
qat § geafrag fqa<or gvrqee g3 <@r
sar g |geawesw @ e faar wan
e dear LT—294/69]
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Looting of 872 Dn goods train on the
Western Railway

389. SHRIR. K. AMIN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether his attention has been invit-
ed to the news which appeared in the
Gujarat Samachar of the 29th April, 1969
regarding the alleged loot in the 872 Down
goods train between Mchsana and Bhandu
(on Western Railway) in the presence of the
Railway Protection Force; and

(b) if so, the follow up action taken in
this matter ?

THE MINISTER OF RALIWAYS (DR.

RAM SUBHAG SINGH) : (a) Yes. There
was a case of theft in running train from a
wagon containing packages of cloth. Pro-
perty worth Rs. 8791 was lost. Railway
Protection Force could recover property
Rs. 1968 on immcdiate search.

(b) Government Railway Police, Mehsa-
na, have registered a casc of theft. Inves-
tigation is in progress.

fafie Tredl & faara afewal
& amfa

390. «ft 3@ aifew : F@r fafw
AT FEISA FEATN HAT A G4 FTFAT
w4 fa e

(%) fea-fem T faam @it &
s sy faum ofwst A a9 5@
F wearq a9 f €

(@) 71 IaFt ag v & fF usay
N faara afee? sguatat geam §, @)

() afz &, a <Al w1 I fa=rd
¥ ggud FU4 & fou an qae fFo ag
§?

fafe o aaT @A™ Fearw fawen
¥ gwit (st go gFE &) : (%)
qfsTd dare S doa F faerT gt
¥ srqt faam afiwdl & Sw@ieT & fag
deey qifed fear €
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(=) < 7
() sz & agf Jsar 1

mfaere aar @37 & @l F
Eltcy]

391. off 3T wfew : F@T WA
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(%) 7 a7 ad & mfawra qar
43 F Al & AT 3T 99 faar
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(&) Fm1 =mfas gz w1 aEt [
mfgai sz 3@ F T97 At 9 gAY
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wfaFrel & araw A & afg ¥ afc-
UM EFEq qriaFrEl F FIRET FA
1> gIfaal #) g&r &9 @ ag §; W}

() afe &, @ g N @ T A
sfafear & ?

WA WAt (o W g fag) :
(%) st agf | fager dalgq 15-667 &
forar war a1

(&) & (7). FaTe A J=aT |

ar mifgat § Wigare qqn
arfaal = gfang

392, =t ¥ arfes : Far @R
Y qg I F T F4 6

(%) 71 ¥ & { A wfedt #
Wre 9 @ qar afaal s gfaend
2 ¥ graeg § F1E G FIQ@TE; sﬂf«:

(@) afg &, & @ FEH &7 A
F1 § WX TS 9 IO At
mifedi & @ Ao & afas fosd s
qgraed FTawA T a0 e § ?
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7wt (To T g fag) : (F)
S g

(&) 1-9-1969 F Tz Tt JI5A
6 wrfeat T MeT a1 9 14 mfear
Sotdt Aqt AT IFAFT AST-F qQrAT
TAT | §qP ASTET T B1ET F 40 AT
Wex @z #y 38 wifeaf ¥ uw ¥ v
as fesx afasiw drated & frafra sv
¥ Tz A1 T FLUIN F afamm
&&q figwarg § FrA FH g &

WreHrE II> Aot /@St A g A
¥ foy wo-sg0 FN Aas-faast Fa0r
=N ¥ qig-ary wfeal § qfuzs fosx
A T AATAT  BTEA-AAT, IS-ELTF,
#qas ghramt afs & =7 ¥ sdferm
qreAt ¥ IqFeTAT F AFET Afaw misar
o/ #R aaam arfed) &1 AreE-ST
T &1 faqrT

All India Firemen’s Conference at
Madras

393, SHRI GEORGE FERNANDES :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether he has received the resolu-
tions passed by the All India Firemen’s
Conference held in Madras on the 6th May,
1969.

(b) whether he has taken any decision
thereon;

(c) if so, the details thereof; and
(d) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir.

(b) to (d). These resolutions have been
examined in the light of the extent policy
and procedure. The individual cases re-
ferred to in one of the jresolutions have been
dealt with in accordance with the disciplinary
rules.
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The general resolutions like revision of
pay structure, protection to medically unfitt-
ed staff, payment of D:arness Allowance
taking into account mileage alsn for the
purpose of calculation, revision of pay of
Engine Cleaners, Shunters etc. have been
examined in the past and it has not been
found possible to agree to them. However,
running allowances have been substantially
increased from 1:12-1968 and the demand for
revision of pay sceles of Running Staff is
before the Railway Labour Tribunal 1969,
whose recommendations are awaited.

As regards the demands for classification
““intensive’ under the Hours of Employment
Regulations and for payment of overtime on
a daily basis, these issues are also before the
Railway Labour Tribunal having been raised
by the National Federation of Indian
Railway men.

Increase in the Prices of Steel

394, SHRI JYOTIRMOY BASU :
SHRI HIMATSINGKA :

SHRI DHIRESWAR KALITA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether the steel industry’s demand
for a price-rise is under active consideration
of Government;

(b) whether Government have assessed
the overall impact of the rise in steel prices
on the other sectors of our country’s
economy;

(c) if so, the details of that assessment;

(d) how many times since 1954-55 the
prices of steel have been enhanced and the
rates of such enhancement each time; and

(¢) why the issuc of price-rise has arisen
at this particular moment ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) to (c) and (e). In view of the increases
costs of production and fall in returns, the
steel industry has applied for a revision in
the prices, and the matter is still under
consideration of the Government.
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(d) The date is being collected and will
be laid on the Table of the House.

Increase in Cemet Price

395. SHRI JYOTIRMOY BASU 1 Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) how many timcs during the last three
years Government have allowed upward re-
vision of the prices of cement and what
were the rates upward revision on each
occasion;

(b) whether Government have agreed to
a fresh increase in the price as demanded by
the cement industry;

(c) if so, the reasons therefor; and

(d) what will be the impact of price-
rise on the construction activities during the
Fourth Plan period ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Once an increase of Rs. 13
per tonne in the retention price was granted
to the industry with effect from 1st January,
1966.

(b) Yes, Sir, due to increase in cost of
production as a result of Governmental
actions since Ist January, 1966.

(c) The reasons are increase in cost of
production of cement attributable to direct
impact of Governmental levies during the
period Ist January, 1966 to 3Ist December,
1968 like increase in price of coal, rail freight,
royalty, power rates, wage board award etc.

(d) The impact is likely to be a little
rise in the cost of construction.

Declaring Bokaro Steel City as
Police District

SHRI JYOTIRMOY BASU :
SHRI Y. A. PRASAD :
SHRI SHIVA CHANDRA JHA

397.

Will the Minister of STEEL AND
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HEAVY INGENEERING be pleased to
state :
(a) whether as reported in the

“PATRIOT” dated the 30th May, 1969,
at a me:ting held with the Bihar Chief
Minister on the 29th May, 1969 at Patna,
he had suggested that ‘“the Bokaro Steel
Project area should be declared a prohibited
Zone and the steel city a ‘Police District’
under a Superintendent af Police;

(b) if so, the understanding behind the
concept of ‘Police District’ as spelled out
by him; and

(c) if the reply to part (a) above be
in the negative, the exact suggestions made
by him at the said meeting ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) Yes, Sir.

(b) At present the police arrangements
at Bokaro consist of a police station and a
police out-post both situated at places about
6 to 7 miles away. As Bokaro Steel City
s a growing centre with a population of a
little under 100.000, it was suggested that
police post there should be placed incharge
of Superintendent of Police and adequate
reinforcement provided for.

(c) Docs not arise as the answer to part
(a) is not in the negative.

Alienation of land p d by tirbal
peasants in Bihar, Orissa and
West Bengal

398. SHRIJYOTIRMOY BASU : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether in many parts of Bihar,
Orissa and West B:ngal, a considerable
amount of land has passed out of the hands
of tribal peasants to the hands of money
lenders;

(b) if so, the specific instances thereof;

(c) whether it is a fact that alienation
takes place in spite of Laws against this
evil ; and

(d) if so, the policy of the Central Go~
vernment on this issue ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): (a) to (d).
The information is being collected from the
concerned State Government and will be laid
on the Tabhle of the House when received.

Railway Commercial Clerks

SHRI CHANDRIKA PRASAD :
SHRI P.N. SOLANKI :

399.

Will the Minister of RAILWAYS be
pleased to state :

(a) the total number of Commercial
Clerks employed on the Indian Railways;

(b) the total number of Commercial
Clerks whose annual increments have been
withheld for (i) 20 years and above; (ii) 10
years and above; (iii) 5 years and above;
and (iv) 2 years and above;

(c) the gross financial loss sustained by
the employees due to punishments;

(d) the reasons for such punishments;
and

(e) whether Government will consider
some ways and means to reduce such finan-
cial punishments ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (¢). The
information is being collected and will be
laid on the Table of the Sabha.

Recovery Amount from Commercial
Clerks at Traffic debits

400. SHRI CHANDRIKA PRASAD :
SHRI P. N. SOLANKI :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact thata handsome
amount is recovered from Commercial clerks
as “Traffic-Debits” every year;

(b) the total amount recovered as *‘Tra-
ffic- Debits” from the salary of Commercial
clerks during 1966, 1967 and 1968;

(c) the broad reasons for such huge
debits; and
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(d) whether Government will consider
some ways and means to reduce the debits ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) 1 (a) to (c). The
total amounts recovered towards Traffic
debits from the salary of those Commercial
Clerks who were found responsible for the
various lapses as briefly mentioned below
were Rs. 5,59,167; Rs. 6,42,066 and Rs.
5.96.697 during the years 1966, 1967 and
1968 respectively : —

(i) losses sustained by Railway ad-
ministration on account of railway
staff accepting counterfeft or bad
coins, or mutilated or forged
currency notes,

(ii) failure of employees to invoice, to bill
to collect or to account for appro-
priate charges due to the railway
in respect of fares, freight, demurr-
age, wharfage,

rebates or refunds incorrectly grant-
ed by employees when such loss is
directly attributable to neglect or
default of employees etc. etc.

(iii)

In most cases the staff are, in actual
parctice, able to recover form the public
the amounts found short collected and de-
bited against them. The atdministrations also
help them to make recoveries., Only where
the amounts due to the Railway cannot be
thus recovered, the debits are enforced aga-
inst the Commercial Clerks etc. after
following the prescribed procedure and also
keeping in view that the recoveries do not
exceed the limits laid down in the Payment
of Wages Act, 1936.

(d) Staff are being given training under
refresher courses etc. on the corrcct pro-
cedure for collection and accountal of charges
due to the Railway, The courses are held
at frequent intervals for the benefit of staff,

Further, attention of Railway staff is
frequently drawn to notifications in Railway
Gazettes etc. wherein cases of recent failures
on the part of staff are analysed and correct
pratices brought home for information of
staff to avoid cases of failure in future.

Supervisory staff check the work of staff
under them to minimise debits being raised
agint staff and to improve their working.
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CORRECTION OF ANSWER TO U.S.
Q. NO. 7288 RE. PLOTS FOR LOAD-
ING SAND AT BANDA JUNCTION

(CENTRAL RAILWAYS)

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : In reply
to parts (b) and (c), following information
was given :—

(b) Except that two plots are held, one
by the mother and the other by her
son there Is no case of plots being
allotted to differrent members of
the same household.

There are 14 plots available at the
station and a proposal to provide
14 more plots is under considera-
tion.

©

The correct position is as follows :
(b) Exeept that four plots are held, two
by brothers one by their sister and
one by their sister-in-law (widow of
their brother on whose death the
plot was transferred to her name)
there is no case of plots being al-
lotted to different members of the
same household.

There are 14 plots available at the
station and a proposal to provide 3
more plots is under consideration.

12 hrs.
CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported Building of a New Road by the
Chinese inside the Indian Territory

SHRI INDRAJIT GUPTA (Alipore) :
I call the attention of the Mintster of Ex-
ternal Affairs to the following matter of
urgent public importance and request that he
may make a statement thereon :

“Reported building of a new road by
the Chinese inside the Indian territory
of Kashmir, thus linking Tibet with
Sinkiang, and the reaction of the
Government thereto.”
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SHRI K. LAKKAPPA (Tumkur) : I
rise on a point of order. The call-attention
fs in respect of reported building of a new
road by the Chinese inside the Indian terri-
tory of Kashmir which Pakistan has been
occupying. This question should be ans-
wered by the D:fence Ministry. How does
the Miaistry of External Affairs come in
the picture ?

MR. DEPUTY-SPEAKER : The hon.
Minister may make his statement.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : We
have received information that the Govern-
ment of Pakistan have b:gun constructing
a road from Mor Khun in Northern Kash-
mir to Khunjerab Pass on the Kashmir.
Sinkiang border. The entire alignment of
the road runs in Indian territory which is
presently under the illegal and forcible
occupation of Pakistan, It is reported that
12,000 Chinese personnel of the People’s
Liberation Army have been inducted into
this area to heclp build this road and are
camped at Mor Khun.

This road will help to extend the Chinese
road network in the Tibet-Sinkiang area
into Northern Kashmir, It will give easier
access to Chinese troops from areas under
the illegal occupation of China in North-
East Kashmir and from Tibct into the Gilgit
area in Pukistan-occupied Kashmir, which
lies to the north of the ceasefire line. The
military significance of this road is, there-
fore, self-evident.

We have lodged emphatic protests with
Pakistan and China over the building of
this military road in Indian territory, and
pointed out that it is a threat to the psace
and tranquility of the region. Pakistan's
willingness to build the road with Chinese
help shows that Pakistan’s intentions and
ambitions in Kashmir equally serve Chinese
designs in the area.

The House is well aware of Sino-Pak
military collusion against India. The Go-
vernment is fully alive to the danger posed
to our security and is taking necessary steps
to safeguard our interests.

SHRI INDRAJIT GUPTA : I do not
follow from the statement the exact geog-
raphical consequences of that road. 1 do
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not know how far it is from our border.
Perhaps, the Minister could {nform us.
What I would like to know is this. Of
course, they have done their duty by sending
a protest note, and it is inevitable that so
loig as this dispute, which has been crea-
ted with Pakistan occupying one part of
Kashmir, continues, they may continue in
that area to build any number of roads or
do anything they like, and we are not in a
position to do anything except sending pro-
test notes. I no not think that any sane
person in this House is yet contemplating a
sort of fight to the finish war in order to
liberate the Pakistan-held part of Kashmir.
Thecefore, I would like to know from the
hoa. Minister whether the Government of
India are thinking at all in terms of any new
move or any new initiative to settle this
question by some other means, because, the
quesstion of one road is irrclevant, but they
may go on building a dozen more roads and
all we can do is to send protest notes. I
would like to know from the hon. Minister
this raises a larger question—whether an
overall settlement with Pakistan, inciuding
the question of Kashmir which is very much
in the air and being suggested by many
sources is being taken up in any form by the
Governm:nt of India with any new initiative
or whether they are considering any new
means by which the big pow:r influence and
big pow:r pressures can be eliminated from
the area by some form of collective security
through the other countries of this region.
(Interruption).

SHRI RABI RAY (Puri) ; It is Mr.
Dulles sp:aking.

SHRI INDRAJIT GUPTA : I said, by
eliminating all big power pressures—all big
powers including America, USSR and
China. Is any new initiative being consi-

sred by the Government of India to bring
about any kind of collective security or
collective agreement betwezn the other coun-
tries of this region or any other means to
settle the Kashmir dispute rather than con-
tenting themsclves with just letting the pre-
sent deadlock continue till more news comes
of more roads b:ing built and we send more
protest no'es ?  What is the perspective ? Is
it simply this deadlock contiauing or is there
anything new ?

SHRI DINESH SINGH : I appreciate
the point that the hon. Member is trying
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to make namely whether it is possible to
see any new way of trying to settle this
problem that has been with us for some
time, The hon. Member is equally aware
that we have been willing at all times to
discuss with Pakistan, any of the differences
that exist’ between our two countriss, and
that there has bzen effort on our part on
several occasions to try to rasume dialogue
with Pakistan which could find a solution
to these problems. Unfortunately, there has
been very little response from Pakistan, and
it is very difficult to have a dialogue unless
there is a response from the other side. It
is our feeling that if we could strengthen the
co-operation that we are hoping for in Asia,
namely co-operation in economic terms,
perhaps it will be possible to discuss these
matters even with Pakistan in an improve-
ed atmosphere. This is why we have been
hoping that Pakistan would rormalise rela-
tlons under the Tashkent D:claration and
that it will be possible for us to move fur-
ther in building many bridges in which it
would be possible to find a solution to the
difficult problems that exist. There has
bzen so far no obvious trend ia Puakistan
which will give us any great hope, but we
have to go on making this effort, and I am
hop:ful that may bz, over a period of time,
the rulers in Pakistan will appreciate that
there is much more to gain by co-operation
with India, and certainly by co-operation in
the economic rield than by their dependence
on super-powers whatever they may be and
building an attitude of hostility towards
India. In co-operation we shall both gain
rather than by over dependence that is
coming in Pakistan because of their super-
power relations.
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SHRI S. M. BANERIJEE (Kanpur) :
I would like to know from the hon. Minister
whether it is a fact that this fact of the cons-
truction of this particular road was brought
to the notice of the hon. Minister of Defence
only after the news appeard in the news-
papers. Not only is this road being cons-
tructed with the help of the Cuinese in
Pakistan in the occupied Kashmir which is
ours, but guerillas are being trained regularly
so that they may come and infiltrate into
Kashmir. This fact was also brought to the
notice of the hon. D.fence Minister. I would
like to know when the construction of this
road was brought to the notice of the Defen-
ce Minister at the initial stage and what



221 New Road

steps were being taken by the Government,
including the Defence Minister to check
that and send a protest? When was the pro-
est sent, and have our Government received
any reply or not ?

SHRI DINESH SINGH : It would not
be correct to say that w: came to know of
this information only after it had app=ared in
the newspapers, We came to know of it
much earlier. In fact we had some indica-
tions of it at the begnning of the year. We
had to verily it naturally becau-e it involved
certain considerations, and we wanted to
be exact before we took this matter up, and
it took tim= because of the difficulties there,
It is only after the snow has melted that
an attempt is being made to construct this
road. Of course, there had been survey and
other things going on for some time, and
therz had been an old track in this area, and
they are now making this track wider into a
road. We lodged the protcst as soon as we
had definite information that this road was
being built and the Chinese were there.

SHRI S. M. BANERJEE : He has not
replied to the second part of my question. I
wanted to know whether the attention of
Government has been drawn to the fact that
guerillars are being trained there just to infil-
trate into Kashmir and if so, whether any
steps had been taken in that regard?

SHRI DINESH SINGH : Naturally,
these things are known to Government
whenever they appear in the newspapers they
are certainly known to Governmeat, we know
it any how. But it is difficult for me to
say what action we are taking in this connec-
tion because that gives out what exact infor-
mation we have and what exact attempts we
are making. So, on a number of occasions,
we may have this information quite early,
but it is difficult always to divulge it because
many sources are involved and we have to
take certain measures and it became difficult
to publicies it.
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FAY § gAR I3 %1 faFaifadt Naga asr
AT Ga7 g1 AAr & | T AT qrfwEdT
S ag #gd & fF ag F9@ AW F fAu
3% T &, a8 facge ToT 1 9%
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27 97 1 vFEda udad fafyeeq
F o TIRET I IR AR # foew
FaTE 4F | I @A I A AN 3y
FgT a1 3a% ¥ A5 @1 § WOF 07 A€
AT ATGATE -

“The spokesmen of the External
Affairs Ministry while releasing the
text of the news to newsmen today
said, the Government was considering
what further action it should take in
the matter. In its note to Pakistan the
Government reserved its right to take
all such measures as may be necessary
in pursuance of the right of self-
defence. China was also told of ijts
sole responsibility for further worsen-
ing the relation between India and
China™.
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SHRI RANGA (Srikakulam) : We want
to know how much of our areas is enveloped
by this road, not the length of the road as
such.

SHRI DINESH SINGH : The whole of
it is in occupied Kashmir. As to hcw much
is the width of the road and what is the area
of the surroundings, I cannot say, but the
length of the road would be about 70 miles.

SHRI KANWAR LAL GUPTA:
What is the reply of Pakistan and China to
our protest no‘e ?

SHRI DINESH SINGH : No reply has
come,

SHRI NATH PAI (Rajapur) I trust the
hon. Minister will agree that it will be to our
bencfit if we resisted the temptation to
strike falsely heroic postures like the one
announced by the spokesman of the External
Affairs Ministry retaining to India the free-
dom to take such appropriate measures as
she thinks fit, because that had been the
case, Pakistan would not have been in occu-
pation of our territory. Twenty years was a
long-cnough period if there had been a
manly government, to liberate the tcrritory
occupied by Pakistan. So again and again
going on reiterating in the same vein and
saying that we retain the freedom to take
such measures is not going to mislead any-
one. Who are we going to impress by such
kind of mock heroics about retaining our
freedom of action ?

But he did say something different that
with regard to China, we certainly have the
option of talking and negotiating. I would
like to know whether in the change context
this new approach is a deviation from the
old firm policy of Government that unless
China first accepted the Colombo proposals,
we shall not talk with her. Is that the new
position ?  We were told last year by the
Government that aid of any kind given to
Pakistan was to wean away Pakistan from
the clutehes of China and the aid which the
Soviet Union was giving Pakistan was basi-
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cally to wean away Pakistan from the
clutches and embrace of China. But Mar-
shal Yahyakhan does not seem to think
that way ; speaking at a dinner given in his
honour by Chou En-Lai he says that they
are not going to be weaned away by any-
body from China and the eternal friendship
between China and Pakistan. We know
‘eternal friendships’ and how long they
last. Will the Government therefore think
of the desirability of weaning Pakistan away
from the dangerous path of collusion with
China against India by perhaps taking up
the question with the Soviet Union so that
if they give more arms to Pakistan, it may
possibly be weaned away from the Chisese ?

SHRI DINESH SINGH : I shall have
to go over the suggestion that the hon.
Member has made to grasp what exactly he
would like the Government to do. In regard
to this eall-attention notice......

SHRI NATH PAI 1 That your line of
defence last year in reply to the combined
Opposition appeal to you to say that the
pouring of arms in the hands of Pakistan will
have one objective, as Ayub said—he said
that Pakistan had only one enemy and that
was India. So, we said : Let us tell all
frinds including the Soviet Union : do not
give arms.  But his Government told Parlia-
ment and this country ; these arms are being
given to Pakistan to wean her away from
the clutches of China. More arms, greater
possibility of weaning her away.

SHRI DINESH SINGH : I must say
that I am amaged at the statement that the
hon. Member has made in putting words
which I never uttered, into my mouth.

SHRI NATH PAI: Your mouth was
not open at that time.

SHRI DINESH SINGH : He is a senior
Member of the House and I have had the
privilege of working with him for many
years. For him to come and make a state-
ment like this is something about which I

am really surprised.

SHRI BAL RAJ MADHOK (South
Delhi) : May not be in these words ; this
may be the substance.

SHRI NATH PAIl : In these words.
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in Kashmir (C.A.)
SHRI DINESH SINGH: I am not
standing on any formality about words. I
refer to the substance also.

SHRI NATH PAI : I did not say that
you made that statement. At that time you
were handling Commerce ; you were running
the Ministry from behind.

SHRI DINESH SINGH : The hon Me-
mber says that we did not join him
and some other Opposition Members in
saying that arms given to Pakistan would
only be used against us and they were a
threat to the security of India. It surprises me
because it is exactly what we have been say-
ing privately and publicly. Government
have made it abundantly clear to the
Soviet Union and the United States and
all the other countries that arms given to
Pakistan are meant to be used only against
India and they constituted a threcat to India.
If there was any doubt I should like to make
it absolutely clear for the benefit
of the hon. Member that there has been
no different thinking on the part of the
Government. What was said by the hon.
Member. he tried to put words into my
mouth or in the mouth of the Government
was what the Soviet Union had told us, We
told them that we did not agree with that
assessment. That was totally wrong frem
our point of view and we had conveyed it
to the Soviet Union ?

SHRI PILOO MODY (Godhra) : Can
you disagree with the Soviet Union ?

SHRI DINESH SINGH : Sometimes
it is possible.

SHRI NATH PAI: He left out the
main point. He took the tail end of the
question. First, there was the question
about the steps that India was free to take.
What are those steps? Regarding the talks,
is there any change from the original re-
solve of the Government, namely, unless
China first accepted the Colombo proposals
no .negotiations will be conducied with
China. These are the two questions which
he has forgotton.

SHRI DINESH SINGH : Sir, the first
question was answered when I replied to
the hon. Member, Shri K. L. Gupta, when
he had asked a similar question. The se-
cond part of the hon. Member’s question is
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Railways (Adj. M.)
about China. He asked about China, and
we have said on a number of occasions in
this House, in the last sessfon and even
earlier, that we are willing to talk with
China on any matter provided it is consis-
tent with our self-respect and national
interests.

SHRI RANGA ; That part of his ques-
tion has not been answered : whether it is
not different from the earlier stand that they
have been taking.

SHRI DINESH SINGH : No ; it is not
different.

SHRI NATH PAI : How?

MR. DEPUTY-SPEAKER : Mr. Nath
Pai, instead of directly replying to the query,
he has indirectly covered it. That is my
reading of it.

SHRI PILOO MODY: Sir, before you go
on, I wish to say that the courts have stayed
any further action on the nationalisation
of Banks. I would like to know whether
the Prime Minister is now going to nationa-
lise the courts.

MR. DEPUTY-SPEAKER : This is
not the stage where I can take note of it.

12.27 hrs.
MOTION FOR ADJOURNMENT

Failure of Government to ensure Security
to Public Travelling on Railways

MR. DEPUTY-SPEAKER: Yesterday,
after the statement was made, I had obser-
ved that I would discuss this matier afresh
and give further thought to it. After dis-
cussion with the leaders of the Opposition,
I have decided to permit him to ask leave.
Mr. Hem Barua to ask to leave of the
House. '

SHRI HEM BARUA (Mangaldai) : Sir,
1 beg leave of the House to move an Ad-
journment Motion which is as follows :

“The most dismal failure of Govern-
ment to ensure security to the travell-
ing public as is evidenced by the
recent train accident on the Allaha-
bad-Gorakhpur ling on June 21, 1969,
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Nationaltisation
to which I want to add another,
namely, the accident of a ghastly
nature which took place so far as the
Asansol-Puri passenger is concerned,
on 14th July, 1969,

I beg leave of the House to support me
in this Adjournment Motion.

Mr. DEPUTY-SPEAKER : Yes ; I take
it that leave is granted. We shall take it
up at 4 O’clock.

12.28 hrs.
Re. ORDINANCE ON NATIONALISATION
OF BANKS

SHRI PILOO MODY (Godhra): I
want to know whether the Prime Minister
is going to take over the courts.

SHRI NATH PAI (Rajapur) : Does
the Prime Minister know about the stay
order ?

5t 7y foad (gAT) . =N dtg a1
AN qAS II@T R, ITHC 4T gAT 7
FqT gNA FIE F € AT F IR { FGA
a4 F1§ qwasq I 7

MR. DEPUTY-SPEAKER : The House
has taken notice of her statement yesterday,
and I would like to ask the Government

whether  they would like to make any
statement today.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Yes ; before the House rises for the day.

MR. DEPUTY-SPEAKER : B:forc the
House rises today, further information will
be given.

SHRI PILOO MODY : At 6 O'clock
or 2 O’Speaker ?

MR. DEPUTY-SPEAKER : Before the
House rises at 6 O’clock.

=t wav o= g (faeet @e) @ ww-
FR &1 98 BREE s T1fze fr
AL AT ], IgF pOSRAT v

git ? feqifest & =+t &1 v @ ?
1 & fBU g7 AW ¢F 7 994G a9
TR

MR. DEPUTY-SPEAKER : That will
be made clear before the House adjourns.

SHRI S.M. BANERIJEE (Kanpur) :
Sir, after the ordinance was issued, some
people have gone to the Supreme Court
and the various high ccurts. The same
thing happened when the Essential Service
(Maintenance) Ordinance was promulgated.
We were overruled. Some of us went to
the high courts, and some of us, Mr.
Joshi and others, requested this House,
and the Chair just to stay the consideration
of anything contained in that particular
Bill, but it was overruled by the Chair, by
the Government. It is, therefore, surprising
that this particular thing is being taken
note of. Oace an ordinance has been
issued in the interests of the people, that
is being challenged by the reactionary
forces of this country. (Interruption).

MR. DEPUTY-SPEAKER : A perti-
nent point has been raised. I do not know
what has happened in the Supreme Court.
Mr. Mody and others have raised it, and
the Government have said that before we
rise this evening the Government will
give information.

st 7y foud : qrag +f et gAmy
g fe oagh ar @A ¥ e s W)
A5 amE % @ ( gg A T FE TR
gFar g1

12-29% hrs.

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES
AND SUMMONS TO MPs

MR. DEPUTY-SPEAKER : I have to
inform the House that on the 22nd June,
1969, the former Speaker, Shri N. Sanjiva
Reddy, received a notice from the Assis-
tant Registrar of the High Court of Delhi
in the matter of Suit No. 228 of 1969:
Shri Tej Kiran Jain and others, Plaintiffs,
versus Shri N. Sanjiva Reddy. Speaker,
Lok Sabha, and Sarvashri Narendra Kumar
Salve, B. Shankaranand and S. M. Benerjee,
Members of Lok Sabha, and Shri Y. B.
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[Mr. Deputy Speaker]

Chavan, Minister of Home Affairs, Defen-
dants, and requiring Shri N. Sanjiva Reddy
to appear in the High Court of Delhi in
person or by a Pleader duly instructed and
able to answer all material questions
relating to the Suit, on the 4th day of
August, 1969. With the notice, a copy of
the plaint claiming a sum of Rs. 26,000/-
as damages in favour of the plaintiffs and
against the defendants in respect of certain
observations made by the Specaker and
other Members of Parliament named above
in Lok Sabha on the 2nd April, 1969,
during the proccedings of the House on the
Calling Attention Notice regarding the
statement of Shri Shankaracharya of Puri
on untouchability and his reported insult to
the National Anthem, was also enclosed.

Since the matter relates to the pro-
ceedings of Lok Sabha and the powers,
privileges and immunities of Parliament
and its Members, I place the House for
such directions as it may deem fit to give
in the matter.

I also lay on the Table the notice.
together wth its enclosures, received from
the High Court of Delhi in the above-
mentioned suit. [Placed in Library. See
No. LT — 1326/69].

On the same issue Shri N.K.P. Salve
has raised a question of privilege. Hec may
now move his motion.

SHRI NKP. SALVE (Betul): Sir,
1 am seeking leave of the House to raise
this question of very grave and serious
contempt of the House and of breach of
privileges of the Members which privileges
are categorically and unequivocally men-
tioned in our Constitution. The ch arge of
the plaint is that I and four othe's made
maliclous, false and defamatory statement
against Shankaracharya. The charge further
is that the entire decade on 2nd April,
1969, onthe Calling Attenton Motion was
outside the purview of the rules and the
immunities granted to us under the Consti-
tution and the privileges would not protect
us from a proceeding in a court of law.
The whole move is so utterly sinister and
serious that the plaint inter alia reads :

*The Speaker is no more privileged
to call a stranger to the House a dog
as the stranger is no more privileged
to call the Speaker a dog.”
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Further, they are imputing motives. In
their misadvanture they are mis-quoting
the entire proceedings. I will just read a
few lines to show how grave the entire
offence is :

“The defendants severally and collec-
tively in the manner already herein
stated before in this plaint maliciously
spoke and published of His Holiness
Jagadguru Ananta Shri Swami Niran-
Jan Deva Teertha of Gowardhan
Pecth, Puri, words and sentences
which not only mean that heisa
criminal of the worst type who should
be punished with public whipping,
but also that he is also a degraded
and wretched person unworthy of
being permitted to live in this country,
that he should therefore be hanged,
and in any event he was a person
who was so defiled, malignant and
dolluted that it was not proper for
anyone even to touch him and in
any event his status on earth was
no qetter than that of a mongrel
that he should be placed under the
table.”

Whatever else the Members who parti-
cipated in the motion might have said,
they have never uttered these words and that
only shows the utterly sinister and false
implications involves in this matter. In the
history of this Parliament at Jeast there has
never been a case where there has been such
a frontal attack and sych contempt has been
brought on the Speaker himself. Nor have
the members been so attacked, maligned,
dishonoured and disr espected in this manner.
The irony of the fate is that the judge, on
whose authority the notice has been issued,
has the authority to dismiss the suit in
limine but he did not do so: Because
article 105 (2) in terms says that the
immunity granted to us from all procezdings
in a court of law is absolute ; it is not
subject either the provisions of the Rules
of Procedure or the Constitution. That is
a matter which has been interpreted by
the Supreme Court in Sharma’s case; I am
sure you are aware of it.

AN HON. MEMBER :
judge do it ?

SHRI N. K.P. SALVE : I do not want
to cast any aspersion on the judge right now.
It would be unsafe to cast any aspersion on

Why did the
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the judge. But it is really surprising that he
should not have dismissed the suit but should
have summoned all five of us to the court.
1, therefore, submit that the matter be referred
to the Privileges Committee, and the Privi-
leges Committee bz directed to instruct us as
to what we should do on the 4th of August,
1969.

MR. DEPUTY-SPEAKER : Shri S. M.
Banerjee,  Then I will call the Law
Minister.

SHRI S. M. BANERJEE (Kanpur) 3
When I received the notice I was surprised
to read the contents of the notice. When
this question came up......

SHRI M.R. MASANI (Rajkot) : Sir,
since the matter is going to the Privileges
Committee, why should it be discussed now ?

SHRI BALRAJ MADHOK (South
Delhi) : A discussion here will make things
worse. Even that day so many things were
said which were not proper. Lect the matter
go to the Privileges Committee without any
discussion here.

MR. DEPUTY-SPEAKER : The matter
is not so simple as all that. It isnot a
question of abusing some Member,

SHRI[ PILOO MODY (Godhra) : Alredy
so many remarks have been made which are
very unfortunate.

SHRI RANDHIR SINGH (Rohtak) :
The judge is also guilty of breach of privilge.

SHRI R. D. BHANDRE (Bombay
Central) : Sir, I rise on a point of order.
Since it is a matter between the House and
the court, I think the hon. Speaker and the
members should not submit to the court until
the actual decision is given by the court suo
motu. Whether it is a question of breach
of privilege or not can be determined after
court has given its decision, because I
presume...(interruptions).

MR. DEPUTY-SPEAKER : It is not a
point of order. Let him resum: his seat,
This is a suggestion as to what we should
do. I will decide it after listening to the
Law Minister,

SHRI R. D BHANDARE : I have
every right to say whatever I want to say,

1891 (SAKA) Question o}' Privilege 234

SHRI PILOO MODY : Sir, why is it
that Shri Banerjee alone is called ?

MR. DEPUTY-SPEAKER : Because he
has been served with a similar notice. So,
I must give him an opportunity to make a
speech. Then I will call the Law Minister.
Hon. Members should remember the seque-
nce of events. In a former case we as Par-
liament have totally ignored the court. We
have done that before. But in this casc the
matter is still pending  If he had not enter-
tained it, things would have been differnt.
You follow the events properly. At this
stage we cannot refer it to the Privileges
Committee. Have a little patience. Let Shri
Banerjee make a statement and then I will
hear the Law Minister.

SHRI RANDHIR SINGH : Why are
you barring Congessmen from expressing
their opinion ?

MR. DEPUTY-SPEAKER : It is nota
question of Congressmen or others, Only
those who have got a notice from the court
are called, not all. I have read out their
names.

SHRI PILOO MODY :
is called for from them.

No explanation

MR. DEPUTY-SPEAKER : You have
not realised the legal implications. I have
given sufficient thought to it and I will ex-
plain it to you.

SHRI PILOO MODY : Then, have a
discussion so that I will also say something.

MR. DEPUTY-SPEAKER : I have
placed before the House the whole history.

SHRI PILOO MODY : You must tell
me whether you are going to permit a dis-
cussion or not.

=t wufewd (337) : SuTene AT
AT @IFT A% MET | GG A< a1
F AU AR T FIET T390 |

SHRI PILOO MODY : He may raise a

point of order but I will not be educated by
him.

SHRI MADHU LIMAYE : You refuse
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[Shri Madhu Limhey]
to be educated. It is high time you
got yourself educated. IqTEFET q@rz'q,

W T FEarg faaw ¥ g
Txf| ze¥ few faamw 224 F
st faw fraw €, sAer @Al
g3 | fraw 225 F 0T wAH qO
agafa & & T AWA FH FTAT AW
Ia% a2 fawgiy fasrag &Y § ag AT
oW ¥X —gg qAM AT WA R
@q ag @7 F agAfq WA 9T T
T ¥ ar gm w@e g fF
wufn T F GIAT AT R ] AR
Tq gvaed ° @19 226 F afgT |

«Jf leave under rule 225 is granted,
the House may consider the question
and come to a decision or refer it to
a Committee of Privileges on a motion
made either by the member who has
raised the question of privilege or by

any other member.
zafe a9 gaF1 S1F AR F g
wfeu, 8% arg a1 Y ag wrwer faaar-

fagre gfafa F1 7.
ot ATE FAR AMed ¢ A7 A wid

g1

=it wg fowd © & anowy A0 A R
W@ g, TR ENET A A agafy F
g} ® FgaT wI(EU | SEE AR WEAT
s, fad ag §a i W@ a9 g, AT
qg afiw@a g @ § WwWasag, A
a1 fraT ...

= wax =@ g (et 83v) ;3T
feerma ¥ 9 JST ST FAT

=t @y ford : Ted fed A U E,
ATq €3 ¥ AT GHT &, I AT ¥@Y
Jory ) TR g ¥ ATIT ALY 4,
qe=g amaA 3@ AfawIT F1 FRAATS A
firar &R g WMMST 839 F AT A™AT
) wa EE AT QY gwE F g g
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FT GHAT & AT Ig TEAG F gFaT1 ¢ 5
7g "rast faarfas afafa & amsa
zafse aT 93 /S I S qWH F

fou fge

SHRI PILOO MODY : I do not under-
stand the language of Shri Madhu Limaye;
so it is quite possible that I do not under-
stand what he was reading. But it is said
quite categorically that either it is decided
to refer it to the Privileges Committee or a
discussion is to be permitted here. I want
to know ahead of time, before anything is
said, whether you are going to permit any
discussion or, on your own, you are referr-
ing in it to the Privileges Committee.

=t vy foad : 73 AT & ar g,
ag sgAfq AT g §

=t fa v (T0) @ qw NNIT F
AR F41 A T § | AT qgw AT
F@ & fou a3 1

MR. DEPUTY-SPEAKER : You have
referred to the rule without following
the implications of this notice. (Shri
Piloo Mody : Teach him,  teach
him). There are two things. The
Speaker has been served with a notice. In
the past, we have never taken cognizance of
such a notice. That is one thing. On that
matter, we are very clear. There is a prece-
dent also. So far as the question of privilege
is concerned, today the stage is that this
matter has been entertained by the court. It
has not gone further than that. At this
stage, it is not a question of just, without
enough thought, handing it over 10 Privileges
Committee. (Interruptions).

it 7Y ford : amed T @, e
39T 9T HFHT T@AA—TF &F [ A
T, (FagA)—ag A A@aEEAr gy
fagig &g, 39 avg ¥ & I |

SHRI R.D. BHANDARE : Don’t preci-
pitate matters, Unless the matter is decided
this way or that way, don’t take notice of
it. This is my point.
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wt A foRd : gy @gd A
argeqT 93 favig ¥ar sfgwa

MR. DEPUTY-SPEAKER : You have
quoted the rule; I have also seen that. As
I have said, there are two parts. So far as
the first part is concerned, we are very clear
in our mind. The first part is about the
notice issucd against the Speaker or this
House—the Spcaker means the custodian of
this House. In the past, we have ignored
that, This is very clear. We have also a
precedent.  So far as the second part is con-
cerned, the individual Members have receiv-
ed the notice and Mr. Salve has raised the

issue. I wanted an opinion from the Law
Minister. He has also written to me.
(Interruptions).

=t 7y fomd : oo 30 EEar W
fasfg aaf g3 W ? ¥ faaadr @
& g fauig Afsg | g ag & fs
I T &Y 2.

MR. DEPUTY SPEAKER : You connot
dictate to me; you have raised a point of
order which is under consideration. Please
resume your seat.

ot ny fony : & fiwe adf =@
g | JIFY W rgE A AT X fAot
& =rfge

MR. DEPUTY SPEAKER : It is under
consideration of the House. Every Member
has a right to say something when a point
of order is raised on the floor of the House.
I said for the benefit of the House that there
are two parts. The first part is over. So
far as the second is concerned, I have said
that ‘I will give a little opportunity to those
who are directly served with notice and call
the Law Minister to clarify the position.
Then, whether at this stage or a little later
we should decide to refer it is the only ques-
tion. (Interruptions).

SHRI H. N. MUKERJEE (Calcutta
North East) : Mr. Limaye has raised a point.
The fact is that you have permitted this
matter to be put on the Order Paper. That
means a certain preliminary decision has
been taken by you.

ASADHA 31,
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L]
MR. DEPUTY SPEAKRE : That is about
raising it or the floor of the House.

SHRI H.N. MUKERIJEE : The Spcaker’s
responsibility goes very much further than
that. The Speaker permits a matter to be
raised on the issue of privilege with which
he is satisfied that there is something on
which you can proceed. Therefore, we can
go ahead. I do not know how then you
have permitted this matter to be put on the
Order Paper.

=t TR fag (Jgas) : AT @
T & 1 gHIAT TS ST FHFT 2
R AT &Y 9T FT G AGL, QT
fafreer &1 gow@ &1 qETe A, W%
Y IHAT FT GATS AES Ak R @IS
F fafaad # o9q #1 g9 §, AfF
FiRdeaz § faw gy &1 w9 7 wiw
TR F A, FEETTT AT TG, g
TR ARH 9 T G S ¥ T
e vt fro aaw gz & faa &
ST |regar § & a9 1 9y tmm O
o fafader & ar At 2+ (saqumw)
AT g @rEE ag § A WS A S s
=3 F g &1 WA s 37 ) SRk
N, FgF ¥ dg a°r @f ey qmer §,
o sfaeaat ok gSfaad & afer-
T FT TIATS T AT & | 39 Fwel o At
TUE BIRH qIRHE §  99R &4, g
fafrea &R Qv Jwad &1 9 OF T4
T 9X gAq fear wmr g, @i oW &
faars = e fafadst avar & a1 A4,
3q 9 & o §f ST 90gar g |

SHRI N. K. P. SALVE : rose.

MR. DEPUTY-SPEAKER : I have
given sufficient thought to it. I must give
a hearing to Mr. Banerjee and the Law
Minister and then dispose it of. I am not
prepared to yicld to any one. Mr. Banerjee.

& @o Wlo qAwl (FM) : & 77
g oo wiga g 5 & gdad Faw
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¥ faors 4t g1 & feft NS F
faers a8t Fgar Sar g | § g ¥
ST FY agF AT FAT § AR @ Al
FIH g FIF @M g (A
w1 gy Afeq fast i agw gon
AR eNFT qigw, doT A, A
fafrezz Fegror giga T QY geedt
FE F AT T 1 I @ g7
AT AgA grr fF 9T 98 gAe ga-
I F IR ¥ 7@ I § AT 91, A
fF =817 i gfkadi #1 a7 FgwT FoF
T %1 79N FIT & fenr a1, @ SW
9T 39 g& § yEqrd arar ar fF saw
frrw fear | fee & sgrar &
IF frae #W F T 929 N AT
qT T@T JY 100 (smagm) 0 #Y 9AE
Igoady g # oY, §9 ag A8 Fgr Av
fF 7+t weefaq & &% femr sy afes
ag # a1 & SaFY g3t A9 9T @r
T | I qEY Y gAR ENFIT @Tga 4
g FIR Asmyr AGAT fe@ar v o
g1 a1 f& Qi =afsg N fegeadsaq
GSTET g1 3T Lfaw g £F @ 97 |

MR. DEPUTY-SPEAKER : He may
conclude.

SHRI S. M. BANERIJEE : These are the
charges. You will not pay Rs. 26,000 ; 1
will have to pay.

gafen & sy Fg wgar g fF <@
ang st afifeafy sama gf & wmm fafa-
¥ 740 § zafse Gaar =ifge #ifs
ot @17 WS @Y FEAE IFT AY Y,
g weeafs a9 ar 7 &9 ag gAQ @
§ o (maFum) -t SiFwar F aTEw @
g%y § ofe o 3 eftex adl & a1 3«
T ot qfefeafy saw gf § o fag o<
gar Wi g § v ferraa 7 @ Afsw

WA @ 9uAr @ ar fex ¥ wseafy
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T IA1T £ AT F4ifE 7T 0F PR
F faTs gFeaT 9o @ Q) a1 9g -
aft #1 3T #F o TFar &, A AT
W owg § A s (swEEm) e
9% e 1T F fawrs W owraw
fF s IsTmid ® gu v war d
AT @ FIT FAGT AR A A AR
Az 7 } 913w 1 (FmEETE)

SHRIN. K. P. SALVE: On a ques-
tion of procedure. I should not be penalis-
ed for following the procedure. Please give
give me just half a minute. After permis-
sfon is given to me in terms of rule 225,
and after I have made the statement, there
is very little option with you in terms of
rule 226 which says that after the statement
is made in terms of rule 225 and after leave
under rule 225 is granted, which you have
granted me, the House may consider the
question and come to a decision or refer
it to the Committee of Privileges.

MR. DEPUTY-SPEAKER : The hon.
Member is making a mistake. He has not
followed the procedure.

I have permitted this matter to be raised
on the floor of the House. 1 have not given
him and the House has not given him leave
to refer it to the Committee of Privileges.
Therefore, that question coes not arise ncw.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : I share fully the feclings of this
House that this is a very grave matter
where the privileges of this House, its Mem-
bers and of the Speaker are involved. The
provisions of article 105(2) are ab:olute in
their terms, and I am, tterefore, in com-
plete agreement with Shri N.K P. Salve that
this is a suit which ought to be dismisscd
in limine. 1 have no doubt abcut it. 1 have
also no doubt that the plaintiffs fn this
matter, by the very fact of hzving made
these allegations and made a complaint to
the court are guilty of a breach of privilege.

So far as the court is concerncd, the
provisions of the Code are as follows. If a {s
plaint is filed in a court with proper ccurt fce,
then summons issues as a matter of course

;
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and it is not necessary and it is not usual
for the judge to rcad the plaints before
summons is issued. In Order 14 of the
CPC it is staled that as soon as the notice
comes, it is open to a party to go and tell
the court that this suit would not lie. For
the enlightenment of the House, I would
like to read it. It reads thus. It is stated
in Order 14, rule (2) that :

““Where issues both of law and of fact
arise in the same suit and the court
is of opinion that the case or any
part thereof may be disposed of on
the issues of law only, it shall try
that suit...””.

Therefore, it is the duty of the defendants in
this case to point out to the court that under
article 105 (2), this is a matter which should
be dismsssed in limine.

SHRI NATH PAI (Rajapur) : The
judges are supposed to know that article.

SHRI GOVINDA MENON : Of course,
the judges are supposed to know it. Under
the rules of practice, the only thing looked
into at the time of issue of notice is whether
there is court fee. What Government pro-
pose to do is...

SHRI RANDHIR SINGH : Why
should the Speaker go to court ?
SHRI GOVINDA MENON : What

Government propose to do is to make
arrangements to see that on the hearing
date the court will be told and should be told
on behalf of this House and the Speaker...

SHRI NATH PAI : No.

B MR. DEPUTY-SPEAKER : No. That
{s not pcrmissible. The House and the
Spcaker does not come in...(Interruptions)

SHRI GOVINDA MENON : I stand
corrected. Government can make arrange-
ments to point out to the court that this is
a matter covered by article 105 (2), and,
therefore, the suit should be dismissed in
limine. After that, 1 have no doubt in my
mind that the Privileges Committee of the
House or the House itself should call the
plaintiffs to order under the rules regarding
privilege, and if the court also persists in
that matter, we may have to consider it. I,

therefore, submit that this may be kept
pending.

MR. DEPUTY-SPEAKER : The ques-
tion is this, The Law Minister..,

SHRI NATH PAI : We have followed
the Law Minister, and we disagree.

MR. DEPUTY-SPEAKER : The ques-
tion that arises here is this, namely whether
going to the court or the fact of going
to the court and the issuing of the summons
constitutes a breach of privilege...

SOME HON. MEMBERS : It does con-
stitute a breach of privilege.

13 brs.

MR. DEPUTY-SPEAKER : These are
the issues involved. The question is whether
that constitutes a privilege issue or whether
it is entertaining that petition or suit and
not dismissing it. The Law Minister has
pointed out that at this stage we may keep
this question of privilege pending. If
Government—not the Speaker, because we
ignore it—wants to educate the Indian
judiciary at the lower level regarding the
basic, fundamertal, features of the Consti-
tution, it may make an appearance. We
shall then refer the matter to the Privileges
Committee, not at this stage. :cause this
is a ticklish issue, at this stage, as I said
earlier, we cannot go into it.

SHRI NATH PAI:I want to know
what happens to the motion moved by Shri
Salve for leave.

MR. DEPUTY-SPEAKER : As the Law
Minister has suggested, this matter is kept
pending at this stage.

Now we adjourn for lunch till 2 P.M.

13.02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.
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The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

QUESTION OF PRIVILEGE RE.
DELHI HIGH COURT NOTICES AND
SUMMONS TO M.Ps—conid.

MR. DEPUTY-SPEAKER : Papers to
be laid.

st 7 foAd : 9gd agTEar F g
e fAga 33

MR. DEPUTY-SPEAKER : I have al-
ready disposed of it.

=t 7y foud : Ad g § wrdar @
fe sgaear #1 =T 4T gT Afog

MR. DEPUTY-SPEAKER : I have
said that the matter will be kept pending
unless we hear something further.

st wy foad : Far faga far

MR. DEPUTY-SPEAKER : Before we
adjorned I made it clear. The point was
that if a citizzn went to the court with a
petition, did it constitute a breach of pri-
vilege? It does not.

SHRI MADHU LIMAYE : Why not ?

MR. DEPUTY-SPEAKER : If it con-
tains things wcich arc not true, that is a
different matter.

=it vy foRd : . fAzat @ A
AT gF3, A% FJCTT 1 A9 A I
g7 #ifag 7 firx faota &ifag 1 sgaea
& wza q< fqag gar arfaga

s AR azeq : fAwa gt gw A

Nty ford : & [ oF g F
@At g |

MR. DEPUTY-SPEAKER :
given my decision.

I have
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Wt Ay fomd s ame & g @ ad
AR faoim 3 fagr | Afeg IO F@T
FigAr Fars Nl § g1 ag), @ |
a1 T gfrg

MR. DEPUTY.SPEAKER : I have
gone through it all. If you want to argue
it again, you are only taking time. I have
kept the matter pending before the House.

off 7y foad : § weT & wfgwd @
AT FT I E | AT WA, TNFT 7
& # "rer g

MR. DEPUTY-SPEAKER :
question of the Chair,

It is a

=Y 7y fong : F a€) 75 WE |

MR. DEPUTY-SPEAKER : Last time
I mentioned before the House, the matters
discussed in the Privileges Committee.

=it 7y fomg . ST 7 AT

MR. DEPUTY-SPEAKER : We find
that it is a question of dignity of this House.
If a matter of privilege is without duz consi-
deration referred to the Privileges Commi-
ttee, it dozs not add to the dignity.

off A foqg : ag fadq @37 F]m,
AT SR FT AFT AL I Q& AT gH
gi= faae g Qfag

MR. DEPUTY-SPEAKER : I am
coming before the House with the report at
the appropriate time, I have given serious
consideration to all aspects of this matter.
We must be alert and vigiiant. We should
sce what constitutes privilege and whether
there has been a breach of it or not. All
thesc aspects must be considered.

st 7y fomd : seww wERA, & o
faaz & samar 4l g1 ey v g
¥ 9g AT @, T@F aI F $1E QA
Ty g & awr | w9 gy § fawa v
T SR e fAgw 225 & amadd 9w
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A T A gWNE &) | oG sTT FT
glagsmifs

“The Member concerned who shall
raise in his place and while asking for
leave to raise the question of pri-
vilege, make a short statement rele-
vent thereto.””

q97 g FE fear AR IEF IS
S g w51 sfEar @, 99y W
A 3T OF faar 1 ag 5 s wfxar
¢ ? wremw w@ieg, 224 fraw ¥ sadw
IR YI9F g UF QA fF zaH fadrar-
fawix &1 gare AY ST @, @ Miq
ToTaT Agt 23, Sffa g Far f 224
F geaa 91 AT &, AR T QU FQE,
gafg aeR gaTed & AR SREIA s
fear | wa 917 aigafa At ST qWT T
aa rqd dr €1 & sfen 1§ ag fFa
Wt grod & AF A @1 qWT N g
fear fF 335 39 ST & ATRT WA
& o sfqerT &1 @ 105 (2) ;9 @4
99y g3 faege are g qrwn

“No Member of Parliament shall be

liable to any procceding in any
court...”

difes 9 q  Fxar s@redr  afE,
sitfer & ar adl, = 9z w9 wfen
Afgg ) agaraw Iy A | w@®S AT
ag favig dfsw f& Afed q s
fradifer § ar 487 1 A Ty § 78 NAY-
fer & 1 ama gim 2 ¥ &, AT gFA
2 faar alx F1% Gger ag fEar, afFq
7z N Aae e g 97 Jifer 9@
frgr qa #1¢ 7 sagx famr fFar, S9
1 FOAIE four & AR e a1 w7
At wrgardt i g ar sEer mEfer
g1 wmar g1 swfey Mafer @ i
¥ s 594 foar gar g

“No Member of Parliament shall be
iiabic to any proceedings in amy court
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in respect of anything said or any vote
given by him in Parliament or any
Committee thereof and no person
shall be so liable in respect of the
publication by or under the authority
of either House of Parliament of any
report, paper, vote or proceedings.’®

99 gg q1q 3, AU "R, a1 AT #
#g a%d § 6 9afr &1 ga7 agh gaw
zafag sz o 9AR q@ew ST Ay
qrFEar #7 s fea s Afeg femr
g 3w 9T fa=rz g 93w | gmE fear
BT F A ASIAAAL T @ §,
et aizrew #1 T A @ E 0 s
AT AT S A1 F TEAT FG@TE |

MR. DEPUTY-SPEAKER : One
minute. I permitted you to raise it and
reiterate your plea. But 1 have not called
you to place those points—

st 7y foRg : Meifeg Fa &
7 99 35 A T 97 1 AT wgeT Aferg
fe ag nafew § ar 78

MR. DEPUTY-SPEAKER : That is
all right. I am going to give my ruling.

SHRI S. KUNDU (Balasore): Before
you give your ruling, I wish to submit that
I have given a motion.

MR. DEPUTY-SPEAKER : I am not
admitting it.

SHRI S. KUNDU : The moton is
before the House. You must decide it.

MR. DEPUTY-SPEAKER :  Order,
order. There is a certain legal issue involved
in this. Please resume your seat, When I
allowed a member to raise the matter,
then, because I have allowed him, is it
binding that I must also allow him further
to ask leave?. That is one issue.

The secod issue is this. Yesterday, the
question of sub judice was raised from this
side. I ruled that by the more fact that
somebody has gone to the court the question
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[Mr. D:puty-Speaker] dated the 3rd May, 1969 regarding
does not become sub judice. I have said management of the Messrs Jessop

“No.” I have read the proceedings and the

scction very carefully. The question of

proceeding will begin when cognizance is

taken. I sald just now—it ought to have

been observed that they have pot taken
cognizance.

SOME HON. MEMBERS : They have.

MR. DEPUTY-SPEAKER : 1 cannot
yield becaose there is shouting. These
matters are not decided by shouting. You
must apply your mind. Please resume your
seat. In this House, matters of privilege
are not decided by shouting. No, no.
Please resume your seat. I am giving my
ruling. I will not yield to your shouting.
I have gone through it carefully. I am not
prepared to reconsider my ruling. Becase
he hes made a second plea I am giving this
ruling. On this point whether it constitutes

“proceeding’’ I may say the hon. Mem-
ber hasnot heared the Law Minister care-
fully.

st Ay forg : FI@T AN F 2@ ®)
F1E TF TEL ¥

MR. DEPUTY-SPEAKER T have
followed him. He has said that when
certain matters come before the court auto-
matically summons are issued (Inrerrup-
tion). Therefore, 1 have kept the whole
issue pending. I am not going to allow
any hon. Member to raise any point now
(Interruption).  Order, order.  These
issues are not decided by shouting.

14.11 hrs.
PAPERS LAID ON THE TABLE

Annual Reports of Development Councils
and Notification under Industries (Deve-
lopment and Regulations) Act, 1952 etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE & COM-
PANY AFFAIRS (SHRI BHANU PRA-
KASH SINGH) :

Sir, on behalf of Shri F, A. Ahmed I
beg to lay on the Table—

(1) A copy of Notification No. S. O,
1737 published in Gazette of India

and Company Limited, Calcutta.
under sub-section (2) of section
18A of the Industries (Develop-
ment and Regulation) Act, 1951.
"(Placed in Library. See. No.
LT-1280/69]

(2) A copy each of the Annual Reports
of the following Development
Councils under sub-section (4) of
section 7 of the Industries (Deve-
lopment and Regulation) Act,
1951 : —

(1) Development Council for Oils,
Detergents and Paints for the
year 1966-67.

(i) Development Council for Auto-
mobiles, Automobile Ancillary
Industries, Transport Vehicle
Industries, Tractors, Earthmov-
ing Equipment, and Internal
Combustion Engines, for the year
1967-68.

(iii) Development Council for Drugs
and Pharmaceuticals for the year
1967-68,

(3) A statement showing reasons for
delay in laying the report mention-
ed at (2) (i) above.

Notifications under Forward Contracts
(Regulation) Act, 1952

SHRI BHANU PRAKASH SINGH ;
Sir, on behalf of Shri Raghunath Reddy,
1 beg to lay on the Table —

(1) A copy of Notification No. S§.0.
2137 (English version) and S.0.
2140 (Hindi version) published in
Gazette of India dated the 26th
May, 1969 issued under section 17
of the Forward Contracts (Rcgula-
tion) Act, 1952. [Placed in Li-
brary. See. No. LT-1282/69]

(2) A copy each of the following
Notifications issued under section
18 of the Forward Contracts (Re-
gulation) Act, 1952 ;—
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(i) S.0. 2136 (English version) and
S.0. 2139 (Hindi version) pub-
lished in Gazettee of India dated
the 20th May, 1969,

(ii) S.0. 2138 (English version) and
So. 2141 (Hindi version) pub-
lished in Gazette of India dated
the 26th May, 1969. [Placed
in Library. See No. LT-1283/
69.]

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : Sir, on behalf
of Shri P.C. Sethi, I beg to lay on the
Table a statement of decisions of Govern-
ment on certain recommendations of the
Administrative Reforms Commission in their
Report on ““Finance, Accounts and Audit.”
[Placed in Library. See, No. LT-1284/
69.]

34.13 hrs.

PARLIAMENTARY COMMITTEES —
SUMMARY OF WORK

SECRETARY : I lay on the Table a
copy of the ‘Parliamentary Committees—
Summary of Work® pzrtaining to the pariod
1st June, 1968 to 31st May, 1969.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir I have to report the
following massage received from the S:cre-
tary of Rajya Sabha :—

“l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
sitting held on Monday, the 2Ist July,
1969, adopted the following motion
in regard to the presentation of the
Report of the Joint Committee of
the Houses on the Indian Medicine

and Homocpathy Central Council
Bill, 1968 :—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses
on the Bill to provide for the
constitution of a Central Council
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of Indian Medicine and Homoeopathy
and the maintenance of a Central
Register of Indian Medicine and
Homeoopathy and for matters con-
nected therewith be extended upto the
first day of the seventieth Session of
the Rajya Sabha.”

ASSENT TO BILLS

SECRETARY: Sir, I also lay on the table
copies, dully authenticated by the Secretary
of Rajya Sabha, of the following five Bills
passed by the Houses of Paliament during
the last session and assented to since a re-
port was last made to the House on the
16th May, 1959 : —

(1) The Estate Duty (Distribution)
Amendment Bill, 1969.

(2) The President (Discharge of Func-
tions) Bill, 1969.

(3) The Companies (Amendment) Bill,
1969.

(4) The Registration of Births and
Deaths Bill, 1969.

(5) The Union Territories (Separation
of Judicial and Executive Func-
tions) Bill, 1969.

ESTIMATES COMMITTEE

Ninety-first and Ninety-Second Reports

SHRI THIRUMALA RAO (Kaki-
nada) : Sir, I beg to present the following
Reports of the Estimates Committee : —

(1) Ninety-first Report on action taken
by Government on the recommen-
dations contained in the Forty-
first Report of the Estimates Com-
mittee on the Ministry of fcod,
Agriculture, Community D:velop-
ment and Cooperation (Decpart-
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[Shri Thirumala Rao]
ment of Agriculture)-Central Insti-

tute of Fisheries Operatives,
Ernakulam.
(2) Ninety-second Report on action

taken by Government on the re-
commendations contained in the
Forty-second Report of the Esti-
mates Committee on the Ministry
of Food, Agriculture, Community
Development and  Cooperation
(Department of Agriculture)-Indo-
Norwegian Project, Ernakulam.

CORRECTION OF ANSWER TO S.Q.
NO. 787 or FOREIGN EXCHANGS
EARNED BY BHILATI STEEL

PLANT

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
In reply (o Supplementary questions
arising out of the Starred Question No. 787
on forcign exchange earnings of Bhilai S.eel
Plant answered on 17.12.1968 in the Lok
Sabha, it had been stated by the Minister
of State, Shri P.C. Sethi, that some rails
exported to an East African country about
2 years earlier had beed rejected. We have
been apprised by Hindustan Steel Limited
that rails exported by Hindustan Limited
had no: been rejected by any country. I
take this opportunity to rectify the state-
ment made on 17.12.1968 to this extent.

14.15 hrs.

TRIBUTE TO SHR1 N. SANJIVA
REDDY, EX-SPEAKER,
LOK SABHA

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
Mr. Deputy-Speaker, Sir, I beg to move :

“That this House places on record
its high appreciation for the dignity
and great success with which Shri
N. Sanjiva Reddy presided over the
deliberations of the House in his
capacity as its Speaker.”
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MR. DEPUTY-SPEAKER : When the
Leader of the House places on record the
appreciation of the entire House I think
there should not be any dcbate. Therefore,
let us carry it unanimously.

SHRIMATI INDIRA GANDHI : I am
sure that all hon. Members will agree that
although Shri Reddy presided over this
august House for only two years he left his
impression the office and lent it distinction
and dignity by his fairness and vigilance in
upholding the rights of the elected repre-
sentatives of the people. By his sense of
humour and tactful bhandling of the most
difficult situations in the House Shri
Reddy earned respect for himself and for
the high office of Spcaker. May I invite
all sections of the House to join me in
placing on record our deep appreciation
of his services in conducting the delibera-
tions of the House ?

MR. DEPUTY-SPEAKER : I take it
that the entire House associates itself fully
with the motion moved by the Leader of
the House.

HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : So, I take
it that the motion is adopted unanimously.

The Motion was adopted unanimously

MR. DEPUTY-SPEAKER : Now we
will go to the next item.

SHRI SAMAR GUHA (Contai) : Sir,
on a point of information. Under article
93 of the Constitution, if the office of
Speaker is vacated it should be filled as
soon as possible. I want to know from
the Government when the election of the
Speaker is going to be held.

MR. DEPUTY-SPEAKER : Since he
has raised it on the floor of the House,
Government will think about it. Now,
Shri Kachwai will continue his spcech.

SHRI RANGA (Srikakulam) : Could
we have an assurance to this House that
proceedings will be initiated in order to
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help the House to clect the next Speaker
without any delay ?

MR. DEPUTY-SPEAKER : Government
has taken note of it, Now, Shri Kachwai.

SHRI SAMAR GUHA : Will
Government give the assurance or
Deputy Speaker ?

the
the

MR. DEPUTY-SPEAKER : You have
got up on a point of information and you
have raised the point. Professor Ranga
has supported you. Now the Minister of
Parliamentary Affairs has taken note of it.

SHRI SAMAR GUHA : Sir, is it your
responsibility or his ?

MR. DEPUTY-SPEAKER : It is
Leader of the House who has to
actian.

the
take

SHRI SAMAR GUHA : But it is your
responsibility to draw the attention of the
Government.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RA-
MAIAH) : Government are seized of it and
will take a decision soon.

14 20 hrs.

STATUTORY RESOLUTION RE. INDIAN
RAILWAYS (AMENDMENT) ORDI-
NANCE, AND INDIAN RAILWAYS
(SECOND AMENDMENT) BILL
—contd.

ot gow 9 Fgam (IN) : IW-
€94 WERY, FF 9 WA A IF AM 9L
==l gZ f g QU oF ART S
fpar war 6 29 & faar fese a=7 are
sqfsTal § s WA F AT I W
Az ST AT | FIT F@ER AT
safgadl & ar ¥ g3 faar frar § 2

Iqreqer Agiad, M ¥ fan feve ™
ardt § A% &1 gur 9gq F3 § o Ho
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BN IR AT THR A FEAE F
QAT FTAT 9T 3, TIHIT T IS0
fa=< 78 fear 1 & ag wgA AT
feama s faar fodz woar § SEQ
fovarags sAE a1 gaA A Jq Y
dar fagey ¥ &o Ao F1 a5 a3 AFC
arar & 1 &% a1 Sifedi FY oo 9 Y
ga AT 93T &1 q=g gR fawara §
fFater § it W ST wA A
TERIAIYEF T AR § fau 7Y frar
& 75 7771 w1z g froafs A8 safe
faar fegz qaer mar ok 39% qr@ da9T
E g AT Ao o 37 afsw A gow
& gt svar g av gfew ag Feat € o
o ¥ fruzd sy q @izw & @A
&fvq gofan & feu a9 gr z@f I
agi <A | § Fzar g fwsnd w17 an o
o TAT & XA Zrzw A gUF FuAT IT
F At gfom ¥ ag g1 A faar
feaz g7 a1 syfgaay &1 aFd 1

I9TsTE AEad, gAY A # a7 FEAT
atgar g £5 faa 91T serf it § a9
Ty Alel 9T FF e oAnr AR Ay
AT 74T S A 98 @ TR FH & F
g 99 SN A AT FW § | 98 AR
FWE fEAFam 7@ & a3 ¥
FgT & fF Yo o IT GAT gFHT FaT
& A e wFR FT SREIEA AIHIT A
2ar wifge 1 afz ag 72 sy &t 20 go=
g7 Sa% qfear #1932 fasdt arfge |
I g & fou SiF wERF ST
2 FfgT | e IFF AT OF JIF TGV
Feas 21 oF & 9% 2, qgdHe H
WA g N AT F AR qA-
q& F1gA &, AST-HST fAgw § 1 H 74
1 § fRag soar agar § f 99 =ro
g fag St mifearie & de ¥ &
el ot T fa o g AT w@rw §
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[=r gww=R FEETa)
foqr 9/ | 97 ©F 9T T WET Q@AY
I9% IO & qargr v fEm g daw
s ¥ B and qg | Famar g @
ara 1, 3fFT N F we AN S q1g
3T &, WIS qQIAT &, IATEGT &, AN
gz 99 W w2 A far g e zAw
gt fear

IITEAT WD, FAFT FIO AT & 7
TaE! UF g 4o #1301 ¢ fr fag aag =@
e F A T ATAT AT Ig AT GA
UN 41 UF 9gq 93 HifgFA, TgT T3
RgwET agt A AN Hy§i F faw1s aEd
&% gu ¥ | 39 gH7 39 FAFR I
Ty g ar AfeAi T w AW A gal
oA 9 9 ¥ foq ggmar 1 sigsn
F 3@ fag F sraw 5 ag &0 do iw
qIAT ANF g, TITHA § TAT FgAW
FFEA TF FA a7 5 77 Jaw w@iw
¥ 7 foar S AT qg HAF FT awTAT
AT FITT 0T WY W0 AT @R
14.24 hrs.

[SHRt R.D. BHANDARE in the Chair]

Fgad gz FzA A g fs
AANATFT MWL FAH WIF
FegT Afedi A gEFT, IAFT IRIAA AF
FT IAF T 9T F2ee § FA fogr ot
w2 Igaifz A gg nacAd g 5
g3 fevz a1 g% | fagd a1 97 9@
I IFAAA Y QY Y A A
faar f5 arra¥ a3 agfa #4i o1y 31 & @
I IAT fRar fr @y M &
39 a1 F1 QU A F faw gaT ag fRar
2 | A Mo o FY FZIHT AT A FH
Far =1z & ? A gaa ag & fr o Ao
FTEr @53 A% 9z -for steavg w9
o 72-7F FFGY FY AT AT, =T
AT qIE-TiT gAR &7 qAETE 2 §, I
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93 GO @O FQ@ §, AT o THe HY
g A ITH T R T B F F
Afqg i@ IFTT e A F A § AL
¥ g a%a1 g fF ¥ gu=ar § w7 FIA1
qAL AIAANT FAY ARET qAT AL

& g@Q a1a 7g F7A1 I1gar g 5 o
Do Fr gy wrar g frorg ¥ § 4
g Toar Afus aqs FF o3| |
IFX FT gqE o o T ST ATAT
&1 afg 97 37 &o do T far feFe
15 agf fasar & &Y ag I g9 w94
Fg7 ¥ aqS FINT | TF IV TGS FIAT
21 79g A QAT § 1 S AR P g,
IFT INIT &F @7 21 IqF fgorw
v fom @ g 5 3o 997w F
AT 4 ZATT To  §FZBT TIF T ALY
fear | ag WA 7w A § A ag A
(@3 F1 qav gam qar fAww w7 IR
feT gaar § &< Fg1 FEA1 g fF ey
oY afefeafs sm 7 5 amwt Do e
$o SN ¥ yrax S FFAT & HT IA
Sl & 39 q @A wgET Y wgfa
g e s el

AT F Do Ao $o Y 1 fafasy
T QT & | 9 ag S A F39 §
a9 I9%F FOX fafasy & g I FAW
%\ fafed & S0 =9 T GaT @y
FIY § R IR UF-UF A STATH
AT &, a3 &% A4 GRAT § | ;T F A
% g faad faa & &0 o 9T W3
aTAY AW X | FSIF AT I I
FTE Tar @9 FT E & SfFT gw M =z
qTz F WTAS AT WY §, I3 957 @4
g

T Do A $o AW F1 oY afzar
&t T § 3z @Y far § | IAE gFEA
Fgdagwear 2 f5zay do fo o
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S AL 20 A gR7 gl D s A
Suy ST At fEag o fAo o §1
AT F9F TEF arg FY G @Ay 77 37
& WA gEE F@ 1> A7 N AW
aray 737 37 § 1 ag o @ T ) sawr
i & A § agrgyfagds fram s
=1fga )

#°F ¥ WU gIAT S FgAr g, A K
Favar g f5 @ adiqg 59 9% F@Erg-
yfyas faar #30, v a3 & SaY o
S gFIN IFF § I AR gAfa
T AIT AN FET 1 FI JTEN A
7z §t oY At vy g foad $E Amas)
# 379 gFFAT & qNF |

MR. CHAIRMAN : The time allotted
for the Bill is 3 hours. The time Is already
over. But I would like to extend it by 10
to 15 minutes. I will cal! one Member
from the Congress and two Members from
the Opposition and then the Minister.,

SHRIS. S. KOTHARI (Mandsaur) ;
After the Minister, [ have a right of reply.

MR. CHAIRMAN :I am aware of
that.

Shri Naval Kishore Sharma.

=t Fa= feme mat (k) : gy
Agka, o fqda% ¥ ;T F @A
faqrad geg7 § I9F IO o=t H
aga @ a1d st % & ( fadaF aga anar-
T d 1 3% wgwT fody o feFeq
35T T w9 ¥ 74 10 To gafar § fsd
TS EIE Y wgs A fag an A
agT SAE F AT ¥ Ag 47 6 AT
10 %o Frar Srar =g ar 8 suar frar
strn arfEd ar AT fvar srar afgw
# zq fadaF &1 qoigAT GRAT FIAT
g W Aw gy fFak o
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Far ¥ ¢ ar s I avg A QY sy
fr gasr sy @ aife fom areY #Y
g IT 97 F9 q w7 Argr AT
aSdY T FI 1 8 AT 1 gatw FE qon
Agt § | TgWTETAT ST Ifme ag dan
2 & oY safaq arr @1 8 98 ATC-
qaT 5@ @Ak F1 {ls A7 § gAA @ar
g1 FgaFarg v ot g awer A
ST AY g 8 WA AW S | Ty A
gy ol Hag & fr g feaedq das
F1 NeETfed FTAT TR § 1 9T A9
AT T & AT O @er Afvw fF gwwr
fme 1z @ f g @i &1 Fqwax
famr feve & 9= #7 w7wT §, I T
HF T T W AF |

agt g9 A ¥ agd §9 R TR
fe #% ad wfagi |1 wwwE @ fawa
1Y & FifF 99 a8 faege argy A
g aggAm fege At faear ok 3
Y 9T FEIT & A & | Tfor T S
wRIEETT | AwfAdaagd v
zq 3 F Ffest B A=y Al v
drgaT 92T | w=y AR FY ag foaen-
grg fFagamd Iy @Iw fs
fefafrma #ar § T o S @ A
I & I faum #r Afgw w0 §
g A § Fgr Avgan § FifE 37 o
FIET F1 agT ggls 2 € v Feen &
& ey § agaran ae Afed oy
A F AR ag T fraww ¥ gafaw
FTH FIX FY AITT ST 17 | FHloq 77
aifqe & f @R § ag s ¥ 1 Ag
F1$ sredy- 1T AgY & 5 g7 arzw 93 Ay
o HIT Ty g€ M {7 9 |

qg W57 s qgw A §
zqar arafaare gt | SfET 9= @ &
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[ 7= fFae]
gAY e qaAfa F Avag F @
T foar €1

% A @3en : fafaeet ¥ aaman
g1

5t 7as fewe i fafee A
TR Afdgw s g S fas &
s ag Agl §  fF Seda d3wd &) Fan
fasd § 1 #aq a7 & gged g f5 9%
fou gframd & o =ifed, S mwa ¥
s agna § 5 afw mfent wors sl
ifef sk ¥ g@ a@ § N @gma g
fefe To7x W & wAw gfagd @
ST | aTFE IAF faealt #1 "aw @ar
2\ I A FYER ARdlE ST &
OfFT s T aral & @A & fou § ow
o fAdga ®ET AEATE 1 WA g
e fr fededa 33 fafer gual =
ST Gt 3 1 A ¥ A AR @ avg
F &% syrer Y &,  flt wiwdw
AIH 9T STt gy g1 fedr geieH
& Tgw U A fFEY dwmA &
ITEW 9T TR gD g W@ @a)
@ A fege F9aeT 2w &,  fowe
SFCER &, ¥ e §1 3 e ¥ o}
feredx s Y wawa €1 & o WA
Y T I AEAE F WA AT
st & 6 e gug w feg ofar &
A § s oe AAST a9 IR
T|a sqgean 39 aifgd 5 gfaw fowe
FoF2T ¥ Y § arfw s oy awgar
IAE GG FAST T F g |

53 §F99 T 7 W § @9 AR ™
¥ ogd wgi fe gea dq w=dr §, I
15 ot & @ migar ad wsd g,
A 2yl & NIF g7 e mfear
g, ¥ mifear smae @O A qd q< fowe

el ¥ g@d § 1 98 I1@ dFE @A
ari 3| 99 guEan | fewe PR N
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zam, JfFw T A g § i
g 1 T 39 30 grod A §F &, -
AAESI H I E A s FA Y
T & AT IIT-IIT AT @ § |
oY S1EAT 9x w@r S o faar fowe
Jo7 Y AT I9 a4 ¥, Tg STATAT FY
St Fifgd fF v famr feae @6 7 5
a% 1 Fgi IfFT Far wifgy Tge< g dF
¥ 9k a9 a5 i1 Tfzd =7 a% fF 37
FX MIT AF T 2 AT |

= TRl ¥ g # g fadaw @
qqa: awdT Far g ag fadaw @y
JE ar | @ fqAr gk FW H g
TF g0 3 TR G AT F g wd o
grear 781 fae andt 1 3w fadas &Y
s & fou & @t ARy # garg ¥
g!

=t srege W IR (YIAIT) ¢ A
@1 qra o @ A 2 fear ) w§
% § @ifraz, 7% § & samr gfea-
F4IT, FEN SATRT AFAFR ATAANT T
agi 3 gT§ | T FAAT LHIT 9 TAH
ST WRE FmawERd qRFar
9 93 §, AR frxr 1 AfFw w7
g0 W guw fag oY ¥ 937 FF Ag
Faq Iz@T § AR fomwyr awz @ @
grar & fF Tz 3o & wAar ¥ amE a1-
a/m ot &, a1 WY I garfawa F av
W e IR far #ar 7 SRS e
I ¥z ead fFr § | agag Fq ar
@ & fe O mha fema i w0l e
gdEy & faq IFT amar & 93 9 A
JAfA F 2 IOMT | A W AT A GH Y
F2! sara @ifage A § AN A ¥
F2 AT WY & AT IAF ATH § FG o0
W e 1 fzs ¥ 715 § 5 gor 71 M
33 | & wgm fF g =nfgd ar fF gow
FT ART FAT FIA § T A T fag
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N Frdasr gy Fd@r g g fh
T ftawr @7 fafrer ¢ & faege
gfaes sear g @A ¥ wfadt
w1 ¥ & & ff sqmeIg e A §
Nfsfera 2ar qar &, Igar Nfafzss
HETET IATAT FAT § |

gurafy agige, & afedw a1d go
g1 u® Tl grEw ¥ fAar § A o AN
agT fRu e Y Y fAErET E 0 ag
T[T gum § o1 a5 § fF argw fafaex
AN frar g, ageagea i fear & w9
& 755 o M1 qaeddt af 4« @
Frer a3 fear & #0ifF ag fadiwz #1 @R
oft M 3r K @er FEAT 1A
af 1 grrfeda &Y srexa A8 o (g9 F19 §
I IgT g &, TR SAF ga ...

qrafa wgea - @) faw § 39 9T &
A9 AT

st o3z A WL : To T F A1
# 7z w3 v § & IFA TAFT F1 A
agl fear 3, 37% fes § w9 frws i §
AT qig Y IFZA Arfedq Fa0 fasram o
Faaang F@yaframaggfs
Ffeig g &1 famar g aradi &
arwir § e gar § 91 @ arsy gw 89
T ATAS T o AT W T
feamg w0 wifgy @ifs ag o faar
fegz grar Y AT Tag g

# QAT gHT AT ARATE | TR
N AFFC YT FOMT F qHC FA §,
37 9T A=Y FE A gy 1 agT
FEL g O ITRT AT FIA A TAAT
Y fge 1 g7 I B2 FArE A q@
F 17 o Fwr § wrd

srgt sarar s gt §,  agt mfsat
¥ QT @ agrar A Afgg ) gH
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Mz gr 22 g { Tg E 1 AT AW
Fifgy o Tfgg fF ewit # agfaaa
%) fad

feszdg Zas @Y ¢ @ TfFC
AfsT 3% grg-arg fzde FHFT A
fesE g7edt 737 § A1 T8 AU S
A7 A § R @ atg TS feFe aw S
S E, TR QATA FT A JAR! GG
FAT MG | 57 4¥g 1 FEATAT A G
¥, 73 %! @7 IfEU |

feFe T3 g uw misi RN 9
FT ARy § ) fergema y fgedY aga am-
TG, @A o Afg & ag aga Am
3, A% wgwq ISt W §g 9R
Sran fF <o g1ga &1 AAwT #7471 § 1 AW
FasE Iy fGF ¥ AfFT FET TR £,
fFfl X o A F@T ARY 1 @iy
o gAE § fF it 58 WA fow
gfeq &1 @@y FUIT AFF g7 8 AR
gt IET & agi v g% 1 gfew & qrg
g Tar aram W Qar Fifgg arfs N
FET AIFAT €ATH &A1 AST 7 F % |

SEIED L2
A HATYES Ay O
K Enbutior Falivl=
S Ly by
Zei s, %u'lfqi-’r/z,@(i/‘”/r
Sl A TN et
2 Sielri g ol
llrees 2o 05
Oy eaCunlon soss
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HSZs & B Sl St
-G Y bu
..%L_VV/?’/?/,:{UIU’.‘KZ»IJJ
1 &y 23§
-
SuSupbd S e
N L
Gl e, g g 84
é_f_{ﬂ’ﬁfﬁ-é-df;wfw
o I g
S ALl
- S,
P CAR Sy (P
LR E(A R YL
Uidoblui-Eeols
Vs Qo & o b (ol
(- &0 02017017057
it waw ot a9 (feamas) @ gar-
aft wglea, @ faw #1 3T ™ a8 Fam@m
T fF faar fege amr F AF0 qIU
YT G FT AT 9T ATT 1 A
A ufwr @@ Ty g% g q w7 a7
geedl A fadw fear § § saF ara 9g-
aa g1 faar fese amr H QFF AR
ATAGA) TG FIA HGHT IZ T § IaHT

qft @t 1 @FdY & qafs s afus &
ufas mfeai 3 #1 ga79 F 1 W
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q19 @ St {ekT w19 § 48 A ¥,
AIT T T 0 afas ged wfed, gieT
wfes sfes gor =ifgd | w2l
Wt g anfwe smar gor w1fzd ok
st gfamm g Wiz fF A qfw
79 faqe gy W o1d a1 IAEr A
§ fewz faw a%

R el § amy aga o
M §1 R N ER VT F T’
AX WRFT I GF AT A 9AF
T mfgar afaw A Ot §1 faT Wz
doF QA mear & w43 for gt &1
3 @ mfsdt #1 D3 & a7 1 A
g W E A gAFr F1H fawg war g
fFft #1 s9gd smAr drar & a7 fer
# AAR AT AT 1 F e §
g ST Rt T et axg § mE
TR @ QAN WAty IAF M-
feal %t gfawr =7 3@ ¥ fon oy
F9 T AT | @@ F A9 wv=Ay
d mfgai q@rg st fgd i g
anfire aifas @S wmy Tufed

fede 79T & @ig 1 aga sAE
QA1 ST IRA w1 NE T
afi a1 g W AF 2 fr afqwaz
mfeai faar feFe w99 & & wodt §1

C o Mg fowe &1 qar AT Y wrgar @

Mag AN aar g1 Hagar g fF

TIE &1 AT 43IT 1T |

fegz wAfaad &t edfeq 37 A am@
A agwr @A Tfgd 1 e AR
% zafeq g 21 gEE Mg R
4t featfaed 9T 5 =¥ 4049 3 §,
FACAT #1 3 w9y 204% 3 & mE w
3 &qk 80 G} 3 &, Fa@AT W 2 AR
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304 3WE) S aw ATE IR
TR G TF I@7 91, M q19, @@
Faad ot qror ag S w@H Y, S
fere weifaasd & ga@r W @ aw@g
gdfea faear wifgd 1 ¥ @Age) S A
Nfaw & Tr@ FT AT FHeg F1
€1 % Qg 3@ T F IW@F AG
garaifgd 1 adam T @A 7 owF
IR § ITH! ArmETEA N @ TFRX F T
war § fags sast qft s ifg? | 79
TIg N 7 FEnar § frag gar susitaq
Tq St 1@ #A1 9 g9 aq@T W@ {A A
SfET @@% F) avs ¥ RAT F F IAF
|9 TATFT F 4 AT g9 A1 A fE
gwt W @ #§ ifae fear sg ) s
agEad 3@ WA § | ST A T9 A
F; qu w0 gy | a7 9w Afow
wweg 31 W agfead s, ey,
€, FFgHA H QA §, I TR
Sfea T@A0, §F AT T WAT |

sigi a% 9feT Fr@Ee g g A
33 Afeai & fa7 #1 g fear snar
ifgd (A A AAFEUT ¥ FoHAT ML
Fr &, A TR H AT W qwr Gfsa
WE a3@ Tl g | I, WA,
T Afs ¥ o1 T 9g 9g9 STAT §
9gS WIS A g fed 5% w7 fo¥
A ¥ &I S T TIF AT § SR A
qar Adl giar fe SaY F19 ¥ fisy 9%
Ry g sy oA § 1 g fest ot
&% A% g qid § e g fen fesd &
S & fog amar g &R SaF1 1 IR
Frest faa fegz 1A 3T gU fas O
§ Ak ¥ JaFt e FW A IERY
g &1 Wi v g g fag mey
F QT A T § @A @ TF IR
Y@ GIT qF WAT A19T AT FFATE |

ASADHA 31, 1851 (SAKA)
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>fer gEd mfedl & adf 1 T
crasg S§ mfedl § @Y sror @y
£ oz 98 I "3T fye g=d) g, AfFT
fear =@ awg F FAAT Y mfeai &
IR g e asdr @ @@ SfEr A
it ggfeag ot ¥ @I H
gy SfeT % &1 W F@AT 93T )

famn fegz arar Awa & fou zg A &
Nt na@sar g e afus mifest 7ot

w14, wqrEr giET afee @)% 9 e

% F1 gAdfeed X & fou 3T A <daw

% ¥ qifaa faar a@ i swF A

wF # @9 ggfead & a1d 1 97 Sl

AN AW T 1957 ¥ Ig AFT AV 9T @)

g1 IFM T AR A FuAT AAITEW

W E W3 waRka fear smar g fs

WA AT IR 9 #1 wwifag w57

W S FEQE AR fenisT &

QA fFmr e wr g | Fawwar g fF

o Ageg &1 qg Ataw foeverd &

I N 7@ Fin-eEfen feaiz #1 g fear

A AT IR QR A A sy

2, @ ag 97 SN & qIY I=419 ZAT |

THE MINISTER OF RAILWAYS

(DR. RAM SUBHAG SINGH) : The
Indian Railways  (Second Amendment)
Bill...

) gFEW AT wYEAW:  FH AE-
frx geeg ferdl ¥ @ fog
4T ggieg o ferdt & a1e

SHRI RAJARAM (Salem) : Does my
hon. friend want the speech in Hindi ?
Accidents are taking place due to the
languages.

wo T gun fag : g foaw @
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[s10 Tw guww fag]

fou sega frarnar § f& ot & famr
fevz grr w71 & s Qvarw 2
T 1 FiHS F qFWT AT, 1968 F
%@, 1969 aw dfwr § 1,10 =g
gaifF @y 771 ®% WAAE 83w,
Y sy, ¥ garar & fage & foer oF
g7 ¥ ux fsov Hars wfqa W@ gaifee
g, f57 & o fedz a3 a1 1 = fard
Fga & for ot smgg a1 T a@d &
FR IZ AT THA g, A gR T2 FAT
Aol

T W FTN AN TR §zo
W ¥ Fa@ qaad, 1969 § 1,67 @R
s faqr fese w1 @A@Y
g WA A 1,14 genx o famr fawe
FaFeay | Fag wive W @
gff s@wea Ragmga @ f+ Faw
fagrr & §1 3, wFx SwEl H o A
famidr 1 it =i el o) = wegw
TAY TR S qTH F), § I A qA
HAAT g1 93 9NEAT a9 9F g% A
g, 97 g% fF sarer ¥ savar mfsA
F1 a7 7 {HaT T | Tq@ AT FAT
mfgai @Y qrere 5300 2, fo ax wfa-
fa 61,00,000 g w=d § 1 fr feae
IUAT F SART VF-917 FA F IL A
29 7% arfgar F=r€ af" sz 24 mfsai
¥ T fesd ®AIT WA 1 TET GG 5614
e feetatex wfg-faa agr €t a5 1968-
69 § 57 @gd T AT 4T T 3@
g 1 ads Y ag aw 67 a5 mifea
o af & afs NiT F FO N
fegFd Qxat &, ST g AT @

SHRI JYOTIRMOY BASU (Diamond
Harbour) : A drop in the ocean.

DR. RAM SUBHAG SINGH : There
is ocean and there is drop also. Both will
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have co-exist. He should at least under-
stand this simple philosophy.

AT g, SNAE TS A,
3 g & f ast ok o QeEfei
F w3l ¥ qFET T QA I IO
ST Tifen | fagw @e W sEEdd @
1722 mfeai sen€ 7 4Y sk wfeaf &
st fsga amy ad 41 @ & N
i ¥ a7 a5 500 wae N fafwer
yagd qT F@E af |

o TATEaR Wt () 2 '@
A1 qX #idq ¥ afa3wT F sE@

Mo T gam fag : Fegface ardt &
#fadma F 7997 |

=t VAT WA ¢ I AG

3o R gaAw fag: 9 awAE @3-
o wg T Y @

S it &R s IR A gwE fear
¢ fm S Y ARy ==l avg ¥ sygedr
D wifgd | & 3% PwA w1 (AT §
T g9 AR H Frdargy F M af

qEAg geeq, = faeamg, 3 w70 6
@ § ag afeqq o1 gan &, 99 ¥ X
HodlolTo WTEF A e g &4
A FI qg HIOT TAT & | ST J TGS
W AAT JFTU T IWT  FHATNEN W
qra® 9 5T @ g Wt 3a @l &
FAMTEE) aNgs A § Tz d
o o o, To THo THoHIT IS qT Y
srea foHar w91 AR Tt W WA
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e Y AR ¥ swresar @
TE 9Y, 99 § feaY #1 0 g9 & ag A g-
a9 sTA T wiF e awar g 5 @
garoq fradn ¥y &4 g &
amar g f& amam, fEg), dme afz
qga & wEt # sremacar § R migar
e THATE |

SHRI B, M. BISWAS (Bankaura) : I
believe the Minister could not follow what
I said. 1 said that ticket checking staff
are being hammered. He said that after
the promulgation of this Ordinance there
has been no such case. I gave an instance...

DR. RAM SUBHAG SINGH : You do
not have the capacity to understand. You
cannot speak in this fashion. 1 do not
have to go through his speech.

SHRI J. M. BISWAS : No, I said...

DR. RAM SUBHAG SINGH : Sit
down. I am not yielding. I am in posses-
sion of the House now.

SHRI JYOTIRMOY BASU : You must
sit down.

MR. CHAIRMAM : Shri Biswas will
please sit down,

SHRI JYOTIRMOY BASU : He must
sit down.

DR. RAM SUBHAG SINGH : Yester-
day he said that after the promulgation of
the Ordinanee, attacks had started.

DR. JYOTIRMOY BASU : You must
give an assurance that he will withdraw his
remark. He is talking through his hat.

SHRI RAM SUBHAG SINGH : I will
hamnter anybody...(Interruptions)

MR. CHAIRMAN : All of you must
sit down.

(Rlys. (2nd Amdt.) Bill
SHRI J. M. BISWAS : Who is this
man of this Syndicate to order me to sit
down ? I am prepared to obey your order.
But he cannot tell me to sit down.

MR. CHAIRMAN : Unless the Minister
yields, he cannot get up and speak. When
he yields, the hon. member has every right
to get up and ask a question,

SHRI JYOTIRMOY BASU : How can
he say that he should sit down?...(Interrup-
tions).

MR. CHAIRMAN : Instead of saying
‘I am not yielding’ he used that word. Do
not take any offence at it... (Interruptions).

SHRI RANDHIR SINGH (Rohtak) 3
I suggest that he should be named and
turned out. He is obstructing the proceed-
ings of the House.

SHRI JYOTIRMOY BASU : Mr.
Chairman, I am not personally involved in
this case. But as a Member of this House,
we must know what the rules are. Can a
Minister ask an hon. Member to shut up
and sit down ? Was he right or not saying
s0?

MR. CHAIRMAN : I said that he was
not right., The proper form would have
been : I am not conceding...(Interruptions).

DR. RAM SUBHAG SINGH : We
ran five hundred special trains to clear the
traffic during the preceding three months.
Mr. Imam referred to the sleeper coaches.
For the converience of the travelling public
more than 1300 third class sleeper coaches
are being run at present. It is propcsed to
introduce about 700 more such coaches dur-
ing the Fourth Plan. With these coaches,
accommodation will be available in all the
trains involving full night journey. During
the current year we propose to add 158
broad-gauge and 50 metre gauge slecper
coaches on our long distance trains. Dur-
ing the year 1970-71 we propose to provide
100 broad-gauge and 100 metre-sleeper
coaches on the trains.

Shri Randhir Singhji pointed out the
difficulties of reservation, I am sorry that
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his son was inconvenienced. We shall issue
special instructions—I am familiar with all
the places where difficulties are experienced —
that proper precautions should be exercised
in all the centres wherefrom reservations are
made.

Mr. Kamalnath Tiwari mentioned about
some difficulties.

=t arsia fag wRMem (z=vam) @ @
fet ¥ oy ey for oaat § A=A
L]

o Iwgam fag : = grEme
faard alx swearg faard & 7 qq@mn
fF agi 9v aga worar fefwsedt 1 WY
glagaia SiF g agf W feara ¥ &
galk ot @ wmfsdf AN aq@re NI
9g Fa IA¥ g AR saar wfgai
TH IW AT agE TR & uF W
St AT § qFaE OdT § 9E@FT I
3T gETedt F atq e wFgAX § AT
gfa gru afeaifea fear smamr =R
[{H Y Nars aF i feed gad o<
ST | g ag ¥ SI9e ¥ N arfeat
M g AW 1 9T § wEw
", I, Y T FEA% ¥S A W Td |
I 9T 3 &Y 9 feex a@gro g

g dezd WA A swAm A Ffegr
TE—a@T F1F A FIL B qAI9 GIAT—
TF A5 TS ez AT TRET AFIAX
¥ 2 T30 Y ... (3999W) .. 9T AH
a7 fFar SR A 9gEY WIGAT q Y
fear g (smgam) L€ feedll
§ Y arargge wFas g ey arar fawi-
9T YodY § IEF! F@IgIAIR ¥ AW
DeT AewTE aF F TA w1 AT
qgdt 1@ & ... (saEar) L.

st faa=rr WU (AYSAT) @ I W A
FAEINIT § AGTAT F 75 MG IFqa< §
st AT Agy ?

ASADHA 3, 1891 (SAKA)
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go A gan fag :  9gsr ag ¥
SiEt
FRe 19 faary ot A T gy faAi

F st fr frardl & woF dar
gl 71 I ¥ feawa gt | g@F foq
ag sqFedr st i fF mE wr afzfede
TG QI TE W IgET gEIfE H:y
feara gf fese @@ & Y sa+ afe-
fode frod § #18 feaga ad g
(smagm)...

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : How many certificates can
be issued in the course of two minutes of
stoppage ?

o Tw g fag @ wgh a2
gh I F WA S A A AT
& ¥ fou o3 § saar fedz @l_A
# sy wEf #1E fegwq Qg AW
ferra a1 = § @ gu Yt sEEdr
FT & Y f arare S ars S ay
fed fewe iRy A gfasr fad 1 @t
SIgH TN AT FA7 |

ot o Ao faard (Ifmar) ;. wE
fadz gn e =gd § feaml =
e fege Rar o | e g g aR
a3 A% 9 T G A A A0y § AR
g7 fowe faam sng

ToTm g fag: AF ) W@
sgear A8 g W e wgi-ogr e AR
RIIT § agi 9T Higas fegr g2y ol
S} § A Ry NI faFT 1 9w
& 1221 fafre ot B4 @ AA-gIET
g7 are 10-12 fafires 9+f dad g7 9a-
49 dge—zg 9FL gl § fog o
7.faw gfamic § ag gfawid sraw s=r
T S
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st Toex fag © &7, WU OF @nse
2 1. (smEam)

N gER oI FHAW © AW W 0F
argz §...(qagm)...
15.00 hrs.

o 1w gan fag : w8 R

Fifeal & wq 9T QY &, ¥ Y
¥ fou g5 was gfaarsdt &1 Faag
far snam arfs 9@ 415 faawa a Q)

st TAEaT AR (o) - qead
oo 193 0T A A1 sA1q AE) faar
€ At AT isT F X A g5 9y |

o agAn fag @ g@ET WA @
gt Taww §, SR agh qgIAA |

ot #ieT A WA (garg AAR) ¢
feedlt—aras e Y ) ©F a5 M
TR § T97 | £

Toxwm g fag: W I a &
sqrA @, faf=a @

=t sRoag fand & giew fawet 3
fag w311 v@% giew fame) ®1 0F quer
98F @ISY F ART g | FT FET A&
g gt @ 3§ W AFAW S
JuFi 1 3% wiafas ag W aga fs
agt &I grit, agi smar giea faeerer
| # afk af 9721 & g9 9977 T @
Al SY T@A B AT W AT Fw

=Y g S 7 w77 R o @Yo o
a9 # SAITT gIeT & 96 I § g
w7 2 afq @ AF6E 3G Al srIAr 37
qRoT 757 fag g sgdy . & @ Ay
=g fers ¥ adY qwr =rgarn, 4 s a.H
feae & srxam

gf a% I Faafedt N grar
T —TAF I FATR F a1y Ifeq ar
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1o Glo The GIEMS ¥ —Ig T
aff ) A a A A B
WIS TAST %G g1 aY 99N sgaewr
FT & iy

it pfer A faad@ & ggaan
9 AT AFE_ F oA A wgrar) g@H
WY A L oaaS Ag) 2, Afew qaw
TT R ' a ¥ § ;ifs agi
IAFT IF & HX IZ 9T A9 ¥ fod
FFed F YF § 5 g we ¥
wE, ¥ fot T ¥ edmc g 0 foeae
& Al @, fad 7 AT RN 9 )
IS &) TAI9T gy | zgfeT e} AT
ST GIHIT Y a1q F¢F 71€ go fawsa
ar Sad gy 7Y gt |

A qto dYo Haw ot ¥ grewr AT ary
#t faasg F ae § =i av—3fer &=
¥, STAY VFAIH & JOCA

= g@NAF JraT Y F qugIgR &
TR H Fgr | 97y A feqe § F qar gw
g f& $g sawma agi fear sudar | AfeT
agt 1 J3r dowe I &, @ F
T I FAAT &, AP IR ARF AT &
for faadt v afsm gfear e, ag
Fuf wiam, I T ag JoT W
W A4} w@gar g, w@fen g9 wfes gq
AT F AT

FEar F IR H AlgrAg gEIES
H1ga ¥ wgr a7 £ agi @ G aw &
¥ oF q97 7oA AN q@rd g§ | F z@;m
qar FAF T AT A A G IaF AR
¥ Ifaa srdars ¥ sat

=t |laa S ggi T§ @97 4@
SfFT v @ T X ¥ F qgy Tar
I AT IqH WA AT
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N AT FRAAT ¥ g daw A
I FE—ag yifas @ig § 1 Sfew afz
e oF gEd gfee ¥ T I A ag
argaifas WY & 1 o fewe Bar &, 9
e faeq &1 #faF Tw §, 7 1.

N TR A 0 W T g
gar g

1o TrvgeAn fag @ agY gar g, s
foq @ #g wr g1 e feagnt &
AR &, g qIT T@ Ag afFqw

&) IWEAR AR AT TG L
i

Mo W gow fag : 7z § T=rEd-
TR & fou ¢ sqqear Y a5 & fF
S 9% FHE F AT § fewe Far §, I
oF @iz frodt 1 wReg Al sy g
At F faai N feggal § @@ awEi
# w17 at ag A€ o ag) war fv e
fe ¥ =or wifyy, fow feq Y fesz
gH faw & wrg 1 29 gug gER agi Y
T ¢ 3uF FgaiT afz Mg 6 #e, 10
fe a1 20 dis ¥ IWT QT 9T A AR
afs ga®) sIg 4 G F I TFHIT FT
& a1 IaFY oF aga It g F1 QAT
1 9zal § ) 6T W) smagifs ®©1
TE GUET F1 S FIA FV AT gH AW
LEOM]

N I wRET (araf Tfew) :
oF @ g1 #T Afwg |

Mo W g fag : gaH! TF I A
qu fazag 2, 3fF7 oF gt agi wifear-
#z § ot 7@, dq7 & mieamde &, @
§ gawr @@ F a1, SfeT ag gamk
T FY ard A § 1 A9 WEARA AR,
AN FT ATIH gra QT |
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ft A WAAT : A D oF 4w
I fFaT §, TFAR FY AT, AT IEH
(Sicasdadciit ol

To TR g fag : X [WF anr |
AT a1 § w1 FIFA 1 Ffarw @
gl g% QER FeEwm AR §gF ¥ oA
FY qTq FgY 7§ T—ag ) q&Y aIT F A
FIE 7 g1 7€ 2 1 AfaT qw gHF-
I UF 1w ard g a8 g, faad ma qar
g, 98 990 § 3R R I & ae
FI F7 faTar afew @, ag Ay §

o segead) T WA G WY
QIR FEhaA § a1 FY g @, gw d
5w afaF1T 71 g fear mar § sk 99
F1 fagr mar g

:. 6 A . .‘ .
PO 56
g e S LT

s Sl T By

o W guW fag : Ao M I@
#y qra & §—wmfear wfas w=om
I qA WY, AST-EAST HF qG 7T &,
No oo wra gfeq FY 357 F aX F—
wrgi faama grMY, Ao F9ITE g1, I®
Wt mra fear &1 SfET J7 sl s
¥ § GIEEAT A4, 3G S 48 TE—
AR TofaT 3 agh g w9 qo-
AT Y 67 AT | R FE  aQIAAST
¥, @19 I@Ig AL QY 987 @ ;W
TWIIAT § IEF! FH FUAT 97T §—I
FI 3@T gU IaaT gfawr 37 AR FHA
g AT AT T31 | NGFA-TGFAL SIFA
TAT4T 4Y, 987 SYHY T AT &) TSM—
A @Q N9l N @ gu, oF FAgiE
gfsegtor g@d @k & srgAr A g

afzeart ol & % = A e §,
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[eto T guw fag]
Igu & AT FUFAM )

Jgfi % &1, & €. Fr agm A
FH A & AR §F Agar 9@ DA
JTIT AT WS G AT T I FT G,
FaT F1E Ffe7r€ § dR ARE FEHA FY
IE7F & a1 Af agEr I | G AF
3% gifeadl &1 graew &, sWT SAHT
¢ o ffawr §, wgfoaa fasd o =wfemrd
¢, 37 wfeqizal av § faw €

= gEw T2 FHA 1 IART AW B
wraa ® aar wfzArg g, 1 w@d 9Ad
for =3 §1

To T g fag : 1 79 arfaq
3% fou #3 qar fear &

st gew 9R wgaw : AfET ae
FAF AT AT AT AT FIWQ & 1

3o W g fag: a8 A oA
Fifg gfaard § SAw1 Suess FR N
SFEAT FET |

st gwa =72 vga™ : dfFT 3T ang
o w3 ¥ al aifqq g9 ST 9F A

o 1w gom fag : 37 el & @1w
Fwfas R elan s & forgrva
fA3za Far § AR 194 ¥ ag W s
Fwar § e 1 Ferd &1 N g@= g,
a1 fmar s

=t g@W I wgag ;. gwiafa o, §
SITFH FLEAT ATEAT §
gamafa wglaq : & G [T Argar
g s o dfsn 1 g8 fas w1 @
37 F9 a1, 3fFa feT st o S 3
gfar AT FY 17 39 9% FF A § 1 TW-
foq @@ T@ 9T g™ FAE g Aar
gy~
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ot g&%w 97 wgna : § gae Ag
FT T g, W19 AL wrgAr gA Afaw
o W F Q- @y FEr A,
& Far & (smaem)Faw @
T AT AN FA L

awfa wgizw : wmw dfsg ) s
TG 9 qFF & | T a9 FT W T
AN AT @Ed A oy 3w fae &
FW AW T TG qHEFF 10
(aam) ......

Nt Areg SWR (FEAiE) 0 @ faw
& gaT ], 9F qEAed § orAAT  =igar
a‘...

awrafa w@iza : wrAT D Sl A9
Ffsg, BT F&F dfeq

=t Hiog YA OF e 9gq fewe-
% geAr wifge | AfFa dar A Par
% I"‘(Wiﬂﬁ)"'

gaafa wgam : aw agd dfs o
1 want everyone of you to hear this. When
there is a measure or Bill before the House
and general discussion is over, clause by
clause consideration is taken up, then every
member has a right to raise any point which
is relevant to that clause. But they cannot
go on asking questions afier the general
discussion is over. There is a method, a
way, a procedure for raising questions.
They eannot ask questions of the Minister
after he has replied to the general debate.

SHRI DHIRESWAR KALITA
(Gauhati) ¢ The difficulty is that our hon.
Minister always agrees to whatever we
suggest in the House. But when he gocs
out he forgets it,

=t @marx fag  wiem (dzElR) -
wafa wgew, ARAE w0 ARET F
IAT F HY SAMYIAF AT ) ST A
Ia? fear 3ud ST #§ @i§ wmal |
¥l a1d Y 7Y art ¥fFT mAda gt
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F AR ¥ oY gara Ko qu y 39 ¥ 7%
IEF 7T | AfFA 0% @ FT AGEIAR
Ia¥ facgs adf fasr oz agag & fF
Freqiar #4190 fRar war (SRR Ted
q¥ 93 ¥ oY wede ywifi@ fear ar
Iy W qu ddw Ag &ar #ag
arge 9g T 34 & AAY @ AT AT
Qe fex T@ar avzar & aw
o wearRy Y A Fifge safs ag
Feaed FAF g1 | FRAEIT F af-
fem 123 sz 122 § 9t fear gon &9
FY st wgar & gaw N " @fze,
IAFT AEL FTAT A0(EY

@t a1g fa@ o # AT AT A"
¢ az 7z & fr @y a1 A F a A
ot g @i § 9FT i adl A
% | gTar fF 50 4@ & 20 &g EgrAn
a1 g 2, afe =aw wiwSl A &5 O
g 09 & g sfawa a1 r W
2, & 3% ogQy FE A fF @H F IS
A 79 aF & T AT Afwww FeA
#) 500 T9T F &g 100 U &Y F 1 TG
¥z gwa § fog gx @t a@iw famm
FTaFy § | o gwy §, FWET AgA
#T IAFT 3/ "WiA A0 TR )

Ty wdien 7 g 5 g fasst
N gwar agrf wAw | & @I
@rra w7 § 1 giwn fasfraim agrar
s oz 37 97 ¥ qutw @Ry g3
afz fege 3z 9F @Y N areafaF aray
# fF fesz Fwe Toarangd & F glaar
gds wA feke @de q8T W) 9 faar
fesz qrar § 33 i @ifag arar § & g
sy | zafse @ I@ 97 FEmm w4
ST F1 7 I AR | Ag AT ¥AS
A FEAEA § T WG T Jfew qreaq F
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fewe fagfrat agrg ar wfgy ok &<
T 1 78 w7 fa¥ v fge v da
I § w16 gA7 97 fewe qier g fog
Cicll

WY NTRE BE F TR F, a1
#1 qg® Wt 37, I9F N I &, A FA
%! fra v &, SA47 agrar srAT Wl
ITRY gg ot n_W [T Iifge fF S A
AT §, 9gh aF Y a%, IaFT NFAT T |
sTgt & g7 srTeey gidT & Fgt 3, &Y faar
feFe = A &, 399 uHER ¥ F
wIE A3 w30 afs z@ gFT ¥ I
AT agid W I IqA iy A
@ @99 39T Ifoq ®1d 1 o w19 fedr
wq §, # gAwar § ¥ A A=E qeg
AP FTWE 1 38 I X HOHE FH
1 Wfgu X 3957 snzg ¥ wrfgn fF
AF ST ¥ T §99 #19 F1 331 98
AT ATIIAF § |

UF q@ F AR FEAT AT E
3§ fF &l wrtg geEt 4 ot 5@ Gww
& | Fgr 8, afg 7% =afe Qa7 9%
ewrd fere JFT AL Arwr @Y mE ST
F1 afzfwie agf qm, 7g oF fafay arg
2 1 T ag wewrd fewe €l aFar
ar fede § #4f @ & Jar ? gafaw &3
FE AAIRIT WAL WS F 90T SAEw
2 o Sg¥ A3z FTar § 41 SaA afe-
fode 2 fagr strar Tfgq | g7 9w &1
e 39 faw & saeq fFan san T,
g% yfafcd Ja1 49 77wy fE 0
aafeq, o3 gfaerd § et sHerd ¥
qTE AT § SR IEY HIAT FaATE fF
afefede 2 Afvg ar s afefede 2r
arfge, O gww ¥ A qmar @ AT
gifr @Y asat § & w7 AgiRE F1 F@
amfa g
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[#7 e fag Arerd]
Ta% sfafea star &7 g F1 @
& Her H I IR &HAr H1 QT
smar wifgg, fes a1 @ear @gd oY
fgq | 7Y wgiEm § A yrzargA 7y §
¥ 379 T F@ F@T § ) (wm-
). T Al AEIRT A SRAT-
|7 QR TE} T a1 ITH 9T F @
AT 937 1 AT @Y § aga WS W@ g,
1M F agg FfemE RN 1 Wi oA
D qgrd ¥ ag g w7 & N
31 far fege qran fraifag sa# gfaar
Wi | AR 0 fa@y a9 ¥ wEHC A
¥ ot o€y Fgr Trgar § fF 9 €2 wia-
i e o1 W Famaa ¥ ¥ Q9
Frfam ox § 9 1 77 Twnd @ Fred
FE o TH A F gwar 31 F g
grfar s& a7 fF ¥ F1 50 4 A FAw
&1 &qU qF &Y qF1F | g7 Y1 |
MR, CHAIRMAN : The question {s :
“This House disapproves of the Indian
Railways (Amendment) Ordinance,
1969 (Ordinance No. 3 of 1969) pro-

mulgated by the Vice-President acting
as President on the 4th June, 1969.”

The Resolution was negatived.

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Indian Railways Act, 1890, be taken
into consideration.”

The motion was adopted.

MR. CHAIRMAN : He wil now take
up clause-by-clause consideration of the
house Bill.

Clause 3. —(Amendment of section 112).

SHRI YASHPAL SINGH : Sir, I beg to
move :

Page 2, line 1,—

after *“five hundred rupees™ insert —
“and if the crime is repcated within
next three months by the same person,
he shall also be sentenced to a mini-
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mum imprisonment of fiftcen days,

in addition to the penalty of fine”. (5)

SHRI LOBO PRABHU (Udaipur) :
Sir, T beg to move :

Page 2, line 1,—

for “ten rupees” substitute ‘“‘two

rupees”” (6)

SHRI SHIVA CHANDRA JHA (Madh-
ubani) : Sir, I beg to move :

Page 2, line 1—

for “five hundred rupees” sub-
Stitute—*‘one hundred rupees” (7)

SHRI LOBO PRABHU : Sir, I begto
move :

Page 2, line 1, —

for “five hundred rupees” substitute
—*“two hundred rupees” (8)

sit aware fag (3gugA) - afussmar
1 wgiqy, fegedq w4f g 3@ ¥
Afaw o 7 afcamas g & Ak gm
Irezfaar it ot 3 &Y ag g7 91 fF 2@
¥ foq wes gar @t ifgr | 3fee za%
fou o3 d¥=ag frdare AdY 1 @
fou maddz W faedarz &, WA DS A
faera @ | et e 3w qar faar
w1 i &t § swa feve o E e
AN, R 60 wTE F FAT AEHT AH
F § fergeam ¥ ol o 8 N &y
Y @i fege & g 7 Q) T4 I AT
T WO JHA QAT § 1 FIT FT IO T
fewz GHT F@ § SFT fraar Afasw aaw
AT & 1 AAT aTHE 40 ST I g § A
ey waar feve gy A R 9 eiR
7g agY gl ¥ 9% frar o aFar @
fr frax fese e gu &, fFad daew
Fir F 1 zaar aer femddz &, FQSH
WY FY araeAr & ¥fFE Jef ag qar @
gt & fr foad feFz 22 gu, fead wam
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g, ey w md, fray =%, fray
q&s a3, zq%r SATET AT FAT .3‘1 anar
2) Fag@ ANt M@ g, ™A
T TE Ty ¥ g% fFgr o gwar o
FAFFT SAAT @IF AT, SART TFAS
T 93 W gAY FFATHY FHT A&
N1 zgFamam syagg g fFag
SRy A farm ad fag o @
i st gAI AT AN 21 A< Afaw
qaq A [AT, FIHL F FTT W FgaT
T[T, AW HT °Ur=T AT IZAT LAY IR
gwra 9z 3 5 aar 5 agron 93, I
1 g, fay fF o e & ag a7 @Y,
SAY FfaFar 931 AT AR W @R
g faedarT g

a

Aafesy &1 AT A AT gH I
g IfeT @ e # =Y Mafew a97
agi arar 1 gH @Y § f& @il A€ e
gitw 1 § feAamm A §, TS R
gar & wad iz &1, ST F1 TR g
At a1 1@ & 1 ST gawr Wi gz §
EE AT gIISY O3 | I TST g | AG T
FT &L FENTAT g @I & A gy
frera &Y 1@ 2 Q) ag @@=t ggﬁaﬁtg{r-
a7 & FRAF gz Wfgd ) qg @+
FIFTL & FIT 937 {50 |

& ag st A fehesg o § @R
faeRare aaq saTeT 39T o fed-
faeq guist § 1 =T I ferdde IR
At gg ¥ w3, 3@ A F s gaw
gFT & X zEF I QA% smME o
gadl 21 fEI oy wifgw ) og@F
fou, #a 73 ffga A € fF ag =S
g f5 ot @ A fegz F AW F@
gu aF3 o §, far w1 10 zaar oft gatAr
i E T amgrd, A9 @2
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7 F1 g% 7 & e e § ot ? fely
Wt g2T #TH & faq 3w Ahg T WA
S | FE IFE 77 AT FT AR

1 gu 2ad § fr fere @l e
% AR @3 § i giEw fow @ § e}
m geR ¥ S faqe § 1 AT g Qv
g fFagferaas Fwrao ¥ A€ awvar
FT N @ @ W E A oA FH fam
g FA | 78 T fryg g 57
WA gIR G qEY ) gIQ sgrar w9
wEF L) Fgrang @At § fFag
F3q 7 A AT A § 797 faka A F
are a7y §, 99, @@ fadeE ar, 9 fe
Fd & fFamgn = ad o faae
ag® fagsY avx @ 9 & | @F @
T AR A FFAT 1 AR FEY
surar fo ava &1 ¥zam gar § fergeam
¥ g ag fF strat Mt sfaT @ m fo o
famar @ oo wrwmA ¥ s wifgy @ ag
fEN M dSTaw wwg vEW
gt g1 @ @17 & for f ag ereq )
T sr @FT 1 WEY AT v zafedr
IAH AT A o To fmar §
F 9 & 1 F A w3 § fF ag wgAa
g Q1T wifgh 1| zaF fou Y@ @13 &
IRET ¥ AFT OF AT giET Fow
aF, g uF farar g, s ag gus a6t
TAGFNE Ja g0 gt = @4y
Rfew F | 73S WF A 1 G197 F
qE EqAT BE A & 5 3@ U 13T
U GF

& 5t St # IR waEl F fog
Furg AT §, ARt F for garweE
g I gfg awd N FgEw
FrArF R E ) R FWET F Y
AN gg F gz gm g fF
‘The way to Hell is often paved with good
intentions. A= A7 § W @T T G
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[t gaame fag] i

sy § 1 ot faw Avga w1 asgr gAr &
FIEY TET &, arr-arw ghg A W sEa
2 foa #w & fag  gqar a1 AsaRw
ATAT 2 ITF! 43 FL US g U 3@ fwar
St aFEar g« § srdar svar § fF zaat
UFT FF | &I A TGAT 9 T 957 §
sa% fou go qaT g1

SHRI LOBO PRABHU (Udipi) : I
think, this House has achieved a record of
having spent four hours on this Bill and yet
having not understood what it stands for.
We have not read the provisions which are
that subject of amendment ; we have tatked
on everything except the Bill. For that reason
I would like you to be indulgent to me
whi'e I explain to the House as to what
the provisions of this Bill are,

Under section 12 which .provides for
punishment for ticketless travel, there are
four punishment : first, a very ordinary one
of recovering the cost of the ticket from the
Station from where the train started or from
where it was last checked; the second is
imprisonment for three months; the third
is fine upte- Rs. 100; and the fourth is
excess payment which is calculated accord-
ing to the cost of the ticket or 50 Naya
Paise which ever Is higher. The amendment
is that first, the finc be raised from Rs. 100

to Rs. 500; the next is that, the excess charge

should be subjected to a minimam not of 50
Naya Paise butiRs. 10. My friends will notice
that this is an increase-——from 50 nP. to
Rs. 10—of several thousand per cent.

The first question for this House to
consider is what were the actual fines com-
pared with the maximum. I mentioned to
the Minister this morning that the average
of fine collected so for was Rs. 3 in the last
year and Rs. 5 in some previous years. In-
stead of that, you are now proposing that
Rs. 500 should be the penalty. For whose
benefit are you imposing this when the
fines are only in the miserably low ranges
of Rs. 2 or 3 or 5 ? The Minister took some
comfort from the fact that ticketless travel
had teen arrested. T would like to point
out to him that it was not because of the
fines; the fines had not been increased; he
can deny with the proper average if it is
available; it is because of the arrangements
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made consequent on or coincidental with the
increased rates which are now prescribeds
I would like to point out that you are ac-
hieving nothing by raising these rates. You
have got to seek for the remedy somewhere
else. You have got to seek for the remedy
first by seeing how these fines which you
impose are collected. There is no punish-
ment by way of imprisonment when the fine
or excess charge is not paid. It is only
written off. Some attempt may be made
to attach the property of the person who
is found to have committed these offences.
The first thing the Minister should have
done was that where the fine and the excess
charge could not be collected, the punish-
ment of imprisonment should have been
provided. I hope, he will delay bringing
another Bill—-not an Ordinance but a regu-
lar Biil —to provide for this.

Secondly, the Minister has not provided
for punishing thoss who are habitual offens
ders. It is not enough that these people are
treated like others. They should, in my
view, be punished with imprisonment and
nothing less; they are not corrected by
monetary fines. This is also an amendment
which the Minister should bring forward.
O:herwise, he should, as everyone suggested
remain content with the maximum or at the
most, as I have suggested, double ‘the exis-
ting maximum because that wi'l provide the
corrupt staff with same instrument for ex«
tortion. If a ticket collector can tell a
passenger that he may have to pay Rs. 500/
as penalty, then surely he will part with
Rs. 15/- or Rs. 50/- and give it to the ticket
collector. The Railways are not getting
money. On the other hand, you are allow-
ing the money to go to a place where it
should not. Therefore, I press this amend-
ment on the ground that you are providing
not for the colleciion of excess fares, but
you are providing for collection of illegal
gratitfication by the staff...

AN HON. MEMBER : Nonsense.

SHRI LOBO PRABHU : I agree that
all of them are not dishonest and some who
are friends of Shri Fernandes...

., SHRI GEORGE FERNANDES : Or
Shanti Prasad Jain.

SHRI LOBO PRABHU : He may be

your friend, but not mine.
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Now the Railways have to think of this
problem in an orgamic way. They must
- study this whole problem and find out
where the incidence of ticketless travel is
heavy, I would like the Minister to tell

us whether such a study has ever been made. -

Are there sufficient coaches in the train in
order to avoid, over-crowding?  When
there is over-crowding and there are no
seats, people think they need not buy tickets.
Have they considered whethet there are
proper safeguards against passengers escap-
ing through unmanned exits without buying

- tickets ? These are matters which cannot
be left to legislation. The Minister ‘must
see that the Railway Board itself pays some
attention to these problems and he must
also see that somehow the Railway is com-
mitted to a sense of protecting public pro-
perty and collecting all the fares.

1 was travelling from my home-town to
Delhi to attend the Parliament session and
1 found that when I had my ticket, in the
same vestibule or in my compartment, the
whole carridor was occupied by all kinds
of passengers who obviously had not paid
for their tickets, There were two Hippies
also enjoying the hospitality of the Indian
Railways. The Conductor was just sitting
watching the situation without doing any-
thing about it. I would suggest that every
Railway Officer in uniform should be
charged with the duty “of checking whether
a passenger has a ticket .or not,

=t AT FATES ¢ geears F R A
4T ¢, areqrg 1 faaey =gy |

SHRI LOBO PRABHU : If every Rail-
way officer is charged with this responsibi-
lity—whether he be a conductor or-atten-
dant—then the ticket collector will feel that
there is certain degree of competition against
him...(Interruption), 1 would suggest
that the nhmber of checking staff should
be increased, if the conductor system is
tried in sample areas, in the same way as
in buses.

1 would like the Minister to consider
the whole problem not merely in terms of
punishment or increasing fines because itis
a maxim in law that the higher the punish-
ment, the fewer are the people punished.
The Courts will become reluctant to impose
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these fines—particularly the minimum of
Rs. 10/ --on the poor people and the Courts
will resort to the familiar practice of saying
that there is not enough evidence and there-
fore the party be exonerated. So, I would
press again that at least Government may
be prepared to accept the lower ranges of
fines and excess charges suggested by me.

=1 foraeeg wr (Fgat) < garafa o,
AT GFT gAY FTS § §, g ¥ wgr
war g 6 &9 § v gatar 10 =97 =y
o sgrar & swmEr gAiAr 500 wqd Hr
g1TT 1 10 T4 &7 gt 9a1® &, IqF gal-
for 9% g g0 Fgar & afFa saman x
SqTaT 500 T9X FT GH{AT gUT, g
argat g fF 100 &9 FHaT @I F1q)

gwrafa s, g8 arq @ § fr Sfewe
&Y ATAT YT g AT S AT Ffewe qowar
&, SgFr WY 9 Far § e afe o 4
gezyfa g &1 AT FIT, AR TATT FY
1 gAraT oAt gesafw av e
M FE A A qEd g fogar
YT § IFAT IS JOT , AT SyeEAT
QY & a1 gIEIT A1y & 0 afEwe geAw
F FT AT N7 S AT 9T &I §
afFq ST QT TW AFR T & foad
Uy sgeEdr 99T & & 4T F f95y
sar & qrE qar a9l g1 arar § f5ey ag
fege F % WX g@A TE@@ & QA
FT GF | SIERATH AT ANE ¥ AR T
SIGETE! #1 Fg § At ¥ TEE
awdl & 7z § #gg9 war § afer am
atr o< S anfud gred s g §
ST AT I°g Afewe qrAT HIAT qgAT
¥ zafer @ § acht & A I &
gfw grEre W AN g T IfF 39
sig & ag Ay A QY § IR FEAT
& <Y g frad =ifge ( fegeam @y
qf\g 3 wgf Ay qFEaa 600 T
@t & o & TUwAT § 98 Tga Wl WiK
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[t == ]
2, ¥gd v anvE § T @At 9 e
500 &9% qF Y dFAAT T@T & Star s
G g 7 Famn fF e fegve Fowy
AR gER S &9 A 5F F0 A© §, TG
war 3FT e i S fager sad
AR FygT w1 fasfasT gear ) ga-
for 500 w¥ &1 S AxEga HAT
ATT 17 AT W) § @ SqIIT 99 F
o ¥ faw | gEfag 500 &4 &1 e
At 7 wEw & [rg fe 100 w7 s
Wi @ W ¥ F 10 @y ¥R
sgrar @ sarEr 100wy g
@ dY 9g a9 oY § I IW J0A 9T
S A ¥ a1 Y fevT wer awar
afga famn fesz mar #war @ T amg
& g 9 v oweare §, faw gew #
TS YOI T@T Y, S qaAIfaT ag awv
% ST ENT | 3F WA T I G3-
F AN A AT TF AT GIFR TZRR
FY Afgma § Faar o ¥ A «ic o
& T W wArdE 1 9 F § faww
¥ 7 ¥ g5 faar 1 A R wmfeg &
argm f& #r 9) gE g gE qo ¥
fiF 500 sax #Y afadr @y S <&y T
3, SUE! UF @ W A A @ I
R UF @ WA ARy gAFT TG
IgH w4 feqr g1 & s FwT R
HAY AT T I AR FIN |

SHRI LOBO PRABHU : Here again it
is a question of the quantum of punish-
ment. Section 112 refers to those who go
beyond the authorised distance. The mini-
mum punishment proposed in this Bill is
very excessive; instead of the previous fifty
paise, it has now been sought to be made
into Rs. 10. Is it fair that a person who
by some accident goes beyond the distance
for which he is authorised should have to
pay a minimum of Rs. 10 ? It might be a
mistake; it might even be, even if it is

deliberate, a small distance.  Secondly,
what is worse is that even when a person
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has intimated that he has travelled beyond
the authorised distance, whereas the previous
penalty was only five paise, now it is going
to be made into a minimum of five rupees.

Now that again is not fair bccause in
this case .the party has himself come for-
ward and declared that he had travelled
beyond the authoriscd distance. I would
therefore request the Minister to consider
whether it is fair to impose these very high
rates of fine in circumstances like these
which may not have much of design or
mala fide in them.

MR. CHAIRMAN :
Jadhav.
clause 2.

&Y goET™ e (qrwEE 0 g9T-
of7 weigm, @ # T@F FIT TgT F
& 1 Q-dY AT P ST

ag 9 I9 ®94T v WY fwar § SEF
FR F5 77 rfiwde faur a1 ¥feT TR
ST TN g A q A oA o wwn
AU Tgmag e fF 10wax & gwma A
&F FT | TF q THHT g7 o9 AT &
fE <t yardt A & A A FsAI AV
IFT A § R ¥ FA A7 a7 F TA-
IR G A AT AAFRY IGAT 7, TEAT
31 3fFa sasr q@ s9ar gve &7 faan
g @) g9 T AT 31 AT AW F
AT ToA1 1 @ g wiefwde awran,
a7 afzfede T3, @ &= § S FY
qAFSNE gAY & a8 Sr9ar § A 12 a9
F gl Fg W F=A F faw 3w
gafr ar g a1 af adF § aFSIe
gt g1

AR #EET a8 aE g gE

Shri  Tulsidas
Let him confine his remarks to

=it godlarm W97 AN a9 §
7 fepedyg damt Al 96 FW F TFET
# a7 gvewT & 5 am-wlwfags S
T g% 10-20 7 Fgf J@W  qF 9T
FYT Frar 1 gmY MTR § A far
& AT o & aw F gARZIAR w7
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age f&T T fas o @aw 97, & Ay
92 1 gafer 3@ wfawrfal #1 @3 @E
SATRT &ATS T@AT AR | gEfen A &

AT 9T FAS FHar iy |

SHRI UMANATH (Pudukkottai) : I
would request the hon. Minister to seriously
consider this question of imposing a fine of
Rs. 10 and take a decision here itself be-
cause otherwise the purpose of the Bill itself
will be defeated. Many TTEs have come
forward and told mc after the Ordinance
that in practice what is going to happen is
that almost all the offenders will be let off.
I would request him to consider the practi-
cal aspect of it. Previously what used to
happen was this. Supposc they caught 15
people in a wayside station, they get this 8
annas and let them off. If it is not paid by
some of them, they could take them to the
court, because the number will be small.
Now, if they catch 15 persons in some way-
side station, most of them may not have Rs.
10 with them. So the entire lot may have
to be taken to court. In wayside stations,
there will be no court nearby. There the
question of entrusting these 15 persons to the
Station Master will arise. If it is night
time, where will the Station Master keep
these 15 persons ? There is no place to do
so, no protection, no police. Ultimately,
what will happen is that the TTE must ask
the Station Master to let them off or to take
them next morning to the nearest court.

This difficulty in the practical imple-
mentation of it has been pointed out to me
by many TTEs on various lines. So what
will happen now is that whereas previously
two persons were let off, now the entire lot
will have to be let off. Therefore, 1 would
request him to consider this question of
raising the fine from 8 annas to Rs. 10
again seriously and give it up.

MR. CHAIRMAN : Generally, what
happens is that those who have already
taken part in the debate wish to speak
again. They should not speak now.

SHRI RANDHIR SINGH : Mine is a
new point. I will take hardly one mioute.

DR. SURYA PRAKASH PURI (Na-
wada) : He wants to speak on all occasions ;
he is given time. But we are pot given
time.
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SHRI RANDHIR SINGH: Who is he ?
I am taking my party’s time.

MR. CHAIRMAN : On the third read-
ing, you can take a few minutes.

SHRI RANDHIR SINGH : Who is he
to interfere ? 1 am taking the time of my
party.

DR. SURYA PRAKASH PURI : We
arc never given time. Every time he wants

to speak and he is given time. What is
this ?
SHRI RANDHIR SINGH : I am not

yiclding. I am taking my party’s time.

MR. CHAIRMAN : Take your seats
please. The hon. Member must know that
instead of telling something to the Member
speaking, he should draw my attention, or
rather, the Chair’s attention.

DR. SURYA PRAKASH PURI: I only
drew your attention.

MR. CHAIRMAN : Otherwise, you
will only be quarrelling among yourselves.
Do not follow that practice.

SHRI RANDHIR SINGH : I have only
one point to speak about. As was pertinen-
tly said by Shri Lobo Prabhu ..

SHRI J. M. BISWAS : Give me one
minute’s time after he finishes.

MR. CHAIRMAN : Yes. I shall give
some time for other hon. Members also.

SHRI. SRINIBAS MISRA (Cuttack) :
What stage of the Bill are we now in ?

MR. CHAIRMAN : Clause-by-clause
stage.

SHRI1 RANDHIR SINGH : Sir, a very
pertinent point was raised by Shri Lobo
Prabhu. He said something about the
penalty awarded.

=t URAGE aeE (IREFY) ¢ fEd
¥ waY agf aved |
it Torel fag = a1a R4
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[t <o fag)

Famafa #ErEy, it R wifae e
¥ uF I *@ frad gR 7ga sdte fRar
Az ag 7z ¢ fr <fs ot w= Ao §,
F AT AN fF faw F1 oy oo gear
t 98t fedie @ oy 1 g A & s70 AW
gaw fag & aga =3 ¥ vy FgA AW
fw Star A SaATa ¥ FEn, Ao ad
o e o1 fr &0 v A Y f 97 wfe-
B A AP a1 o gfog F1 FTwTT
T8, @ ¥ fer Trwm AR aw
FTAT X 4§ A0 | JAT §e F e
TEFT F ¥ T AT g@R wwet F ar
R 5 9@ afaiiz aga saar §ar &, @
B AT F1 |7 T 1,000 7o FHIA AT
7 1T BT A3t AT g A 2w
WAF g I W fao ¥ afd
Fvg @% e afses &1 wraar g @)
fededa 23 7 &1, N @F a1 § 3T
N Oetaw F W A aw fF o
ATH F AT AT F FAT S FHA
500 To JAIAT § FHAT §, S H TG
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20-30-40 To ¥FT BYY T ?

T AT GALY 1A HT 1AL FE
T FEY T TGV Tou F A7T AT LY 17,
aq @t ag faw gfredz @ gar &, A&
ar ag i fF 5 oSt agar wAar AR
TAT FT AL Y AL AT

DR. RAM SUBHAG SINGH: Sir, I
have listened to the suggestions very attenti-
vely, but the point that has been made by
Shri Yashpal Singh is such that it is not
acceptable to me. Shri Lobo Prabhu as
well as Shri Randhir Singh have pointed
out that it should not be made more harsh.
Of course, later on Shri Lobo Prabhu
wanted that this provision should be made
in this Bill. The amendments, if you per-
sue them—I am sure you have already

perused them—are of that type and, there-
fore, they are not acceptable to me.

MR. CHAIRMAN :
amendments together.

1 shall put the

Amendments Nos. 5 to 8 were put
and negatived.
MR. CHAIRMAN : The question is :
“That clause 2 stand part of the Bill’".
The Lok Sabha divided :

Division No. 2] [15.54 hrs.

AYES

Achal Singh, Shri

Agadi, Shri S. A.

Ahirwar, Shri Nathu Ram
Asghar Husain, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhawat Jha
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri

Baswant, Shri

Bssra, Shri S. C.

Bhagat, Shri B R.

Bhanu Prakash Singh, Shri
Bhargava. Shri B. N.

Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chaundrika Prasad, Shri
Chatterji, Shri Krishna Kumar

Chaturvedi, Shri R. L.
Choudhary, Shri Valmiki
Damani, Shri S. R.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Deshmukh, Shri B. D. -
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhuleshwar Mecna, Shri
Dixit, Shri G. C.
Gandhi, Shrimati Indira
Ghosh. Shri P. K.
Ghosh, Shri Parimal
Gudadinni, Shri B. K.
Heerji Bhai Shri

Jadhav, ‘Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri
Jamir, Shri S. C.

Jamna Lal, Shri
“Kahandole, Shri Z. M.
Kamble, Shri

Karan Singh Dr.

Kasture, Shri A. S.
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Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Kinder Lal, Shri

Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Dr. P.

Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Menon, Shri Govinda
Minimata, Agam Dass Guru Shrimati
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohammad Yusuf, Shri
Mrityunjay Prasad, Shri
Murti, Shri M. S.

Naidu, Shri Chengalraya
Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri

Patel, Shri N. N.

Patil, Shri C. A.

Patil, Shri Deorao

Patil, Shri S. B.

Patil, Shri S. D.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raju, Shri D. B.

Ram Dhan, Shri

Ram Dhani Dass, Shri
Ram Sewak, Shri Choudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

k ao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Reddy, Shri Surendar
Roy, Shri Bishwanath
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Roy, Shrimati Uma
Sadhu Ram, Shri
Saigal, Shri A. S.

Salve, Shrt N. K. P.
Sanghi, Shri N. K.

Sanji Rupji, Shri
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sarma, Shri A. T.

S:n, Shri Dwaipayan
Sen, Shri P. G.

Sethi, Shri P. C.

Shah, Shrimaii Jayaben
Shah, Shri Shantilal
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.
Shinkre, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri S. N.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Sinha, Shri Mudrika
Snatak, Shri Nar Deo
Solanki, Shri S. M.
Sonar, Dr. A. G.
Sonavane, Shri

Supakar, Shri Sradhakar
Sursingh, Shri
Suryanarayana, Shri K.
Tarodekar, Shri V. B.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.

NOES

Abraham, Shri K. M.
Amat, Shri D.

Amin, Shri R. K.
Badrudduja, Shri
Bancrjee, Shri S. M.
Bansh Narain Singh, Shri
Barua, Shri Hem
Behera, Shri Baidhar
Berwa, Shri Onkar Lal
Bhagaban Das, Shri
Biswas, Shri J. M.
Bramhanandji, Shri
Brij Bhushan Lal, Shri
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Chakrapani, Shri C. K.
Chandra Shekhar Singh, Shri
Cnauhan, Shri Bharat Singh
Daschowdhury, Shri B. K.
Deo, Shri K. P. Singh
Deo, Shri R. R. Singh
Dhandapani, Shri
Dipa, Shri A.

Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Ganesh
Gopalan, Shri A. K.
Gopalan, Shri P.
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Jai Singh, Shri

Jha, Shri Shiva Chandra
Joshi, Shri S, M,
Kachwai, Shri Hukam Chand
Kalita, Shri Dhrireswar
Kamalanathan, Shri
Kapoor, Shri Lakhan Lal
Kbhan, Shri Ghavoor Ali
Kothari, Shri S. S.
Krishnamoorthi, Shri V.
Kuchelar, Shri G.
Kushwah, Shri Y. S.
Lakkappa, Shri K.
Limaye, Shri Madhu
Lobo Prabhu, Shri
Madhukar, Shri K. M,
Majhi, Shri Mahendra
Mandal, Shri B. P.
Mangalathumadam, Shri
Meena, Shri Mee.ha Lal
Meghachandra, Shri M.
Misra, Shri Janeshwar
Misra, Shri Srinibas
Modak, Shri B. K.
Mukerjee, Shri H. N.
Naik, Shri G. C.

Nair, Shri Vasud:van
Nambiar, Shri

Ninal Singh, Shri
Pandey, Shri Sarjoo
Parmar, Shri D. R,
Paswan, Shri Kedar
Patil, Shri N. R.

Puri, Dr. Surya Prakash
Ramamoorthy, Shri S. P,
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Ramamurti, Shri P.
Ranjit Singh, Shri
Reddy, Shri Eswara
Saboo, Shri Shri Gopal
Satya Narain Singh, Shri
Sen, Shri Deven
Sen, Ds. Ranen
Sharda Nand, Shri
Sharma, Shri B:ni Shanker
Sharma, Shri Narain Swarup
Sharma, Shri Yajna Datt
Sharma, Shri Yogendra
Shastri, Shri Ramavatar
Shastri, Sheopujan
Shivappa, Shri N.
Singh, Shri J. B.
Sivasankaran, Shri
Sreedharan, Shri A.
Suraj Bhan, Shri
Thakur, Shri Gunanand
Umanath, Shri
Viswambharan, Shri P.
Yadav, Skri Ram Sewak
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MR. CHAIRMAN : The result* of the

Division is :

Ayes : 140; Nocs : 88.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3. — (Amendment of section 113)

DR. RAM SUBHAG SINGH : I beg to

move :

Page 2,—

for lines 5 to 7, substitute —

3. In section 113 of the principal Act,

in sub-section (3),—

Amendment of section 113

(a) in the opening paragraph,

for

the words “fifty naye paise”,
the words “ten rupces’ shall

be substituted ;

*The following Mcmbers also recorded their Votes :
AYES : Shri Naval Kishore Sharma.

NOES : Sarvashri Mohammed Ismail, Murasoli Maran and Jharkharde Rai.
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(b) in the first proviso, for the
words ‘‘nearest multiple of five
naye paise, or fifteen naye
paise”, the words “‘nearest multi-
ple of five paise, or five rupees’
shall be substituted.’ 3)

SHRI SHIVA CHANDRA JHA : I beg
to move :

Page 2, lines 6 and 7, —

for “ten rupees” substitute “two

rupees” (9)

Page 2, line 7, —

for “five rupees” substitute *one
rupee” (11)

gwrafs wgea, wgr 9z sfafad
arar & feq gatt Y @17 A @ eI
Fgat § f Iad 50 9¥ % srg aw 10
To AT 15 A FT 51g X 5 To FX faar
Y, AT FH Y FA FIAT AT @0
T JY A7 gz Fgr WA AT E
AT g A § 5 gq W FY FJar w7
sfawim wFT 3 @14 A9 9T AT HQAT
? s g &Y Y Aifa g fF 2291w
A F A W AT I FFT T
g fear § @ fas 14 §%% F
fFa &, groifs e @k &fen fawew ¥
USFF T Fw@ §, ot faqh 9F §
3T F UIAFT FT W § AT FF-
AAIFT FE QS AZ ATGT &1 T &
FaTar 75 NAAH gISAT § 1 wEAN»-
NS wfamT § gasrar § 5 ag s Y
I qT-oATEAT FY FAIS FW § | A
N ard 3F ggedqr § gH q9g A 2\
FFTATTAT qOE T 1 T Aw@Y
uF e giaar ot 3T F 0F 217 § g
FRar A F feg s ma a1 3w
& graeg ¥ & Fgar Tngar § 5 oa w0
s faar fesz fou goar o §aY
I 9T ZFAT JATT T QT AE, ITH
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sqY ey aur A & 9y frgd¥ S IFI
FY grod A guT g T

gerRd ¥ a8 @ T ST AT IR0 A
w% gfvada agl s &1 afew s
SEr gaEqr § 39 A weE™R 4@ g
FFAT g | fede FIFET qIg N P §
43 I TFA FT IATAT T 9T AT @EH
FFrofaal MG o fr famr
ferz @ &1 @ ¥ W A Tor-
o oSarar @ st @1 K ag A s
fFatggara
16 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

at gt faar fewe R E SR
TEA AN TE gl 2, AFFA @R
T 34 AT FI GIAMS gHAT  TEAT &0
fF S® Az ¥, gFAT A TG N
ar faar fese awe @ € 99 Y g=3w
W@ i @ afcada feg-
W A aAge FAgigr wrar ¥
M 98 & fF 9t s gEi A wfw
1 qIT FT 3T Y AT 9iF T4 W §
Tgh AT SFHT &Y TN AT TF TqAT I |
@y AR a9 f fae sro & @y
arq I 9T g7 Wd avar Y Tl oar
Q3T | ST 17 ATTH &Y A | AT
fewedy 290 #1 GATT FAT AT § |
za% fou ag a8q 2 fs @t Y anfa=s
g a1 gait, At # fafaa $3, 97
dfgs @ I #, I feamr A ag
faord fr 3 faar fede Fma w31 99
aF a3 gl g AT ST TR AL qH—
&4 fr faar feae awy a8 e afed
T qF 9 NA FT & §F AT TG
freTe @R 1 @ WEH A Y A9 @
@ &, 78 9gq SuTET § 1 A HAMGT L
;T AW S A IAF qAEE AN w
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[= fra === W)
ufy &1 #7533 a1 e QAT gl §
Fgg W

16.02 hrs.

MOTION FOR ADJOURNMENT—Contd.

Failure of Government to ensure Security
to Public Travelling on Railway—Contd.

MR. DEPUTY-SPEAKER : Now we
shall take up the adjournment motion.

SHRI UMANATH : (Pudukkottai) We
would like to know when the Prime Mibister
is going to make a statement on the stay
granted by the Supreme Court.

MR. DEPUTY-SPEAKER : B:fore we ad-
journ for the day. I will get the informa-
tion and communicate it to the House.

SHRI UMANATH : Let us know from
the Government. The Minister of Parlia-
mentary Affairs, and Shipping and Transport
(Shri Raghu Ramaiah) : I will find out and
let you know.

SHRI HEM BARUA : (Mangaldai) Mr.
Deputy-Speaker, Sir, I move :

“That the House do now adjourn™.

During the Budget Session we were
provided with certain papers and the papers
told us that the number of accidents in this
country had gone down. This might be so
statistically but there is a difference between
minor accidents and major occidents. Some
major accidents have taken place in the
country during these days involving large
loss of human life and property. There is a
tendency in this House on the side of
Government to tell us whenever a major
accident takes place involving life and pro-
perty that there are accidents taking place
in foreign countries also. That is the pet
plea of Government to justify accidents in
this country. Shri Parimal Ghosh did that
long back in the Rajya Sabha, I remember.

Whatever that might be, why do you
compare this country with other countries
in eddities? There is a comparison in
odd ties only. Because you are a thief
therefore I should be a thief, is no argu-
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ment at all. Because railway a accidenst
take place in other countries therefore rail-
way accidents in this country must be condo-
ned, cannot be an argument likewise. That
might be an eye-wash but that is no argu-
ment at all.

We talk of socialism but socialism does
pot mean encouragement to inefficiency.
That is what is happening in the country.
We talk of socialism has become an encou-
ragement to inefficiency in the country.
Therefore the Minister should know that
there should be an improvement in efficiency
so far as the working of the railways is
concerned. When Dr. Ram Subhag Singh
became the Minister of Railways, I thought,
possibly a little bit foolishly, that he will
be able to impart some dynamism into the
the working of the railways and the matters
will improve.  But the matters have not
improved at all. It is bescoming worse
everyday.

I can tell you the North-East, Frontier
Railway are the worst managed railways in
the country. You find railway bogies with-
out lights. I remember, on 6th January,
1958, a bogie cam= down from Gauhati to
Barauni without any light whatsoever. There
were women and children in that bogie.
Then, I saw another train standing near the
station, next to Barauni—I was going to
some destination possibly in Bihar—and I
found a Third-class bogie without any
light. Why this negligence I do not under-
stand. There is negligence somshow or
other rather mounting up. I want to tell
you India expects every man to do this
duty. To forget this basic fact is a crime.
We are committing this crime by neglecting
duty, whoever he or she might be. This is
what is happening.

Then, on 16th July, I found the fans in
a first class compartment not moving, right
from Siliguri, and I went on reporting the
matter and there was nobody to attend to
that, There is always a pet argument saying
there is a mechanical defect. Why don’t
you remove the mechanical defect if there
is any ? Why don’t you attend to the effi-
cient working of the railways ? Why don’t
you improve the technical efficiency of the
railways, You do not do that.
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There was the accident on Allahabad-
Gorakhpur line. That was a tragic accident.
People died in hundreds. What about the
inquiry ?  An inquiry is held into the acci-
dent. By whom ? It is held by the De-
partment concerned. Why should that be ?
The enquiry was held by the Railway Safety
Officer from Calcutta. My demand is that
whenever an accident of this nature takes
place, it is always better to entrust the
inquiry into that accident to a judicial com-
mission. But this is not done.

Then, there is a difference of opinion
about the cause of the accident. The rail-
way people said that the accident was due
to sabotage whereas the U.P. police said
that the accident was dus to some other
reason. There is a difference of the opinion
whenever an accident takes place. It is
also a pet argument to say that the accident
is due to sabotage. Whenever an accident
takes place in Assam, it is the easiest way
to say that it must be due to sabotage be-
cause of the activities of the Naga hostiles.
You must not try to cover up your ineffi-
ciency or lack of wigilance so far as track
is concerned with that pet argument.

Dr. Kunzru Report has said that the
traffic has gone up in this country during
these years after Indepzndence. This is
a fact. But with the traffic going up, the
responsibility lies with the authorities to see
that the track is managed properly. The
track is not managed properly. A heavy
train is put on a track that was constructed
during the British raj. I have seen a train
moving and the track going down a little
and the rails coming up. What is this ?
Whenever an accident takes place, you say,
it must be due to sabotage. Thisis a pet
argument, sabotage, sabotage. I am sick
of hearing this.

1t is said by the railway authoritics that
the accident on the Allahabad-Gorakhpur
line near the bridge is due to sabotage. But
then there was doubts about it. Therefore,
1 demand that there should be a thiough
probe into the matter in order to find out
the real truth. The real truth must be found
out. In the train, thcre were men, women
and children travelling. I have come to
know of a child whose head was smashed
into pulp because of the accident. So many

people died in that accident. The railway
engine also fell down off the track and some
bogies fell into the river. [t was a grue-
some sight to witness.

Another accident that occured was that
a goods train collided with the Asansol-Puri
Passenger. What was the cause of that
accident ?  You cannot tell us that the
accident took place due to some people
removing the fish-plates from the track.
How can it take place ? Here was a passe-
nger train that was about to go out of
the railway plateform; a goods train
came and dashed against it. How could
the goods train came before the passenger
train was out of the platform ? Nobody
has enquired about it. This shows negli-
gence of duties. They gave clearance to
the goods train to come to the Station on
that particular line. The goods train came
and dashes against the passenger train and
smashed so many wagons and killed so
many people. The statcment says that the
Minister of State visited that spot. He was
late in visiting the spot. The pet argument
for that is that there was no plane available
due to bad weather. On that particular
day, the flight was never cancelled. Still
he was late. He visited the injured people
in the hospital, but he forgot the injured
people who belongzd to the Railways, his
own Department. This is what is happen-
ing That was a grussome sight, a tragic
sight. It pains me to say that people are
dying like cats and dogs in this country
becaue of negligence, because of inefficiency.
What doe; an Indian citizen expects? He
expects from any Government. to  whichever
party it might belong, at least some security,
some safety and some law and order. There
is absolutely no security. When you get into
a train, you have to say ‘Good Bye’ to your
fricnds and relatives because you do not
know whether you would reach your dest na-
tion—you might reach or mtght not reach I
there might bc an accident and might die.
1 say this because of these experiences. If
vou compare the number of accidents taking
place in the railways with the number of
accidents taking place in airlines, you find
a vast diffcrence. Why ? T think, you
know that India is the only cohntry where
more people die traveling by rail that io
any other country. It is said that in other
countries also people die due to railway
accidents. To that I would say that it is
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merely an eye-wash, just to cover up one’s
own inefficiency. Wkratever that might be;
this was a tragic in ident and it was de-
manded that the Railway Minister must
resign. I would say that that would be an
emotional slogin and I do not want to in-
dulg: in this emotional slogan. But I want
him to improve the efficizncy, the technical
efficiency and the administrative efficiency,
of th: Railways. There is a Railway Board
constituted of certain big officials, top
officials. Railways are th: only Depart-
mant where you find duplicate efforts —
there is the Ministry and there is also the
Railway Board. There is diplication of
effort so far as the Railways are concerned.
Whatever that might be, there are men in
the Railway Bord. I would like to know
why is it that these people have not tried
to increase the efficiency of the Railways.
Are they there only to swallow big salaries
cvery month 7 Are they there for nothing?
A demand was made on the floor of the
House that Governmant should gear up its
machinery. But somchow these men in the
Railway Board are s> powerful that the
Railway Minister has also yiclded to them.
That is the misfortune of this country, I
should say. There is lack of efficiency in
the administrative apparatus. When acci-
dents took place, whether on Asansol-Puri-
line or on Allahabad-Gorakhpur line, there
was colossal administrative failure. There
no doubt that. When there is colossal
administrative failure and ineffictency in
the working of Railways, why should you
have a Board ? It is supposed to see and
supervise that the railways work efficiently
but it is not doing anything. We have a
Board, we have top officials there. What
for are they there? I would say that,
instead of the Minister resigning, the Rail-
way Board pecople must resign; or else,
they should run the railways efficiently.

SHRI NAMBIAR (Tiruchirappalli) :
Lat them at least tender their resignation.

SHRI HEM BARUA : There may not
be any voluntary resignation because these
peoples are such that they would not volun-
tarily resign. If they do not voluntarily
resige, why don’t yon kick them out of ?
office ? Why don’t you sack them ? You
connot allow Indians to die like cats and
dogs. There were allowing Indians to die
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like this, Why can’t you sack them?
Unless they improve the efficiency of the
railways and can given an assurance to the
Minister and the Parliament that they would
tmprove the efficiency of the railways, dras-
tic measures should be taken against them.

-

What happens when an accident takes
place ? It is the man at the lowest level
who is punished. When he finds that the
top man gces scot free, naturilly he gets
demoralised. Anybody who is responsible
for any failure in the railways should be
properly dealt with. The railway property
is stolen like anything. I was travelling in
a compartment where there was a looking-
glass, a mirror, in the bath room ; two days
later when I travelled by the same compart-
ment, I found the mirror missing; somebody
had stolen it. I must tell you that we,
Indians, have lost character. Do we have
any character ? Do we love our country ?
D) we want to do anything for this coun-
try? We, Indians, do not have any charac-
ter. 'We arc aggressive pecop'e. We want
our individual prosperity only ; if not by
sweat of labour, it must bz through pilfer-
ages. That is what is happeaing in this
country. I have seen this with my own
eyes.

SHRI R.D. BHANDARE
C:ntral) : please do not make
statements.

(Bombay
sweeping

SHRI HEM BARUA : There are some
honourable exceptions, I would say. But
at the same time, there are people who are
responsible for all these things. 1 will say
we have encouraged the workers to demand
their rights as a matter of right. But have
we encouraged them or inspired them in the
matter of their responsibilities towards the
society ? We have not done that. Res-
ponsibilities and rights go together. When
there is demand for the rights, there shou'd
be demand coming from us for responsibili-
ties towards the society also. The society
cannot live in a vacuum. The society can-
not live on emptiness. That is what fs
happening in this country. I would say
that the Railway Minister is now here. He
may be here or may not be here. Minis-
ters come and Ministers go. The present
moment is so critical that you do not know
who exists and who does not exist, who may
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exist and who may not exist. It is like a
pretty girl going to an opera being teased by
eveteasers flinging her shoes. Just like that
Shri Morarji Desai was thrown out of the
Indian Cabinet. That can happen to any
Minister now. Therefore, I would say that
the Railway Board, which is the permanent
feature of the Railways, must be held res-
ponsible for all the accidents. May I,
therefore, submit that the responsibility for
running the Railways in propar condition
lies more on the Raiiway Board than on the
Railway Minister, whoever that Minister
may be ? I only expected that Dr. Ram
Subhag Singh would be able to impart some
of his dynamism in the working of the
Railways which he has not. There are
about one milllon workers and I am told
that you go on appointing Commissions and
C ittees. These C issions and Com-
mittees make certain recommendations. But
these recommendations are put in the cold
storage. The Kunzru Committee, for ins-
tance, made some recommendations about
the safety of the Railways. But the thing
is this : you have not implemented most of
the recommendations concerning safety.

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : We have
implemented them.

SHRI HEM BARUA : If you have, how
could accidents of Jajpur type happen ?

SHRI NAMBIAR : There is another
Committee to go into the question whether
these recommendations have been imple-
mented or not.

MR. DEPUTY SPEAKER : You will
get your opportunity to spcak. There are
committees and commissions.

SHRI NAMBIAR : And accidents are
on the increase.

SHRI HEM BARUA : Their recemmen-
dations are not implemented. That is the
trouble in this country. Disreli once said
that whenever you do not want todoa
thing, appoint a committee. This is the
policy followed by the Disrelis of our Go-
vernment, to appoint one committee after
another. Now they have appointed the
Wanchoo Committee to go into the recom-
mendations of the Kunzru Committee, the

on Railways (Adj. M) 310

extent to which those recommendations have
been implemented. These commissions
spend money and accidents go on increasing.
The Parliament is told that there is a de-
crease in the number of accidents.

Let us not forget that there is a differ-
ence between minor accidents and major
accidents. The two accidents that took
place, on which the Minisier was going to
make a statement—he has made a statement
already because the papers have been cir-
culated to us—were major accidents.
These accidents happened in spite of the
recommendations which Government say
they have implemented, but which we say
they have not, Also the accidents are in-
creasing in number.

Therefore, something must be done by
Government to see that these accidents are
brought down to the minimum, if not com-
pletely eliminated.

I concede that Dr. Ram Subhag Singh is
not responsible for these accidents. At the
same time, I would remind him that the late
Shri Lal Bahadur Shastri suffered from
moral qualms and resigned.

SHRI NATH PAI (Rajapur) : After
one accident.

SHRI HEM BARUA : Dr. Ram Subhag
Singh can also suffer from moral qualms
as Shri Shastri did and resign voluntarily.
His resignation would not improve matters.
But I would say that the sacking of the
Railway Board shou!d be taken up by the
Minister concerned. He is a bold man.
Let us see how bold he is.

MR. DEPUTY SPEAKER : Motion
moved :

“That the House do now adjourn™.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah): I have no hesitation to oppose
the adjournment motion moved by Shri
Hem Barua,

SHRI S. XAVIER (Tirunelveli) : He
wants accidents ?
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SHRI KRISHNA KUMAR CHATTER-
JI : If it means that, I am prepared to
accept the position.

This adjournment motion is a politically
motivated one and not moved by human
considerations or humanitarian thinking. It
will not even serve the purpose of improving
the efficiency of the railway system as such.
Therefore 1 am opposed to it. But if the
intention of the Mover is to bring to the
notice of the Railway Minister the immedi-
ate necessity of having a rethinking about
the functioning of the Raiiway Board and
the constitution of the Board, I am prepared
to accept that position,

We have to remember that in the matter
of railways there are two aspects, the opera-
tional system and the policy making aspect.
The latter is the Minister’s job. I am told
the Railway Board was constituted by a
resolution adopted in 1956. It is an out-
dated resolution and the time has perhaps
come to have the Railway Board function
in a different climate altogether, Today,
there is no doubt that the operational side
of the Railway Board is at fault. May I
remind the House that I am the severest
critics of the functioning of the railways in
this country ? But have also to remember
another aspect. Do hon. members opposite
really care for human lives? 1 have seen
morchas organised by the opposition friends
for the purpose of creating conditions where
bullets have to be fired and hundreds have
had to face them. I come from West
Bengal where processions have been ' taken
out at the initiative of the present Govern-
ment in power, to face bullets. People are
killed or injured in hundreds. Therefore,
I am not prepared to accept this adjourn-
ment motion on that ground alone that
accidents are killing human beings. Acci-
dents are accidents. Anybody who knows
the dictionary meaning of that word knows
that nobody can guard against accidents.
There may be human failure ; there may be
mechanical faiiure also. An adjournment
motion on the flimsy ground of accidents is
not proper and does not fit in with the
position of this august House and the
national purpose for which this House has
to function.

I always wecome constructive sugges-
tions from hon, Members on how to prevent
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sabotage on the railways for political rea-
sons. Who does not know that sabotage is
the order of the day in the political atmos-
phere created for political reasons. It is
easy to say that accidents are to be guarded
against by the Railway Minister. ] am not
only a strong supporter of the present Rail-
way Minister for the dynamic push he has
given to the railway functioning : I yield to
none in criticising him too. But I say
again that he has given a new drive to the
railway functioning. Therefore, if the ad-
journment motion is directed against the
Minister I am tooth and nail opposed to it.
But if its purpose is to bring to the notice
of the Railway Minister some defects and
initiate re-thinking about the functioning of
the railway board, I am with them, not
with the adjournment motion as such. It is
essential to do some re-thinking about the
functioning of the railways under present
conditions. We all know the railways are
functioning in this country for almost 200
years ; their machinery is out-dated. All
their needs cannot be financed by their re-
sources alone. Even today in the Railway
budget there is a deficit. Therefore, it will
be wrong to accuse the Railway Minister of
failure because some accidents took place.
I am sorry that some lives were lost and
nobody feels as much as I do for the tragic
nature of these accidents. Then after all
accidents happen any time under any Minis-
ter. I throw a challenge tn this House :
let anyone occupy the position of the Rail-
way Minister and sefeguard against all future
accidents. There is nobody who can accept
that challenge.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : I am accepting the challenge ; let
him quit office.

SHRI K. P. SINGH DEO (Dhenkanal):
Mr. Deputy Speaker, it has become a ritual
now that almost in every session we have to
raise a discussion of this nature, an adjourn-
ment motion regarding railway accidents,
During the last couple of years, the loss of
property whether private or national, whe-
ther in the form of goods, merchandise or
railway wagons is colossal. Some of them
are insured and the owners get something in
return and in the bargain the Government
has to pay a tidy sum in the form of com-
pensation and other things unnecessarily,
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Answering a question last year, the hon.
Minister said that the amount of compen-
sation paid by the railways during 1967-68
was Rs. 2.45 crores and property damage
due to accidents was Rs, 1.30 crores.

16.30 hrs.

[SHRI VASUDEVAN NAIR in the Chair]

According to answers given here, in
1964-65 there were 1293 accidents resulting
in 240 deaths and loss of property worth
Rs. 71 lakhs. In 1965-66 there were 1200
accidents resulting in 123 deaths and loss of
property worth Rs. 84 lakhs. In 1966-67
there were 1097 accidents resulting in 306
deaths and loss of property worth Rs. 97
lakhs. There were 1111 accidents in 1967-68
leading to 233 deaths and loss of property
worth Rs. 1.49 crores. The loss of human
lives running into hundreds is really shocking
and distressing. Neither insurance nor
anything can bring back those lives which
are last due to no fault of their own, nor
can the bereaved families be comp ted
for the loss of their dear ones.

As on previous occasions, the Govern-
ment appointed in 1961 the Kunzru Com-
mittee, under the chairmanship of Pandit
Kunzru after three serious railway accidents,
and that tco only when Parliament and the
press were agitated. The terms of reference
of that committee were to consider the ques-
tion of train accidents on the Indian railways
and to suggest measures by which they can
be further improved.

The Kunzru Committee’s analysis was
that humam failure was the single langest
factor that is, the failure of the station staff,
was responsible for 32 per cent in the broad
gauge and 42 per cent in the metre gauge.
18 per cent of the accidents was due to
drivers. S0 per cent of the accidents are
caused by the railway staff by violating
safety rules and regulation.

Then the analysis of derailment given by
the Kunzru Committee either by the failure
of operating staff or by some defect in the
track, shows that 27 per cent was by failre
of staff, 25 per cent by the failure of station
staff, nine per cent by drivers, 10 per cent by
engine defects and three per cent for tamper-
ing with tracks.

Then, breaches of basic rules of safety
were responsible for 30 per cent of the acci-
dents; 23 per cent by despatching trains
without permission, and 37 per cent by
drivers cither entering the sections without
authority or improper authority.

The extent of safety of travel is generally
judged by the number of passenger casualties
and the damage caused to public and railway
property. The responsibilty for improving
the safety record on the Indian railways
rests squarely on the railway administration.
In doing so, no consideration of cost should
come in the way, as accidents are cumula-
tive, very costly and are a source of was of
money, material and energy. This what the
Committee suggested,

The Wanchoo Committee has given its
Part I report, in which it is said that very
little has been done to implement the Kunzru
Committee’s recommendations. Then we
come to the Wanchoo Committee which will be
submitting its final report soon. I may point
out that it was set up as a result of another
two serious accidents last year. It took five
years for not implementing the Kunzru Com-
mittee’s report fully, and it was also necessary
for appointing another Committee to review
the Kunzru Committee’s report after two
serious accidents, one on 19-3-1968 on the
Southern Railway and the other one on
30-3-1968 on the Northern Railway, in which
there was a lot of loss of property as well
as life and limb, and it again agitated the
public mind.

The Government is very fond of
appointing Committees after the thing has
happened, and when the public has become
less agitated, the whole thing is put into
cold storage. Whether the accideats are
due to negligence or sabotage indulged in by
anti-national or anti-social elements is of
little consequence to the travelling public,
What is important 1is, these accidents
shatter the confidence of the travelling
public, those who travel by train.

The crime on the railways has also
been on the increase. It is also responsible
for a lot of these derailments and accidents.
1 hope the Railway Minister will take strong
steps to bring the offenders to book and do
justice speedily.
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Take the recent accidents which have
happened near Varanasi and Jaipur where
more than 200 people were killed and more
than 400 people were injured in both these
accidents. One of the reasons is that the
trains were overcrowded, may be due to
religious functions or melas or festivals, for
which I blame the railway administration
squarely for allowing such overcrowding,
and for not making suitable arrangements
for them.

Coming to the question of human fai-
lure : there are a multiplicity of causes for
human failure. First there is the lack of
morale ; there is discontentment among the
supervising staff ; there is indiscipline which
has been tolerated so far and on which the
Railway Board has been quietly and smugly
sitting without doing anything. There is
interference in the day-to-day administration
whether in the form of politicians or in the
form of trade union leaders who interfere
for the promotions and transfers ; thereby
resulting in loss of efficiency. This has
become the order of the day for any
nationalised sector.

Secondly, there is technological back-
wardness. In other countries they have the
automatic train control or ATC. It has yet
to be intrcduced in our railways. Itisa
device by which even if the driver falls
asleep or due to some other reason he does
not stop the train when the traffic signal is
down the train automatically stops. Then
there is the track circuiting which should
be taken up immediately, which will also
minimise the mischief created by indiscip-
line and regligence on the part of the rail-
way staff.

The Railway Minister has in a very
snug and satisfied manner referred (o the
speed of the train as 75 km per hour which
is the allowed speed but when compared
to the speed of trains in foreign countries
it is only bullock-cart’s speed. He is lucky
that our trains are not moving at more than
75 km an hour because otherwise there
wou'd have been more number of accidents
and greater loss to life and property.

1 would once again take this opportunity
to congratulate the school students and
co'lege studen's of Jajpur who immediately
after the accidents and before the railway
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authorities could do anything arrived at
the spot and associated themselves with the
evacuation of wounded passengers and
rendering medical and other aids to the
passengers who were very seriously wound-
ed. I cbngratulate the civil authorities also
in Jaipur who came to render relief imme-
diately without any hesitation.

Before concluding I should like to make
it clear that I on behalf of my party will
not associate with the adjournment motion.
We shall abstain because this is a political
issue and it is not dus to any fault of the
Minister that these accidents have happen-
ed. These have happened due to human
failure and I hope the Minister will take it
up strongly with the Railway Board and
also take very strong action even against the
General Managers of the scctors concerned.
He must take stroag action against the per-
sonnel who have besn responsible for the
loss of so much life and property during
these two accidents.

=Y o) g 0 (V3aF) ¢ JaeEq
HEET, S AIH-TIAIS GI3T F GTHA ATAT
g SE! ¥ AR garewd F@IE |
FMT UF F A fFr A Y AT A
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g g & ol T § Y awvT @Y
&, 4 Fg a5 AT &1 TEE AX G
fag 4% TQET F arg gaedl @A T
g S g AT o) ARG FIAT ?
fes §, fra ¥ fafed@ e waw §
IR Aesmassd FFAFAF
fou &< aey @ fr ag 18 fafaee
& (313 wegy fear fs g #1 fra &
Figer & &% Peaal w1 fRe ¥ wEar
At fedzdg zfas 1 AFA ¥ foq 7
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gt AgY & st AT ¥ ag FYR 100
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ag aifeariz &Y @@ &1 § gg @m-
war g 5T wdd' ¥ qwal wf
AmEr Ag § R ggf #RA O
AR A | Al 9T e F foq
AgieT afge | T widex dRT A §
TF 17 STE FFAT AT |

Fodw wgRa, wgt gAw YaEsy
F1 Sldee qRFT § a7 T 3g =0gan §
fir didez WM agt @Ar Ifgg ) gEw
gW AY ZIFL N IAFIIBIN AW, a8
& gawrs 1 9338 & fF a9 uF @l
d7 e fafieex & 1 N9 g3 ww @aq
9T wgT & am A1 gev dfvg, S
A 2eq Afag 9gr J@i TR A
Fagzg avgagnefs afwmaw
frat T qgAT & a1 WET 9T FEF
Y § agi g &1 A S AT W
IqHT ar F&1 g9 A8l &, g W WGFT
g wifgr afexawg mig fFa
rdfisze g §1 W ek ag W
for w1 MaT-FaT ¥ FE sA1QT F1A Y
At qray AT W AT, g WG FAr &
@ # qg argar g v 5@ foem & oY T
¥z § g1 Al T@AT 1 gEA qEE
Y &t g & Y SEE AT 9@
¥ &, SET AN S & 1 T A H
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oY FHE A fEESyg § oIAR AN
@R F91 AE1 AT IR gof-
#e frar w1g o @F  A@TET 0F
sifaT @1 amq FAET L S oA ST
FHAT § TAaTqT AG) g ITFT 9@ | a8
¥ f5 oy &t s gfrw T §,
FFT A FE grw Agt 2 arfe g A
agh AR AT Ay T ot &)
R GIFIT F1 I fFar T AT AR
TS 219 & Y TAR] W UFTH IS H T
g1 FHag ¥ FgAr Agm fF a3
5 79 W quE ofediz &7 grg ar A 2,
Ze-gfaga &1 g aY A8 &« R

qifFear) q=q &7 grg ¥ B2 1 F
faen & ufeticg sm T E 1 waAw

ufaiz @ §iar g, d3e ofsdz W) gar
2 atr fefers ofediz @ gar & s
I9% g | fead sy S e @
e @, WY FT AT , 9% 95T 39
FEAT 2 1AM FIT JR O, A9 AT
qT 9T FEAA | 39 A mfegme &
agredy W dAifve, Nfefzss @iy &
sreY o Aifwy, Figw & Ayt w71
Sifay A 2fay fs 7ar aog & f& @y
trgizg g § ok I0F gwrsy fr
2 g7 3 qudz W ufemse qeS ¥ gy &
FMAFT AT gr W A FUG I WA
WA ¥ gigar & f& @ wEm ¥
Y AT 2 GG TfrgseT W AL
S FEHIRTT Y 3FHT AqYr 1g faww
it Y fgraq 7 g1 ag qad de ¥ fawrs
L qIT F TP |

# gmar ¢ e 71 aorg 7Y 5 Y-
iz wEw 79 a@ 9X O fEar S
7% AAIF FA% & 951 Imar fF e fd
AT qX UESAdT Wimw  qrisarie ¥
x| g fgrgeaw ¢ wifeadz 1 &
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TTAET WIgE & Fg1 5 9fF 3 FrAfen
#ag vF am @i fr 9 @ wfag
Afeq & aifs argear 5w few Y 1S
faFma a8

¥ qaR g% ox Fgw Wwar g
¥ ag Tewrddz MlaT woa ¢ w39 A
gaifesa Fwar g1 WA fafeex ¥
aga a=g1 w1 fFar 8, gard aref & ek
AR gFAa 7 aga wear F19 far sk
§ ga%1 qUgAr ATg | § 3@ dEerd-
HE A FY QRS faear F3aT § o

SHRI S. K. TAPURIAH (Pali) : He
claims that the figure of accidents in our

country is the lowest in the world. Will he
substantiate it ?

MR. CHAIRMAN : That is his opinion.

SHRI S. K. TAPURIAH : He canrot
say wrong things in the House,

MR. CHAIRMAN :
helped,

That cannot be

SHRUJYTIRMOY BASU(Diamond Har-
bour) : He had been questioning the Chair’s
verdict of admitting the adjournment motion.

MR. CHAIRMAN : He is free to ex-
press his views.

SHRI S.M. BANERJEE (Kanpur) : This
was the speech of the lowest man.

sty fag: & 9y oS
faens Fzar 1

SHRI NAMBIAR : T must be excused

for saying that this was the worst speech he
has ever made.

ot ATH1T o QAT TIafF AE-
T, gal N T gl ag ard A oAy
o um g fag ¥ weww ¥ gh
Aqradtg ggEd A, Wt gfrmor & @y §,
FATT AFGT WAL, TAA AW AUAG
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#, fom a1 fevrm adi 1 sk a3z
T ag ¥ 9w @ av vEES @y
HedT 93 A | 39 F A1 qgAT I1fzn
a1 f5 a7 tfmiza faa e modt & gy
AR FaaEr i a1 5 37 71 AT F
foq qar v T1fg@ | wrw Y wETAD
it d3 gf  gred 9w B 9 Ay
T M awa AT g WA sw @1
FIL AT IR §1 gAwr @ ¥ fag oA
it Tifzn) o= YesE [F Sy
el 7 Wy oA g & 9, oifes
1 afeew T Gie fearar WK o W
gy Az &1 qifeqiic ¥ @z fram
AT qEITE i EA &) g @ dAr
=1fgh a1, wfea a3 a7 143 &

§ mwwmr g 5 famy @ W@
ifFriza @7 ¥ ag @ @7 FRa
TN E warag i fF WR
fawmr ¥ gww wdAwifat § oww
&7 797 737 sfuF fagifea #T far &
TF F A3 AR OF TF I3q H ATS
5 9T § AFT Aqg <7g 9 IF Ifew
F4 FA) Sifag Sifeg 52 aF w18 FAT
IIAT] | UF AR T 3T AA197 @TH
# FH I Y qT Faar ¥ e s w9
fRar w17 a1 sat F0e ®1F 79, AfFA
ot oY #4) a8 femerar § gaar war
JYFT AACIZA H I qE@I &1 AT
et oY smaed) &Y srrgs SETHT 7@ S |
917z tzg ¥ A @iy 92 aF s 0
$rZI0 &1 FH HE( IAT § |

Fggar g f& 310 ST A |
fF ark dfsmeza zhao mrzz ® & Al
Y3, g adiafigy §? grArEw
FaXF AT AT T A 7 §AT
g & wnr Feamr &1 wAsT g Av @
9T, Ja7 fFet g 97 W faaR g
Y AN ST qT T, JLA WA F
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W FY, AT QIFERATT &1 FTHST
T FE FE X 9T G g 8-
a7 &1 fafesT 1 | 19 TF gH IT AT TGV
VE, 99 a% a8 FHYfRE FAQ WF
YN 97 qF 98 FEgfAec T AE@ A
T AW A1 q@IT FA A T F) aq-
AT FIN, I AT T GG F ASGT
IFTT AL GAAT AT ATEH | ISMAT F
AN F AFT, WGT F ATHA FT FHT
foaat +t faame 95 @gr gor @ Sw waw
9 FTE TFAE EAT & | &R FT AU
X#y weafa &1 gFea fror & & far
Tar g1 AR agl #E  uaRe g g
g 1 sfEz g@w F@ 41 §—(FETeww)
#1 3@ wAafal ) aa @ &, @l =
ST &1 AT FE § | ATTHT F JA F
g, 2T X @Y F1E gESE AY @R
Fioae i g €

6T oF AT FI70 § 2T qRATET &
g AT W yaN Ay ag A
g Zar mar § 5 #tF ar g fRe omg
fez Q1 wifge | g fesdt #Y T I
FISTEA G &7 (&40 AT & | HBRG
qrdra F AT AT | AT FT AAAT AT
FarT & 19 s 3 QY qro o= &7
gF 22 AT WX IF g2 ¥ A3Ig feaq
g2 T 27 wefaas oY § ¥ @ aw
FT STET 93 TAT @I § o FeaT o §
FFRFQA @I I3 ag 25 FH G
g #Q & 1 /A T AR A
gt

g% g W ¥ £ fs &fam &1 el
FgF € ATEST F AT AfEY agt 1w
Y a7 f2ar a4t 1 QET I W R
a1 7 % IFH q9f § 1 M A famEe )
A% &, g ah F1F, MA F_aq0T W
% gz I9FT +19 & | €W 48 AT 6 §
fs T ¥ w1a2 ¥ fou gara faar ast
qTT 81 FAT § | I FE T4l %ﬁ:
fagar @t g Qa1 I8 W FHT-
feat & redr $Y a9g ¥ far {1 wH-
Fifedl R neAt faegs 7df §1 AR At
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[# TR o9 digw]

JATT FTH FIA A 27 § 1 S FTAT 7Y
g S T A Y & AR N F WAV
Y TEY §, ¥ FATIT I WY & 1 Aq
IR T W@ETITR G FW@S
fiF famrrer & fpaw atez 4 &1 ¥ T@HY
JIHT AL IqT 9FT | famAS IgF 9®S
A AT a1, FT 97 FIT I &7 I
&\ < & ar fewm R @Az ¥ A%
saar & 6 qur e feard o 73 ar
g A gar W A sww E fEamar
TETE WA AT AT G 1 T gAR IFY
AT F IR LI N FA FET AT
IR @ FrA FW@ & femr s § AR
S FTH FW A § F 93 93 agAd
FATAT FIY § | IATL F a7 37, A A
FY I 9T FIFIT FI 3T T &M N qE
FW@IE |

Sl qF 91 BT gFAT & qg feay
framgydar | e dfeaa N >
TR E I AR R fag N wg7 § &
R AT FYNA TN AE T F A
SifEl Y a9z ¥ W@ Y TET AT )
a9 3G f6 o wdaial § fra smrifa
2\ ofpa 3aF qragg W § sEr wH
FT @ § | T Y Y gEarg T AT
Tz 7% § qgt ARt A qT M AL T
&1 z@a g 0 @A anfa &)

it gud feiE & agr gt & gawy
X FAT F1 FA T | FFT I F4-
Fifedl Y qTeTg 4 a7 AR 2
I ARIT & I3 LT F1 TAFT AT
Q& FY AT FLRT F W@ FT FY
g =TA¥M |

7g it g A @ fr A o A afa
AR € Sawr warg afsew ¥ Feard
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arg | & sg'm fr i g & fFRa ot
tfar § #15 W gdeAr @ AT 9Ew
FTO0 A Y JFAT &) TF F@T AT AER
FY Y oge faar A § wEE ¥ T
foar s =nfge | 99 FIFR A AT
¥ g FX fear wiAr wfzm ) T@Er
AT IT F57 F FIT ST FAT AT
AEATT ¥ 9T A1 gadEe gar g ay
FAT AAEAIT FV 9T FAT FT T
fassar & df 994 § 35 qadlse %) a9y
¥ THAE g1 8, IFFT age F foar
ST AfET | &% G4 F ITo AW AT
fag it & arq FT T@r 47 1 SN F0F
ST gAT 73T A€ FI | F4T Ag FQ
g 7 0T 7w fFFEl Wi &) g9 A T
T 2T € 91 39 AgaTT F o g
Sz Y awg § wOR JFGIA ST 9T
T, AT FE & A1 AT AT fF wAAST
1 75 §) 1T § | = weonfafy #gq €
fe gn fardae a8t £, = smfy ag #33
g fFga famaie adf €1 e 7 faew-
IR AE § At 319 § 1 anfax W faw
Y qdf § 1 FAV FART RO A A
IFMEAT FAT, Waferg M ? T ay
ez &1 ogwfy § @y ¥ @aEer
arfgw 1 ag gwdy grafy &, ag wraar gad
qa1 g =ifge | gEe gagAr wfge fw
T AT FT THEITALT ST ATCAT | THAH
BT &Y gATX ERI 1 Y §y F7 24w S
A AR FIX FAT | T T AT 93
& T FHwial § 9t aanfa 6w -
a1a &, 3g=! faer &1 waeT w3 Tfgw
IAY A3 =T F T 9T Y =Yg q=2 FA
foar q@T 2, SAFT QAT FEAT A1
T g GFTX 77T T F 7L 4% aHwAA
#1 QAT Tifg | Far & 45 gana fear
3, cfeEza @ A grfa @), sEEr AR
ST FETY I (& 37 AR |
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SHRI NARENDRA SINGH MAHIDA
(Anand) : Let me first express my Sympathy
for those who died in these two accidents.
It is the duty of the Opposition to highlight
the accidents and see that Government pays
more attention and the accidents are minimis-
ed. I understand that is the purpose of Mr.
Hem Barua, the Mover of this Adjournment
Motion,

Ever since Independence, I have noticed
that there has been a general laxity all round,
whether in the general administration or in
the railway admiristration.  The former
G. I P. and B. B. & C. I. Railways had
wire-fercing right from Bombay to Delhi.
But now that has disappeared; the wires have
bzen stolen away. Now trains are running
at double the speed with which they were
running before.  Bridges are old.  The
track is also old. The Railway Ministry
requires money, but I do not think that the
Parliament is in 2 mood to sanction all that
money. It is not possible. We want to
modernise our Railways and therefore heavier
engines and heavier carriages are being used.
As a result, sometimes tracks are not com-
petent enough to bear the weight. This
requires complete technical examination and
we have to find out whether on all tracks
very fast trains can run. Some of our tracks,
for instance, between Bombay and Poona and
between Brmbay and Delhi are quite good.
The Deccan Queen and the A. C. Express
are run with lot of examination and care.
I must congratulate the Western Railway for
having less number of accidents.

17.00 hrs.

SHRI NAMBIAR : Please do not say
that.

SHRI NARENDRA SINGH MAHIDA :
Accidents are many times due to human
failures and sometimes therc is sabotage
also. We cannot simply say that these were
accidents purposely connived at by the Go-
vernment. I do not think that the Opposi-
tion parties even in their wildest dreams will
charge the Government like that.

Now, we are going to the Moon. We
have radar systems and various other systems.
1 will request the Railway Minister and the
Railway Board to go in for more and techni-
cal knowledge and se: what means in foreign
countries their railways have adopted and

whether we can have a radar system whereby
the trains should automatically stop the
moment rails are broken. More and more
of automatic systems should be introduced.
Human element should also be examined.
Wherever there are flaws or deficiencies or
negligence, we have to deal with them. In
the case of negligence, we have to be very
stiff and harsh with the workers......

SHRI NAMBIAR : If the negligence is
on the part of the Railway Board ?

SHRI NARENDRA SINGH MAHIDA :
It is no use charging Government officers
because they sit in the box and watch you
here. Railway Board does the general gui-
dance and Suparrtion, it does not run engines.
But you are encouraging the drivers, guards
and others to go on strike...(interruption).
Whoever is guilty and if the guilt is proved,
he should bz dismissed. If Dr. Ram Subhag
Singh is guilty, that should apply to him as
well,

SHRI NAMBIAR : We want a judicial
inquiry.

SHRI NARENDRA SINGH MAH}),.
Shri Hem Barua said that Government go on
appointing Committess and Commissions.
These things will go on in democracy. There
will be no end to it. But certainly you
have every right in asking for a judiclal in-
quiry. These accidents happen because we
have thousands and thousands of miles of
railways. As Onkarlalji has said, in smaller
railways—for instance, narrow-gauge railways
with spzed of only 20 to 25 miles an hour-
there are no accidents.

SHRI UMANATH : Please do not say
that. Something might happen tonight.

SHRI NARENDRA SINGH MAHIDA :
The Ministry should examine why accidents
take place. It is purely a matter of techni-
cal data. The Kunzru Committee report is
there. Many safety measures have been
implemented on its recommendations. This
is a continuous process and we have to con-
tinue such efforts. Wc should warn the
Railway Board and tell them that if there is
any fault with anybody, he should be severly
dealt with, If the fault is with the human-
element, that human element should be re-
placed or dismissed or fined or even sent



321 Insecurity of travel

[Shri Narendra Singh Malinda]

to jail for causing the loss of so many lives.
1 would put more emphasis on technical data
which should throw some light as to how
to avoid accidents. On the onc side we are
asking for more facilities and faster trains.
From Delhi to Agra there is a fast train.
What are the chances of accidents there ?
You cannot say that every day accidents
take place. Sometimes thay may take place.
The causes of these accidents must be inquir-
ed into. If there is negligence on anybody’s
part, he should be reverely dealt with. If it
is on the part of Dr. Ram Subhag Singh, I
do. not think he will wait for a moment to
resign. Shri Lal Bahadur Shastri resigned
and for that reason, every time if you want
the Minister to resign, then probably there
will be no Railway Minister at all. Every
day you have to change the Minister. You
have every right to demand an explanation
and it is the duty of the ruling party to see
that accidents are minimised and trains are
run in a safer way. Certainly suggestions
can be examined. Compared to the accidents
in the air, railway accidents are much less
because in the case of acroplanes the loss is
total. We cannot compare ourselves with
Japanese Railways or European Railways.
We must offer constructive suggestions as to
how accidents can be avoided. For that
purpose, I think a technical committee would
be very helpful. I do not think there is any
necessity for this motion. But Shri Hem
Barua is certainly entitled to bring it. But
we should throw it away.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Sir, we are very much worried
about the Railway accidents, notably after
Dr. Ram Subhag Singh assumed office as
the Railway Minister. I know that Shri
Poonacha was replaced by this hon. Dr.
Ram Subhag Singh only because everybody
thought that he would avert Railway acci-
dents. That was at least the intention of
this Parliament and the people of this
country. During the Budget Session, Mr.
Chairman, he assured us that the

railway
accidents are being reduced.
But immedijately after the announce-

ments, we are surprised to note that the
accidents are taking place more and more.
In two accidents alone, that in Varanasi
and in Jaipur, more than 200 people were
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killed. We have to investigate and fix
the responsibility for these accidents. We
should find out if the Rai'way Board is
responsible or the Minister is responsible.
If it is the Minister responsbi'ity, he should
own it. If there is failure of machinery, then
we can exonerate the Minister. But if there
is failure in the human element, then the
responsibility should be fixed on the con-
cerncd persons.

You know that when a death is caused
by a rash or negligent act, it amounts to
culpable homicide and the persons responsi-
ble will be sentenced to imprisonment for
life or for four or five years. But if some
peop'e are responsible for railway accidents,
Parliameat shou!d find out who are the
personaliiies behind it. If we do not find
out the reasons for accidents and the persons
responsible for them, and avert them in
future, people will not have any confidence
in railways and will not travel on railways.

Today wc see in anothar part of the
world that the Nixon administration is able
to send a spacecraft Appllo-11 to over
250,C00 mile away into space. The technical
advance and sophistication is such that they
are able to control the craft which is
250,000 mile away. Here our Congress
Ministers and administrators are not able to
run the trains even or their track. Instead
they run them over bridges, on human
beings, on buses, lorries and what not. Are
they really b:ing responsible in runaing the
administration  of this country in this
manrer?

SOME HON. MEMBERS : No.

SHRI V. KRISHNAMOORTHI : I will
point two instances. In Varanasi, an accident
has taken placc. Immediately the duty of
the Railway Minister should have been to
trace the persons responsible. If the Railway
Board is responsible, it should be sacked. If
the Divisional Superintendent or General
Manager or any particular railway official
is responsible, he should have been sacked.
But what do our politicians do ? They attri-
bute the accident to sabotage. They imme-
diately come out with an open statement
that it is a case of sabotage. They say that
it is because some politically-motivated
agents removcd the fish-plates or that some
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extremists have played mischief with the
track, that this has happened.

But the Deputy Inspector General of
Police says that this particular accident was
not due to sabotage, but due to the failure
of the human element in the railway
adminsitration. He has ridiculed the sabotage
theory. The train was running late. To make
up the loss of time, it was speeded up. The
line was not capable of withstanding the
pressure exerted. So it met with an accident.
The CID  has confirmed  this. But the
administrators investigating it give a poli-
tical colour to it and call it a case of sabo-
tage. In such a circumstance, is it not the
duty of parliament to call for the appoint-
ment of a judical commission to investigate
the matter ? In the case of each and every
accident, the Minister must immediately
come out with a statement.

I come to my ncxt point. What happen-
ed in the case of the July 14 accident. In
Puri, several lakhs of people had collected,
I am told more than 10 lakhs. What was
the responsibility of the Railway Ministry.
In order to avoid overcrowding in trains
and accidents, they should have put more
trains. Did they do so ? No. Instead, they
allowed the trains to be packed with five or
six times the capacity. The train was unable
to move and it stopped. They allowed a
goods train to ram into the passenger which
was stationary in that particular station.

Are we not entitled to fix the responsi-
bility for this on Dr. Ram Subhag Singh
and his administrators ? Are we not entitled
to say that the Board Should be dismissed
on this ground alone.

I will substantiate my theory that they
are negligent, they do not have any responsi-
bility and they have been indifferent. When
my leader, Shri Annadurai was dead, large
number of people from all over Tamil Nadu
were pouring into Madras. Several thousands
boarded a train at Madurai, an express train.
The train came to Trichy, 100 miles from
Madura and then came to the Coleroon
bridge, sixty miles from Trichy and more
than fifty persons were killed there, as they
were travelling over the train. Is it not the
responsibility of the Divisional Supcrinten-
dent and  the General  Manager of the
Southern Railway ?  They have  wireless
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commurication. When they see several
thousands of persons of boarding the train,

they should put some more coaches in
Madura or at least in Trichy. They did not do
so. They did not even divert paasengers vig
the chord line. The allowed passengers to be
killed by being rammed in the Coleroon
bridge.The records of the passengers show
that all the them were from Madura, not
from Mayavaram or from Tanjore or Trichy.

All the dead persons were travellingl 60 miles
from the starting station. This shows the
inefficiency of the Railway administration.
Are we to tolerate such accidents ? We have

to convict the guilty persons. Then only the

public will have confidence in the railway

administration. We have to fix responsibility.

In other countries if anybody is killed by

rash or negligent act, persons responsible

will be hauled up before the court and will

be punished. In this poor country nobody

has brought these persons who are responsi-

ble before the bar. That is why the Admi-

nistration is inefficient;t hey do not have any

resposibility. We should take note of it. Instead
of trying to improve matters Dr. Ram Snbhag

Singh says that it was because of sabotage

by some politicians, or some Naxalites or

communists. This will not do. It is these people
here who are responsible for the accidents

and should answer the country and Parlia-

ment for the failure of their department.

With these words, I support this motion.

SHRI CHENGALRAYA NAIDU
(Chitoor) : It is unfortunate that two
major accidents should have happened in
our country. Nobody is happy over these
accidents. We must all join together to find
oui ways and means to stop these accidents,
There would not be any accidents if all our
friends in the Opposition also join the
Government and help the Government. [
shall cite instance where  the opposition
parties are not helping the Government or
strengthening the hands of the Ministers
but stand in the way of punishing the cul-
prits. Many Members are chairmen of trade
unions. There are Members of Parliament
like Mr. Nambiar who hold the position of
Chairman. There are labour lcaders, I can
understand if railway men are chairmen of
railway unions, not poliiicians  like Mr.
Nambiar who mislead the workzrs and who
is responsible for these accidents. Govern-
ment must pass a law that only a man from
arganization should be the chairman of the
union, not any outsider or any politician, If



331 Insecurity of Travel

[Shri Chengalraya Naidu]

that legislation is passed, a lot of trouble
and many strikes will not be there. These
chairmen of labour unions are living on
these labour unions as parasites, They
extract money from the labour unions and
they misguide them and mislead them, If
they are properly guided, if the workers are
properly advised, the labourers will do their
duty and nothing untoward will happen.

Now, there are two things in our
country, We have seen the Ashoka Hotel
and the International Hotel in Delhi.
except Birlas, Tatas and such other industria-
lists and except these chirmen of these labour
unions, who go and stay there. Will the
Government enquire and find out who are the
labour union leaders who stay in the Ashoka
Hotel and the Intercontinental Hotel? Then
we can know the truth about those chairmen.
I want the Railway Minister to find out who
are these labour leaders who stay in the big
hotels. Let us know about it.

MR. CHAIRMAN : We are discussing
railway accidents now.

SHRI CHENGALRAYA NAIDU :
But the root cause for these railway accidents
lies in the activities of the chairmen of these
labour unions. These M:xmbers of Parliament
-who hold such offices, I will advise them to
resign these chairmanships, do not meddle
with the labour unions, leave the labour
unions to the labourers, let them manage
their own affairs, it is not your affair. You
are politicians and you spoil them and ruin
them.

I will tell you the causes of these railway
accidents, Mainly, it is caused by the defects
in the railway line. If it is not due to any
defect, it is because of human error. Only on
account of these two things, railw~y accidents
occur. We do not know, in the first instan-
ce, whether the fishplates have been removed
or the lines have been tampered with. We
do not know the truth. The Railway Minister
says one thing, the Opposition says another.
Unless a proper judge is appointed to find
out the truth, we do not know what is the
truth.

SHRI NAMBIAR : Very sensible.

SHRI CHENGALRAYA NAIDU :
It is said that the line has been tampered
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with. Government must take stringent
measures against the people who temper with
the lines. If tampering is not the cause, and
if is due to human error, the Government
must take action against the employees
concerned, whether it is the driver or some
body else who s responsible for this. These
chairmen or presidents of labcur unions must
not interfere. The Government must take stri-
ngent measures against these “people who
commit these mistakes. If the Government
is not going to take proper action against
these employees who commit errors, there
will be accidents going on like this.

I wanted to know from the Minister
whether they are takiug action against those
employees, or are they really afiaid of those
labour unions and the chairman of these
labour unions who are Parliament Members
here. T wanted to know this. Always, the
Minister has got a soft corner, or he does
not want to take any action against the em-
ployees because these Members of Parliament
who are the chairmen of these organisations
are always interfering, we know how may
strikes have been organised, how much
damage is being done, and how the economy
of this country has been affected. It is all due
to the politicians who are chairmen of these
railway unions. I would advise the Minister
and request the Railway Minister to take
immesdiate steps to bring in legislation to the
effect that no outsider or anybody else should
be the chairmen of these labour unions
except the labourers of that organisation,

Thank You.

ot a3y @i (MSgR) © wwafa
HYET, g7 q IY1 F gHeARIT 9T 988
FTR@E gl amm 9 fs FRT A9 Y
TG A5G AT Fal IEA | AT T FIeOE
FFAT g7 FT IR @ gE ) ¥ arare
WIS St MR Figw ¥ gedi ¥ fRo §
¥ faege s & farda § 1 ag TwaIfa
&1 fawg agt avar aifgw | s @ A
¥ afal &t a9 a0 § 4 99 9%
difcag AT ge s fas & fawe s
=rfga |

9gel gHEAl Wl IEI@AR-TREYY
ST F1 g% g 99 § 22 Wie A gd o
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# gy AT g1 ag G ¥ § g
g5 1 F 3 fai ¥ Alge ar ) 21 ard@ At
geeaT g Atz 23 qrde F & agt og,
I qAT St T qqE 9T Y @Ay
# g0 a1, SART 9GFT A AIAT gIAT |
qget gaeTr Y wrafEr AT AEgesIR
FATdg, vIF @ I 39 g
T gag F T a9 IF F1E I F qY-
FTY agi AT ogAr A} 7 fHEy qvg A
FE 7ag 9gdY AR AR F AR A oS
I TR F @A AS Y g7 N qwAfaE
TSl F AT Y, § g F AR B/ AE 9
9% oK agt 33 S A g N
aitx 9w fawrer | g fom aredY &
I (T e 1 F@rd, WA qw
Wit gt far 31 fag gdar @ wRAY
qzt X & ITA FeqaAr AT FT AT FFA!
&1 SEer qmw A femr S oEwar
2, mrairm w3 earw feam fF oag
gdzaT 3@ for &t wf fF $g armifa®
qIUe I8 gaifed § A I 9,
z4l faq ae ok diee & fag T I
g 9z g g faet wR AT w5
ST & a1F THET F1 @@ qgl § i 40-
40 gIR &9T BN & 99 § IS g
TR oF fafre & o el sreedt & A8)
fagret afes gra & ovil ¥ WA
g9 R gad 91T & @7 FT I7 aAnafagi
# Jar A AT It i gwwr aang §
qI g3 A gl WA faar fomy
TSR FY F7IT I HE WA @A
e 71 § F e fgema 4 Qv W
WA M I NG TS I A aqG
F471 fF QY fgaz & woT &1 fagr fF Az
3R Aez @1s fa¥ 9 & gFeAr T
ey WG, A1 FY asgq e fw Az
R atez W ¥ @lw T W MY foae
Fosaqmlagiar) S FE FAR
|rear @t $g fam o7 g faad o
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garfr@eram g w @ F oA
QAT ? g g¥eAr g8 AR gHed ¥ AR
ag FG IAAT AT 1 FT HAY o
fema gt aY g A9 788 FT AR T
SR 3T IAITFT I9 IO A 9@ AR
93T SMI | F1T qgF Y AT [l MY F
ar ¥R WY q%EId F e | (EEnE)
R AY At o A1 R, an fegam
FY 39T #1, qg AAGT FT qE@T VL FY
A% @1 @I & | TEE ;T F1E @ar AgY
FIOFT | AZURT AT AT 1 ;R
aTEhl § TR ASINAT I E | TER
g AT § 7 HAY St gEHT FY TEN A
FFA | AT T TR R F R W A
=41 QT § WX gg %7 grdY ar gan
g1 T HAY St § gar ar I gar ar
ZEIIET ¥ 37 | 939 1 qg AAlar € | o1
TG ATEAT ¥ qq @ gFNSE garr A1
at zedter fear ar 1 (s@E9E) | SR @
agt, Samagrd ¥ Fwar afgy ) fow
Y 1T AZ FT THA, AT FT AG FIAT
arfen T X 1T F 0+ FEE @R
ferma @Y @Y W% A R FEAT YIS
eNFT FA | WA § oAt O g
g A F gr N e amd ax
93 £ &I IR gEAVET T Jr oy
T1q FENEN TG I AT IS AT FwTRT
FTRE O F ST F A 7w
fFaf AT WE 1 TF a% W
gEx Y ¥ @ 0§ A g
ATIHY AT AT | 98 wEEISE A 72 @
Fa & 85 Tl AY | TR AIRH! AAS
gu, FAST wa7 A grafe 9 g5 1 99
F qre oY ST g4 AE T IWT AT
F24 § g3 ansEA et w1 areife
F FT &1 TWH AT oI T
AT qAAT AR § |

Y AT T fag g WA e
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it gfrar w1 s&@fe ag FQ AR 9-
TEY gW FY A, TF FAAT qWITE AW
ard gdfle AT ST HR W@ WS H
FW gH & | 9T Argd A wyw fr qaE-
3z gy § s g 7 #gr f gars @
¥ WY vgmde @ § \ agi F1 gerrfasn
1| ot WY AT § M A fraAr
fear ? wral sefaal #Y oA wE, 9w
frqar faar 1 400 &g T ag W faer
ar 740 ? it Y S EEnd feg gad
©§ A AR T AR E | FEa & fF ua-
oA P @, aafawr § @
g1 gy FgA g% fr fasse &
@R A OF g 791, d1 Sq F 6F
oA T19T ST ) 3N F e ardy gfaar
T 1 gw A AN 1 =T faeaar
¥ fegam ar W & @y # wafw
R srarT ¥ F41 g £, gard fnard
A A ARG ¥ W A S g |
W & ag wasy, famzrd g e w5
geT § forqa @Y @ @ WS # o
F@IT | 4 fawge §aew g g1 98
AT NHI9 § | @ "N A w7 fear
g fF5 3@ 1 WA 75 fE@izT 9T 7E
%} S 313aT 97 9g A4 9T, a8 FATIGL
¥ AT AT | SW4Y qar Agl a1 fF ama
g% € | 9 A% @] g Q@ fFoagt e
dlee @1 Ty | JfFT Fgi A8 wgr, w@-
aiFFgrg | Fa) sgar g 5 qwax
qifsaide 99, N g Ag! | g #
I FFNIA FF | AZT A I F
fou #g faar f5 daers =< faar ag e
16! agt g 1T & rgar g 5 7@ amS
1 gFNaq g N WF g gy @g
Fifaw & 3 feam F o § Gqa gu §,
TEY AT §Y I, WagH ¥ gH AG

I AT Frz vy gaAA g g, afew
¥ fawer § wgw F oW @A A
QAR 1. 3 AL SIA AQSAT HT AL
21T, 7T gIR AW & foq  amawr sfassr
f¥h, gamr gy A€t fang wwar €
zafoq & sgar g 7 3@ may A Fiw
FETIY AT 97 TGIT F1 O HfAC |

=Y AW Jq® AR (FRIFF) G-
afg #g1gg, M W [ERT A M QA
FHEATHY I AYAT JATA @I, ITHT TGHT
&Y 3199 e N smar SAERY
Y fae gwd) faat fF sreare & fasay
21 zafeq ou ama @1 w1 Aqed ad
g1 it #E qie FE gIeai A wa fE
A AR AWM § FH AN § & aq
T4 F HT F F geT1d gf + gHeArs
FTFar g grar g, ag § wAY ARl A
FAFAT UG | fFG geAT F A g
aAd § ? fawad aaH) aT Y § 99 99
FY g¥aaT FF WIC ? Fg IW A@HE
THTE AT ¥ IR F A0 F ALIAHA
BRI AT T qYg ¥ M F HTT AIAY
HI AV gEAT FT ATCAT, TF &V MSH
a3 a1 z@9) § gdear AG mA & #
SATEAT q@F Hg § gAAT 5 gHear feawy
FEE 1 A MAT SN W "WANT
= & fasrs fF R JAaEEl @
SFHIT F g &0 &1 foaw T o fogd
I FT YIZAT ART 747 AT FE AT I/
W E 1 F wgar Mgar g 5 graw 7K
s & Y FY it ggeAr §, g7 A<V
HGIGEd gHeAT §, SUF ;AT FHA
TR ¥ {5 aF w9 a7 Ag fean
21-22 f&7 o= 7 FTEET [T F HqIT
gaemd g€ § | grEE AT FWIAG F
A Y gear § grga< A AAr A} FE
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IR AT A, MEY =z § AL qE | T
ggeAr aF ¥ Y gE, T wmEm
oA AERT A AT W AT FWA AGY
guaar f5 ag gam 3 @ww 9@ gEeAT
&1 fa% F77 | 73 avg Fraw A gHa-
aral F ArNT FA TG § |

Mo WA g fag A A@ AT A
Y | ST AT H qI9T JTT F /7S At

=Y T AAE Az A AIg A
gheTd agd) 1 @ € | gty AgEy,

geeAel & a1 # & NF § FgA ME

gead Qe €, eI 33 suadr §, Y
A Y IaEr § AT FE W WA
wifaT § &3 X Fud QFT AT
R £ Atz sed fou awrw FRE @A
F1 FAA Fae gEd FAA FAd §
FfFa A famfal o fex it em
72 fzar omar § | & wwAYg 94 W@
§ qrar gm 6 g safedi @1 d5
FT AT qAWT § ST #A 2§ NG § A
A g

@A N A AR AT A sy
g 9T A FN F A i § w
afgawrdr A azal F T TG FW 1 qg
Fifer 733 & 6 g0 8 fashqr §ad
Sy metgT & a3 wrafqar 1 A gHear
g 3ua g faor fr digwis & Faw
g, 70 %1 oY geizar g€ vad fou oF
Fgrar 1@ v fF PR & mar mSt A
AT @YY 9t gafeq gdear gE o -
fora & f5 o3 ¥ stfawrdy 3 a@ frar
a1 fF 9fF Far a1 gafag Fw S aw
¥ o 95 A8 Ty ¥ | ag zafou ST
9 ¥ fF ag Jds A7 | zEfaT ST
gar &t v 5 agi qr St & adf ofsa
wZAY Y E 5o Fr AN F fog
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S dfwd § 1 & sAAT qgar g fF
9% AR ¥ IAFT F4T FEAT

MR MRER § § TG gar IwF
TR A § 977 qA=IF, 987 F ) 9027 &}
s} wTgRUY 95 gy § 1 98 9 § e
Y gded g%} SEF @Iy e agr o
Tr e fF ¢ sge amar, faed 4a, gad
ag Ganew fFar 1 fsa 73 faedt A
33T & | ST qIgT ®Y A AIIH g1,
Tgf aY 4 sgeraar fF ag gfida fag ¥
ag ARG JET AR ¥ | €JT 9T A1gH
gar fF agd ash geear g g 1 ag FuR

" 19 FFT 9gF | AgF A FY gred @

4 | ggi A1 NARAAT T ITFY T FHT
arafaal T a@E #1317 AT A qEqr
SN 9% gC 4 I+ SARA F1 WA fAr 0
I QT g A@ wie & T fF A
faed) 49 19T | SEA g W HH FT
ITeT 1T gHAT G UL | F TG Srgar
g fF gt Segarsll F1 Fa1 SET@ 4y ?
w41 agigg ¥ B 77 fear fF de-wle
¥ gHeAr g% | T AT g1 I 4 e m
& ssarfasid 9w FI W A, @A
TN AT FIW A T FH Y F9 Qi
fra¥e &1 @1 AT FW | 99 g 7@
T FXE 9T IS & I AHST  AFr@A
& famradla Qar a7 g ¥g fkar
1At & fF 39 @ 9 qmT g < a9ife
graet AT & 61T 39 93 39 983
g3 ST WfEE S agt 91T 81 W
AT ITF AUA A ggiew 4 @A [y
g gy Ty FTHaEOH
arg ®rz g€ ¥ | ST NdW & i
F1 %371 § 5 77 [T & =) ) faw.
T 3 fargit agg ggEwdr ax@d,
fora® RO 7g Tad a€) goear g ag
ag alT BT 2 a1 3T F I A HEE-
oA § TR qiw gAY arfgd | o aw
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qiF AN H AT E a7 9F IIS AIS-
AT FEFT A fAoRgd FawAn, F
qa9ar g, 3w T3 8 |

& wzar wigar § 5 oF are afaw
¥ qgq 997 gHear g§ ) 99 gA7 gAR
Y AN exily oA agrgl e ¥ |
3 I gHIAT FY AT IAFL FEIBT
2 fxar ar, A s fear 4r | Fa3F7 A
o aFs @@ g1 wrfegw Iwoag
R AT TFAE T ? B A
3 TIET A7 T qrEIT H A AN TH-
TY | A ARIT A JATERg & W@
el R AT M G FaATF I
a3 gu d S oFE ) FfFT ag ar
¥ ¥ S A ards 5301 fagy awe
¥ Far &30 4T AT 7 gWIY ABET Agq
q=y E, aga g I FIE 1 TAY
feafs ¥ s=gr av ag Qv i mifsal &Y
Nz gz, gt @Y 7g g 5 mfsan
¥ g Zi, A=wy 48 g F gew s
& starar WY gAY FEAT QX wfeAT NG
Y T, @=a1 ag gar £ awg F; wESd
A, w=gr ag a5 WT F R
SF-ATHfan 7 Fwdl, AT F F@EAT F
amadl #1 fAfsar 7 a9, Fwap A @
gar fF 91 A famr fez wwq & ag
053 TR E AT = fog gET AT
AR A AE@ T A I FA AT fH
S e Y et A fan a1 IEET AgAIT
g TEY AR | AT AGT ANy
sraddY §, 59%) ag9 g, ag el F frad
arey aveq §, Taat aga g, feadY s
qeg faed &, feat afeam ara #3 §,
wy RS agg g | ggwd 5§ darem
¥ gar #78 YT sHeX g fAEAer Far
@M A | AR THRIA AT A AF
1 Y 9 I TR F ASYTT F IS
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AgY 1| T|¥ amg gar W §Igg w1
FTH Y &) gFar &, g SN BT F AGY
& a1 § 1 39 qTed § SgAr fF gEwr
JFT AT TF A= I Iufedq fFar
ST FHT &, SEHT QST T FAT AT A
Cadl]

o WY M gazar A ar sE+t -
A A 3, 7t &, afadrd S AR AT
A BN FY GFHST JATCN qF SAHL IST
SIIET TET S

AN aaaz e frgg awg N qa
gAY Y T CF  JSEIAAT AT ¥
g @ qifs ot g § YwFw A e
g% |

N IFT FTHI IT gHATST §F AR
T & 3% af@R arsl 1 S qrgHar
garas fear &, ®4Y aiw @Y fgar war g
AT FE §7 AT, 95 9gT AR 3 | A
areqars § WY § A F1A T A ey
qr W@ § S faa7 gAearg arst w1 avg
¥ @z 7 fem ST | AR FH 9T JAT

ST | A GAaT ITFT qFTE D Iy
=g

FaF # fARIA A qu F7F F
fou sr=gr & fF emaF 1€ & M &k
g AT AT Y AN | AT Fg
3% § f ang fal & Fg7 o= Qav Ag
FAT | AT ATGF) 9§+ g1 &1 & AT
gr %1 &, @T AT g T | yAv fwar
T A AEE WA FT A AT § 93

e g ST

SHRI KANWAR LAL GUPTA (Dejhj
Sadar) : When is the Prime Minister going
to make the statement? The Presiding
Officer promised that the Parliamen!ary
Affalrs Minister will inform the House. wy,
are waiting for that,
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MR. CHAIRMAN ; TIam told that it
will be after the adjournment motion is over,
at 6,30 P.M.

it frr A (FE) 0 awefy
qAET, § WEE § waA w=ar g
= fqwm & v @ ag e I @fs 7
&5 qur o3 mifeai 991G AT §E A1F
feaqifafafest 1 gagd, smr fomaad
T g FT |

W@ w4 7 F31 2 fF uF ST At
daterst Y aorg ¥ gAT g1 @A gfee
AR foy qrg mo3F ot A 7T § 1 IR
7 E WAz @s sy @ fAay a;
qg G gT F1 & | THY T AT AT
1 &YX Far =ifgq) ag w@d Fwgfaes
AFIT A 731 & 1 34 98 3 F fem-
#Hz %Y neg F1 £ | gAK ET A qGY 43
gr¥ R g A@ AW A £
& qar 9gar § F s fog atr an
qoy for@i a1 ? AR 9 F9 T,
Fa%1 uF @if@y g€ groaar Far
g% fo g2 el A 1 faar
sgan ? R %1 wda o 2few, dfaw
Wfawar UH IO FIE A A
wadEz uFEe § 1 91q gAw fRTe @
&G | Y gAaT §EHIEE § IEH! AT G |
wdszy 93 fafeaq 7 s s|i
1951-52 & 6.5 7 agi ¥ 1967-69 ¥20
ft g @ dFgmHF oF AR R
AT AR I J AXATE A1 gAY fam-
T maAdE Y & | S W T T -
$z QAT g=F ara & &1

st go Wro amwl : =it IV W
T QFHISET S guT ?

At frEareme Ao AgRar! ¥ |

=y ¥ qgd wfwai § sl 3a@
firgr war Aifgq | gAR@ ¥ ) W@
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uFNEE gaT, 39% faq g& 1 IEl A
sqre; g@ &, e 99 AR qiT Fw
qeYat FTar, oY THo To, T oTHodlo
oy, < 74T | WU & aga @ g
forg 9T radt &, @@y srAar g
(smaam) -+ -qwrafy AR, T WA
#7 g aar 49471 & | ¥ S0 w@les T @
£1 3 9w @ ERes § agfaa ua-
Af-F w19 I3T W & 1 W NAT
gt TFA & 7o sFEum) o awfy
ERT, AT 49 7% I3 wR Fg e,
A ¥ & AT g AET )

......

7 Y fafaeey ¥ et wwM
fF 93 g@raad ¥ Ay 77 f @A
9 g 1 9% qrEide 79 gu § AR W
)& fsq s A @ w@gar
aifgg 1 g& oY =T AT ¥ fasma
# A5 gEaY @10 TG FE Aqrg@r g |
fgrgeam & 1% ot 27 &F argw a7 g
awdl & 1 3fFT foedl ¥ g uF 29 )
3% 217w 9 frEmar snar g1 wEA )
Y FrRT gF g & FIA § 1 9T G
F1§ 3far &7 agad # fou fafagg #<
fezr g & 1 gT €297 X @AY WiEng
Tl & & star FY aga sigfaar §idt &
g 9% @A FT gEET g, § oF foT 7z
9T EFT F glTw A IR TS qra
QI 147 v |

AFY F AWATT ggem, s Ay A
Fgr § f5 T Jar @ § 39 feafa 3 fou
faeRaiT & 3T 3g) SATET FWIT 9a QA
T\ & IAFT GALT FAT § | AT @R
wa samifa 7 gfaaai ® cafew
FIR, A AZUE ASF FHA AT SV
¥ g nadiszg ¥ AR &, o fag 9
arg §, 3% afeard #1 sfag agaar &
sy Fifag | AT A qEET T FTE
qT Y97 1 TFHISIE FH QN AT WA
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F1 ufmadt ag | Y97 Faafeal ¥ aw
IW | § savar w19 7 foar Sar Aafge
79 geF A qaguiadr adt & 1 AanfazT ¥
AU

““Those who obey can give order, but
those who do not obey cannot give order.”

SHRI NAMBIAR (Tiruchirappalli) : I
am very sorry that the members on the other
side took our motion in a very bad sense
thinking that we wanted to exploit the situa-
tion on political grounds. It is not so.
After all, what we wanted was a judical
inquiry into those two accidents. It came
in the form of an Adjournment Motion.
That is all. If the hon. Minister assures
the House that there will be a judicial probe
into these accidents so that such accidents do
not recur, then we will be more than satis-
fied. He says that accident is, after all, an
accident. One can understand that. But
why is the hesitation in going into the real
cause of these accidents so that they do not
recur? Why do they hesitate? This is the
point that thcy must answer, ’

Another point is this. As soon as a rail-
way accident takes place, thc hon. Minister
goes to the Press and says that it is suspected
to be a case of saubotage. With the little
knowledge that I have on the working of
rajlways, I can say that the accident in res-
pect of Varanasi Express was nothing but a
failure of the track or the failure of the
engine. What actually happ:ned was that
it is going at a very great speed. Whether
that speed was necessary, whether that was
allowed, is a point that we would like to
know. We also want to know whether the
enginc was in good order, because, we know
what happened on previous occasions, There
are the remarks made by the Kunzru Commi-
tt e that the work in the workshops —repuirs
and maintenancc—is not in order. He has
stated that. Therefore, what I mean is this.

Here T will the Kunzru
Committee’s report,

quote from
They say :

“In the evidence tendered before us,
the drivers complained that the booked
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repairs were not given due attention,
The particularly spoke of passenger
trains running with inadequate brake
power”’.

Agaip :

*‘A loco foreman of an important shed
accepted the correctness of the comp-
laint and stated that there was shortage
of essential materials”.

This proves that repairs to engincs are not
properly attended to. If an engine is not in
order and if it goes at 70 or 80 kms. an
hour, what happens is that if the engine
fails, the train derai!s or if the track fails,
then also the train derails. These are things
about which we want to know. Why does he
bring in the question of sabotage? If
there is sabotagz , 1:t it be proved.

SHRI KANWAR LAL GUPTA : Why
does he not condemn sabotage?

SHRI NAMBIAR : I wholeheartedly
condemn it. Who will approve of sabotage
involving the lives of men, women and chil-
dern? I have seen the results of accidents
myself. In the Ariyalur accident, I was on
the spot within three hours. 1 saw the vic-
tims with my own eyes. With my own
hands I picked up dead bodies, 118. I know
what a ghastly tcene it was, So why does he
unnecessarily divert attention from the main
poini?

I want to know the truth. If it is a case
of sabotage, punish the guilty. But here in
Varanasi, the DIG of UP himself stated that
there was no reason to suspect sabotage. If
it is sabotage, it is for the State police to
find out. But he rejects that theory. Thore-
fore, how can we swallow the story of
sabotag:?

We ‘demand a judicial inquiry. We
want to know what is the case. If it is faii-
ure of track, repair sce that it does not
recur. If it is failure of cngines, repair
the engines. I quoted from the Kunzru
Committee .rcport:to show that engines are not
properly repaired. Government have done
nothing to improve the situation. But now
they have appointed the Wanchoo Committee
to find out how far the Kunzru Committee’s
recommendations have been implementea
That report is yet to come. In the mean
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while, they do not improve the state of
affairs. I know from personal knowledge
that in workshops and in repair sheds engines
are not properly attended to,

Coming to the Jajpur accident, there
the facts are clear. Is that also a case of
sabotage? There too we want a judicial

inquiry. There a passenger train was stand-
ing still at the station, But a goods train
rammed into it, What could the poor

passengers do? It was not sabotage, It
could happen this way. When a diesel
comes at a terrific speed, the split-paint —
the difference is very narrow, because
of the velocity of the engine—gets cracked
up. It did not work in the way it should
have. Therefore, it ran into the passenger
and capsized. We should go into the ques-
tion why the point failed. Here comes the
question of maintenance of track, repairs to
the interlocking system, Were all these
things properly done? If these are investi-
gated, the reasons will be found out.

What objection have Government to a
judicial inquiry, as it will bring out the facts?
It will also avoid the killing of innocent
poor lives. Why should peopl:s unnzcessa-
rily purchase tickets which take them
to hell? Therefore, for heaven’s sake, grant
us a judicial inquiry. We want the truth to
be known. We do not want the Railway
Board to prevent the truth from coming out.
They know if their failure is found out, they
would be hanged. They are protecting
themselves. That is why Isay that this
Railway Board is a Board which slaughters
people. We do not have trust in it. We have
trust in the Minister. So I make this appeal
to him. Please remove them and give us a
new Board, a new situation. W=z do not
want our passengers to die in the railways for
having purchased tickets. It is with pain
and anguish that I demand that something
must be done.

s} & Aro fAm A (Afqar) : wwafy
g2t @ars st AT § | RS
g &, 39 97 FFHI-AIA w147 g I
g Fgar ) fast @Y WY 9T L
N7 X & 6T o a8 g 1T,
2@ X 3@ 1 A1 Freiud g R |
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W T5aT grga T Fgr 5 o fafs-
T gz &1 F1E AT A& @ gHAT @
AT FE gg gy v gwar & fw o Y
#1E uFdIST @Y AT &, a1 S¥Er FEy
zar ¢ fo fafaeex  fesnza sar ==t
1T | R frareT :F § wFAse aw
SIFA, AT ALY TAT § A T AT
FT AT AT | SFFT FY5 0 aqrsiraT
FT a1 78 AET 7 gwar, 793 faw 93
grg @ FT fF 393 Uaidaw ¥ oy
ST Ag) g s gAR QI gz
72 5 Ay WaadaT ¥ s oadEe
Zf G @Y & o 3aF @ @ s,
AfET AT 997 &ure W 93 WY 39 @ FY
aTw fo7 T auad § S Tar ag #3400

¥T QX A9 ¥F I E—uFHEE &Y
g &, 39% 57 939 aFA® 1w
TFHIEE AY godto H EAT §, THF AR A
AT g W@ &, 98T % F §a qai-
SYAT F aF & A g9 § 7 (RQ
3T gru ez 1 AN F aEd
# gar §—uF mEt @t § AR gad wmE
IFY AIFT ST TA Z, T3 AT gAF |
5¥ Y 2 1 Az wEAEz ) faam zaAa
FeqT a1 NE-AA AT F gAY qrg A9
g @wdt § 1 a1 at ag T di ga 4,
ar qZ 974 41, qT €LIJA HEET F AT
fans faar ar cqrgreda 3 T87 @

off gIF AW (FFTAT) AT 99 20
5% g fogr w4t |

= go ATo famdy : A WY 1 7AW
qqaT gz enrs § 6 93l g AT B
gar § I9H FIT A TN 8FT IT AT
1 & i) =rfgy faast awg ¥ f5 za
a9 gdeAr gi | @R TH@ CAEq
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T At =nfgy, SuF) qEqee fear AT
F1fgn, S8 9 Y ST FT [ qwAT
& 7 g wfed, SfFa dar = & Qar
LA '

3% 9g W FIgEE A wEHlEE
gar ar, faras g faer, gF T @
g% & fee it ag Ay wT war ) Aigw
%0 99 IIgAR FT 74T AT, SAR AT
g oar i gd 1@ IW A A HEF
At &, A WA ¥ fuwifaal &1 #7900
F &Y @q0 A Afm aifs gam weae
FY qZ A A FAF AV §, T A &) |

@ @y —adfiwe  Feat
afraaie @1zg #1 uw g § § @t Far
g F gumar g fr ag Wt g} W
Tt Fq 5 @d w1 o Senfaafir
femédz &, g4 od qIY I § |
3z o 3FA R AL FWQ@ E—IR
Frzz &1 wHST @), 9. ifaT @ diw
FIA & AAST g, ARG G FT ATHST &Y,
freY Mt gg F wme § ag femidde
oAt freRard 1 QU AgY F@T g9 9
frdy avg & fefeas &Y adf magy & s
I@T § FA F ATAE FQ &1 F 4t
gy ¥ faagT s fF ag a9v -
frafer feardtiz #Y avg fadw qaswg
gawa Fen fogat asg @ giar §, 9
i—; gar 91w &, At & femors adt
21 & a1 A9 gar qaeer fear § g
1 gag § e ax =14 78 faar €, fag
F quz ¥ Yar HaFa g a1 99 fF
FNANTT F AW Fga & 5 F AE-aas
1 a1 77 @Y @Al aT faare fear san
=ifgm | wfFa g9 3@ ar@ ¥ wwsEa &
grg |IAT g1 & @1 T4T AR AE
ga=ig i 2 fr fafrezr |1 fonza &
21 FIfew F@FT TR qIEd 9 ghgaT
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IR divre Nfesdtfrar A aww ¥ afk
QY a1 aqers g @ faarg Qfefers
T3 & o 1€ a1 qwg § 4g¥ qmd g

Y qOIT Y A WY TG FY ST
fou 5@ 6 ¢F wgr@a § fr faad A
ar® @ § 3aF A gEEAr af <
|FAT § AV IFA I FF W TR AT
F R #§ #gr 3g el WY wF g
agt ar |

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : Sir, it is a
matter of great distress and profound sorrow
for me that these two or thres serious acci-
dents have occurred, and 1 share the concern
of the Members of the House that every
effort should be made to prevent the re-
currence of such accidents.

As Shri K. N. Tiwary just now pointed
out, it should be our bounden duty and it is
our duty, and we are also saying that all
possible care is taken to prevent these
accidents. But, at the same time, 1 do not
agree with several Memers who have said
that negligence has been shown. There is
negligence at some points : at Jajpur, I do
agree that this accident was due to some neg-
ligence, but I do not want to say anything
because it will be properly enquired into by
a competent authority and we will have to
await the report of that authority. But, in the
meantime, the persons responsiblc have been
arrested by the police there, to which Shri
K. N. Tiwary has made a refcrence.

Some doubts have been created about
the statement that I made after the Magai
bridge accident. When 1 returncd from
there, pcople did not enquire and the press
people asked what caused that accident. 1
did not say and I did not usc the word
‘sabotage’ as my friend Shri Nambiar bhas
pointed out, but I said that I did see a rail
line which was about one foot or a foot and
a half away from its proper place ; the fi h-
plates were missing. I did nct make any
infcrence of my own.

SHRI FILOO MODY
Did it walk away ?

(Godhra) :
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DR. RAM SUBHAG SINGH : What-
ever it may be, I shall read out the Report,
Part I, of the Additional Commisssoner of
Railway Safety. The Commissioner has
said :

“Having considered the material, cir-
cumstantial and oral evidence, I find
that (i) the derailment of the 6 Down
Allahabad-Gorakhpur express train
on the night of 2Ist June, 1969
betweed Jakhanian and Dulahpur
stations on the North Eastern Railway
was the sesult of a deliberate act of
sabotage of the track.”

We have not gone to enquire into the

matter. This Commissioner works under
the Ministry of Civil Avitation. He further
says :

“The dastradly act was committed by
persons unknown, who opened the
joints and fastenings of a rail 39 feet
in length at kilometre 94/12-11 and
displaced it from its former intact
position.

(ii) The offenders who have been
apparently planning to inlfict the
maximum damage upon the train
chose to break the continuity of the
tract on the approach of a girder
bridge where the embankment is 22
fect in height.”

«This continuity of track, in day light
or in the enginc headlight at night, is
impossibe of detection at high speed
to avert an accident. The speed of
the Express Train was well below the
maximum of 75 km per hour autho-
rised on this section. No responsi-
bility can possibly lie on the driver
who was killad in the gruesome
disaster.”

18 hrs.

Shri Sarjoo Pandey said that driver was
new. But he is not the competent authority.
The competent authority says that the res-
ponsibility can possibly lie on the driver.

SHRI NAMBIAR : Who could have
been given a judicial inquiry.
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DR. RAM SUBHAG SINGH : I would
request hon. Msambers to hear me first,”
They have made eapital out of these acci-
dents.

AN HON MEMBER : Who had made
out capital ?

DR. RAM SUBHAG SINGH : Hon.
Members  who said about this. They tried
to highlight that every day accidents are
occurring. Shri Hem Barua, particularly,
said that he was afrald of accidents while
coming this time. But that is not the
position and he has safely come here.

=t 7fr T (T0) . Fg At wEA A
A g1

<o T gam fag : agar A5 &)
afwa gaar waTaa € QA =gy
S FZ QL IR AVAT G AL

The total number of accidents which
occurred on the Indian Railways during 1951-
52 was 16,142 as against 293.2 million train
kilometres and 5031 during 1968-69 as
against 460.6 million train kilometres.
1 am giving these figures co that he may
understand or those who are in coubt may
clear their coubt. In other words, while the
train kilometers increased by 54.5 per cent,
the total number of accidents declired by
68.8 per cent.

st frwm: T @A R\STE @
FEHIE TG QT & |

DR. RAM SUBHAG SINGH : I am
not justifying it. I have to say that 10,000
trains run every day. Shri Sheo Narain
rightly said that if Shri Ram Sewak Yadav
met with an accident there in Lucknow who
is responsible for that.

SHRI RABI RAY : You are responsible.

DR. RAM SUBHAG SINGH : What
action did you take against me.

off 7w Jae a1TT . ag AY T FT
w9 & | AT AT
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sto TW gam fag : o wox ¥ fd
1 g ot Aifer § X ¥ 9wF fou

FFAg

Shri Krishnamoorthi said about railway
accidents and he also tried to highlight that
fact. He said that the Congress-administered
Government..... .

=t e v . @F oEiSE o ga
TFNEE FY TS gIAT TG g0

gTo W g fag : sug sr wnf
¥ ara ar g

MR. CHAIRMAN : The hon. Minister
will kindly address the Chair.

S.IRI KUNDU : Through you, Sir I
would request thz hon. Minister to treat
this matter above party level.

DR. RAM SUBHAG SINGH : Why
are you worried about that. If you attack
me be prepared to bear my attack. I was
saying that Shri Krishnamoorthy said that
the Congress-administered railways are not
doing well. I accept that if he feels like
that.

SHRI V. KRISHNAMOORTHI : You
are using the railways to ki'l people.

DR. RAM SUBHAG SINGH : What
about the governmeat run by your Party ?
On the 12th of last month how many people
were killed in bus accidents ? How many
people wee killed by taking liquor ? More
than 200 peopl: have dicd like that, Lot
him take the statistics and find out how
many people died due to the inefficiency of
the governm:nt run by his party (Interrup-
tion).

MR. CHAIRMAN : I would suggest
that the hon. Minister should address the
Chair.

DR. RAM SUBHAG SINGH : While
he is attacking the Congress, Shri Krishna-
moorthi is not prepared to attack his own
regime in his State or admit their mistakes.
‘What about the number of pecpic killed in
bus accident in his State ? s that not the
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responsibility of the Stale Government ?
What has he done there ?...(lnterruption).

MR. CHAIRMAN : I would request
the hon, Members to listen to the hon.
Minister. “They had their say and now the
Minister is replying. I would request the
hon. Minister also not to provoke the hon.
Members. Let him address the chair.

DR. RAM SUBHAG SINGH : I would
not provoke anybody. But why are they
afraid of facts ? When I read facts they
say “do not read facts”. And when I go
beyond facts they start shouting.

SHRI S. KUNDU : What about the
accidents at level crossings? They have
not decrcased.

MR. CHAIRMAN : Thec hon. Ms=mber
may not agree with the hon. Minister. Yet,
he should allow him to continue his
speech.

DR. RAM SUBHAG SINGH : Shri
Hem Barua and several other hon. Mem-
bers referred to the difficulties faced on the
N.E. Railway regarding light on trains due
to irregularities in electrical fittings. Even
though they do not contribute to the acci-
dents, I will see to it that the clectrical
fittings are properly maintaincd.

He has also referred to the heavy loads.
It is a fact that diesel drivea trains carry
more load. about 2,000 tonnes of coal iron
ore. But the tracks have been proportiona-
tely improved and whenever there is any
difficulty or weakness we attend to .it. He
referred to sabotage. Ia that connection I
read out thz report of the comp:tent autho-
rity.

He me:ntioned that the Miaister of State
reached Jadhavpur a day late, That is not
correcct. He did reach there the next
day. But he left D:lhi on that very day.
He tried to leave Dclhi as soon as possible
but it, was not plisycally possible for him
to reach there on that day b=causs no plane
was available at that time due to hcavy
rains. 4

I do appreciate the suzzestid>a which
Shri K.K. Chatterjee has given that som:
machinery should b: evolved to szc that
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insurance is introduced for railway passen-
gers. I will see how best we can give
effect to that system, While I do not make
any promise, I will try to have it studied.

Shri K. P. Singh Deo said that these
accidents may also be due to frustration on
the part of railway employees. I'will go into
the question and find out whether the rail-
way emp)loyees were over-worked.  Shri
Nambijar and a few other hon. Members
have also referred to this. In case this is
truz in the case of these two accidents, I
will sce to it that it is not repeated.

Shri Randhir Singh made some very
good suggestions. They will be carefully
studied and we will sce how we can imple-
ment them.

18.09 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Shri Berwa suggested that the loss in-
curred on account of accidents should be
deducted from the allotments to the State
Governments, I do not want to blame any-
body but I want to point out something. Hon.
Members would have seen from the press
that on the 6th of July at about 9.25 hours
a special military train from Phulganj to
Katihar was stopped by som: miscrenates by
placing obstructions on the track near Rani-
ganj and three wagons were broken and
some military equipments looted. The
matter is being gone into by the police and
some arrests have also been made. I am
simply reading out and am not giving my
own inference.

On the 11th July a goods train, No. 408
Down, was stopped by some miscreants bet-
ween Bughmari Bridge and Maniktala
Bridge on the Sealdah-Naihati Section of
the Eastern Railway. There also some
mili:ary equipment was looted.

Two days earlier, on the 20th July at
about 8.15 hours, an engineering gangman,
while patrolling the track between Maskinwa
and Lajpat Nagar railway stations on the
Gonda-Gorkhpur section, noticed one pair
of fishplates and four bolts on the left hand
side of the track removed and lyipg by the
side of the track. These things are very
ominous signs.
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SHRI BAL RAJ MADHOK (South
Delhi) : He is simply mentioning the facts.
What are the reasoas ? Whno are the people
benind it ?

DR. RAM SUBHAG SINGH : If I
utier a word, they will start objecting.

SHRI BAL RAJ MADHOK : We want
your opinion about it.

DR. RAM SUBHAG SINGH : These
matters are being gone inio by compenent
people, Those who are supposed to inquire
are inquiring into the matter. The moment
1 get their reports 1 will place copies of
those reports on the Table of the House.

SHRI BAL RAJ MADHOK : Say that
and not that some people will get annoyed ;
therefore, you will not speak.

DR. RAM SUBHAG SINGH : Just
now you heard Shri Sirjoo Pandey saying
that Rai'way Board members are rotten and
it was right of Shri Tiwary to retort that
those who are themselves of that pattern
only can spkeak in that fashion.

SHRI SAMAR GUHA : Two serious
events have happened in West Bengal with
military trains. You must go into the
reasons. Some military stores were looted.

DR. RAM SUBHAG SINGH : I will
get the report and disclose it here when I
get it, 1 have already said that.

Mention has also been made of the
Kunzru Committce Report, 327 recommen-
dations of that committee’s reports have
already been implemented.  Virtually we
are acting according to that report.  While
the improvement has been steady and con-
tinuous over the years, it is more marked
after 1963-64 when the impact of the reco-
mmendations made by the Railway Acci-
dents Committee, 1962, under the chairman-
ship of Pandit Kunzru began to be felt.

The Railway Accidents Inquiry Com-
mittee, which was appointed in 1968 by my
predecessor, Shri Poonacha, under the
chairmanship of Shri K.K. Wanchoo, retir-
ed Chiel Justice of India. has in Part I of
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its report commented unon this significant
improvement in the trend of accidents on
the railways. It is stated that there was a
significant decrease during the five-year
period ending 1967-68 as compared to the
six-year period ending 1962-63 and that it
is clear that the recommendations of the
Kunzru Committee did make an impact in
promoting safety in train operations on the
Indian Railways during the last few years
and in reinforcing the normal efforts made
by the administration over the ycars to
bring down the incidence of accidents.

SHRI K.P. SINGH DEO: But in spite
of this you are having more than a thousand
accidents a year.

DR. RAM SUBHAG SINGH : But it
has come down from 16,000 to 5,000. What
more do you expect ?

sy Waaa:
Y g grIm

sar FgAr arfed,

Mo 7w gunt fag: F 7o @aT ¥ A
B 1T FEAr AG ATEAT |

N e T qaw Fgan wige fa
Fifarar AT TqF A A FIA |

o TW gua fag: Fifga g0 rnt
N oSz A afF g &
i 7 Fgm fF A8 uandE g grm

SHRI NAMBIAR : Even running over

cattle is considered to be an accident. We
are not worricd about that accident.

DR. RAM SUBHAG SINGH : But
you never meet with an accideat. Some

hon. Members did mention about other
railways. 1 do not want to burden the
House by quoting figures. But the inci-
dence of collisions and derailments per
million train kilometres on the Indian
Government Railways is only 2.33 while
the Japanese National Railways is 3.53, the
Canadian National Railways—3.68 the
Canadian Pacific Railways—3.68.
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SHRI S. KUNDU: The Canadian
Rallways kill more persons and your Rail-
ways kill less persons.

DR. RAM SUBHAG SINGH : There-
fore, 1 say, I do not want to quote figures.

We are making all possible efforts,
say, for instance, four things are needed
and the Kunzcu Committee has made
recommendations regarding that, that is,
accidents can be prevented by education,
effective supervision, enginecring aids and
enforcement. We are trying to introduce
latest technical devices on railways. But as
the House knows, it is not possible to
get that done in onme day. Even with
those devices, I might be permited to say,
there cannot be an accident-free railways.
Still they can be minimised. Our efforts
will be directed in that direction.

I think, I have virtually covcred all
the points that were made here.

SHRI NAMBIAR : What about judi-
cial inquiry ?

DR. RAM SUBHAG SINGH : Act-
vally, you might have noticed that most
of the Members wanted that there should
not be any multiplication of large number
of committees. Therefore, I want 10
depend on the machinery of the Civil
Aviation Ministry. Wherever there is going
to be an accident, it will be inquired into
by a very competent authority. But some-
time there is bound to be a difference of
opinion. I reject what Mr. Nambiar has
suggested. I also oppose the adjournment
motion of Mr. Hem Barua and 1 have
every hope that the House will clearly
rejected his adjournment motion.

SHRI HEM BARUA : Mr. Deputy-
Speaker, Sir, I would say that the adjourn-
ment motion has brought a very fruitful
discussion and the hon. Minister has also
said that he propose ta take steps to
prevent accidents in the country. That
is an assuring thing. But it must not be
only on paper. It must be implemented
so that accidents are prevented. We hope
and trust he will see that accidents are
prevented.

It is a fact that there is a decline in
the number of accidents., But, as I said
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in my initial remarks, there is a difference
between minor accidents and major acci-
dents. Major acccidents have taken place
in the country and you know hundreds
of lives have been lost. We do not want
these things to be repeated.

The hon. Member, Mr. Chatterji said
that this was inspired by political motivation,
I can assure him that there is nothing
political about this adjournment motion.
This was brought about absolutely on
humanitarian grounds,  After this assu-
rance, I would welcome Mr. Chatterji
supporting the adjournment motion because
it was brought about entirely on huma-
nitarian grounds.

Then Choudhary Randhir Singh gave
a big catalogue of accidents in different
avenues of life, truck accidents,
motor  accidents automobile accident,
air accidents, cycle accidents, rickshaw
accidenrs,  this accidents and  that
accident. But he forgot to say one thing.
Children are also born out of accident.
Whatever that might be, that cannot be
a justification for the accidents that have
taken place.

As I said in my initial remarks,
there should be a judicial inquiry into-the
accidents on the Allahabad-Gorakhpur line.
An inquiry that was held was by the
Additional Commissioner of Railway Safety,
Calcutta. This is a departmental inquiry.
This has given rise to doubts and in
order to remove doubts and pinpoint the
actual causes of the accident, 1 think, there
should be some sort of a judicial inquiry.
If you go on seeing bug-bears because an
adjournment motion is brought about, I
would say, that is not a very inspiring
thing. There should be honest people
outside the Congress Party also and,
therefore, to accuse other people of motives
isnot good. I do not believe in those
tactics. Whatever that might be, we must
not forget that this was a humanitarian
question, human lives were lost, the lives
of men, women and children were lost;
the whole site where the accidents took
place was full of groaning sounds of
suffering people. I hope and trust that
the House, in a humanitarian spirit at least,
would support my adjournment motion and
see that accidents are prevented, such
accidents do not recur,
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SHRI NAMBIAR : I suggest a comp-
romise formula, Let them order judicial
inquiry ; then, we will withdraw the motion,

MR. DEPUTY-SPEAKER ;
tion is :

The ques-

“That the House do now adjourn™

The motion was negatived

18.21 bs.

INDIAN RAILWAYS (SECOND
AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER : Mr. Nam-
biar may continue his speech. The Prime
Minister is just coming in a minute.

SOME HON. MEMBERS :
The House should be adjourned.

No, no.

MR. DEPUTY-SPEAKER : The Prime
Minister is coming in a minute. Mr.
Nambiar may continue his speech. Other-
wise, you will not get the opportunity.

SOME HON. MEMBERS :
Adjourn the House,

No, no,

SHRI PILOO MODY : There is no
business before the House. The House
should be adjourned.

MR. DEPUTY-SPEAKER :
Narain.

= fagaroqe: WA w7 S A @)
ST far § F a1 IRy FIaT § AR
WIALT g a5 T Ay
gun ¥ feq, WA s F foyag
FABATIAF F14 F | T§ AW FIH FT
=g 3 § &% A § ¥91¢ ... (wAwm)
T o™ gedt ¥ § Squ § wifwd garw
39 JarEm § 3 g9 &, (FaEW)...,

Mr. Sheo

aegw wgw, ag % feEr
ATIHY AGY § | 5T AW FT T FIAT GAIG
W NTHF 9 & | 7 w7 fafreer #Y
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Tt dar § 6 SR g fama &Y
AR e N W F Fg TEATE ..
MR. DEPUTY-SPEAKER 1 The hon.

Member may continue his speech on the
next occasion.

The hon. Prime Minister.

SHRI KANWAR LAL GUTPA : Ona
point of order,

SHRI SAMAR GUHA : Oa a point of
order.

= FAT B YA WY @IEE HB
i g R T ST @ HET & grAA g
qSoeT F g a1 ATARfEwS grsy w1 US-
I FIAT AMET R & aF qug W @
T §—aT arg @Y 7S & ) U feafa ®
yr=w fafieer Y s=Nfad=g & fou grog
da1 @ @ Hw SEw dy
... (cnEww)...

MR. DEPUTY-SPEAKER : He has not
followed. I will explain. Let him listen
(Interruptions).

s} 3T O 0 : IAE wERa,
7g 937 99 § GO § AT a2 At A
FY AT TE@AT Agd fou W IqAr IEQ
&, faaar gak feq §...e@=3am...

AN HON. MEMBER : We walk out
in protest.

At this stage, some hon. Members
left the House.

MR. DEPUTY-SPEAKER : This is not
the way.

SHR! BAL RAJ MADHOK : We pro-
test. With due deference to you, there was
no agenda before the House,

MR. DEPUTY-SPEAKER : In will ex-
plain.
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SHRI BAL RAJ MADHOK : I pro-
test against the behaviour of the Prime
Minister, the way she has behaved with
the House, we walk out.

MR. DEPUTY-SPEAKER : I do not
mind their walking out.

At this stage. some hon Members.
left the House

SHRI SAMAR GUHA : On a point of
order.

MR. DEPUTY-SPEAKER : Afterwards.
Let me first finishmy statement (Jnterrup-
tions). I would tell Shri Gupta that this
is not a fair.

At this stage, some hon. Members
left the House.

SHRI PILOO MODY : Under no cir-
cumstances can the spzech of Shri Sheo
Narain be considered as a stopgap mcasure
for the business of the House.

MR. DEPUTY-SPEAKER : Thosec who
want to withdraw, let them withdraw at
least peacefully on this occasion.

SHRI VASUDEVAN NAIR
mude) : Can I be heard ?

(Pcer-

oft STl BIATNS : TTHT AIFY ATCAY
aifgr, zAwt gfaar & feq grse =t
agi dzar AT L,

MR. DEPUTY-SPEAKER : I am on
my legs. Shri Fernandes should resume his
seat, He must follow some discipline here.
This will not do.

The House was scheduled to conclude
at 6.30 P.M. The Prime Minister was pre-
pared to make statcment even earlier. But
instead of interrupiing the debate, I per-
mitted her, through the Minister of Parlia-
mentary Affairs, to make the statement at
6.30 P.M. as it would be better if she did
so. Now the debate has ended five minutes
earlier, because the adjournment motion
was lost. Then I called upon Shri Nambiar
to speak on the other item that was before
the Hous>.  But he declined.
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SHRI NAMBIAR : I did not decline.
1 was not able to speak. Give me time. I
am prepared to speak now.

MR. DEPUTY-SPEAKER : Then 1
called upon Shri Sheo Narain. He was
continuing his speech. 1 was watching.
Even now, there is half a minute left to
6.30 P.M. So the Prime Minister is with-
in her right to make the statement now.
Those who have walked out do not want to
follow any discipline or rules of procedure.
I would now request the Prime Minister to
make her statement,

SHRI VASUDEVAN NAIR rose—

MR. DEPUTY-SPEPKER i No, after
the Prime Minister’s statement.

SHRI SAMAR GUHA (Contai) : The
business of the Speaker is to conduct the
business of the House. 1If there is no busi-
ness before the House, ths Speaker has no
business to create business for the House
(Interruptions.) Mr. Nambiar was called
to speak; he did not want to speak. It was
not in consonance with the honour and dig-
nity of the House and also the responsibili-
ties that you are holding and the rights and
privileges of this House that you should
make signs like this and ask Members to
rise in their seats to speak and thus create
some business. It was not proper. It
leaves the impression that the Speaker him-
sclf is taking a partisan attitude and is
coming to the rescue of the Congress Party
and is giving indications to the Members of
the Congress Party. It was not right on
the part of the Chair to do so and it was
not in consonance with the office of the
Speaker (Interruptions.)

MR. DEBUTY-SPEAKER : I shall ex-
plain it again. After the adjournment motion
was defeated the business continues. As I said,
the debate on the adjournment motion ended
4 little earlier and Mr. Nambiar was speak-
ing on an amendment of his own. He was
prevented from speaking. There was busi-
ness before ‘the House. The House was
also not supposed to be adjourned before
630. IfI had adjourned the House, he
could as well say that I was encroaching
upor  his time. When he was prevented,
1 called on Mr. Sheo Narain and he was
making a speech. In between the Prime
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Minister also arrived. Your contention is

not correct.

SHRI VASUDEVAN NAIR : You were
blaming the Opposition. I also join you
and say that the parties which staged a walk
out perhaps wanted to walk out. But there
is this criticism against the ruling party,
especially the whips, because it was -announ-
ced in the House that the Prime Minister
would make a statement at 6 30. I cannot
blame the Prime Minister for not being here
before 6.30. But it was evident that the
adjournment motion was going to be con-
cluded earlier than anticipated and Mr. Hem
Barua was replying to the debate at 6.15 or
6.20. Possibly, information could have bzen
conveyed to the Prime Minister by proper
persons. The House was not expected to
wait for anybody. Why should Mr, Nam-
biar continus his spzech ? The House was
not expected to take up any other business
other than the adjournment motion ([nter-
ruptions.)

MR DEPUTY SPEAKER : After the
adjournment motion is lost, the House
always continues for sometime. Shri Hem
Barua concluded his remarks earlier than I
had expected. 1 thought he would take
about ten minutes but he concluded in 5-6
minutes.

SHRI HEM BARUA : I could have
taken ten minutes if I had known this predi-
cament. You were absolutely right; the
Prime Minister was to make a statement
only at 6.30 and she came here at 6.25. In
between, instead of adj>urning the House,
you asked Mr. Nambiar and when Mr.
Nambiar was prevented you called on Mr.
Sheo Narain. There is nothing wrong in
this.

18.34 hrs.

STATEMENT RE. SUPREME COURT’S
ORDER ON BANKING COMPANIES
ORDINANCE

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : In
response to some writ petitions the Supreme
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[ frm AT ]

quré T § 6 oA g fdqr @Y
AR IS NS A F FgAOT ATRATE ..
MR. DEPUTY-SPEAKER : The hon.

Member may continue his speech on the
next occasion.

The hon. Prime Minister.

SHRI KANWAR LAL GUTPA : Ona
point of order,

SHRI SAMAR GUHA : Oa a point of
order.

5t FAT BT YA © WY W@IEE B
AT ag & fr qa @A F grwA 1
TAUET A &Y A AErAfeFS gIIW FY T=-
I FTAT A1fgd R o A a9y W g
a1 —aAT a1d @Y 1 & 1 ¥ feafa &
srzw fafreze 1 s=<fadee & fou goa
g1 W AT WO IEw d F
... (caEET). ..

MR. DEPUTY-SPEAKER : He has not
followed. T will explain. Let him listen
(Interruptions).

=t FAT IS A IAAT A4,
7g 937 93 § g § AT 937 A 7@ver
F gAY @ a1ow fog WY STAT 9w
2, foaar gar feg §...5@awm...

AN HON. MEMBER : We walk out
in protest.

At this stage, some hon. Members
left the House.

MR. DEPUTY-SPEAKER : This is not
the way.

SHRI BAL RAJ MADHOK : We pro-
test. With due deference to you, there was
no agenda bsfure the House,

MR. DEPUTY-SPEAKER : In will ex-
plain.
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SHRI BAL RAJ MADHOK : I pro-
test against the behaviour of the Prime
Minister, the way she has behaved with
the House, we walk out,

MR. DEPUTY-SPEAKER : I do not
mind their walking out,

At this stage. some hon Members.
left the House

SHRI SAMAR GUHA : On a point of
order,

MR. DEPUTY-SPEAKER : Afterwards.
Let me first finishmy statement (Interrup-
tions). T would tell Shri Gupta that this
is not a fair.

At this stage, some hon. Members
left the House.

SHRI PILOO MODY : Under no cir-
cumstances can the spcech of Shri Sheo
Narain be considered as a stopgap mecasure
for the business of the House.

MR. DEPUTY-SPEAKER : Thosc who
want to withdraw, let them withdraw at
least peacefully on this occasion.

SHRI VASUDEVAN NAIR
mude) : Can I be heard ?

(Pcer-

= A BLATER  ZAFT HIGT AT
aifgr, st gfaar 3 feq grsg =)
agi dzar TAT 0L,

MR. DEPUTY-SPEAKER : I am on
my legs. Shri Fernandes should resume his
seat. He must follow some discipline here.
This will not do.

The House was scheduled to conclude
at 6.30 PM. The Prime Minister was pre-
pared to make statcment even earlier. But
instead of interrupiing the debate, I per-
mitted her, through the Minister of Parlia-
mentary Affairs, to make the statement at
6.30 P.M. as it would be better if she did
so. Now the debate has ended five m'nutes
carlicr, because the adjournment motion
was lost. Then I called upon Shri Nambiar
to speak on the other item that was before
the Hous>, But he declined.
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SHRI NAMBIAR : 1 did not decline.
1 was not able to speak. Give me time. I
am prepared to speak now.

MR. DEPUTY-SPEAKER : Then 1
called upon Shri Sheo Narain. He was
continuing his speech. I was watching.
Even now, there is half a minute left to
6.30 P.M. So the Prime Minister is with-
in her right to make the statement now.
Those who have walked out do not want to
follow any discipline or rules of procedure.
I would now request the Prime Minister to
make her statement.

SHRI VASUDEVAN NAIR rose—

MR. DEPUTY-SPEPKER 1 No, after
the Prime Minister’s statement.

SHRI SAMAR GUHA (Contai) : The
business of the Speaker is to conduct the
business of the House. If there is no busi-
ness before the House, th: Speaker has no
business to create business for the House
(Interruptions.) Mr. Nambijar was called
to speak; he did not want to speak. It was
not in consonance with the honour and dig-
nity of the House and also the responsibili-
ties that you are holding and the rights and
privileges of this House that you should
make signs like this and ask Members to
rise in their seats to speak and thus create
some business. It was not proper. It
leaves the impression that the Speaker him-
sclf is taking a partisan attitude and is
coming to the rescue of the Congress Party
and is giving indications to the Members of
the Congress Party. It was not right on
the part of the Chair to do so and it was
not in consonance with the office of the
Speaker (Interruptions.)

MR. DEBUTY-SPEAKER : I shall ex-
plain it again. After the adjournment motion
was defeated the business continues. As I said,
the debate on the adjournment motion ended
a little earlier and Mr. Nambiar was speak-
ing on an amendment of his own. He was
prevented from spcaking. There was busi-
ness bezfore ‘the House. The House was
also not supposed to be adjourned before
630. If1 bhad adjourned the House, he
could as well say that I was encroaching
upor his time. When he was prevented,
1 called on Mr. Sheo Narain and he was
making a speech. In between the Prime
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Minister also arrived. Your contention is

not correct.

SHRI VASUDEVAN NAIR ; You were
blaming the Opposition. I also join you
and say that the parties which staged a walk
out perhaps wanted to walk out. But there
is this criticism against the ruling party,
especially the whips, because it was -announ-
ced in the House that the Prime Minister
would make a statement at 630. I cannot
blame the Prime Minister for not being here
before 6.30. But it was evident that the
adjournment motion was going to bs con-
cluded earlier than anticipated and Mr. Hem
Barua was replying to the debate at 6.15 or
6.20. Possibly, information could have bzsen
conveyed to the Prime Minister by proper
persons. The House was not expected to
wait for anybody. Why should Mr, Nam-
biar continue his spzech ? The House was
not expected to take up any other business
other than the adjournment motion ([nter-
ruptions.)

MR DEPUTY SPEAKER : After the
adjournment motion is lost, the House
always continues for sometime. Shri Hem
Barua concluded his remarks earlier than I
had expected. I thought he would take
about ten minutes but he concluded in 5-6
minutes.

SHRI HEM BARUA : I could have
taken ten minutes if I had known this predi-
cament. You were absolutely right; the
Prime Minister was to make a statement
only at 6.30 and she came here at 6.25. In
between, instead of adj>urning the House,
you asked Mr. Nambiar and when Mr.
Nambiar was prevented you called on Mr.
Sheo Narain. There is nothing wrong in
this.

18.34 hrs.

STATEMENT RE. SUPREME COURT’S
ORDER ON BANKING COMPANIES
ORDINANCE

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY, AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : In
response to some writ petitions the Supreme
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[Shrimati Indira Gandhi]

Court has today passed an Order in regard
to the Banking Companies (Acquisition and
Transfer of Undertakings) Ordinance, 1969.
The operative part of the order is as follows:

“Interim stay in respect of three
matters, namely, (1) that the Union
of India will not appoint pending the
hearing and disposal of these petitions
any boards of advisors; (2) that the
Union of India will not remove the
chairman of the various banks; and
(3) that the Uni>n of India will not
give any directions contrary to the
provisions of the Banking Laws Act.”

Government are advised that the essen-
tial provisions of the Ordinance nationalis-
ing the banks are not affected by this Order.
Thus, the Order does not affect the vesting
and the transfer of the undcrtakings in the
corresponding new banks and the al'otment
of the capital of each bank to the Central
Government. The ownership of the banks
continues to vest in the Central Government.
The former Boards of Directors also stand
dissolved.

The Order will also not affect the nor-
mal functioning of the banks. The first
direction of the court relates to the appoint-
ment of Advisory Boards. In view of this,
during the interim period, the Reserve Bank
would advise the banks as may be appropri-
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ate in exercise of the powers available under
the Banking Regulation Act.

As regards the second direction of the
court, there is no reason why the Order
should affect the willingness or ability of the
Chairman/Cugtodians to perform their duties
properly. <

Under the third direction of the ccurt,
the Union Government are required to re-
frain from issuing any direction contrary to
the provisions of ‘“Banking Laws Act’* which
presumably, is a reference to the Banking
Regulation Act, as amended from time to
time. The Reserve Bank will take special
care to ensure that nothing is done which is
contrary to the public interest or to the
interests of the depositors.,

The House will appreciate that in an
important matter like this, it would not be
appropriate for me, at this stage, to say
anything more except to assure the House
that Government will keep the situation
under close watch and take whatever steps
may be considered necessary.

SHRI UMANATH (Pudukkotfai) : A
Bill may be brought.

18.40 hrs.
(The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
July 23, 1969/Sravana 1, 1891 (Saka),
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